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LOK SABlJA DEBATES 

LOKSABHA 

[Tue.lday, December 7. 1993/Agraha-
yana 16, 1915 (Saka) 

The Lok SaMa met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL AN~WERS TO QUESTIONS 
[English] 

School Curriculum 

*61. SHRI PAWAN KUMAR 
BANSALt: 
SHRI GEORGE FERANAN-
DES: 

Will the Minister of HUMAN 
R ES OURCE DEVELOPMENT be 
pleased to state: 

(a) Whether any research for 
the improvement of school Curri-
culum has been undretaken; 

(b) whether any expert group 
has been constituted for the purpose; 
and 

(c) if so. the details of recom-
mendations made by the group, if 
any, and the action taken there-
on? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 

(DEPARTMENT OF EDUCA. 
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : 
(a) to (c): A statement is laid on 
the table of the Sabha. 

STATEMENT 

Development and improvement 
of curriculum is an ongoing process. 
One of the main objectives of the 
National Council of Educational 
Research and Training (NCERT) 
at the national level and of the State 
Councils of Educational Research 
& Training (SCERTs) at the state 
level is to develop and continuously 
improve curriculum. At secondary 
level the Boards of School Education 
also attend to this work. As such 
it is not for anyone expert group 
to do such work and no such group 
has been appointed. 

Some of the notable initiatives 
in curriculum improvement in re-
cent years have been : 

(i) Development of National 
Curricular Framework in 
1988 by NCERT to reflect 
the concerns of National 
Policy on Education 1986. 

(ii) Developing and defining 
Minimum Levels of Com-
petence for Primary level 
to ensure a certain minimum 
level in learning at that level. 
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(iii) Report of the Yash Pal Com-

mittee. in 1993 to aSSess 
whether the curriculum load 
on students is excessive. 

(iv) International Conference-
Cum-Seminar by Council of 
Boards of School Education 
in India to discuss what 
curricular improvements or 
adjustments would be called 
for to prepare students for 
the society and environment 
of 21st Century. 

SHRI PAWAN KUMAR 
BANSAL: Mr. Speaker Sir, the 

education system that we have pur-
sued for decades is such that a 
student after years of education 
comes out of it as uneducated 
as he was when he entered it. The 
courses of study particularly in 
school continue to be unattractive, 
insipid. divorced from reality. or 
in any case not relevant to the needs 
of the changing society wherein 
moral sense and moral values are 
overwhdmed by material benefits 
of science and technology. The 
number of dropouts continues to 
increase and those students who 
cross the school level are not equip-
ped to become employable or g,!t 
a gainful employment anywhere and 
at the same time are not really able 
to eVer, lend a helping hand to the 
family like milking a cow or plough-
ing field. 

In reply to the question the hon. 
Minister has stated that four major 
steps have been taken in the past 
to bring about improvement in the 
curriculum system. NCERT recently 

came out with a new set of text 
hooks; but the students continue 
t9 slog and stoop under the burden 
of the text books. 1 would like 
to know from the hon. Minister as 
to what s~ific steps have been 
taken particularly after the sub-
mission of the Vas Pal Committe;; 
report. 

KUMARI SELJA : We have 
always taken specific steps. It 
started with the preparation of the 
national curriculum framework in 
1983. In that I might say the text 
books were revised hy the NCER T 
and the revision process was comp-
lete in 1990. I may also say that 
this is a continuolls process. The 
Yash Pal Committee was set up 
specifically to reduce the workload. 
It has also made some recommen-
dations on the curriculum. 

After that we have also hdd an 
international seminar by the COBSE 
which is the Council of Boards of 
School Education which was held 
this year in November. I might say 
that whenever any exercise is taking 
place, we always involve all the 
eminent educationists, curriculum 
specialists, subject experts, princi-
pals, teachers, legislators, MPs-
they are all involved. This is a 
continuous process, as I said. 

SHRI PA WAN KUMAR 
BANSAL : Outside the Government 
circles. that is the politicians and 
bureaucrats, there are men and 
women who have given a life time 
to the service of education; there 
are men and women who in their 
own bumble way have set path 
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breaking trt,nds in school education. 
I would like to know whether such 
people have been associated with 
such exercises. If not, why not? 

KUMARI SELJA : As I just 
said. we have been associating them 
in a number of ways-in seminars 
and in workshops. 

[Translation] 

SHRIGEORGEFERNANDES: 
Mr. Speaker. Sir. the e"tent to which 
our education system has become 
meaningless can be gauged from a 
rec(nt incident that took place in 
July last. In response to the Bom-
bay Municipal Corporation's ad-
vertisement inviting applications for 
appointment of 71 workers on daily 
wages for killing rats. 32,000 appli-
cations were received and out of 
whieh 12.800 were graduates and 
double graduates. 

The hon. Minister ill the reply 
has already mentioned the initiatives 
tak,n to change the curriculum. 
His rL ply covered 4 things. the 
National Policy on Education, 1986. 
comments ofNCERT in 198R. r.:port 
of the Yash Pal Committee on curri-
culum in 1993 and also an interna-
tional seminar held on education. 
But thrust is to be given to take 
education to villages. 1 do not 
give any importance to all these 
reports. 

I would like to know from the 
hon. Minister whether the following 
three recommendations of the 
commission constituted immediately 
after independence and headed by 
Dr. Radhakl bhnan. an eminent 

eduC'ationiot wii! l~e acc~pted hy the 
Government i.e. :-

1. doing away with 1"raduation 
degree for Government iohs; 

2. setting up of Rural Universi-
ties; 

3. establishment of lok Maha-
"jdyalayas in rural areas on 
the l'ms of Folk Jj,gh 
Schools of Denmark in which 
children on the 1">asis of their 
capahiliti.;s could he trained 
for employment. 

I Would likr to know whether the 
Government wil! implement these 
thrn;. recommendations and also 
whether the policy of the JUnata 
Dal Government of Bihar to start 
'Charwaha Schools' for small 
children which are similar to Folk 
High Scheols will be implemenh;d 
all o\oer the cOlintry? 

KUMARI SELJA : Right now 
will not be able to comment on 

the recomhlCndations of Of- Radha-
knshan's Committee. However 
I Would likv to submit that our 
approach is to make the education 
system child based, relating to the 
ground realities of the day and to 
the ne.;ds of the country at large: 
and specially the rural based. 

fEngli.sh] 
DR. KARTIKESWAR PATRA 

Sir. I want to put i:I categorical ques-
tion and the Minister may reply. 
For the r..;form of the curriculum. 
the Yas Pal Committee has given 
ten recommendations, They deai 
with : (I) Preamble, (2) joyless learn -
ing, (3) examination. (4) text boob. 
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as the truth, (5) language text book, 
(6) observation discarded, (7) struc-
ture of syllabus, (8) teaching every-
thing, (9) starting early, and (10) 
text is not an urban problem. 

The Yash Pal Committee gave 
the report on the 15th of July, 1993. 
What steps have been taken by the 
Government sincerely? The Go-
vernm<:nt is thinking of calling an 
international conference. There are 
so many conferences and there are 
so many reports of the committees. 
But the Government has to think 
sincerely to bring about the changes 
in the curriculum of the school 
boys. Otherwise, it would not be 
possible for any committee, for any 
conference to draw any conclusion. 

What steps are being taken so 
far within the limited period after 
the submission of Yash Pal Com-
mittee report ? 

KUMARI SELJA : The Yash 
Pal Committee n:port was discussed 
in the COBSE in the month of 
October. Everybody was there. It 
was decided by all the State Educa-
tion Ministers and others that it 
needs a wider discussion. Hence, 
copies have been sent out to the 
differ~'nt States for this kind of 
discussion. It will be taken up 
again at the COBSE. Then, of 
course, the NCERT will take a note 
of it. 

SHRI RAM KAPSE : In 1993, 
when the Vas Pal Committee report 
was submitted, the Government de-
cided to study whether it was work-
able, whether it was correlated to 

ground rt-alities. What is the deci-
sion of the Mmistryabout the work-
ability of the Yash Pal Committee 
report submitted in 1993? 

KUMARI SELJA : There were 
a number of recommendations by 
the Yash Pal Committee relating to 
different functions, like reducing the 
workload and changes in the curri-
culum. So, it will be a little difficult 
to comment. 

SHRI RAM KAPSE The 
reply by hon. Mr. Arjun Singh 10 

last July was that they Were studying 
whether it was workable. A lot of 
discussion took pIau: in this House. 

I would like to know whether 
the Ministry has decided about the 
workability of the Yash Pal Commi-
ttee report. 

KUMARI SELJA The 
Ministry has also given its comments. 
As I just said, it has been discussed 
in the COBSE also. It has been 
given for wider discussion. 

After that is over, it will come 
back to COBSE and more discus~ 
sion will take place. Only then, the 
NCERT will take it up. Ultimately, 
it will be left to the State Govern-
ments to decide the workabilIty. 

[Translation] 

DR. GIRlJA VYAS: Mr. 
Speaker, Sir, in the new education 
policy emphasis has been laid on 
the value based education. Society 
can survive without religion but in 
the absence of value based education 
it won't be possible to keep the 
society going. Some States have 
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started this type of education. 
However. J am sad to say that in 
the name of va tue based education 
in these States only hiographies of 
a few politicians have been included 
in the curriculum. I would like to 
know from the hon. Minister 
whether the Government would 
send to the States definite curri-
cula of value based education to 
be introduced, and also whether a 
committee would be constituted to 
bring about uniformity in the curri-
cula of value based education to 
be imparted to the children in all 
oall the States? 

KUMARI SELJA: Mr. Speaker, 
Sir, I fully agree to the views of the 
hon. Member, NCERT has pre-
pared a core curriculum which is 
being followed by most of the 
States. Core curriculum was 
prepared to reflect national values 
and national identity. 

SHRIMATI GIRIJA DEVI 
Mr. Speaker, Sir, the hon. Minister 
has stated in the reply that it is a 
prolonged process and the Govern-
ment is engaged in the task of ex-
pansion of education in the rural 
ar.;;as. Although till date a number 
of committees have been constitu-
ted but the Ministry of Human 
Resource Development have not 
partly or fully accepted any of their 
recommendations. The reason 
being absence of schools in the 
rural areas. I would like to know 
whether there is a provision for easy 
access to education and also whether 
there is an education policy to 
impart pimilar education to all. 

(English) 
MR. SPEAKER Tt is an 

omnibus qu..:stion. If you can reply , 
you can. 

( Translation) 
whether the Government proposes 
to provide similar education to aU? 

SHRIMATI GIRIJA DE VI : I 
would like to know whether the 
Government has made such a pro-
posal or not? Curriculum can be 
introduced if infrastructure is 
available and at some places even 
buildings and teachers are not there. 

(English) 

KUMARI SELJA : We are 
trying to provide minimum faciliti~s 
cverywhtre. 

(Translat ion) 
SHRIMATI GIRIJA DEVI 

What is the definition of minimum 
facilities? 

(English) 

PROF. SAVITHRI LAKSH-
MANAM Sir, I would 
like to know whether sports, at 
least, yoga will be included in the 
school curriculum from the next 
academic year onwards,; If so, 
I wOllld like to collect the details. 

KUMARI SELJA Sir. We 
have formed a sub-committee of the 
COBE to enttr sports, etc., in the 
curriculum. 

(Translation) 

SHRI NITISH KUMAR : Mr. 
Speaker, Sir, stuctnts ~spedalJy 
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school children are heavily burdened 
and carry h;;avy bags on their 
shoulders. I would like to know 
whdher the Government intends to 
reduce the burden? 

S,milarly dual educations system 
are in vogue at present in the 
country. On the one ha nd there are 
schools in villages being run by 
municipalities. They neither have 
buildings nor teacht-rs and system 
of education is faulty too. On the 
other there are public schools 
having palatial buildings and big 
playgrounds, where larg~ sums art;; 
h~ing spent on education. I would 
like to know whether the Govern-
ment will try to remove thest. 
di,;panti~s? 

In addition, whether efforts will 
also bc made to remove distortions 
in history books included in curri-
cula in mdllY States? I would like to 
know whether the Government will 
consider including books containing 
details of national movements and 
struggle for independence in the 
curril:ula? 

KUMARl SELJA : The poillt 
put forward by the hon. Member 
regarding heavy burden on children 
is ba~jcall)' being felt in urban arcas 
and not in rural areas. The Yushpal 
Committee was constituted by the 
Government in this regard and it 
ha., given many recommendations. 
However, thi: Government is paying 
more attention towards load of 
ignorance instead of physical work-
load. 

(English) 

You might call it load of ignora-
nce or the load of unlearnt material 
that the child carries with him. 

(Translation) 

The child misse<; many things 
while karning and proceeds further. 
This is the kad of ignorance towards 
which we are paying attention. 

(Eng/isl:l) 

SHRI GOVINDA CHANDRA 
MUNDA : Honourable Speaker Sir, 
I would to sp:;:ak in three languages, 
i.e .. in English, Oriya ... 

MR. SPEAKER : If you start 
in English, then conclude in English. 

SHRI GOVINDA CHANDRA 
MUNDA: There an: t",o Ministers 
in the Ministry of Education. 
Which bon. Minister is dealing 
with adivasi ashram school and 
sevashram school because the tea-
ch;:l s are not getting their salary and 
the adivasi and harijan students 
are not getting their stipends? What 
is the planning of the Minister? 
Will the han. Minister please state 
whether in the Eighth Five Year 
Plan, they will complete the number 
of adivasi ashram schools and others 
if the adivasis arc to seck education 
in my State of Orissa? Will the 
Minister state the position there? 

KUMARI SELJA : Sir, this is 
pertaining to the Welfare Ministry. 
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(Translation) 

Excise Duty Concessions 
*62. DR. MUMTAZ ANSARI: 

SHRIMATJ SHEELA GAUTAM : 
Will the Minish:r. of CIVIL 

SUPPLIES, CONSUMER AFFAIR 
AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a) Whether the .. Government 
have recently held talks with the 
trade and industrial organisations 
for passing on to the consumers the 
benefits of the concessions in 
excise duty given to them; 

(b) if so, the outcome of the 
talks; 

(c) whether the Bureau of Indus-
trial Costs and Prices has given a 
report regarding passing on these 
concessions to consumers; 

(d) if, so, the extent of decrease 
registered in the prices of those 
consumer items on which concessions 
have been allowed in the excise duty 
in the buddget of 1993-94 and; 

(e) if not, the step~ proposed to 
be taken bv th<:: Government in this 
regard? - ,.. 
(English) 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF CIVIL SUPP-
LIES CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION 
AND MINISTRY OF STATE IN 
THE MINSTRY OF COMMERCE 
(SHRI KAMALUDDTN AHMED) 
(a) to (e) : A statement is laid on the 
Table of the Sabha. 

Statement 
(a) and (b) Two meetings with 

major trade and industry 
2560 LSS!94-2 

organitations and representatives of 
Consumer organisations were taken 
by the Minister of Civil Supplies, 
Consumer Affairs and Public Distri-
bution on 20th April and 7th June, 
1993. In the meetings, the need to 
respond positively to Government's 
policy and pass on the. concessions 
given to the Consumers was brought 
out. The industry representatives 
claimed in the meetings that they 
have passtd on the concessions to 
the Consumers; however the consu-
mer organi,ations disput .... d their 
claim. This Ministry have no facility 
to ascertain the exact impact of the 
excise concessions and other com-
ponents on price fixation considering 
the wide range of concessions given 
and large number of products in-
volved. The issue was therefore, 
referred to the Bureau of Industrial 
Costs and Prices for making a quick 
study of 10 commonly used consu-
mer articles and to submit a report 
to the Government. 

(c) to (e) : The Ministry has 
received the r.opart from the BICP. 
The report has pointed out that out 
of the 10 items tak:n up for study, 3 
main industries, namely, the· drugs, 
manmade fibres and cosmetics 
have not pass~d on the excise duty 
concession in full to the consumers. 
With regard to "PVC resin industry" 
and Tooth Powder the report indi-
cated that only 2 companies provi-
ded the information and the y had 
passed on the concessions. In respect 
of others no conclusion could be 
arrived at as the required information 
was not made available by the 
manufacturers. In respect of other 4 

(Contd. on P. No. 43) 
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STATEMENT 

~s of MaximMm Retail Prices on various dates of Price Revisions 

Compll1Jy'S Name Product Pack size date Pre-Budget 

Price Date 
. ---- -_._-_ .. 

1 2 3 4 5 6 

------- .. 
1. Alembic Non-schedule 

Olemical Drugs 
Works Co. Alcizon SOO g Vial 9-3-92 
Ltd. Alcimn 1 g vial Data not 9-3-92 

Ciprowin 250 mg 4 Tab furnished 7-3-92 
Ciprowin 500 mg 4 Tab 7-3-92 
Ceprowin Inj 100 Ml 7-3-92 
Hermin inj 200 ML 
Kanuin in; vial 7-3-92 
Kanuin inj vial 7-3-92 
Norbid 400 mg 10 Tabs 7-3-92 
Omezol Caps 4 Caps 20-5-92 
Roxid 150 Mg 10 Tabs 7-3-92 
Termeg 60 Mg 10 Tabs 7-3-92 
Termeg 120 Mg 10 Tabs 7-3-92 
Termeg ORS 60 ML 
Pefbid Tabs 4 Tabs 7-3-92 

2. Rollers India 
Ltd. Digeplex 450 ML March-92 54.25 

Digeplex 170 ML Mardl-92 28.05 
Digeplex 100 ML March-92 19.80 
Digeplex Tabs IOxIO's March-92 90.73 Oct 93 
Fintal NS 20 ML March-92 70.33 
Healex spray 90 gros March-92 66.32 Oct 93 
Fintal ED 10 ML March-92 51.14 Oct 93 
JuJu lOxIO's March-92 65.99 Oct 93 
De8epfcx OS 100 ML March-92 23.92 

3. GlaJro India Supaoefinj 250Mg 
Ltd. Supacefinj 750 Mg 

Fortun 500 Mg 
Dilozyn Expect 120 M1 
Dtlozyn Expect 450 MI Data not 
DiIozyn SynJp 120 M1 furnished 
Tricloryl Syrup 50 MI 
Dequadin Ioz IO's 
Dolisyn IO's 
Eltroxin Tab 100's 
CaptUm Tab 

2SO Mg 4s 
Normadati Tab 

looMg 10's 
Scoline 10 MI 
Fortun 1000 Ml 
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COUJMNS 

~-.-- ~~-----~--------------

Post-Budget 

Price Date Price Date Price Remarks 

7 8 7 10 11 12 

45.15 10-3-93 44.50 No revision 
82.80 10-3-93 81.50 
50.95 10-3-93 46.00 AIIg 93 28.00 
89.20 10-3-93 78.00 
45.00 10-3-93 44.50 

207.00 10-3-93 204.00 No revision 
13.90 10-3-93 13.70 
23.45 10-3-93 23.00 
62.50 10-3-93 61.50 Aug 93 45.00 
32.00 10-3-93 31.50 

150.00 10-3-93 145.00 
22.15 10-3-93 22.00 No revision 
40.25 10-3-93 40.00 
18.15 10-3-93 18.00 
42.50 10-3-93 42.00 Aug 93 46.00 
54.25 March 93 54.25 July 93 54.88 
28.05 March 93 28.05 July 93 28.60 
19.80 March 93 19.80 July 93 20.29 

100.00 March 93 100.00 July 93 103.52 
70.33 March 93 70.33 July 93 73.85 
70.00 March 93 70.00 July 93 73.52 
60.00 March 93 60.00 July 93 63.52 
86.00 March 93 86.00 July 93 91.63 
23.92 March 93 23.92 July 93 25.19 
63.90 63.01 

147.00 144.94 
182.61 180.25 

14.90 14.69 
33.00 32.54 Data not 
15.90 15.67 furnished 
25.00 24.65 
4.50 4.45 

.5.90 5.82 
20.00 19.72 

165.01 162.70 

30.00 29.57 
25.00 24.65 

334.37 329.69 
-~-~---.--- _._-- - ----~-------------
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2 3 4 5 6 

4. Geofrey Preparation H 30 gms 1-3-92 16.50 1-3-93 Manner's & Preparation H 15 gms J -3-92 11.00 1-3-93 
Co. Ltd. 

5 Procter & Ultra Clcarasil 10 gms 
Gamble 

Ultra Clearasil 20 gms 
Mediker JO ml 
Medikcr SOml Data not 
Medikar 120 ml furnished 
Action 5()() 2s 

6. India Ltd. CIaforam 250 mg Dec. 92 45.50 No 
revision 

Claforam I grn 250 mg Dec, 92 164.00 
Claforam 2 gm May 92 275.00 

7. Khart Ltd. Pelox Tablet 4's Data not 16-3-92 
Surquin Tab 6 Tablets furnished 16-3-92 
Surquin 500 Tab 6 Tablets 16-3-92 
Fudone PM 20 10 Tablets 16-3-92 
Tablets 
Fudone PM 10 Tablets 16-3-92 

8. Hochst India Bengocaine lP 1 Kg ]5-05-92 505.00 
Ltd. Batrafen Cream 15 gm ] 5-]0-92 18,70 

Dermal 
Festal Dragces 10's 15-10-92 25.00 deta not 
Haemaccel/Inf 500 ml 15-10-92 130.00 furnish~d 
Homanatex Inj 1 gm 15-10-92 164.00 
Trantel 400 ml Ft 5 x 10 ] 5-1 0-92 299.20 

9. Parke Davis Benadryl Caps 10's 
25 mg 
Benadryl Syp 114 ml 
Ponstan Kaps 1O's Data not 
250 mg 
Ponstan Kaps 10's furnished 
5()() mg 
Ponstan Susp 60 ml 

10. Roche Valium 2 mg 10 Tab June 92 
Products Valium 5 mg Tab 10 Tab Data not June 92 

Valium 10 mg Tab 10 Tab furnished June 92 
Saridon Tab 10 Tab Feb. 92 4.64 June 92 

CELL BATTERIES 

11. Union Carbide lR20 Paper Per Unit 1-7-92 5.75 15-9-92 
India Ltd. 
-----~- .. -----~------- - ._------
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7 8 9 10 11 12 

16.25 April-Aug. 16.25 
10.60 April-Aug. 10.80 

15.00 14.95 
25.00 24.90 
3.00 3.00 

20.00 19.65 
40.00 39.75 
1.24 1.22 

45.50 1-5-93 34.00 

164 00 1-5-93 126.00 
1-5-93 230.00 

42.50 18-5-93 28.00 No further 
68.36 22-4-93 43.50 revision 

124.66 Data not 22-4-93 76.80 
20.50 furnished Apr to June 16.70 

39.00 Apr to June 31.20 

15-3-93 505.00 
OI-3-CJ3 18 70 

01-3-93 25.00 No further 
01-3·93 137.00 revision 
01-3-73 164.00 
01-3-93 299.20 

4.36 4.30 No further 
12.15 12.00 revision 
12.40 12 20 

18.75 18.50 

13.60 13.40 

4.05 4.01 No further 
6.55 6.80 revision 
9.75 9.68 
4.56 Feb. 93 4.84 

6.00 11-3-93 5.70 No Revision thereafter 

~,--- _----~~--
--~-----
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12. Lakhanpal 
National Ltd. Dry Cell Batteries IP Data not Jan 93 

BISCUIT 30 available Jan 93 

13. Brittannia Milk Bikis Per 100 gros Apr 92 4.25 Jan 93 
Industries (EWP) (Madras) 

TA-Root (MBT) Per Kg Mar 92 35.00 Dec 92 
(Calcutta) 
Marie Loose Per Kg Nov 92 37.00 Feb 93 
(Bombay) 
Glucose D (Delhi) Pkt 75 gm Ap:r92 

14. Parle Biscuits Parie-G 
Products 100 g Data not 26-2-93 

150 g Furnished 26-2-93 
Krackjack 75 g 26-2-93 
Monaco 75 g 26-2-93 

15. Kwality Glucose OWP 25-5-92 159.00 16-11-92 
Biscuits Ltd. Golden 5 kg 25-5-92 110.00 16-11-92 

Zoological 4.5 kg 25-5-92 117.75 16-11-92 
Kwalivin 6 kg 25-5-92 140.25 16-11-92 
Marie 45 OWP 25-5-92 115.50 29-1-93 

TEA 
16. Brooke Bond Taj Mahal Per Kg 7-2-93 92.00 28-2-93 

India Ltd, (500 gms) 
Red lable Per kg 7-2-93 76.00 28-2-93 
(250 gms) 
3 Roses (100 groS) -do- 7-2-93 96.00 28-2-92 
Super Dust -do- 7-2-93 81.00 21>-2-93 
(250 gms) 

17. Duncan A8ra Double Diamond Per Kg 1-2-93 86.00 19-2-93 
Industries Ltd. (500 gms) 

Double Diamond 1-2-93 89.00 19-2-93 
(100 gms) 
Sargam (250 gms) 1-2-93 84.00 19-2-93 
Sargam (500 gms) 1-2-93 83.50 19-2-93 
Pickup (250 gms) 1-2-93 76.00 19-2-93 

18. Lipton India Green Label Per Kg. 5-2-93 138.00 22-2-93 
Ltd. (500 gros) 

Ruby Leaf Per Kg. 5-2-93 76.00 22-2-93 
(250 gms) 
Ruby Dust Per Kg. 5-2-93 82.00 22-2-93 
(100 gmS) 
Taaja Ni-Leaf Per Kg. 5-2-93 85.00 22-2-93 
(250 gms) 
Taaja grip Dust Per Kg. 5-2-93 89.00 22-2-93 
(500 grns) 

----------------- ----_ .-_----------~.-~-------. 
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6.00 Mar 93 5.70 No R~vision thereafter 

6.00 Mar 93 5.70 
4.50 Mar 93 4.35 No revision thereafter 

till August. 

36.00 Mar 93 35.00 -do-

35.00 Mar 93 37.00 -do-

2.50 Mar 93 2.30 -do-

3.50 31-3-93 3.25 Data not 
5.50 30-4-93 5.25 available 
4.95 31-3-93 4.75 
5.20 31-3-93 5.00 

172.00 1-3-92 167.10 
116.00 1-3-93 113.60 
122.00 1-3-93 119.65 
144.00 1-3-93 141.20 
131. 75 1-3-93 128.25 1-7-83 128.25 

99.50 7-3-93 98.40 9-5-93 97.00 
1l7.00 7-3-93 85.80 -do- 63.00 

107.50 7-3-93 106.50 

93.00 7-3-93 91.80 18-4-93 86.00 

96.00 10-3-93 94.90 5-5-93 90.50 

99.00 10-3-93 98.00 5-5-93 94.00 

97.00 10-3-93 95.80 5-5-93 89.00 
96.00 10-3-93 95.20 5-4-93 88.50 
87.00 10-3-93 85.80 5-4-93 83.00 

138.00 4-3-93 136.90 7-5-93 136.90 

86.00 4-3-93 84.80 7-5.93 82.00 

94.00 4-3-93 93.00 7-5-93 87.50 

97.00 4-3-93 95.80 7-5-93 92.00 

96.00 4-3-93 94.90 7-5-93 93.00 

---_ 
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2 

MAN MADE FIBRES 

19. LML Fibres 204/DP-24 
Ltd. 102/P/LM2 

20. Indian Poly 

21. Nirlon Ltd. 

22. Reliance 
Industries 

23. Orkay Indus-
tries Ltd. 

24. Petrofills 
Coop. Ltd. 

25. Ahmedabad 
Mfg & C1Eco 
Printing Co. 
Ltd. 

4O/lP/grey 
20/1/MONO 

Fibres Ltd 

PFY 
NFY 

Poy-126 D 
POY-245 D 

Pulyster Yarn 
(poy) 115 D 

Polyster 
Filament Yarn 

(PFY) 
30/12 flat SD 
50/30 flat PR 

71/36 flat SD 
76/24 flat SD 

PolysteT 

S:aple Fibre 

26. Alembic Stlple Fibre 
Chemical Work (Natural) 

3 

per kg 
per kg 
per kg 
per kg 

per kg 

kg 
kg 

kg 
kg 

Kgs 

Kgs 

Co. Ltd. Staple Fibre (CoI0ured) 
MUltifilament Yarn (Flat) 
MUltifilament Yarn (CrimPed) 

COSMETICS 

27. PJnds India BS? 25g pkt 
Ltd. C025g pkt 

VC25 g pkt 
PMLS 80 pkl 
VICL 50 pkt 
VlCHN 250 pkt 

28. Laicme r td : 
Face Powder pkt 

(50gms) 
Face powder pkt 

4 5 6 

Nov 92 233.53 Feb 93 
Nov 92 238.43 Feb 93 
Sept. 92 219.67 Jan 93 
Sept 92 

Jan 93 

Jan 93 
Jan 93 

Sept 92' 
Jan 93 

June 92 

Data not 
furnished 

Data not 
furnished 

201.79 

82.44 

184.11 
196.75 

163.75 
153.75 

173.00 

Data nol 
furnished 

-10-92 2400 

2-1 - 2 16.00 

Jan 93 

Feb 93 

Feb 93 
Feb 93 

Feb 93 
Feb 93 

July 92 

2-3-93 
2-3-93 

2-3-93 
2·3-93 

23-2-93 

92-93 

92-93 
92-93 
92-93 

Feb 93 
Feb 93 
Feb 93 
Feb 93 
Feb 93 
Feb 93 

3-2-93 

193 
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234.24 Apr 93 237.12 May 93 228.56 
233.10 Apr 93 238.01 May 93 240.28 
207.60 Apr 93 206.15 May 93 210.59 
188.82 Apr 93 194.71 July 93 188.63 

78.65 Mar 93 69.87 July 93 73.77 

183.43 Mar 93 185.17 May 93 204.02 
198.14 Mar 93 195.89 May 93 207.81 

156.75 Mar 93 145.15 May·Jul93 157.50 
145.75 Mar 93 134.15 May·Jul93 141.50 

J 58.00 March 93 145.15 July 93 157.00 

195.07 15·3·93 201.95 16-8·93 239.00 
170.59 15·3·93 216.59 207.00 

155.93 15-3-93 167.80 171.00 
153.98 15-3-93 165.85 165.00 

79.00 Apr-Sep 93 72.74 7-9·93 85,00 

105.76 Apr 93 98.30 July 93 101.83 

102.52 Apr 93 105.16 July 93 96.75 
113.05 Apr 93 138.26 July 93 139.45 
152.00 Apr 93 146.11 July 93 151. 93 

12.00 Mar 93 9.50 
16.50 Mar 93 13.00 
12.75 Mar 93 10.10 
30.00 Mar 93 23.60 
19.00 Mar 93 15.00 
26.25 Mar 93 20.60 

27.00 4-3-93 20.77 1-4-93 21.00 

17.00 4-3·93 12.09 1-4-93 13.50 
.--- ------ --- .. - ._- _ .. -- - _- ._--_._-

2560 LS.';:!94-3 . 
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28. Lakrne Ltd. 

2 3 ----- -_ .-

Moisturising make 
up (30 MJ) 

Cream Blusher pkt 
(6 Grns) 

Powder BIl1sher pkt 
(50 Gms) 

Calamine (120 MJ) pkt 
Ca)lmine (60 MI) pkt 
C;hmiae (30 MI) pkt 
NaiiEnamel 
Remover (35 MI) 
Lipstick (4. 5 Gms) pkt 
Eye Liner with pkt 
Brush (10 MI) 

Eye Shadow pkt 
(4 gms) 

Rool-o n-Mascara pkt 
(7 m)) 

Cleaning Milk pkt 
(200 m!) 

Clean ising Milk pkt 
(120 rn]) 

Cleanising Milk pkt 
(60 ml) 

Hand & :&dy Ltn. pkt 
(200 ml) 

Hand & Body Ltn. pkt 
(120 ml) 

Hand & Body Ltn. pkl 
(60 ml) 

Winter Care Ltn. pkt 
(120 ml) 

Hair Removing Ltn, pkt 
(45 ml) 

Active Clcan50f 
(120 ml) 

Tata S:lampoo 400rng 
200 nig 
100sm 

4 

2-10-92 

2-10-92 

2-10-92 

2-10-93 
2-10-93 
2-10-93 
2-10-93 

2-1 C-93 
2-10-93 

2-10-92 

2-10-92 

2-10-92 

2-10-92 

2-10-92 

2-10-92 

2-10-93 

2.10-92 

2-10-92 

2-10-92 

2-10-92 

Data not 
Furnished 

. DrfIl~, .)2 

5 6 

32.00 3-2-93 

28.00 3,2-93 

31.50 3-2-93 

33.00 3-2-93 
22.00 3-2-93 
16 00 3-2-93 
19.00 3-2-93 

36.00 3-2-93 
27.00 3-2-93 

39.50 3-2-93 

64.00 3-2-93 

50.00 3-2-93 

36.00 3-2-93 

22.00 3-2-93 

55.00 3-2-93 

40.00 3-2-93 

24.00 3-2-93 

43.00 3-2-93 

240C 3-2-93 

36.00 3-2-93 



7 

30.00 
34.00 

30.00 

33.50 

37.00 

25.00 

16.00 

21.00 
39.00 

29.00 
41.50 

64.00 

53.00 

37.00 

23.00 

59.00 

42.00 

26.00 
45.00 

26.00 

36.00 

36.00 
21.00 
12.50 

8 

4-3-93 
4-3-93 

4-3-93 

4-3-93 

4-3-93 

4-3-93 

4-3-93 

4-3-93 
4-3-93 

4-3-93 
4-3-93 

4-3-93 

4-3-93 

4-3-93 

4-3-93 

4-3-93 

4-3-93 

4-3-93 
4-3-93 

4-3-93 

4-3-93 

9 10 11 12 

23.11 1-4-93 23.50 
26.18 1-4-93 26.50 

23.12 1-4-93 23.50 

25.78 1-4-93 26.00 

28.50 1-4-93 29.00 

19.27 1-4-93 19.50 

12.33 1-4-93 12.50 

16.19 1-4-93 17.00 
30.05 1-4-93 30.50 

22.32 1-4-93 22.50 
31. 98 1-4-93 32.50 

49.27 1-4-93 49.50 

40.83 1-4-93 41.00 

28.49 1-4-93 29.00 

17.72 1-4-93 18.00 

45.44 1-4-93 46.00 

32.35 1-4-93 32.50 

20.01 1-4-93 20.50 
34.66 1-4-93 35.50 

20.04 1-4-93 20.50 

28.50 1-4-93 29.00 

29.35 No further revision. 
16.25 
9.65 



30. Godrej 

31. Wipro 

32. Colgate 
Pamolive 

2 

Soaps Ltd. 
. Hair Dye Bl 

3 

40ml 
20ml 

Hair Dye BR 40 ml 
Power Hair Dye 
Shaving cream RF 70 gm 

20gm. 
Shaving Cream MM 70 gm. 
shaving Cream IF 70 gm. 
eT. Powder 400 gm. 

100gm. 

Santur Beauty 
Talcum 
Talcum 

Tooth Powder 
Tooth Powder 

Tooth p,:,wder 

400gm. 
100 gm. 
50gm. 

200m!. 
100 m!. 
50ml. 

PO Lamon Sh Cream 70 gm 
PO Lemon Sh Cream 30 gm. 
Charm is AP Cream 160 gm. 
Charmis AP Cream 100 gm. 
Charmis AP Cream 50 gm. 
Charm is AP Cream 35 gm. 
POEC 150gm. 
POEC 75gm. 

33. Hindustan LeVer 
Clinic Special 60 ml. 
Fair & Lovely Crm 50 gms. 
Fair & Lovely Ltn 50 ml. 
Fair & Lovely Ltn 100 ml. 

34. TVS Suzuki 
Ltd. 

35. NOCIL 

Mopeds 

PVC Resin 

MOULDED LUGGAGE 

36. H.E.B. Luggage SR--2000 
Industries Ltd M-2100 

M-2200 
M-2500 
M-2800 

KL 

Champ 

Per mt 

Per piece 

4 5 

Data not 
Furnished 

Nov. 92 27.00 
Aug. 92 35.00 

Aug. 92 29.00 
Aug. 92 51.00 

3-11-92 8658.74 

3-11-92 9677.51 

"Iov 9.:' 22550.00 

6 

4-.1-93 

29-12-9.:' 
ll-lJ-92 
30-11-93 

15-1-93 
15-1-9l 
15-1-93 
15-1-9' 
j 1-2 93 
1-2-9l 

10-2-93 
1-12-92 

18-1-93 

18-1-93 

Feb 93 

04-03-92 



1 

49.00 
32.00 
49.00 
32.00 
21.45 
10.50 
21.45 
21.45 
51.50 

20.45 
51.50 
20.75 
13.00 

23.50 
13.50 
7.40 

24.50 
14.00 
71.00 
49.50 
29.25 
21. 75 
16.00 
8.25 

8901.19 

9919.96 
23250.00 

342.06 
415.54 
417.25 
.515.79 
596.00 

8 9 10 11 

42.00 No further revision. 
28.00 
42.00 
29.00 
18.85 
45.00 
18.85 
18.85 
45.00 

17.75 
5·5-93 45.25 

18.25 No further revision 
11.25 

11-3-93 22.15 
11-3-93 12.70 
11-3-93 7.00 
11-3-93 18.85 
11-3-93 10.75 
11-3-93 58.00 
11-3-93 40.50 
11-3-93 22.75 
11-3-93 17.00 
11-3-93 15.00 
11-3-93 1.75 

09-3-93 21.00 No revision there after. 
09-3-93 27.00 
09-3-93 :!2.50 
09-3-93 39.50 

Mar. 93 8940.03 
No Revision thereafter. 

Mar. 93 9963.11 
Mar. 93 

15-03-93 

25500.00 Aug 93 

342.06 No further 
366.54 revision 
388.14 
479.20 
554.26 

30500.00 

12 
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37. Universal 
luggage Mfg. 
Co. Ltd. 

Space case XVL 
Legend 24 Disk 
Bonus Trav 21 

Black Belt 11 21 
LOad Star 
Black Belt 2 
Eonus-s~ 20 TI 
Bonus-ss 22 TL 
'Bonus Eco 20 
Bonus Exe T.1 

38. VIP Indl<stries Avian 700 
Ltd. AX 550 

19. S'lfari Indus. 
tries Ltd. 

Tr 600 
Trvlon 29 E 
OD9 
Venus E 

Galaxy 
fL Galaxy 
.A.rrow S~ 
Omega SX 
El Omeg3. SX 
EL Tourist 

01-09-92 

09-09-9:2 

o I-02-9~ 
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Items, namely, the bis~uits, mopeds, 
dry-ceU batteries, and plastic moulded 
luggage, the BICP study team felt 
that more or less concessions have 
been passed on to the consumers. In 
respect of tea the position was not 
very clear as price of packed tea is 
linked to the auction price which 
keeps on fluctuating. As the indus-
tries referred to in the report come 
under the administrative control of 
various Ministries, copies of the 
Bureau of Indian Costs and Prices 
(BICP) report have been passed 
on to them with the request to 
analyse th; r.: port and take suitable 
action. A copy of the report has 
also been forwarded to the Ministry 
of Finance for their investigation 
and necessary action. They have 
also been requested to take suitable 
action against the firms which have 
not co-operated with the Bureau of 
Indian Costs and Prices (BICP) 
study. A statement indicating the 
details of maximum price on various 
dates of price revision as given in 
the Bureau of Indian Costs and 
Prices (BICP) report is enclosed for 
information. 

DR. MUMT AZ ANSARI : Sir. 
during the budgetary provision of 
1992-93, there was an excise con-
cession to the tune of Rs. 2249 
crore and this was intended to give 
rdief to the ultimate consumers 
and to generate demands in the 
market so that the industries may 
bl: pulled out of the morass of 
recession. 

But it is a matter of great regiet 
and consternation that the excise 

concession benefits have not been 
passed on to the ultimate consumer, 
even marginally. In certain cases 
of commodities if some reliefs 
are passed on to the consumers. 
those were very marginal. These 
benefits have got diluted over a 
chain of various distributorships and 
wholesalers and retailers and finally 
these benefits are not reaching the 
ultimate consumers, particularly 
those who are located in the rural 
areas. 

So, I would like to know from 
the hon. Minister whether there is 
any proposal in the mind of the 
hon. Minister to simplify, expedite 
and streamline the administrative 
set up in arder to take action against 
the reluctar,t and rl.:calcitrant indus-
tries which are not passing on the 
bent:fits uf c.\cise cOllce~sions to 
the ultimate consumers. 1 want to 
know whether such type uf a pro-
posal will be put to implementation 
in the near future or not. 
The Minister of Civil Supplies 
Con~umer Affairs lind Public Di~tri

bution 
(SHRI A.K. ANTONY); Govern-

ment is very serious that the excise 
concessions announced in the 
last Budget should be passed on to 
the consumers. That is why, as I 
have stated in the main answer, I 
have convened two meetings of the 
mdustrialists. and manufacturing 
organisations and also the con~umer 
organisations in which the mdus-
tItes claimed that they have passed 
on the benefits to the consumers. 
The consumer organisations dis-
puted it. Smc-e we have no mecha-



nisin with us to verify tht, truth, 
we have requested· the BICP to go 
into the details and report to the 
Ministry·., The BICP hac; taken 
up ten items of common usage for 
their sarr,r1e study and they have 
completed the study and given the 
report. Since the administrative 
Ministries are dilTerent, we have 
given copies of the report to various 
Ministries and requested them to 
take action on the ba~is of the 
;';l1ort of the mcp. \Ve h3ye also 
sent a copy of the STCP report to 
the Finance Ministry and requested 
them to take suitable action on the 
basis of the BICP report. A", there 
are Some manufacturers W:lO did 
not reply to the BICP, we have also 
requested the Finance Ministry 
to take suitable action against those 
industnes and manufacturing units 
which do not cooperate with the 
BICP. The Governmt:nt is follo-
wing up these things. 

Dr. MUMTAZ ANSARI: Mr. 
Speaker Sir, the hon. Minister ha~ 
pointed out just now that there is 
helplessness on tht pfln of the 
~1i!li~rry bccau;,c of p,,;,. ... ;cy of cer-
tain Machinery and a.bscnce of cer-
tain mechanism. That is "hy, they 
are not in a position to pa,s on the 
excise conct.:ssion 't:cncfits to the 
ultimate consumer. At th: same 
time, they say that the Govern-
ment is very serious about passing 
on the benefits to the ultimak CUll-

sumers. This is just a mockery .... 

MR; SPEAKER: Please come to 
the question . 

. 256) LS~/94-4 

Dr. MUMTAZ ANSARI:-' I 
am coming to the point. The hon. 
Minister has pointed out that tell. 
items commonly used by people 
have been referred to the Bureau of 
Industria! Cost, and Prices and that' 
their report ha$ also been submitted. ' 
Bllt now, there is complete' h-elp-' 
lessness on the part of the Govern-· 
ment because even in the ten items 
selected, in t:le case of three items. 
the benefits have not been passed' 
on to the consumers. Even in the· 
case of drugs which are a very impor-
tant commodity, the bel1cfit~ have 
not heen passed on to the ultimate 
consumer .. In the case of four-
commodities including biscLits, . 
the benefits have not been passed: 
OIl. 

MR. SPEAKER: You are not 
ex pee ted to make a speech. You 
are expected to put a question. 

Dr. MUMTAZ ANSARI: I 
would like to know from the hon. 
Minister whether there is any pro-
posal on the part of the Govern-
ment to ame:ld suitably the Con-
sumers Protection Act and to amend 
the Standards of Weights and Mea-
~ures (Package Commodity) Rult:s 
1977 so that the henefits may b~ 
pa<;sed on to the consutners. 

MR. SPEAKER: Leave it there. 
I~ is a good question. Don't confuse 
yourself with other aspects.· 

SHRI 'MUMTAZ ANSARI: I 
would like to know whe,ther there 
i~ any pro.Jo"al to amend the relevant 
Acts in order to protect the interest& 
of. tbe ultimate consumers. 



. SHRJ. AK. ANTONY: .. ~.Jn my. answer I . hAve not. snown" any 
¥pleSsacss in. this matter. Our· 
Ministry has taken the intiatiye and 
requested the BICP to go into the 
detalls. It has studied the matter· 
and given a reporL Now. it is for 
tb,e·various administrative ministries 
t9 take action. Immediately after we 
received the Report. we sent it to 
various . administrative ministries 
to take follow up action. These 
admlnisuative ministries' are now 
cO!l~dering the report. That is the 
latest stage. 

, Regarding other pc;ints, at the 
moment I can only say that we will 
consider them a~. 
(Translation) 

SHRIMATl SHEELA 
GAUTAM: 1 would like to. know 
whetber the Government has in, 
structed the industries as well as 
trade organisations to provide proof 
that the beaefits of Rs. 12 crore ex-
cise duty concessions being given by 
the Government havt: been. passed on to the consumers and also i'hether a time limit has been set in this 
r~£ard ? I would like to know the 
number of indu:>tries which have not 
pa:~sed on the benefits to the consu-
m.}rs and have also not furnished any 
i~foimation to Governrr,ent in this 
regard alongwith the details of the 
C4c\ion taken by the Government 
apinst these industries ? 
(English) 

SHRI A.K. ANTONY: After 
the annouucemeut was n.ade in the 
1\9dget. th~ _Vvvernment CJ;>Dve;ned 

a ,1I1:-etiDg of .the traders and mantt-
facturers. ,No,w • .it ilr their duty to' 

Oral Answer Ii ,. 48, 
) .. , .. :, ,\ ) . :... t '.~ 

respond. They have to pass on ,the 
benefits to the Consum«s. When 
we' r~ived' ~omplaims from the 
consumers and consumer organisa-
tions that manufacturers are not 
repooding postively, we sought the 
help of BICP. I am sur~ various 
administrative ministries will. take 
strong action agaiDst fuose manu-
facturers who have not passed on 
the benefits to the consumers. Re-
garding those industries which haw 
not cooperated with the BICP, 
we have hrought it to the notice of 
the administrative mini!ftries for 
taking necessary action. 

SHRI SHARAD DIGHE: Mr. 
Speaker, Sir, frem the Tt'ply it is 

clear that the Ministry has no facility 
to ascertain the exact impact of the 
e."cise concession and other compo-
nents on tht: price fixation. Aftt"r the 
consumer orgl:tnisation !'!ursued 
this matter, the Government referred 
it to BICP. There also the tragic 
situation that some of the them 
did not cooperate and in some ~a8e" 
it is clear that they have not at all 
passed on these concessions to the 
consumers. 

My first question is, if this \vas 
the position why did the Govern-
ment hastily give these conees'lions 
without making any preparation to 
see that it will be pas~ed on to the 
comumers? And, :o;ecODdly~ time and 
again these statements have been. 
made. For example a Statement 
was made 00 the 7th JUi\e by the 
Minister of Civil Suppies warning 
tbe :~ader$ t~ i(.~y :fail t~ wss 
on the benefit of excise duty. stera, 
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action will be:takflft. Tbe ~ 
Mitltster· also . 1!lad~ a sta.tlW\e~t 
that· Govc:rnment 'wm . "'idtbdraw 
t.he relief -if tbe benditll are not 
passed on to the consumers. 

In this situation. instead of pass-
ing on these reports to various de-
partments for further al,;iion, will 
the G0vemment consider to with-

draw these conces<;ions and take 
some such stern action by mhich it 
will be effectively passed on to the 
consumers? 

SHRI A.K. ANTONY: Regarding 
the last part of his question. only 
the FiJ'lance Ministecr can answer. 
The only thing that I can say is, 
Government IS serious about passing 
on these concessions to the con-
sumers. For the first time the Govern-
ment took serious steps to follow 
it up and that is why we took the 
help of STCP. We got the report 
and that report is under considera-
tion of various administrative Minis-
tries.- They wiU take action against 
those manufacturers who are not 
pa%ing OJ! the benefits to the con-
sumers. J am sure the administrative 
Ministries ""ill also take action 
against those companies which are 
not cooperating with BICP in this 
regard. 

- . Secondly. llUPPOii.ftg ~n.-..aa 
illda.uy, one ot· twp~ UllitS .comply 
with it:_-and the rest of.thelU do llot; 
how do you punish i~m '! Will you 
withdraw the conces-siOO'i -. ~bQle7 
sale? 

And thirdly, is it not a conna-
diction of yOUl' own Eco.oomic 
Policy that you let the market dec~ 
and not impose any restrictions '! 

So, how will you get out of this 
contradiction of saying that 'you 
will punish, if the conce~sion on 
excise duty is not p3.ssed on to the 
consumers and as far as this case is 
concerned let the market decide~ 

SHRI A.K. ANTONY: I have 
alrea(!y stated that as far as withrl-
Clwal of cooces~ns is concerned, 
( am not in a po,>ition to say any'-
thing. 

As far as other aspects are con-
cerned, the Government is v.J:rY ser-
ious. That is why the Governmellt 
is studying these things. 

Regarding market forces, I would 
request the hon. Members .that let 
us w{)rk: togetJ1er to discipline mar-
ket forces. The Government had 
studied this aspect for the first time. 
Now, t.he consumer organisations 
and the con'iumer movements, have 
got some rapport and uole:'is the 

SHRI NIRMAL KA~TT consumers themselves organise. we 
qHATTERJEE: Sir, the whole thing will not be able to control this. 
is very contradictory. As Mr. Dighe From our side, whatever is legally 
has correctly referred to it, the possible, we will do it. 
Finance Ministry threatens that 

.. the • concessioJ\'i_ .on exci~ duty - As per the advice given by ~he 
'-.'would. be _ withdrawn.~ Is there Ilny -,·fiPancc Ministry •. ~ Mini~ l~d 
, case; __ .it ~d.-beoD ,withdfa!ft'll? . ,qat::~e;.,RWQtt- ~ ·tbe:lU~ r for 



tbeii---study.~ So, -,we are working 
1n Coordination Now,':tIie Report 
is with us. We had sent that Report 
to various Ministries. iucluding the 
Finance Ministry. ! am sure that 
they will take proper action on the 
basis of this Report. 

SHRI NIRMAL KANTI 
CHA TIEIUEE: Sir. they are co-
ordinating in order not to act! 

SHRI P.e. CHACKO: Sir, 
concerns had been expressed in the 
House at the very introduction of 
this concession that thi~ would not 
be tmplemented. We are very happy 
and thankful to the Minister for 
pr'Omptly convening a Conference. 
We feel that the Minister had d0ne 
his part, but, Sir, the industries ,had 
not responded (0 the Civil Supplies 
Miuistry. They had also not res-
pond,e~ to the BICP. 

According to the existing laws, 
the BICP or the Civil Supplies 
Ministry do not have any power to 
take action. We want a specifL, 
assurance from the hon. Minister 
whether the Civil Supplies Ministry 
will make a recommendation to the 
Financ(; Ministry that those indus-
tries which had not extended this 
con-::ession to the consumer", from 
them, this com:essio!l should be 
withdrawn. This is a simple thing, 
ther~ is no other remedy available. 

SHRI A.K. ANTONY: OUf 
Ministry had already recommended 
to the Finance Ministry and the 
administrative Ministry that action 
shOUld be taken against those manu-
facturers who had not passed on the 

cOnCesSiOl\i -to !be -cOrisD:JlleTS" Wo 
had' also recommended that'·lic:tio~ 
should be taken against those manu-
f~turers who did not cooperate v.ith 
BICP. 

SHRI NIRMAL KANT! 
CHATTERJEE: Excise Duty is 
not charged manufacturer-wise. 1t 
is charged product-wise. How will 
you punish them? 

SHRI RAM NAIK: I am very 
happy that the Minister is very se-
rious! 1 only hope that the Govern-
ment is very v ry serious! I ,vant to 
know, after' the Minister submitted 
his Report to the Finance Ministry, 
is there any feedback of the action 
taken by the Finance Ministry and 
if there is no feedback from tho; 

. Finance Ministry, what the Minister 
proposes to do about it? 

SHRI A.K. ANTONY; Had 
reC'eivd a reply from the Finance 
Ministry that they will seriously 
scrutinise this Report and take 
action agalllst them as per the 
Report. 

SHRI RAM NAIK: The Minis-
ter must know whether he has recei-
ve;i an) feedback from the Finance 
Ministry. He- must say whether there 
was any fed back or not. 

SHRI A.K. ANTONY: T got a 
gply from the Finance Ministry 
that they will immedh.te1y scrutinis'! 
th,~ BIep rep::>rt: and on th~ bJ.sis 
of this report, they will take action. 

MR. SPEAKER: I think the 
HouSel has expressed its view very 
clearly and Dot only the Oovernme:1t 
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but the Ministry aha should take 
note of it . .They~ a.te very r::l!;J.r· 0'1 

this point. 

SHRI RAM NAIK: INe want 
an assurance from the Minis!c;' 

MR. SPEAI(ER: He has noted 
it down. 

RASHTRIYASAKSHARTA 
MISSION 

*63. SHRI SHANKERSINH 
VAGHELA: Will the Minister of 
HUMAN RESOURCE DEVE-
LOPMENT be ple2st::d ~o state:: 

(a) the annual budget allccntcd 
to the Rashtriya Saksharta 
M:ssirn dt:r:ng 1993-5'4; 

(b) the amount released SO frr 
by the Government till d~te 
to this Mission; ~md 

(c) the details of new proposals 
if any, with the Government 
for fclnilei·jng lhi~ c:, Ibe: : 

THE DEPUTY MII\ISTER OF 
HUMAN RESOURCE DEVELC!'-
MENT (DEPARTME1\:T OF 
EDUCATIGN AI'.'D CULTl.'RE) 
(KUMARI SELJA) 

(a) to (c) : A statement is i<,;J 
On the Table of the Sabha. 

STATEME~T 

(~) The provision for all pro-
grammes of Adult Literrcy 
under the Nationtl Liter::cy 
Mission during 1993-94 is 
Rs. 177.97 crores. 

(h) Tlle expi:nJiture. incurre.d 
~ince 1988 on all the schemes 
.cf th« \Iiss:(ln nmountS'> tc 
R;.' 5tUn· ;:;~ores. . , 

(c) - The' C1~Il1iltant': stnrte~·· 
. under the Mi~sfon is the· 
Total Litcn:cy Can:paif_n5. 
At pre-,ent 240 districts have 
be-en covered· either part idly 
·or fully by these campaigns. 
It is proposed to cover 345 
distr·Cts fully by the end cf 
the Eifhtl~ Ph'n. 

(Tral.slaton) 
SHRI SHANKER SINH 

VAGHELA: Mr. Speaker, Sir, when 
I visit Gujarat, I find l?rge hoardings 
with captions "Tc,t~lIy Litelate 
District". I visited ten vi!12f_eS ar:d 
asked the people :;'their village hl'.d 
achieved tctti hurcy. 1 hy ~E!G 
it W2S a b'g fraud. Who are the 
pc opIc Wh8 !::cncft i'f, m th~ ~e ,a!11· 
paigns no ODe knows. Liter:'cy cam-
paing is confined to pEpas and 
not run in v:1l2ges. Is the experditure 
on publ~city thrcqh pless 2J'd T.V. 
also included in the total cxpenditure 
incur;ed en the ccrupa' gns?;s thele 
,,"Y inonit.:>ri::g ma:P.i;; ry to keep 
a watch ove:- the t(,t21 expenditUle 
and the out<'at"d letn cf Rs. 177 
cron:·? Wh;ch Ere the ;nstitn(~ in 
different ~totcs tr,nt work in \illtgfs? 
Do they keep any record? Is there 
any machinery to check whether 
the expenditure was propt:r? 
[Englfsh] . 

KUMARI SELJA: 1 wodd like 
to inform the House that 't was 
Dave Committee which \\"2.S io tel! 
us the modality of tot:::1 Ii:e:rcy 
declaration. According to thot, only 
80 per cent o:the learnc-d :md in the 
identified tarret, group at le:!st 70 
per cent marks on the aggrt'gate and 
at least 50 p::r cent :marks in ea~h 
of the thr~ compete!lcies"':readirig 
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1ftidaa: and ~y~di.tric1 
would be declared totalJy literate. 

'Mil. SPBAKER: Do you have 
a machinery to find out whether the 
amount given by you is properly 
spent or not? 

KUMARI SElJA: It is done by 
the District Magistrate. It is llr.dcr 
the overall competence of the Di str;ot 
Magistrate. Our te2m !loes frem the 
National Literacy Mission. also to 
evaluate it. 

[T"mI~latjonl 

SHRI SHANKERSINH V AG-
BELA : The reply is not sah;ftc-
tory. All that is being spent is 
going waste. Now I would ask my 
second supplementary. I am an MP 
since 1977. During the tenure of 
Morarji Bhai in 1978, the issue of 
educating the old people was repat-
edly raised. There aft' no cli'ss~rooms 
and bh:ck-bcards for the poor, the 
Harijans and the Adivasis. And 
the new generat:on that is capable 
ofbeihg educated, do not have these 
facilities. Instead of spending for 
these p ople it has been stated that 
in the 8th Five °tear Plan. Rs. 543 
crore has been spent On this cam-
paign. Is there zny deadline for the 
expenditure? wm the expenditure 
be made only on educating the 
old pwple or wiH it also be spent 
for the new generation. Will there 
be a deadline for this scheme or the 
literacy campaign wOUld - be .com-
pleted after .S-7 y.ears? . . 

{~lishJ 

MR. SPEAKER: Instead of 
spending that money on adult edu;. 
cation, will it be Sptnt on the edu-
cation of children? 

KUMARI SEllA: For adult 
education, in the Eighth Plt-n, we 
have earmarked Rs. l40Q crore; 
and for elementary educat:oll, we 
have earmarked Rs. 2880 crore. 

[Translation] 

SHRI RAM PUJAN PATEL: 
Mr. Speaker, Sir, through you, I 
would I ke to know from the hon. 
Minister, whether the Government 
will formulate a policy so as to edu-
cate members of backward classes, 
the SCjST, in our v]lagcs by appo:nt. 
ing persons belonging to t~ ci~s£es 
as teachers, so that these people are 
educated prorerly. Otilcrwi,-e, the 
situafon today is such that no- pne 
educates these clasS(s preperly ond 
only forged bills are submitted. lhe 
concerned district mag'shate lllw 
gives his approval stating that 
appointJnents were made because of 
unemployment. I want io know 
whether persons bdonging to th,se 
castes would be employed for edu-
cating their breathr(n? 

MR. SPEAKER: Your query 
does not originate frem the n-,2:n 
quest:ons. 

SHRI CHOTE SINGH YADAV: 
Mr. Speaker, Sir, the Govanrnent 
gives money to non-GovelDrr.entcJ 
organisaticnsandautonomoushodies 
for Adult Education they" run such 
.centres. But there is Del wpnitcring 
agenCY to cl16Ck as to bPw .that huge 
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amount is being utilised. Thro\\gh 
you, I would like to know from the 
hon. Minister that when it invo-
lved hqge funds will the Govem-
ment set up any agency to monitor 
whether these, funds are being utili-
sed propery? 

[EngIiJJ} 
K.UMARI SEUA: May I say 

that to check this we have evalua-
tion committee& at all levels, at the 
district, village and block levels? 

DR. VASANT NIWRUTTI 
PAWAR: The Adult Education De-
partment has already been critic:sed 
to the maximum extent. I would 
just l;ke to ask the Government 
whether it will stop giving step 
Ul0therly tre~tl1ient to the Adult 
Education Department first; it is 
because, many t:mes an Educat;on 
Officer who is not wanted or who 
has to be punished is posted to the 
Adult EJucation Department and 
so the work of that Department is 
suffering. 

Secondly, I would like' to ask 
whether the Government is thinking 
of a proposal of 'Each one teach 
one', that is, if a graduate is getting 
4 degree will the Government make 
it' compulsory for the gr~d1Ulte to 
teach at least one hundred adults 
up.der this ITterflcy proiJamme'l 

KUMARI SEUA: That is not 
under considerati en at the m0-
ment. But may I say, that this ques-
tion relates to the National Literacy 
Mission ? In faa, we ~ed tbe sup-
port of the wholeHouse for this. 

We are quitee~it"l "beut ilis pro-
gramme and we 8.1'~ gettin& quite a 

.good measure of IiUPPOlt tor this 
.programUlc all (;ver the ~O\iJl~Jy. 

Since we have achieved some suc-
cess in the South, now we are pro-
. gressing in the North, especially the 
. Hindi belt where there is a very low 
rate of literacy. This programme is 
totally vclunteer-bastd and we llt:t:d 
volunteers to come up from every 
community and every walk of life 
to contribute to the success of this 
rrf [Is rrm:.:. 

[English] 

Production of C~ache<J 
*64. SHRI ANAND RATNA 

MAURYA: Will the MINISTER. OF 
RAILWAYS be pleased to state: 

(a) the pr(;sent product;cn C8pa-
city of each coach factory in tte 
country; 

(b) whether due to large scale 
conversion of old narrow and metre 
gauge lines to broad guage lines re-
quirement of coaches in the coun-
try is likely to increase; 

(c) If so, whether the Govern-
ment propose to modernise thue 
coach factories witha viewto iJ:.cltase 
their production capac:ty; 

(d) if so, the details thereof; 
and 

(e) the financial assit8rcce beiLg 
provided by the GovernmCll.t in this 
regard? 

THE MINISTER OF STATE IN 
TIlE MINISTRY OF RAILWAYS 
(SHRl K..C. LENKA) (a) Pusent 
illSt:'llIfd manufacturing ~apacity 
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of each coach ff.ctory ,in the coUntry is. as f"lIe \\'5: 
RAIL WA Y SECTOR: . 
- I. Rail Coach Factol) , 

2. Integral Coack Factory 

PUBLIC SECTOR 
1. -Bharat Earth Movers Ltd. 

, 2. :Jl3SS0':S & CO . .i... • .:. 

(b) and (c) Yes, S;r. The earLer 
prodt:cLcn c~ P:lC;ty hH ~,lJ fr iy been 
augmented :n rectm y,,:rs. 1he 
present production cryrc!ty '1) the 
country :s adequate. 

(d) tnd (t) Do not <;r;~l. 
[Translat inn] 

SHRI ANAND RATAN 
MAURY A : Mr. Speaker, Sir, no 
improven:ent has bten madc durin!! 
the past several years in prcvidiEf 
more f:-cilities :P the p!'~seng(;f 

coaches manufactun.d in the countl y. 
I would like to ¥-I1(;W flem ihl: 
Hon. Minister wht::ther the Railw~ y 
Coach Factory has scr.t any pl c-
pos:::l to the Railw~,y BO:::ld reprding 
ffianuLcture of new and different 
types of coaches, wh;ch would hne, 
mJrc facilities and space compar-cd 
to the present ones ? ,If, so, when 
the Government is boing to approvc 
that scl!eme. 
lEllgZ;sh] 
, , SHRI, NlRhiAL ' KANT! 

CHATERJEE : J2SS0PS belongs 
to my constituen,y, Sir. 

, . .. , 

SHRl K.C. L£NKA, : We have 
to achie-ve a major cievelopment in 
in this regard. We h~ve rocder-

'nised the coaches.' noW. At the 
-Intc&,ral Coach Ft ct .. ry,' j'.,1::Q~as, 
, we have 'implemented a mooerp;sa-
rion scheme.' 

1,000 
1,000 (includig Electric 

Multiple UnitSi 

400 
180 Me Ccaches 
72 Electric MultipleUnits. 

\Ve have improved the instalkd 
cap2C ty. And ~a':d ry s'C( we nrc 
improving the me cCln:snicn cf tl;e 
ceach factcr'es. [lmarupt,'onsJ 
During the Scvfnth Five Yalf 
Han, we have invfsttd Rs. 68 creres 
for medernisat 'cn srd 0('" ut en 
of t he installEd caprc ty at ICF. 
[1il1(NUprioils] 

[Tralls/alioll] 

SHRI ANAND RATAN 
MAURYA : Mr. Speaker, S:r, the 
LCj1. l\1;i::s1(;]" 1...t~ (1(t. /(:r1"e(~ ~o 

n:y quest 'on. My qtiesticn was very 
specific. Has the GovcrnmeJJ acc(p-
ted the prC'posals sent by ihe 
Railway Ceach Factor),? ' 

,MR. SPEAKER : He bas gIven 
reply to your quest'on in the very, 
first sentence. Perhaps, yeu did 
not listen. 

SHRI ANAND RATAN 
MAURYA : Mr. Speaker, S:r, I 
heard the reply cc'nfu1Jy. My 
question' has not becn answered. 
I had asked whether thc R,f;ilwr.y 
Board has accEpted the prcpC'sal ef 
change in desi£l' of new c"roches? 

MR. ',Sf-EAKER : fla'se :ask 
ano1.her suppl f ffientary:' 
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SHRI ANAND RATAN 
MAURYA : I would only like to 
know whether the Ministry would 
approve the proposal of the Railway 
Coach Factory for improvement of 
coaches. [Interruptions] 

(English] 

SHRI K.C. LENKA : Sir, I 
have clearly explained in my written 
answer that there is now adequate 
capacity in the country to manu-
facture the coaches. [Interruptions] 
There is no proposal to modernise 
any of the coach factories ...... . 
[Interruptions] 

THE MINISTER OF RAIL-
WA YS (SHRI C.K. JAFFER 
SHARIEF) : Sir, the upgradation of 
technology and modernisation are 
a continuous process. Now, in 
Kapurthala factory, we have designed 
a new three tier AC sleeper coach, 
which is already under trial run. 
We are likely to introduce the new 
three-tier AC sleeper compartments 
in Rajdhani and other type of trains. 
We are also manufacturing them in 
the coach factories. 
[Trans/at ion] 

SHRI ANAND RAT AN 
MAURYA : Mr. Speaker, Sir, 
there are several ancillary units asso-
ciated with Railways. Their contri-
bution is very important from the 
point of view of providing employ-
ment. I would like to know as to 
what is the contribution of these 
ancillary units to the Railway 
Coach Factories in terms of per-
centage? Is there any possibility of 
increasing the number of such anci-
llary units in order to provide more 
2560 LSS/94-5 

opportunities of employment. If 
so, when will it be implemented? 

Mr. Speaker, Sir, what actually 
happens is that in all the railway 
factories ..... [lnterruptions] .... 

MR. SPEAKER: No, you have 
already asked. If you ask more it 
would get confused. 

SHRI K. C. LENKA : F,'r this. 
I need a separate question. 

SHRI BASUDEB ACHARIA : 
The Minister has evaded to reply t(1 
the thrust of the question. 

1\1 R. SPEAKER : PleaSe ask 
your question. Do not comment on 
his reply. 

SHRI BASUDEB ACHARIA : 
Sir, I am coming to the question. 
I would like to know, because of 
massive gauge conversion from 
metre gauge and narrow gauge to 
broad gauge, whether there will be 
additional requirement of broad 
gauge coalhes. There are two pro-
duction units of Railways, ICF and 
RCF. 

MR. SPEAKER : You have 
asked a good question now. Do 
not expand. 

SHRI BASUDEB ACHARIA : 
In addition to these two production 
units, there are other two coach 
manufacturing units under public 
sector-one is Bharat Earth Movers 
Limit,d and the other is JESSOPS 
Ltd. This year, Railways have 
reduced the order for Bharat Earth 
Movers Ltd. from 400 coaches to 
250 coaches and for JESSOPS-it 
is used to manufacture metre gauge 
Railways-Railways have not placed 
any order. 

lts capacity is 180 metre gauge 
coaches per year as stated by the 
hon. Minister. As there is an addi-
tional requirement of 1500 coaches 



63 Oral An&wBIl DECEMBER 7, 1993 Oral Answers 64 

because of massive conversion, will 
the Minister consider giving to hoth 
Bbarat Earth Movers Limited, tha 
capacity of whkh is 400 coaches 
and to Jessops and Co. Ltd. on 
which railways have not placed any 
order so far? 

SHRI K.C. LENKA : The 
additional requirement of the coaches 

Train Acci4ent 

165*. SHill 
PATEL; 

CHANDRESH 

SHItI BRIJ BHUSHAN 
SHARAN SINGH 

Will the Minister of RAILWAYS 
be pleased to state ~ 

(a) the number of train accidents 
during 1993 till date in each zone; 

as a result of gauge conversion will (b) the main causes of these 
be 1500 coaches during the Eighth accidents; 
Plan period. As far as Jessops 
and Co. Ltd. is concerned, they were 
manufacturing coaches for metre 
gauge lines and they are being con-
verted into broad gauge lines. 

SHRI NIRMAL KANTI 
CHA ITERJEE : Are you converting 
them? 

(c) the number of persons killed 
and injured and the total loss 
suffered by the Railways, zone-
wise; 

Cd) the amount of compensation 
paid to the victims; and 

(e) the concerete measures pro-
posed to be taken to check the 
increasing trend of accidents . and 

SHRI K.C. LENKA : Yes. derailme:1.ts? 
Due to the conversion, we need 1500 
coaches. So, we have given Bharat 
Earth Movers Limited our require-
ment of coaches. We are also taking 
steps to discuss with Bharat Earth 
Movers Limited to bring 417 coaches 
on lease basis. Besides these, we have 
given an advance order for 150 coa-
ches to them. So far as the JESSOPS 
is concerned, there is problem. 
We are advising them to change 
their technology to manufacture the 
coaches for the broad gauge. 

[English] 

THE MINIS"fER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA): (a) to (e) A 
Statement is laid on the Tabk of the 
Sabha. 

Statement 

(a) to (c) The details of number 
of consequential train- accidents, 
number of persons killed and inju-
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.md therein, zene-wise from January 
to November, 1993, the broad cauilCs 

1. Railway Staff Failure 

2. Mechanical Equipment Failure 

3. Track Equipment Failure 

4. Other Than aailway Staff 

5. Sabotage 

6. Omtbination of filctors 

7. Incidental 

8. Ul\der Investigation 

Total 

of these accidents and the loss to 
Railway property are as under 

284 

3Q 

20 

65 

20 

5 

52 

477 
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(d) An all1tJunt of Rs. 78.36 
lakhs has been paid as compensation 
to the kith of deceased and to the 
injured. 

(e) The trend of accidents is on 
decline. Some of the safety measures 
taken to avoid accidents include :-

(i) Renewal and rehabilitation of 
over-aged ass. ts like track, bridges, 
rolling stock. etc. 

(i i) Intensive inspections are 
carried out for signalling and tek-
com gears. 

(iii) Staff in operational cate-
gories are given intenSIve training 
and their performance is monitored. 

(iv) InsJl(ction of track and exa-
mination of coaches, wagons and 
locomotiv"s has been intensified. 

(v) Ultrasonic testing of rails 
and axles is resorted to identify 
fractures. 

(vi) Drivers are monitored and 
counselled with regard to their 
driving techniques. 

(vii) Induction and extension of 
technical aids such as AUXIliary 
Warning Systems, Axle Counters, 
Routt. Relay Interlocking and Track 
Circuiting, etc. 

(viii) Surprise checks against 
carriage of inflammable and explo-
sive material in passenger carrying 
trains. 

(ix) Provision of whistle boards, 
speed breakers and road signs at 
the approaches of unmanned level 
crossings and improving visibility 
for road users and train drivers. 

(x) Publicity through various 
audio-visual means to educate the 
travelling public and road users to 

negotiate level crossings. 

[Translation] 

SHRI CHANDRESH PATEL: 
Mr. Speaker, Sir, I would like to tell 
the hon. Minister, through you, 
that traffic jams are caused at several 
places and accidents occur duel 
to non-availabiIity of over-bridges 
or under bridges. I would like to 
know whether the Railway Ministry 
has any proposal for the construction 
of level crossings. If so, the number 
thereof and the time by which these 
are likely to be constructed ? 

[English] 

THE MINISTER OF RAIL-
WAYS SHRI C.K. JAFFER 
SHARIEF: There are level cross-
ings and overbridges. I do appreci-
ate his concerned about the growth 
of traffic both in the rural and urban 
areas. This is not being done by 
the Railway Ministry itself. There 
is a sharing of costs between the 
State Governments and the Rail-
ways Ministry_ So, the State Govern-
ments based on their traffic pattern 
in the rural and urban areas appraoch 
the Railway Ministry with a com-
mitment that they would be spending 
the other 50 per cent on the related 
work. It is their responsiblity. 

[Translation] 
SHRI CHANDRESH PATEL: 

In my written question, I had asked 
about a pit line laid near Jamnagar, 
which was broken during testing 
itself. Whether any such pit line 
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has been broken? If so, the loss 
incurred therein and the persons 
responsible for that ? I have' no in-
format,ion in this regard ..... 
(Interruptions) . ... 

MR. SPEAKER: Such questions 
are not asked. In place of a specific 
question you are asking a general 
question. The han. Minister should 
have requisite information. 

SHRI CHANDRESH PATEL: 
The pit line has broken there .... 
(Interruptions) . ... 

(English) 

MR. SPEAKER: T shall disallow 
this question if you continue like 
that. 
[Translation] 

SHRI CHANDRESH PATEL: 
I was told that the pit line was not 
broken. So the question of enquiry 
does not arise. I have a specific 
question. Many people are killed in 
accidents. I would like to know 
about the total loss incurred and who 
are guilty for that. 

MR. SPEAKER: Thousands of 
questions are asked. If you do not 
ask a specific question, how will he 
reply. If the hon. Minister has the 
information, he may reply. 

[English] 
SHRI K.C. LENKA: Sir, for 

this specific question we have no 
information at thc moment. 

{Translation] 
SHRI LAKSHMI NARAIN 

MAN I TRIPATHI: Mr. Speaker, 

Sir, rec-::ntIy two train accidents had 
occurred in Lucknow and Barauni 
divisions of North Eastern railway, 
in which some passengers inspite 
of having valid tickets were travel-
ling on the roof of the trains, they 
were killed. I would like to know 
from the han. Minister whether any 
compensation "is being paid to such 
passengers who tiavel on the roofs 
of trains because of shortage of space 
in the coaches and meet with ac-
cidents. If not, the reasons there-
for 

(English) 

SHRI C.K. JAFFER SHARIEF: 
Sir, it does not beomce the responsi-
bility of the Railways. The passen-
gers who might have eVen taken the 
tick-::t, are not supposed to travel 
on the roof. There are very specific 
guidelines that those who come 
within the purview of the Railways 
responsibility, are entit]::d to com-
pensation. 

[Translat ions J 
SHRI DILEEP SINGH 

BHURIA: Mr. Speaker, Sir, maxi-
mum accidents occur in Western 
Railway and particulary in Ratlam 
division. Have you enquired about 
the reasons behind the accidents? 
If so, the outcome thereof and 
action taken thereon. 

(English) 

SHRI C.K. JAFFER SHARIEF: 
Sir, there are various factors res-
ponsible for accidents. We have 
very clearly indicated those factors. 
The accidents take place because of 
the human failure and also some-
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times taere is a failure of equip-
mont or there is sabotage or there 
is cqmbination of factors. So. like 
that., there are various reasons for 
accKients, human failure being the 
highest. But I am glad to inform you 
that these days, c..ompared to what 
it used to be. even accidents due to 
human failure have profusely come 
down~ 

ITrUlf3hltiDn] 

SHRI BRISHIN PATEL: 
Mr. Speaker, Sir, the hon. Minister 
has asked for additional funds in 
the supplementary budget of the 
Railway Ministry. Additional Fund 
were demanded for reaching the site 
of accident at the earliest 
by aircrafts. Is there any likelihood 
of more railway accident taking 
place in future in this country? 

(English) 

MR. SPEAKER: The question 
is disallowed. 
(Interruptions) 

{TrlllfSiat iOIl] 

SHRI DILEEP BHAI 
SANGHANI: Recently, several 
women died in a train accident in 
Bombay, but the Ministry do not 
have the capacity to pay them com-
pensation. They are only enacting 
laws and issuing notifications. I 
would like to know as to what com-
pensation has been provided to 
women, who died in a train accident 
in Bombay. 

I&wlish] 
SHill C.K. JAFFER SHAIUEF: 

'S'r basically it is not a railway 

accident because it was purely a 
women's train. Unfortunately there 
appears to have been a TUmour 
about some sIll()ke. Out of scare 
the women seems to have jumped 
down from the running train and 
were OVerrun by the other running 
train which was passing by in the 
other track. (Interruptions) The 
Railways generally do not pay com-
pensation for the accident in which 
the Railways have no responsibility. 
However, since this is a train nl(ant 
for women and since working women 
are involved in this, the Railway 
Ministry is considering to give some 
compensation out of the Railway 
Minister's Fund. . 

Wri!ten Allswers to Questions 
[English] 

KOTHARI COMMISSION 
*66. SHRJ RAM PRASAD SINGH: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the main recommendaticns 
made by the Kothari Commiss ion 
on Education; 

(b) the steps taken by the 
Government to implement them; 

(c) whether all the recommenda-
tions have been implemented; and 

(d) if not, the reasons therefore 
and the time by which these will be 
implemented? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) 

(a) to (d) : The EducatiGn Com-
mission under the Chairmanship of 
Dr. D.S. Kothari was appointed by 
the Govt. of India in July 1964 and 
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it submitted its report in June 1966. 
The Report of the Commission was 
l<lid on the Table of the House in 
August 1966. The Kothari 
Comm:ission made 230 recommenda-
tions. The main recommenda-
tions made by the Commission 
were :-

(i) Science and Mathematics 
should be taught on a compul-
sory basis to all pupils du-
ring the first 10 years of school-
ing. Work experience should 
be integrated as an integra ted 
part of all education; 

(ii) An appropriate policy for teach-
ing languages in schools should 
be evolved. The Commission 
recommended a scheme of 
teaching languages at var;ous 
levels; 

(iii) The common school system of 
public education should be 
adopted as a national goal and 
it should be implemented as 
a phased programme spread 
over 20 years; 

(iv) Social and national service 
should be made obligatory for 
all students at all stages; 

(v) Structure of educaticn should 
be changed to provide for 10 
years of general education 
followed by 2 years of higher 
secondary and 3 years of first 
degree course; 

(vi) The number of instructional 
days in a year should be in-
creased to about 39 weeks for 
schools and 36 weeks for 
colleges; 

(vii) To facilitate implementation of 
pay-scales of University level, 
the Central Government 
should provide 80 % assistance 
and the States should meet 
20 % of the liabilicy; 

(viii) The employment of women 
teachers should be encouraged 
at all stages; 

(ix) The UGC should select. as 
soon as possible, from amongst 
the existing Universities, about 
6 Universities or for develop-
ment as major Universities. A 
cluster of advanced centres 
should be developed in major 
unIversities; 

(x) All institutions of engineering 
education should be improved; 

(},.i) Every possible effort should be 
made to eradicate illiteracy 
from the country a~ early as 
possible and in no part of the 
country it should take more 
than 2!) years; 

(xii) Total expenditure on education 
should be increased, to reach 
6% of the GNP in 1985-86. 

The recommendations made by 
the Kothari Commission have been 
pursued with a great deal of emphasis 
by the government. The National 
Policy on Education 1968 drew 
heavily from the report of the Kothari 
Commission. The analysis forming 
the basis of the Kothari Commission 
Report and its recommendations 
formed a large imput in the National 
Policy on Education 1986 which has 
been revised on 1992. 
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The recommendation nos. (i), 
(ii). (v), (vii), (viii), (ix) and (x) listed 
above have been implemented. The 
common school system has not got 
implemented, particularly in the 
urban areas, because of the edu-
cational rights ofthe beneficiaries and 
the institutions. The requirement of 
social service at all levels of educa-
tion can be implemented effectively 
only when the credit system for 
assessment replaces the present exami-
nation system. This has not become 
possible yet. The Universities and 
the States which are the authorities 
responsible for making decision in 
regard to teaching days have ocen 
repeatedly advised about the n~ed to 
ensure the teaching days as recom-
mended by Kothari Commission. 
The effort to increase the number of 
teaching days has been continu-
ing. While it has not been possible 
for the UGC to select six universites 
and develop them as institutions of 
excellence because of the inherent 
difficulty in making such sdectic,n, 
the UGC has tried to maximise 
assistance to universities. The UGC 
has also been successful in implemen-
ting a large and effective programme 
of assistance to university depart-
ments for advanced research and 
teaching in cases where the depart-
m~nt has initially distinguished itself. 
The country has mounted a large 
programme for eradication of illi-
teracy. A National Literacy Mission 
has been set up in 1988 and the 
strategy of total area coverage for 
literacy has been successfully evolved. 
Such total literacy campaigns are 
currently under implementation in 

240 districts of the country. While 
illiteracy has not been totally eradi-
cated by 1985-86, as envisaged by the 

Kothari Commission, there has been a 
notable success in achieving literacy 
in large parts of the country lately. 
The expenditure on education has 
consistently increased and while the 
goal of spending 6 % of GNP has 
not yet been achieved, the expenditure 

on educat;on has increased from2.9~~ 
at the time of Kothari Commission 
report to 3.9 % as per recent estimate~. 

CAPITATION FEES 

*67. SHRI V. KRISHNA RAO: 
SHRI K.H. MUNIYAPPA: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the rate of capitation fees for 
admission in Engineer;ng (B.E.) 
courses in private professional 
institutes, category-wise a~ fixed by 
Supreme Court; 

(b) whether the Government have 
noticed that some private institutiom 
are charging capitation fees more 
than the fixed limit; 

(c) if so, the details thereof; and 
(d) the measures contemplated 

by the Government to check such 
exploitation of student!>? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): 

(a) to (d): The Supreme Court 
has not fixed the rate of capitation 
fees for admission in Engineering 
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(B.E.) courses in private professional 
institutions. On the contrary, the 
judgement of the Supreme Court in 
the Unnikrishnan case is for effec-
tively abolishing the evil of capi-
tation fee. 

The scheme for regulating admis-
sions and feesilin private, unaided 
technical Institutions spdled out by 
the Supreme Court in the judgement 
is expected to ensure that no capi-
tat;on fee is demanded and paid. 

Konkan Railway 

*68. SHRIMA TI GEET A 
MUKHERJEE: 
SHRIMATI CHANDRA 
PRABHA URS: 

Will the MINISTER OF RAIL-
WAYS be pleased to state: 

(a) whether the committee set 
up to settle the dispute on the Goa 
sector of the Konkan Railway has 
submitted its report; 

(b) if so, the details thereof; 
(c) whether the dispute has been 

resolved and the work on this sector 
resumed; and 

(d) the time by which the work is 
expected to be completed? 
THE MINISTER OF RAILWAYS 
(SHRI C.K. JAFFER SHARIEF) t 

(a) Yes, Sir. 
(b) A statement is attached. 
(c) Yes, Sir. 
(d) March, 1995 subject to avail-

ability of resources. 

Statement 

the Justice Oza Committee on KRC 
alignment in Goa. 

The Committee in its final report 
has recommended that "the approved 
alignment of the Konkan Railway 
would be the most useful for the 
service to the people both for pas-
senger and good traffic" and that 
"it could not be doubted that the 
present alignment is the best align-
ment from 'environment impact, 
angle." The Committee has further 
stated-"looking to all these circum-
stances, cost, convenience and mini-
mum damage to environment and 
forests, the present route appears 
to be the best and the only route." 

However, considering the need 
to avoid environmental damage 
and to take care of the sentiments of 
the people, the Committee has re-
commended certain improvements 
in the scheme which are briefly listed 
below: 

(a) To provide viaducts on 
Dewar island and Zuari approach 
wherever the embankment is higher 
than 10 mtrs. 

(b) The hillock on Dewar island 
damaged by earthwork should be 
terraced. 

(c) Anti vibration measures 
should be taken in the tunnel near 
the Chapel on the hill to prevent 
any damage. 

(d) Additional water-ways 
be provided in the Khazan lands 
wherever fishing boats have to pass. 

(b) Brief details of the Procee-
dings and Recommendations of 

2560 LSS/94 

(e) Fencing/boundary wall be 
provided where the railway track is 
passing through settlement areas. 
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Necessary foot over bridge be pro-
vided where school children have to 
cross. 

The effect of the above improve-
ments would be an additional ex-
penditure of Rs. 18 crores. 

Thefts in Railways 
*69 SHRI DATTATRAYA 

BANDARU: 
SHRI VILASRAO NAGN-
ATERAO GUNDEW AR: 

Will the MINISTER OF RAIL-
WAYS be pleased to state:-

(a) whether there has been an 
increase in cases of thefts of Rail-
way Property and booked consign-
ments; 

(b) If so, the details thereof 
alongwith the value of railway pro-
perty and booked consignments 
stolen during 1992-93 and till date, 
zonewise; and 

(c) the measures being taken by 
the Government to control such 
thefts? 

THE MINISTER OF RAILWAYS 
(SHRI. C.K. JAFFER SHARlEF) : 

(a) Yes, Sir. There is a marginal 
increase in the number of cases per-
taining to theft of railway material 
during the financial year 1992-93 as 
compared to the pre..uous financial 
year. But there is substantial decrease 
in the number of cases pertaining 
to theft of booked consingments 
during the year 1992-93 when com-
pared to the previous financial year. 
Further during the period from 
April to Sptember, 1993 there has 
been substantial decrease in the 
number of cases pertaining to railway 
material as well as booked consign-
ments when compared to the corres-
ponding period of the previous year. 

(b) The number of thefts cases 
of booked consignments and railway 
material along with the value of pro-
perty stolen during the period 1992-
93 and April to September, 1993 
zone wise is as under 

... -----_._ .. _---------
Railways 

Central _ 

East"rn 

Northern 

Year 

2 

1992-93 
April to Sep_ 93 

1992-93 
April to Sep. 93 

1992-93 
April to Sep. 93 

Booked Consignments Railway Materials. 

No. of valueof No. of value of 
caseS stolen cases stolen 

3 

property 
(In Rs.) 

4 5 

property. 
(In Rs.) 

6 
-----------------

lOCI 40,26,391 
344 17,51,342 

3612 62,99,306 
1373 21,74,712 

5253 1,71,76,132 23619 1,36,70,351 
2116 

1780 
582 

8'\,68,937 13557 58,64,114 

71,55,586 42042 95,68,637 
38,91,686 15784 40,83,011 

.,._ ----_.- . --_---_ .. _----------
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1 

North 

Eastern . 

North-east 

Frontier. 

Southern 

South Central 

South Eastern 

Western 

Tetal 

2 

] 992-93 

April to Sep. 93 

]992-93 

April to Sep. 93 

]992-93 
April to Sep. 93 

1992-93 
April to Sep. 93 
1992-93 
April to Sep. 93 
1992-93 
April to Sep. 93 

1992-93 
April to Sep. 93 

(c) The following preventive 
measures are being taken to control 
such thefts :-

1. Escorting of trains carrying valu-
ables and important consignments 
as far as possible. 

2. Intensive beat patrolling in yards 
and other vulnerable areas/sections 

3. Joint checking at interchange 
points to take stock of the condi-
tion of wagons/seals carrying con-
singments vulnerable to theft etc. 

4. RPF armed pickets are posted,! 
deployed in vulnera ble sections 
as far as possible. 

3 4 5 6 

1163 59,56,200 ] 439 24,77,467 

339 ] 2,98,589 618 11 ,21 ,539 

] 698 73,20,495 520 23,16,566 

587 68,28,208 249 7,92,545 

2089 63,47,682 5662 43,11,727 
972 22,39,074 3157 12,34,016 

647 ] 6,96,061 
241 6,99,225 

192 7 1 ,36,86,462 
964 51,56,516 
997 47,37,093 
359 22,71,969 

]] 79 
528 

7003 
2947 
2428 
le88 

28,57,763 
8,52,568 

87,80,735 
30,71,316 
22,60,460 
18,02,734 

16555 6,81,02,102 87504 5,25,43,0]2 
6504 3,24,95,546 39301 2,09,96,555 

5. Plain clothed RPF personnel are 
alsodeployed to collect crime 
intelligence with a view to track-
ing down the criminals. 

6. Dog squads are deployed for 
patrolling in vulnerable yards and 
areas as per their availability. 

7. Close coordination between the 
RPF.the GRP and the local police 
is maintained at various levels to 
deal with criminals and receivers 
of stolen property_ 

8. Based on the crime intelligence, 
raids and searches are conducted 
on the dens of the criminals/re-
ceivers of the stolen property in 
order to bring them to book. 



83 Written Answers DECEMBER 7, 1974 Written Answers 84 

Copra 

*70. SHRI P.C. THOMAS 
SHRI RAMESH 
CHENNITHALA : 

Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether the Government have 
declared minimum support price of 
Copra for the year 1993-94; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 
and 

(d) the steps taken by the Go-
vernment to en~nre that Coconut 
growers get adequate support price 
of their produce 

THE MINISTER OF AGRICUL-
TURE (SHRI BALRAM JAKHAR)· 
(a) Yes, Sir. ' . 

(b) Clnd (c) The Minimum Support 
Price for Copra for the 1993 season 
has been fixed at Rs. 2150 per qumtal 
for Milling Copra and Rs. 2350 per 
quintal for Ball Copra. 

(d) In order to ensure that coconut 
growers get adequate support price 
for their produce, the Government 
has designated National Agricultural 
Cooperative Marketing Federation 
Ltd. (NAFEO) to undertake the 
price support operations in case 
prices of copra faU below the mini-
mum support prices. 

National Agricultural Extension 
Project 

*71. PROF. . RASA SINGH 
RAWAT: Will the MINISTER OF 
AGRICULTURE be pl~ased to 
state: 

(a) the names of the projects for 
which the Government of Rajasthan 
has received financi~l a8sistan~e from 
the World Bank under the National 
Agricultural Extension Project indi-
cating the amount received for the 
purpose during the last three years; 

(b) the ddails of the work perfor-
med with the said assistance during 
the above period; 

(c) whether agricultural production 
in the State has increased as a 
result of implementation of the 
National Agricultural Extension Pro-
ject; and 

(d) if ,,0, the details thereof? 

THE MINISTER OF AGRICUL-
TURE (SHRI BALRAM JAKHAR): 
(a) ;The Government of Rajasthan 
had implemented a National Agricul-
tural Extension Project with the 
World Bank assistance from 1984-85 
to 1991-92 to strengthen ~xtension 
services in the State at a total cost 
of Rs, 37 crores. The State Govern-
ment received Rs. 12.88 crores on 
reimbursement basis during last 
three years. Details are given below 
m the Statement-I. 

(b) The objective of the project 
was to strengthen extension/training 
infrastructure through positioning 
of incremental extension staff, train-
ing of extension personnel at various 
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levels, civil works comprising staff 
quarters, offices and training halls 
and vehicles for mobility of field 
staff. " The details of cumulative 
physical targets and achievements 
including last three years are given 
below in Statement-II. 

(c) and (d) Agricultural extension 
is one of the several contributing 
factors responsible for increase in 
agricultural production alongwith 
other inputs such as quality seeds, 
fertilizers, pesticides, irrigation, etc. 
The crop productIon levels during the 
period project was implemented were 
gtnerally higher than the period 
before project was started. The 
details are gIven below in Statement-
III. 

STATEMENT-I 

Price Date 

Details of Financial Assistance Reimburse-
ment received by Rajasthan during last 
three years under NAEP-I 

Year 

1990_91 

J 991.92 

1992-93 

Total 

(Rs. in crores) 

Reimburse-
ment 

received 

2.99 

6.66 

3.23 

12.88 
-~--------------

STATEMENT-II 

Detailt of cumulJtive PhYsical Targets and Ac.lievements under the Rajasthan Com· 
ponent of National Agricultural Extension Project. 

_________________ ____ __ ____ 4 __ ___ " ______ _ 

SI. Project Component Target Cumulative Achieve-
No. ments 

----------------------------------------
J. Positioning of Incremental Staff at vari-

ous levels 1128 (persOns) 1241 

2. Civil Works 1596 (Nos.) 1164 

3. Vehicles 993 (Nos.> 947 

4. Training 8179 (ind iv Iduals) 11767 

5230 (courses, 14797 

-------------------- --------------------
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DETAILS OF PRODUCTION DATA FOR MAJOR CROPS IN THE 
STATE OF RAJASTHAN 

S. Crop 
N. 

Production levels (lakh tonnes/bales) 
Before project At the end of project period. 

1989-90 1990-91 1991-92 
.. _--- .-. --------- -

1. Foodgrains 79.94 85.32 109.74 79.45 
2. Oilseeds 7.97 18.45 23.54 27.00 
3. Cotton 4.77 9.86 9.18 8.45 

AVERAGE YIELD (KG/HAl 
1. Foocigtains 634.00 732.00 R64.00 705.00 
2. Oilsecds 537.00 732.0G 766.00 761.00 
3. Cotton 215.00 386.00 343.00 303.00 

-_. __ ----- . 
·S:)Urce : Deplrtment of Agriculture, Government of Rajasthan. 

Food in Trains 

*72. SHRI RAJENDRA AGNI-
HOTRI : Will the MINISTER OF 
RAIL WAYS be pleased to statt: 

(a! the number of complaints 
received by the Government in regard 
to the supply of poor quality food 
to commuters in railwavs during the 
last six months; . 

fb) whether the Government have 
conducted any enquiry into these 
complaint, ; 

(c) if so, the outcome thereof; 
and 

(d) the action proposed to be 
taken by the Government to improve 
the quality of food ? 

THE MINISTER OF RAILWAYS 
(SHRI C.K. JAFFER SHARIEF) : 

(a) to (c) 176 complaints were 
received ... These have been taken up 
for requIsite scrutiny, 'enquiry and 
for necessary action against the 
defaulting staff/contractors. Arising 

out of complaints and inspections 
conducted approximately 1068 Con-
tractors were warned and fined and 
in nearly 387 cases departmental 
staff were also warned and action 
under DAR proceedings initiated 
during this period. 

(d) Improvement in catering is 
an on-going process. Railways have 
inter-alia initiated measures such as 
introduction of pantry car service, 
modernisation of base kitchens, in-
troduction of casserele service, inten-
sive inspections, supply of cooked 
food on trains by reputed caterers, 
Clash training programmes for 
cooks and direct induction of cooks 
from market, etc. in this direction. 

Tobacco CultivatioD 

*73. PROF. UMMAREDDY 
VENKATESWARLU : Will the 
MINISTER OF AGRICULTURE 
be pleased to state : 

(a) whether the Government pro-
pose to increase the production of 
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tobacco in view of its high commer-
cial value; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to 
be taken by the Government to bring 
India at par with United States of 
America and China in the cultivation 
of tobacco? 

THE MINISTER OF AGRICUL-
TURE(SHRI BALRAM JAKHAR): 
(a) to (c) The production of tobacco 
is dep ndent on area and producti. 
vity. The Government has no 
proposal to increase the area under 
tobacco. However, the Tobacco 
Board in the Ministry of Commerce 
has been implementing Schemes for 
increasing productivity of virginia 
tobacco in the country. Under these 
schemes, farmers are assisted for 
balan"d use of fertiliser pest control, 
sprinkler sets, topping/suckercides, 
insulation of curing barns etc. 

Fnancial Crisis in Universities 

*74. SHRI GURUDAS KAMAT: 
DR. LAXMINARAYAN 
PANDEYA: 

Will the MINISTEROF HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Central Universi-
ties, State Universities and deemed 
Universities are facing Severe finan-
cial crunch and are unable to pay 
even the salaries to their teaching 
and non-teaching staff; 

(b) jf so, the facts thereof; and 

(c) the remedial steps pror~sed ~o 
be taken by the Government In thiS 
regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRJ ARJUN SINGH) : (a)to(c) 
Central Universities are set up by 
Acts of Parliament and their entire 
maintenance and development ex-
penditure is met by the Government 
through UGC. In the case of State 
Universities, the maintenance grants 
are fully provided by the respective 
State Governments. UGC provides 
only development grants to the State 
Universities, in accordance with the 
prescribed norms, and that too only 
for a part of their requirements. It 
is primarily the responsibility of the 
concerned State Government to 
provide reasonable level of plan and 
Non-plan grants to the universities 
established by them. The plan and 
Non-Plan exp~nditure of institutions 
of higher learning, which are decla-
r.::d as Deemed to be Universities 
under Section 3 of the UGC Act, 
is met by the Trust Agency which 
has established the concerned insti-
tution. However, UGC is providing 
maintenance as well as development 
grants to some of the Deemed 
Universities, as in the case of Central 
Universities. 

Non-Plan grants provided by the 
Government to UGC have been 
steadily increasing over the years. 
UGC has constituted a High-Powe-
red Committee to evolve rational 
norms for providing development 
and maintenance grants to the Central 
Universities, Deemed Universities 



ql Written Answers DECEMBER 7, 1993 Written Answers 92 

and Delhi Colleges. Meanwhile, 
Chairman, UGC, has advised the 
Central Universiti~s, Deemed Uni-
versities and Delhi Colleges to make 
efforts to reduce unavoidable expen-
diture and augment their internal 
income, wherever possible. UGC has 
also liberalised the scale of plan 
assistance to the Universities in the 
8th plan. 

Ivory Trade 

*75. SHRI C. SREENIVASAN 
SHRI TARA CHAND 
KHANDELWAL; 

Will the MINISTER OF ENVI-
RONMENT AND FORESTS, be 
pleased to state : 

(a) whether the Government have 
imposed a total ban on the sale/trade 
of ivory and items made of ivory 
throughout the country; 

(b) if so, the details thereof; 

(c) whether sale of ivory items 
in some States is continuing despite 
of the ban; 

(d) if so, the details thereof; and 

(e) the action taken by the Govern-
ment in this regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMALNATH: (a)yes,Sir. 

(b) Th~ trade in Indian ivory was 
hanned w.e.f. 1986 and the export 
of imported ivory was banned w.e.f. 
1-4-1990. Internal sale of imported 
ivory was allowed upto 2-4-1992. 
However, due to stay orders from 

the Ctmr!, the Irade contilJued IIp!O 
26-5-1992 in case of Mammoth 
Ivory and upto;22-5-1992 in case of 
African Ivory. Thereafter the stay 
has been vacated and total ban in the 
trade of ivory/ivory items is opera-
tive from the above dates. 

(c) to (e) : No report from the 
State Governments have been recei-
yed abuut trade in ivory/ivory items 
after the ban was made effective. 

Eradication of Illiteracy 

*76. SHRI GABHAJI MANGAJI 
THAKORE: 
DR. AMRIT LAL KALIDAS 
PATEL: 

Will the MINISTER OF HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether there is any plan to 
eradicate illiteracy from backward 
areas of Gujarat particularly in 
Kachchh-Bhuj, Banaskantha, Sabar-
kantha, Pam:hmahal and Dang 
districts; 

(h) if so, the details thereof and the 
target fixed for 1993-94 ; 

(c) the number of adult and non-
formal education centres heing run 
by recognised voluntary organisa-
tions in these areas of the State; and 

(d) the amount of financial assis-
tance provided to each organisation 
during the last lWO years? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) and 
(b) Under its principal strategy of 
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Total Literacy Campaigns (TLC), 
the National Literacy Mission (NLM) 
has launched total literacy campaigns 
in all the 19 districts of the State of 

S I. Project Area Projected 
No. (District etc.) learner 

coverage 
(in lakhs) 

2 3 

1. Kuchchh-Bhuj J. 93 

2. Sabarkantha 1.39 
3. Dangs 0.26 

Gujarat. The details in respect of 
the districts of Kuchchh-Bhuj Banas-
kantha, Sabharkantha, Panchmahal 
and Dang are as given below : 

Target Timespan Total 
Age-group budget 

(Rs. in 
lakhs) 

4 5 6 

15-35 6/92- 6/94 145.33 
15-35 6/92-12/93 97.00 
15-35 7/92-12/93 25.47 

4. Panchmahal proposal has 
sam;tion is under issue. 

been approved in November 1993 and the detailed 

5. Banaskanthaproposal has been given ad hoc approval with a Central grant of Rs. 15 
lakhs. Revised action plan is awaited from the implementing agency. 

The projects are under different 
stages of implementation. 

(C) and (d) No adulte education 
centres by voluntary agencies are 
functioning in Kachchh-Bhuj, 

Bana-;kantha, Sabarkantha, Panchm-
ahal and Dang districts. The number 
of non-formal education centres ,an-
ctioned to voluntary organisations in 
these districts is as follows 

Name of 
district 

No.ofNFE 
centres 

Grants released during 
1991-92 1991-93 
(Amount in Rs.) . 

---- ---- ------~-------
Kuchchh-Bhuj 

Banaskan tha 
Sabarkantha 
Panchmahal 
Dang 

100 

Nil 
ISO 

100 

Nil 

4,45,099 2,22,900 

3,15,758 92.976 
1,03,541 

~ .---,------.-----------~---~- ----~.------~ ------

LESSONS ViA SATELLITE 
"77. SHRI R. SURENDER REDDY: 

SHRI VILAS MUTTEMWAR: 
Will the MINISTER OF HUMAN 

RESOURCE DEVELOPMENT be 
pleased to state 
2560 LSS/94-7 

(a) whether the Indira Gandhi 
National Open University has recen-
tly started the innovative scheme of 
beaming lessons to students ,,-ia 
satellite through its ten regional 
centres in collaboration with the 
Indian Space Research Organisa-
tion; 
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(b) if so, the details thereof along-
with the names of centres and time 
fixed for the purpose; 

(c) the manner in which the new 
experiment is likely to revolutionise 
the concept of distance education 
and benefit a large number of post-
graduate and higher education stu-
dents, especially in the technological 
fields: 

(d) whether IGNOU plans to start 
such a scheme is more regional 
centres in the uncovered States: and 

( e) if so, the location of these 
centres in each state '? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI AR tUN SINGH (a) 
and (b) : The Indira Gandhi National 
Open University (IGNOU) has con-
ducted a Tele-conferencing experi-
ment for 10 days from 4-10-1993 to 
13-10-1993 in collaboration with 
the Indian Space Research Organisa-
tion (ISRO). The main purpose of 
the experiment wa, to examine the 
effectiveness of satellite based inter-
active (one-way video and two-way 
audio) network system and gain 
insights into the organisational, 
managerial and technical constraints 
and problems in operationalising 
~uch an inter-active system on a 
large scale. In thi~ experiment, ten 
Regional Centre~ namely, Ahmeda_ 
bad, Pune, Bhubaneswar. Bhopal. 
Jaipur, Shillong, Cochin, Bangalore, 
Madras and Hyderaoad were 
involved as receiving ends while 
Headquarters IGNOU functioned 
a~ a teaching end. During the experi-
ment which lasted for 50 hours (5 

hours a day), limited interaction 'NaS 

accomplished with students register-
ed for Post-graduate . Diploma in 
Higher Education, the academic 
counsellors associated with program-
mes in Management and Commerce 
and functionaries at the. Regional 
Centres. 

(c): The methodology of telecon-
ferencing enables interaction between 
the teachers/institutions and different 
groups of learners spread all over 
the country simultaneously. Such 
interactive proce~es ensure wider 
access to specialised pedegogical 
inputs for higher education including 
science & technology to a larger 
number of students. 

(0) and (e) : Introduction of a 
scheme of teleconferencing would be 
considered at the appropriate time 
on the basis of the findings of the 
experiment. 

"River Pullution" 

*78. SHRI RAJESH KUMAR: 
W:lI the Minister of ENVIRON-
MENT AND FORESTS be pleased 
to ~tate. 

(a) Whether the pollutIOn C8u&d 
in the rivers by harmful efDluents 
rdcascd by factor;es and firms is 
monitored under the National water 
quality monitonDg Network; 

(b) if so, the rClOults achieved so 
far; and 

(c) the action uiken by the Govern-
ment to check such pollution'? 
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THE MINISTER OF STATE OF 
THE MINI8TR Y OF ENVIRON-
MENT AND FORESTS SHRI 
KAMAL, NATH : (a) Yes, Sir. 

(b) Based on theresuhs of National 
Water Quality Monitoring data, 
f3 hrllvily pollutf'd and 26 medium 
polluted river stretches have been 
ident ified. 

(c) Government had launched the 
Ganga Action Plan in 1985 and 
the Yamuna Action Plan in 199: to 
clean the polluted stretches of the 
river Ganga & Yamuna. Schemes 
are also under formulation for clean-
ing the polluted stretches of other 
majorrivers in the country as part of 
the proposed National River Action 
Plan, which is in the final stages of 
formulation, in consultation with the 
State Governments. 

Fe} Godo"M15 
*79. SHRI RAJVEER SfNGH: 
DR. LAL BAHADUR RA WAL: 
W;lI the Minister of FOOD be 

pleased to state: 

(a) the number of theft cases re-
ported from the godowns orthe Food 
Corporation of India during 1992-
93: 

(b) the loss suffered by F.C.I. as 
a re!iult thereof; 

(c) the meaSUres adopted by the 
Government to check these thefts; 
and 

(d) the action taken against the 
guilty officers? 

THE MINISTERS OF STATE OF 
THE 1'<;lIN1STR"i OF FOOD (SHRI 
KA,P NATH RAT) : (a) 25 

(b) Approx. Rs. 8.15 lakhs. 

(c) FCI watch & ward stMI". State 
Armed Police and Central Jndll~tTjal 
Secl'rity Force arc deplcyed 10 Etwrd 
the FCI godowns keeping in v;ew the 
storage capacity and prevailng I((al 
conditions. Regular check~ of out-
going and in-coming vehicles are done 
to tally stores with gclerc~~(,. A 
procedure for locking. scalnr a,d 
opening of godowns has been laid 
down, physical verifcat on of stoe ks 
and surprise inspectiom (jf Eodowns 
are also conduced on reEuh;r basis. 

(d) The theft cases nre normtJl) 
referred 10 the p0lic(" authorit:o. for 
investigat on and prcs(cllti(m nle 
launched wherever necessary. In 
addition to that, departmental act;( n 
is taken against the delinquents. 

Steck Limit<! of Oil Seeds 

*80. SHRI D.VENKATESWARA 
RAO: 
SHRI BOLLA BULLl RAMAJAH: 
Will the Minister ('f CIVIL SUPPLI-
ES. CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleas-
ed to state. 

(a) whether the GovernlT'ent have 
?Howed fifty ei!,ht per cent leductl( n 
in the stock I:mits of oil seeds with 
the traders: 

(b) if so, the object iYe behind 
prescribing such a limit; 
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(c) whether the Government pro-
pose to introduce such restrictions on 
other agricultural produce also; and 

(d) ifso. the details thereof? 

THE MINISTER OF CIVIL SUpp-
LIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI 
A. K. ANTONY): (a) and (b) : 
Government have allowed 50 % re-
duction in the stock I imits of oilseeds 
with traders with effect from 25-9-93 
with the objective of contain the prices 
of edible oil seeds and edible oils. 

(c) and (d) : The stock limits of 
essential commodities including agri-
culture produce are reviwed on regu-
lar basis. As and when the need 
arise, the Government will take a view 
on the introduction of restrictions on 
essential commodities. 

Nutrition Panel 
611. SHRI SHRAVAN KUMAR 

PATEL: Will the MINISTER OF 
HUMAN RESOURCE DEVELOP-
MENT be pleased 10 state: 

(a) whether a National Nutri-
tion Panel to ensure minimum nutri-
tion supplies to all children upto 
six years has been set up under the 
Chairmanship of Prime Minister; 

(b) if so, the estimated number of 
children forming the focu,> group 
of this panel; and 

(c) the criteria fixed for identi-
fication of beneficiaries to the scheme 
and the details of its modus operandi? 

THE MINISTER OF STATE 
IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 

(DEPARTMENT OF WOMEN 
AND CHILL) DEVELOPMENT) 
SHRIMA TI BASA V ARAJES-
W ARI: (a) The proposal to consti-
tute National Nutrition Council in 
the Planning Commission is under 
consideration of the Planning Com-
mission at present. As envisaged 
under National Nutrition Policy 
(NNP), this Council will be the 
highest body for overseeing the 
implementation of the NNP. 

(b) and (c): The National Nutri-
tion Policy addresses itself to popu-
lation suffering from various degree 
of under-nutrition and malnutri-
tion. The Policy contains a com-
prehensive approach to tackle the 
problems of malnutrition and under-
nutrition in the country through 
a set of direct interventions and 
indirect policy instruments invol-
ving long term institutional and 
structural changes. The direct 
interventions identified· are expan-
ding the Social Safety Net, Forti-
fication of essential foods, popu-
larisation of low cost nutritions 
food and Control of Micro-Nutrient 
deficiencies amongst vulnerable 
groups. The indirect policy instru-
ments are mainly aimed at providing 
food security, improving the die-
tary pattern through production and 
demonstration, improving the 
purchasing power and Public 
Distribution System, improving 
the status of women, ensuring 
enhanced community participa-
tion and developing the nutritional 
surveillance system. 

It may be mentioned that the 
beneficiaries will actually get covered 
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under different Sectoral Schemes 
consistent with the objectives of 
the National Nutrition Policy. 

Kapurthala Coach Factory 
612. SHRI SANAT KUMAR 

MANDAL: Will the Minist'~r of 
RAILWAYS be pleased to state: 

(a) whether the Railways have 
not so far been able to find out a 
technical collaborator for the 
KapurthaJa Coach Factory even 
after the lapse of seven years: 

(b) if so, how far the delay in 
technology selection has resulted 
in cost escalation of t he project 
as compared to the original esti-
mate: 

(c) the amount spent by the 
Railways so far on this project; 

(d) the details of the original 
commissioning schedule and the 
fresh commissioning dute fixed at 
present; and 

(e) how the Railways propose to 
tackle the technological partner? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA): 

(a) Yes Sir. It was decided in 
1988 to ent.er into a contract with 
Mis. BREL/UK. A letter of intent 
was also placed.· However Mis. 
BREL resiled from their commit-
ment. 

(b) There has been no cost escala-
tion of the project on this account, 
as factory went into production 
with indigenous design and achieved 
ts full rated capacity during 1992-93 

(c) Rs. 322.46 crores has bee 
spent upto Sept, '93. 

(d) The project was commis-
sioned, as scheduled,. in March, 
1988. The project has achieved its 
targeted production of 1000 coaches 
per annum. 

(e) Fre~h bids have been invited 
from international builders of repute. 

Procurement of Paddy 
613. SHRI PARASRAM 

BHARDWAJ: 
SHRI B. DEVARAJAN: 

Will the MINISTER OF FOOD 
be pleased to state: 

(a) whether the Government 
h2YC decided to procure Pusa-44 
paddy as 'fine' and to pay an addi-
tional ad hoc bonus of rupees twenty 
per quintal to farmers during the 
current procurement season: and 

(b) if so, the details thereof 
indicating the progress made so far 
in this regard? 

THE MINISTER OF STATE 
OF THE MINISTRY OF FOOD 
(SHRI KALP NATH RAJ) 
(a) and (b): The Governm ent 
have decided that the farmers who 
sell their PUSA-44 variety. of 
paddy in Punjab during 1993-94 
kharif marketing season at a price 
less than Rs. 350/- per quintal 
will be paid the differential between 
the actual price at which they sold 
their paddy Pusa-44 to the FCI, 
State agencies and also the rice 
millers and Rs. 350/- per quintal 
as a one· time ad-hoc bonus for 
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1993-94 kharif season. The pay-
ment to thc: farmers win be initially 
made by the Government of Punjab 
after due verification and will 
thereafter be reimbursed from Food 
Corporation of India. 

A quantity of 12.00 lakh tonnes 
of Pusa-44 paddy has been procured 
so far by the public pW'-llring 
agencies in Punjab. 

"Fore&try Pact with U.K." 
614. SHRI C.K. KVPPUSWAMY: 
Will the MINISTERY OF ENVIR-
ONMENT AND FORESTS be 
pleased to state. 

(a) whether the Government 
have entered into any pact with 
Great Britain on forestry recently; 

, (b) if so, the detail, thereof: and 
(c) the steps contemplated by 

tbe Government to implement the 
pact? 

mE MINISTER OF STATE 
IN'THE MINISTRY OF ENVIR-
ONMENT AND FORESTS 
(SHRI K..o\MAL NATH) (a) India 
and the United Kingdom have 
signed a Memorandum of Under-
standing on Cooperation for the 
promotion of international under-
standing and progress in the Con-
servation, Management and Sus-
tainable Development of Forest<. 
on 13-9-1993. 

(b) The Memorandum of 
, Understanding states that our 
two countries will work together 

. for the rapid implementation of 
the non-legaUy binding autbori-
tative statement of principles for 

a global' consensus on, tbe manage-
ment, conservation ami suataina-
hie deveiopJIlent. of all typos of 
forests which was adopted by the 
UN Conference on Environment 
and Development at Rio de Janeiro 
in June, 1992. 1t further caUs 
for a strengthening of the UN Food 
and Agriculture Organization, 
for cooperation to ensure pro-
gress in forestry matters before 
the review of such matters by' the 
Commission on Sustainable Deve-
lopment in 1995, for enhancing 
the performance of National 
Forestry Action Plans and for 
the promotion of research and 
other bilateral activities, 

The MOV also affirms the 
importance of the Delhi Declara-
tion on Forests which was adopted 
by several developing countries 
on 3-9-93 and which ex.presses 
commitment to the Forest Princi-
ples adopted by the UNCED. 

(c) India and the United King-
dom have constituted an official 
level Joint Task Force to monitor 
the implementation of the MOU. 
An intenlationai workshop is 
planned. where the approach t,o 
the review in 1995 by the Comml-
%ion on Sustainable Development 
will be decided upon. 

CateriDg Lic:eDces 
6l5. PROF. SAVlTiHR[ 
LAKSHMANAN: Will the 
MINISTER OF RAILWAYS be 
pleased to state: 

(a) the guidelines framed for 
awarding catering/vending licences 
io' Railwayb; and 
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(b) the 'number of applica-
tions received for catering/yearling 
ua:nces from· Kerala? 

THE MINISTER OF STATE 
.IN THE MINISTRY OF RAIL-
WAYS (SHRI K. C. LENKA): 
(a) As per extant policy, appli-
:cations are invited from reputed 
and profes5ional caterers for 
managing catering/vending fielCi-
lities, through Press Notifications. 
Applications received in respon~e 
thereto are scrutinised by a Screen-
ing Committee of O(ficer~. Selc~

lion Committee :.elects the most 
suitable candidates, on merits 
and the licence i~ awarded with the 
approyal of the competent auth-
ority. 

Ib) State-wi"e record of app-
lication:, is not maintained. 

Leasing out of Bandra Station 
616. SHRI RAM NAIK: Will the 
MINISTER OF RAILWAYS be 
pleased to state : 

(a) whether the Western Rail-
way has leased out the Bandra 
Station to n private party for main-
tenance, beautification and genera-
ting additional re ... enue; 

(b) if so, the rationale behind 
the a bove lease; 

(c) the terms and conditiollS of 
tke abov(. lease; and 

(d) the names of the Ieasee and 
the method by which the party of 
the lease was determined? 

THE 'MINIS'TER <iJF·STATE 
IN THE MINISTRY OF RAIL-

,WAYS (SHIt! K..C. ILt'NKA): 
(a) to (d) With 'tm objective of 
better beautification{deanI iness 
aAd increasing 'revenue from 
commercial adverti5lCl11e!1t, on a 
proposal received from Mis. Creative 
Products and Marketill£ Services, 
a contr.act has been entered into 
by Western Railway with the said 
party. The salient . features of 
the terms and conditions of the 
contract are as unders:_ 

(i) The period of contract is .3 
years with effect from 15-1]-
92 renewable for llnolher 
two year& on the same con-
ditions. 

(ii) The contrnctor had been 
given bOle ri~ht for exhi-
biting Prescribed number 
of commercial advertise-
ments at Bandra Station, 
with the prior approval 
of the competent authority. 

(ii i) The contractor will beautify 
Bandra Station by paint-
ing platformjroof, main 
building, ticket wjn~ov. 
area etc. 

(iv) The contractor will under-
take cleaning of the . ..a~a 
of Bandra Station C6m-

prISms station platfolms. 
tracks adjac:ent to plat 
forms, portico portion 
of circulating area, ·Foot 
Over Bridges, Dustbin:, 
concourses, walls and 
ceiling of station building . 
doors, window panes and 
panels, walls and Ceiling 
of booking office. 
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(v) The. confractor will pay 
a lumpsum fee of Rs. 2.87 
lakhs for the first year 
witb an escalation of 10~~ 
per year. 

(vi) The contractor will con-
struct and maintain a 
garden at his cost on West 
side outside the station 
building as per the plan. 

Surprise visit of fair price shops 
'617. SHRI ANAND AHIRWAR 
W;ll the MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION 
be pleased to refer to the n ply 
given on July. 27.1993 to Unstarred 
Question No. 307 and state: 

(a) whether the inform'IC(n 
in regard to surprise inspect i (n (If 
Fair Price Shops in Deihl j\;~w 
Delhi has since been collected: and 

(b) if so, the details ti1t'Twf 
and if not, the reasons thcrefcr'? 

THE MINISTER OF STATE 
IN THE MINISTRY OF CIVIL 
SUPPLIES, CONSUMER AFF-
AIRS AND PUBLIC DISTRIBU-
TIONAND MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDI~ 
AHMED): (il) Yes, Sir. 

(b) The Government of National 
Capital Territory (NeT) of Delhi 
has reported that during the ldst 
six months, 1 I ,207 vi5its and 525 
special checkings!raids were con-

. ducted by Food .and Suppl ies 
Depar~ment. These visits and 

checkings covered the territory of 
National Capital Territory Delhi. 
344 irregularities were detected. 
As a result of this, 8 FIRS were 
lodged and Departmental action 
has been taken against 336 fair 

.. price shops. 

The assurance given to Lok 
Sabha Unstarred Question No, 307 

. dated 27-7-93 was fulfilled on 
28-10-1993. 

Forest Cover 

618. SHRI RAM CHANDRA 
VEERAPPA Will the 
MINISTtR OF El\iVIRONMENT 
AND FORESTS be pleased to 
state : 

(a) the details of land under 
f0rc:,b, State-wise; 

(b) the perceatage of fore~t 

cover at the beginning. of the 
Seventh Five Year Plan. State-
wise; 

(c) the reasons for the decrease, 
;fany; and 

(d) the step~ taken by the 
Go~ernment in this regard '! 

THE MINISTER OF STATE 
OF THE MINISTRY OF EN-
VIRONMENT AND FORESTS 
(SHR[ KAMAL NATH): (a) 
Statewise details of l.md under 
forest cover, a~ reported in the 
State of Forest Report 1991, 
based on visual interpretation of 
satellite im3gery of the year 1987-89 
are as under: 



---_ .. 
SI. ~ State/Uts Forest 

Cover. --_ ... _--_._-_._ --_. __ . 
1. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa (including Daman & Diu) 
'- Gujalat 
7. HarJaraa 
I. H"rmaehal Pradesh 
9. Jammu & Kashmir 

10. Karnataka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
IS. Me&halaya 
16. Mizoram 
17. NapJand 
II. Oris_ 
19. Punjab 
20. Rajasthan 
21. Sikkim 

22. Tamilnadu 
23. Tripura 
24. Uttar Pradesh 
25. Wcsl Bengal 
26. Andaman & Nicobar Islands 

27. Cbandigarh 
28. Dadra &. Napr Ha\'Cli 

29. Delhi 
]0. Lakshadweep 
31. PonclicberTy 

(b) Sta1ewisc details or land 
_der forest awer. as reported in 
the State of Fomt R.eport 1989. 
cased on visual ~ of 
2560 LSS/94-8 

Total 

47.911 
68,518 
25,977 
26,934 
1,302 

11,656 
563 

13,377 
20,424 
32.195 
10,149 

133,191 
44,058 
17,885 
15,920 
18,861 
)4,278 
41,115 
1,166 

12.971 
_.124 

17,715 
5.325 

33,826 

8.394 
7,62 

8 

205 
22 

640,654 

satellite imagery for the period of 
1985-97 (i.e. at the beginning Seventh 
PIau) are as under =-
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SI. StatefUTs. 

No. 

1. Andhra Pradesh 
2. Arunachal PIadesh 
3. Assam 
4. Bihar 
5. Goa (incuding Daman & Diu) 
6. Gujarat ' 
7. Haryana' 
8. Himachal Pradesh 
9. Jammu & Kashmir 

10. Kamataka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
15. Meghalaya 
16. Mizoram 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajasthan 

,21. Sikkim 
22. Tamil nadu 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. Andaman & Nicobar Island~ 
27. Chandigarh 
28. Dadra & Nagar Haveli 
29. Delhi 
30. Lakshadweep 
31. Pondicherry 

(c) As can be seen;' there has 
been a net increase of 560 sq. kms. 
in the forest cover of the country. 

Total . 

< (Sq. Kms.) 

Forest Forest 
cover cover 

47,911 
68,763 
26,058 
26,934 
1,302 

11,670 
563 

13,377 
20,424 
32,100 
10,149 

133,191 
44,058 
17,885 
15,690 
18,178 
14,356 
47,07 
1,161 

12,966 
3,123 
17,715 
5,325 

33,844 
8,394 
7,624 

8 
205 
22 

640,134 

as % 
of G(og. 
Area. 

17.31 
8':;.30 
33.:0 
15.40 
35.:::0 
6.00 
1.30 

24.03 
9.10 

16.74 
26.10 
30.10 
14.3c 
80.00 
69.80 
86.20 
86.80 
30.30 
::'.30 
3.80 

42.80 
13.62 
50.08 
11.50 

9.60 
91.96 

7.02 
41.84 

1.48 

improved protection measures, con-
servation and development of forests, 
rehabilitation of degraded forests, 
social forestry' schemes, particip-

(d) The increase registered in the atory forest management pro-
for~st cover is on ac<.;o~n~ of Q.. Tl~m- .grammes etc. These· activit~es con-
b;r of steps taken by the Government' tinue to get increased. attention from 
during the last decade. These include ' the Government. . 
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Re"Jovation of, Supt!l',Ba. BrIRdles 'petitivc' rates .. after, inviting :.proper 
619. 'SHRI Rl\lNA TN' SONKAR ·tencl~1'/qt.lotrltions ' through·· '(Oli· 

tJ[cctcrs registered with the store, SHASTRI : Will,' the Minister' of 
CIVIL SUPPLIES, CONSUMER 
AFFAIRS and PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether Super Bazar, has 
'Tcnt J, l:hs (f rupees cn tte renovz· 
tion of its 'branches in the recent past 
without inviting tenders; 

(h) if so, the estimated amount 
,rent on renovation during the last 
{~: months; 

(c) whether the proper proc~ 

.. 'ure for inviting the tenders has been 
followed; 

(d) whether the Super Bazar 
!::>s aiso privatised some of its depart-
ments: and 

(c) If so, the details with prace-
d'''TC to privatise the departments? 

THE MINISTER QF STATE IN 
THE MINISTRY OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS 
'\~D PUBLIC DISTRIBUTION 
·\ND MIN[STER OF STATE 
['N THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
o\HMED) : (a) to (c) : Super Bazar 
has reported that they have spent 
,In amount of about Rs. I3 lakhs 
on renovation of 35 branches in the 
last 2 years. They have further 
mentioned that there is an Engineer-
ing Cell in Super Bazar which under': 
takes all such works of the Store. 
The Cell is headed, by Engineer and 
follows aU laid down procedures, 
and the wQrk is ~war<ied, on COlD', 

Estimates are prepared' on thi! 
basis of the Delhi ,Schedule of rate; 
and market justification or DO 

scheduL d items. Tht; budgetary 
provisions are approved by the 
Managing Committee. Some of the 
Schemes/works are undertaken from 
the financial assistance provided 
by the Ministry under the Plan 
Budget. 

(d) No. Sir, 
(e) Question does not arise . 

Divisional Offices in U.P. 
620. SHRI ARJUN SINGH 

Y ADA V : Will the Minister of 
RA IL WAYS be pleased to state : 

(a) the number of Divisional 
Offices set up in Uttar Pradesh. 
location-wise: 

(b) the crit~ria laid down to set 
up a Divisional Office; 

(c) whether the Governm_nt pro~ 
pose to set up some additional Divi-
5ion:11 Office~ in Uttar Pradesh during 
the year 1993 and 1994: and 

(d) if so, the details thereof and 
if not, the reasons therefor? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA): 
(a) There are eight Divisions whose 
headquarters are locat_d in the 
State of Uttar Pradesh; namely. 
Jllansi on Central Railwa'y 



Mqbalsaral on ElStcm Ral1way, 
ABahabad. Lucknow aad Moradabad 
on Northern Railway and lzat-
nagar, Lucknow and Varanasi on 
North Eastern Railway. 

(b) Railway Divisions are set-
up taking into consideration tbl! size, 
workload, growth and pattern of 
traffic and other operational and 
administrative requirements con-
sistent with the needs of economy 
and efficiency. 

(c) and (d) : In vi.:w of severe 
resource constraints, the Railways 
are not considering creation of any 
new Division for the present. . 

Railway O.a--Bridge in Pama 

621. SHRI VIJA Y KUMAR 
Y ADA V : Will the Minister of 
RAILWAYS be pkased to state: 

(a) the latest position of the con-
struction of Railway over-bridge in 
Patna; 

(b) whether the Government have 
chalked out any time-bound scheme 
to complete it; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA): (a) to (c) 
Road over bridge)n replacement of 
level crossing No. 79 at Km. 544/ 
16-17 at Yarpur (Patoa) has been 
commissioned in Nov. 92. Wor}: 
on one more Ie, of South end 
approach being carried out by the 
State Governl1lent is in progre!!l. 

,....."'-". lit: It...,. PI ......... ee 
622. DIt. KRUPASJNDRU 

BHOI : Will the Minister of RAIL-
WAYS be p1eas<.d to state : 

(a) whether there is need flo 
strengthen the Railway Protection 
Force; and 

(b) if so, the steps proposed to 
be taken by the Government in 
that direction" 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(Shri K.C. LENKA): (a) and (b) 
Various measures are being taken 
from time to time to modernise and 
strengthen theiForce and to make it 
more ~ffici.;:nt by equipping it!with 
modern equipments, vehicles, arms 
and ammunition and training aids. 

Cyclone ,roteeti •• shelter 

623. SHRI MRUTYUNJAY A 
NAYAK:Will the Minister of AGRI-
CULTURE be pleased to refer to 
tile reply given to Unstarred Ques-
tion No. 1l7S on August 3,1993 and 
state: 

(a) whether the information re-
garding cyclone protection shdters 
in coastal States has been collected; 
and 

(b) if so, the details thereof and 
if not, the reaSORS therefor? 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI· 
CULTURE (SHRI ARVIND 
NETAM) : (a) aDd (b) : 'The in-
formation is still awaited from the 
State GovennneDt of West Bengal. 
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The· State OoveUiJuent is . collecting 
·illformatiOD frODl all concerned 
agencies. 

Educadooal Institutions 

624. SHRI SYED SHARA-
BUDDIN ; Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) the names of Persian, Arabic 
and Pali educational institutions 
which are receiving financial assis-
tance from the Government; 

(b) the total amount released. 
language-wise, during 1991-92 and 
1992-93; and 

(c) the total number of applica-
tions pending. language-wise as on 
April 1, ] 993, the number of addi-
tional applications received during 
April-September, 1993 and the 
number of institutions granted 
financial assistance during the current 
year and the total amount sanction-
ed language-wise? 

THE DEPUTY MINISTER DoT 
THE MINISTRY OF HUMA~ 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA_ 
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) 

(a) Statemcr.t of Arabic & Persian 
institutions is annexed. No grant is 
given to Pali educational institutions. 

(b) The total amount released 
for Arabic and Persian institutions 
is as follows :-
1991-92 
1992-93 

Rs. 11,78 lakh5. 
Rs. IS.00 lakhs 

No amount has been released to 
Pali institutions during 1991-92 and 
1992-93. 

(c) No applications were pend-
ing as on 1 st April, 1993. About 
20 applications were received dur-
ing 151 April, 93 to September, 93. 
During current financial year th ~ 
grant will b: relea~ed to about 
} 75 institutions. The total budget 
provisior;. of Rs.lS.00 lakhs has been 
made for the Arabic & Persian in-
stitutions. 

STATEMENT 
VOLUNTRY ARA.BIC & PERSrAN INSTITUTIONS RECEIVING 

FINANCIAL ASSISTANCE FROM THE GOVERNMENT 
---------~.----.------ .---~-- .---

SI. Name of the Institution 
No. 

2 

ASSAM 
) . The Secretary. 

Jamuna Mulch Amtola Ahmadla Madarsa Coauniwle. 
P.O.-Jamuna Mukha, 
Distt.-Nowsaon. 
Assam, 
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Paschim Dampur Samaj Kalyan Sa.n~ha, 
Viii & PO--Bardampur, 
Via-Hajo, Distt.--Kamrul', 

· Assam~ 782 182. _ 

3. The Secretary, 
B~:::hJ'llJri Asarful uloom Madarsa, 
PO-Bechamari, 
Distt.-Nowgaon, 
Assam-782 001. 

4. The Principal/Secretary, 
Madinatul uloom Begbari Madarsa, 
PO-Kaliganj Bazar, 
Distt.-Karimfanj, 

· Assam-788 720. 

5. The Secretary, 
North East India Nadwatu Tammcr, 
PC--Badarpur, 
Di;;tt.- Karimganj 
Assa~-783 fOe; 

6. The Secretary, 
BangaJpara Islamia Mlidarsa, 
PO-Bh:lkar Bazar, Via-Hajo, 
Distt.-Kamrup, 
Assam-781 102. 

.. The Sccrctar~. 
Baragua BiJasipara Balika Prathamick 
Arabic VidYc!zya, 
VilJ-Baragua PO-Bi!:lsipara, 
PC--BiJasip2.r:; Bazar, 

· Assam-78I 301 

S. The Secretary. 
Dampur Islamia Madarsa, 
ViJI. & PO-Dampur. 
Via-Haja, Distt.-Kamrup,· 
Assam-7S] 002. 

9. The Secretary, 
Khandikar Dini Talim Madarsa, 
PO-Deulkuchi, Via-Rangia. 
Distt.- Kamrup. 
Assam. 

10. Tle Secretary, 
iJ.lful Salam Hafizee Kariana 
lsllmia Madarsa Coll1l1littet> •. 
Vill-Erabari, PC--Dagaon, 
Distt.-Nagaon, 
Assam. 

.--~----------.-------- . >-_._-
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11. The Secretary. 
Laharighat Islamia Madarsa., . 
PO--Laharighat, Distt.-Nowgaon, 
Assam-782oo1. 

12. The Secretary, 
Khatirtary Ahmedia Mad~ Ch~amama, 
Via-Nainbari. Distt.-Barpeta. . -
Assam-781 321. 

13. The Secretary. 
Islamia Maktab Islamsupa Nalbrui. 
PO-Nalbari, 
Assam. 

14. The Secretary, 
Goaimari Muzaharul uloom Islamia, 
Kaomia Madarsa Committee, 
PO-Carimari, Distt.-Morigaon, 
Assam. 

15. The Secretary, 
UdaJi Rahmania Madarsa Committee. 
PO--l;daJi Bazar, 
Distt.-Nov. gaon. 
Assam-782446. 

16. The Secretary, 
Dampur Bar Masjid Makta'" .• 
ViII. & PO- Dampur, 
Via-flajc-, Dislt - Kan·rur. 
Assam-781 102. 

17. The Secretary, 
Buraburi Ahmedia Madarsa Committee, 
ViII; PO--Buraburi, 
Distt.-Nowgoan. 
Assam. 

18. The Secretary, 
Telahi Islamia Madarsa, 
Committee Bangladhara, 
Vill-Telahi Charali. 
Distt.-Nowgaon, 
Assam. 

19. The Secretary, 
Pub-Dampur Amrajyoti Sangha, 
PO-Dampur, Distt.-Kamrup, 
Assam-781 J02. 
-------- -----------

Wrtllen'A~swei L:~ 
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20. The Secretary, 
Abdul Gaffar Prathamick Arabic Vidyalaya, 
Uttar Sholaman Mainbari, 
Distt.-Barpeta, 
Assam-781 321. 

21. The Secretary, 
Anawarul uloom Madarsa Committee lalaiuti. 
Vill/pO-Jalaguti, Distt.-Nawgaon, . 
Assam. 

22. The Secretary, 
Islamia Arabic Maktab, 
ViIl-MaJanpur Bhadraboinga, 
PO-Khtikuchi, 
Via-Ghogapur, Distt.-Malbari, 
Assam. 

23. The Secretary, 
Dwarakuchi Bahrul uloom Madarsa, 
PO-Dwarakuchi, 
Assam-78l 376. 

24. The Secretary, 
West Mohanpur Samaj Unnayan Club, 
PO-Mohanpur, ~Algapur, 
Distt.-Cachar, 
Assam-799 211. 

25. The Secretary, 
Dakshin Chandarnama Prathamick, 
Arabic Vidyalaya, 
PO-Chandamama, Via-Mainabri, 
Distt.-Barpeta. 
Assam. 

26. The Secretary, 
Assam Darul Hadis Jaynagar, 
Alia Rafikia Kariana Madarsa, 
PO-Jaynagar. Distt.-Nowgong, 
Assam-782 001. 

27. The Secretary, 
Mairajhar Bahaml u]oom MadllI'Sa. 
PO-Mainrajhar Gagtln. 
Via-Barpcta Road, 
Distt.-Barpeta, 
Assam. 
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28. The Secretary, 
Chaulabari Islamia Madarsa, 
P~Kadamtala, Via-Sarupeta, 
Distt.-Barpeta, 
Assam-7S1 318. 

29. The Secretary, 
Ghoga Baharul uloom Islamia Madarsa, 
ViII. & PO-Lowtala, 
Via- Mukalmua, 
Distt.-Kamrup, 
Assam-781 126. 

30. The Secretary, 
Ghoga Maffasul uloom Islamia Madarsa, 
Vill.-Ghoga, PO-Lowtala, 
Via-Mukaluma, Distt.-Nalbari, 
Assam. 

31. The Secretary, 
Dakshin Bilasipara Prathmick 
Arabic Vidyalaya Bilasipam Bazar, 
Via-Barpeta Road, 
Distt.-Barpeta, 
Assam-781 301. 

32. The Secretary, 
Pub-Gandharipara Prathmi ... ...: Arabia Maktab, 
PO-Mespara, Via-Barpeta, 
Distt.-Barpeta, 
Assam-7St 315. 

33. The Secretary, 
Ahsanul uloom Madarsa Chikibika, 
PO-Bidyapur, Via-Basangaon, 
Distt.-Kakrajhar, 
Assam. 

34. The Secretary, 
Darul uloom Mathigaon Madarsa Committee, 
PO-Mathigaon Nilbagan, 
Distt.-Nowgaon, 
Assam. 

35. The Secretary, 
Awalia Darnl uloom Bhagnamari Madarsa, 
PO-Chuliakta, Distt.-Barpeta, 
Assam. 

Wrillen Answer 126 
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36. The Secretary, 
Public Welfare Committee Katagaon, 
Via-Jalfurband, 
Distt.-Cachar, 
Assam-783 160. 

37. The Secretary, 
Chapabari Islamia Madarsa Chaparbari, 
Barpeta, 
Assam-7Sl 30t. 

38. The Secretary, 
Darul Uloom Chapar Balajani, 
PO-Chapar, Distt.-Dhubri, 
Assam. 

39. The Secretary, 
Batbari Barbala Darul Uloom Madarsa, 
PO-Baroaia, Via-Howly, 
Distt.-Barpeta, 
Assam-7Sl 301. 

40. The Secretary, 
Uzirarchar Islamia Nasiria, 
Ahmedia Madarsa Goalpara, 
Distt.-Barpeta, 
Assam. 

41. The Secretary, 
Dandua Hafijia Kariana Madarsa Committee, 
ViIl.-Dandua, PO-Niz Dandua, 
Distt.-Nowgong, 
Assam-782001. 

42. The Secretary, 
Hatizana Kandakpara Baharul Uloom Madarsa, 
Via-Howly, PO-Jashatipara, 
Distt.-Barpeta, 
Assam. 

43. The Secretary, 
Asarful u1um Madarsa Kalakuchi, 
PO-Dehar Kalakuchi, 
Distt.-Nalbari, 
Assam-78t 310. 

44. The General Secretary, 
East Hailakandi BSS Club, 
PO--Ratanpur, 
Distt.-Hailakandi, 
Assam • 
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ANDHRA PRADESH 
1. The Secretary, 

Quaint High School, 
20-3-140/1/1 Devdi, 
Khursheed Jaha Shah Ganj, 
Hyderabad, 
A.P.-500 002. 

The Secretary/Correspondent, 
Gems U.P. School Dood, 
Bowli, Hyderabad, 
A.P. 

3. The Secretary, 
Jaweed Model Oriental U.P. School, 
H. No. 25-1-728, 
Moghalpura, 
Hyderabad, 
A.P. 

4. The Secretary, 
Diasy Arabic Oriental U.P. School, 
H. No. 19-3-712, Ghazi Buda, 
Hyderabad, 
A.P. 

5. Pre~ident, 

Hanifia Arabic Institute, 
16-3-3, Farhat Nagar, 
Hyderabad, 

A.P.-505 468. 

6. The Secreary, 
New Model Oriental School, 
Ho. No. 21-4-1130, Mossa Bowli, 
Hyderabad, 
A.P.-505463. 

7. The Correspondent, 
Islamia Arabic College, 
MPL, No. 11-6, Kumool, 

A.P. 

8. The Secretary, 
Khaja Boys Town Oriental School, Qazipura, 
Hyderabad, 
A.P.-50S 469. 

9. The Honorary Secretary, 
Tanvir-E-Niswan Arabic College, 
11-2-980, Bazar Guard, 
Hyderabad, 
A.P. 
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DELHI 

1. The Secretary, 
Anujman-E-Farsi, 
1343, Ballimaran, 
Delhi. 

KERALA 
1. The Secretary, 

2 

Islamiya Association Channa Mangalur, 
Via-Makane, 
Kerala-673 001. 

2. The General Secretary, 
Aliya Arabic College, Darul Islam, 
PO-Parvana Olkam-671 817, 
Chemned Kasaragod, 
Kerala,. 

PUNJAB 

1. The Registrar, 
Jamia Darus Salam, 
Delhi Gate, Malerkotla, 
Punjab-148 023. 

TAMILNADU 

1. Hon. Correspondent, 
Murthuza, Via-Educational & Cultural 
Foundations of South India, 
186, Big Street, 
Triplicane, 
Madras-600 005. 
(T.N.) 

BIHAR 

1. The Secretary, 
Madarsa Flahul Banat, 
ViII.-Philakhwara, 
PO-Chotaipathi, 
Darbhanga, 
Bihar-840 004. 

2. The Principal, 
Madarsa F1ahul Musalmcen, 
Via-Goa Pokhar, 
PO-Bhowada, Distt.-Madhubani, 
Bihar-847 211. 
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3. The Secretary, 
Madarsa Rahmania Talia Pokhar, 
PQ-Dumri, Distt.-Madhubani, 
Bihar-847 211. 

4, The Secretary, 
Madarsa Hussainia Tajweedul Quran, 
At & PQ-Dighi, Via-Ekchari, 
Distt.-Santhal Pargana, 
Bihar-814 133. 

5. The Secretary, 
Madarsa Islamia, 
ViIl.-Ragho Nagar, 
Bhowan, Distt.-Madhubani, 
Bihar-847211. 

6. The Secretary, 
Madarsa Rahmania. 
ViII. & PO-Ekhata, 
Distt.-Madhubani, 
Bihar-847211. 

7. The Secretary, 
Madarsa Basartiya, 
VilI-Kuirma Pathar, PO-Khirma, 
Via-Kontai Ranway, Distt.-Darbhanga, 
Bihar. 

8. The Secretary, 
Madarsa Mohmadia Rahika, 
ViII. & PQ-Rahika. 
DisU.-Madhubani 
Bihar. 

9. The Secretary, 
Madarsa Talim-E-Niswan, 
Choura Sainpur, Hussainpur, 
Via-Rahika, Madhubani, 
Bihar-84 7 211. 

10. The Secretary, 
Madarsa Rashidia Bela Khap, 
PQ-Andouli, Via-Parihar, 
Distt.-Sitamari. 
Bihar. 

11. The Secretary, 
Madarsa Rahmania Andouli Parwah, 
PO--Andouli Sitamari, 
Bihar-843301. 

Written Answer 134 
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12. The Secretary, 
Madarsa Islamia Tajiwidul Quran, 
At & PO-Bariyarpur, 
Distt.-Sitamari, 
Bihar. 

13. The Principal, 
Madacsa IsIahul Mommnia, 
AJ-Bhowara Ragho Nagar, 
Distt.-Madhubani, 
Bihar-847211. 

14. The Manager, 
Madacsa Ahmadia Hanifia, 
Vill.- Kazichack, 
PO-Kumoul Muzzaffarpur, 
Bihar-842001. 

15. The Secretary, 
MadarS3 Falze-A-Aam Sayeedi'l 
PO-Hussainpur, Via-Rahika, 
Distt.-Madbubani, 
Bihar-847211. 

16. The Manager, 
Madarsa Islamia Deenia Mishudha, 
PO-Fibrabi, Distt.-Sitamari, 
Bihar. 

17. The Secretary, Madarsa Karimia, 
PO-Dhaka, Distl.-Purbi Champaran, 
Bihar-84S418. 

18. The Secretary, 
Madarsa Ahmadia Bairojania, 
Distt.-Sitamari, 
Bihar-843301. 

19. The Secretary, 
Madarsa Islamia Arabia Dumri, 
PO-Bhorahan, Via-Sheohar, 
Distt.-Sitamari, 
Bihar. 

UTTAR PRADESH 

I. The Manager, 
Madarsa Islamia Ahle Sunnat Hasantul uloom, 
PO/Via-Rampur, Katra, 
Bacabanki, 
U.P.-22SOOl. 
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2. The Manager, 
Madarsa Rizvia Able Sunnat, 
PO-Sanichar Bazar, 
Distt.-Basti, 
U.P. 

3. The Manager, 
Jamia Asaria Darul Hadis, 
Post Box-3, Maunath Bhanjan, 
Distt.-Azamgarh, 
U.P. 

4. The Manager, 
Darul uloom Ahle Sunnat Anawarool uloom, 
Mahadev Nankoor, 
PO-Bourbyas, Distt.-Basti, 
U.P. 

5. The Manager, 
Madarsa Jamia Arabia Indadul uloom, 
Zaidpur, Distt.-Barabanki, 
U.P. 

6. The Manager, 
Madarsa Faize-A-Aam Maunath Bhanjan, 
Azamgarh, 
U.P. 

7. The Manager, 
Madarsa Hanifia Gauvasia Bajardiha, 
Via-Varanasi, 
U.P. 

8. The Manager, 
M~darsa Firdosul Islam (Niswan), 
559, Bahadurganj, 
Allahabad. 
U.P. 

9. The Manager, 
Madarsa Darakshna(Niswan), 
School 41/105, 
Makhania Ba;aar, 
Kanpur• 
U.P. 

10 .• The Manager. 
Madarsa Hanifia Hidaitul u1oom, 
VilI_ Holapur Qazi Nawab Gani. 
Dist.- Gondr. 
U.P.- 271001. 

Written Arrswer 1 j8 
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II. The Principal, 
Madarsa Arabia Millia 
(Millia Arabic Insdtute), 
Kaziara Sitapur, 
U.P_ 261001. 

12. The Manager, 
Mpdarsa Norool Islam, 
Viii. <£ PO_ IIterat Ganj, 
Distt._ Faizabad, 
U.P. 

13. The Manager, 

DECEMBER 7. 1993 

Darul uloom Bahar Shah Hasnukatra. 
Fai7abad, 
U.P. 

14. The Manager, 
Madarsa Subhania Jama, 
Masjid Chowk, 
Allahabad, 
U.P. 

15. The Manager, 
Darul uloom Ahle Sunnat Madarsa 
Shamsul uloom, 
PO- Ghosi. D istt._ Azamgarh, 
U.P_276001. 

16. The Manager, 
Madarsa Arabia Darusalam. 
Adri, Distt. Azamgarb, 
U.P._ 276001. 

17. The General Secretary. 
Bhasha Sangam, 
C/o Tularam Ka Bash. 
Allahabad, 
u.p_ 271001. 

HI. The Manager, 
Madarsa Talimul Quran. 
Salahapur, 
Allahabad, 
U.P_212208. 

19. The Manager, 
Madarsa Talimat·E-Arabia Niswan, 
3/160, Dithorit Mahala, 
VaranaliCantt., 
U.P~ 221002. 
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20. The Manager, 
Jami .. Ghazia Faizul Uloom 
Moha11a Bakshipura, 
P.O. Bakshipura, 
(Bahraich), Dargah ReM, 
U.P.- 271801. 

21 . The Manager, 
Bahru) uloom Oriertal Cf'liege, 
Bvharablld, 
Distt._ Gajipur, 
U.P. 

22. The Manager, 
Madarsa Arabia Madinatul Uloem 
Souran; Buzurg 
D istt_ Allahabao 
U.P._ 211001. 

23. The Manager, 
Hesamululoom Kasiy" Purb, 
Distt. Allahabad, 
U.P._ 211001. 

24. The Manager, 
Madarsa Faroghe Urdu Arabic (Niswan), 
C-19/4, Lallapur Fatman, 
Varan?si, 
U.P_221001. 

25. The Manager, 
Madarsa MohammaOia Khedu,pura 
Maunath Bhanjan. 
Azamgarh, 
U.P._ 27600). 

26. The Manager, 
Madarsa Jamia Darusalam Sekhpu r , 
Gopalpur, Jounpu r, 
U.P.- 222001. 

27. The SecretarY 
Madarsa Darul uloom Ahle Sunnat 
Babaru) uJoom 
Kasba Nand Nagar, Chouri, 
Distt.- Basti, 
U.P._ 272001. 

'l'iIlO 1 <;:~/Q4-10. 
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28. The Manager, 
Madarsa Arabia Asarful uloom (Sakha-Malikpur), 
C/o Vitl- Dilawarpur, 
PO- Balraj Nagar, 
Allahabad, 
U.P. 

29. The Manager, 
Madarsa Wasiyetul uloom, 
PO- Kopa Ganj, 
Distt. Azamguh, 
U.P.- 276001. 

30. The Manager, 
Madarsa Kurania Baksh i Mo< ha, 
PO_ Kara ilee, 
Allahabad, 
U.P.- 211001. 

31. The Manager, 
Jamia Rizvia Noroo 1 ukom 
ViII/PO_ Maharaj Ganj, 
Distt.- Gorakhpur, 
U,P. 

32. The Manager, 
Mad?rsa Aljamatullslamia, 
Kasba_ Rounah i, 
Distt.- Faizabad, 
U.P. 

33. The Manager, 
Madarsa Hanifia Ahle Sunnat Baharul u 100m , 
Mounath Bhanian, 
Dislt. Azamgarh, 
U.P.- 276001. 

34. The Manager, 
Darul uloom Marudam Asrab Oriental College, 
Dargah Moh'lJla Rasoolpur, 
(Branch Office_ Dargah), 
PO- Dargah, Distt.- Faizabad, 
U.P.- 224001. 

35. The Manager, 
Madarsa Arabia Asarfal Uloom (Sakha·Bailee), 
C/o- VilL Dilawarpur, • 
PO- Balraj Nagar, 
Allahabad, 
U.P. 

---------------
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36. The Manager, 
Ma(larsa Danishgah (Niswan), 
Mohillenpur Munath, 
DisU._ Azamgarh, 
U.P.- 276001 . 

37. The Manager, 
Anjuman Madarsa Anawaru I Uloom, 
Ram Nagar, 
Barabanki, 
U.P.- 276001. 

38. The Mllnager, 
Madarsa Arabia ASharful uloom 
(Sakha-Sad iyabad), 
Clo- VilL Dilawarpur, 
PO_ Balraj Nagar, 
Allahabad, 
U.P. 

39. The Secretary, 
D rul uloom Maun th Bhanjan, 
Azamgarh. 
U.P.- 276001. 

40. The Manager, 
Madarsa Arabia Asarful uloom (Niswan), 
Vill_ Akbarpur Ganga Ganj, 
(Dilawarpur) 
PO- Balr? j Nagar, 
Dislt._ Allahabad, 
U.P. 

41. The Manager, 
Madarsa Arabia Asarful 
uloom (Sakha-Ruderpur), 
C/o _ Vill._ D ilawarpur, 
PO_Balraj Nagar, 
Allahabad, 
U.P. 

42. The Managel, 
Madarsa Arabia Asarful uloom, 
Vill-Akbarpur Ganga Ganj, 
(DiJawarpur), 
PO-Balraj Nagar, 
Allahabad, 
U.P. 
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43. The Manager, 
Madarsa Is)ahul Musalmeen, 
Vill-Dau)atpur, 
Alipurjeeta, 
Distt.-Allaha bad, 
U.P.-211001. 

44. The Manager, 
Madarsa DaruJ uloom (Niswan), 
Maunath Bhanjan, 
Azamgarh, 
U.P.-276001. 

45. The Manager, 
Madarsa Arabia Asarfu! uloom 
(Sakha-Mubarakpur), 
PO-Balraj Na 
Allahabad, 
U.P. 

46. The Manager, 
Madarsa Darul uloom Kadiria Daria Shah Ahmed, 
Gajipur, 
U.P. 

47. The Manager, 
Madarsa Arabia Asharful uloom 
(Sacha·Chaffri), 
C!o-VilI.-Dilawarpur, 
PO-BaJraj Nagar, 
Allahabad, 
U.P.-221001. 

48. The Manager, 
Madarsa Arabia Ahle Sunnat Bahrul uloom 
Kasba, Khalilabad, 
Distt.-Basti, 
U.P.-272175. 

49. The Manager, 
Madarsa Sayeedia uloom, 
Vill-Bekha, PO-Porana Mufti, 
Tehsil-Chail, 
DisU.-Allahabad, 
U.P. 

SO. The General Secretary, 
Madarsa Mohammadia, 
485, Bahadur Ganj, 
Darshah Mohi Billa, 
Allahabad, 
U.P.211001. 
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51. The Manager 
Madarsa Arabia Kasimul uloom, 
ViU':_ Mangra w, 
Distt.-Azamgarh, 
U .P.-27600 I. 

52. The Manager, 
Madarsa Arabia Azizia, 
Majahrul Bazar, 
Maharaj Ganj, 
Gorakhpur, 
U.P. 

53. The Manager, 
Madarsa Habibia (Boys) 
Islamia. Lal Gopal Ganj, 
Allahabad, 
U.P. 

54. The Manager, 
Madarsa Habibia Islamia 
(Niswan), 
Lal Gopal Ganj, 
Distt.-Allaha bad, 
U.P. 

55. The Manager, 
Madarsa Rahmania School 
Yakubpur, 
Distt.-Etawa, 
U.P.-20600J. 

56. The Manager, 
Darul uloom Arabic College, 
Moulana Ismail Nagar, 
( Mainshaikhan), 
Meerut City, 
U.P.-250001. 

57. The Manager, 
Madarsa Darul Uloom 
Arabia Zaidpur, 
Distt. Barabanki, U.P. 

58. The Manager, 
Madarsa Arabia Najeebul Uloom, 
Bazar Gyanpur, Varanasi-221001 (UP). 

59. The Manager, 
Madarsa Arabia Madinatul uloom, 
Zalalipura, 
Varanasi, U.P. 
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60. The Manager, 
Madarsa Arabia Kashiya, 
Kashim Nagar, Adri, Mau, 
U.P.-275102. 

61. The Manager, 
Madarsa Madaristul Bhahadur Ganj, 
Gazipur-275201 (UP). 

62. The Manager, 
lslamia Garoundi Adalhat, 
Aharora Road, 
Mirzapur, U.P. 

63. The Secretary, 
Madarsa Faizul uloom, 
Lohata, 
Varanasi, (UP). 

64. The Manager, 
Gaul uloom Sayeedia 
Khaniria, Varanasi (UP). 

65. The Manager, 
Jamia Rahmania Madanpura, 
Varanasi, UP.-22100l. 

66. The Manager, 
Madarsa Zea-ul-uloom 
Puramaroof, 
PO: Kurrhi, 
Distt. Azamgarh, U.P.-276001. 

67. The Manager, 
Madarsa Chasmia-E-Hayat. 
Vill : Rohit, PO: Trilochan, 
Baragaon, 
DisH. Jaunpur, U.P. 

68. The Manager, 
Madarsa Arabia Faizul uloom. 
Bahadur Ganj, 
Gajeepur, U.P. 

69. The Manager, 
Madarsa Chasma-A-Faiz, 
PO: Adri, 
Distt. Azamgarh, 
U.P.-27600J. 
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70. The Manager, 
Darul uloom Sarkar Assi, 
Domanpura, Sikandarpur, 
Distt. Balia, U.P. 

71. The Secretary, 
Madarsa Islamia Arabia 
Baharul Uloom Kasba, 
PO: Sidhour, 
Distt. Barabanki, 
U.P.-225001. 

72. The Manager. 
Madarsa Darul Taleem Nai Ma~jid, 
Khedupura. 
Distt. Azamgarh. U .P. 

73. The Manager. 
Madarsa Daru! Uloom 
Nuroo! Haq. 
ViII. Chirra Mohammadpur. 
Jalalabad, 
Distt. Faizabad (UP). 

74. The Manager. 
Madarsa Arabia Faiz-A-Aam School. 
Triwa Ganj, 
Farukhabad, lJ.P. 

Improvement of Secondary Education 

625. SHRI MANIKRAO 
HODLYA GAVIT : 
SHRI MOHAN RAWALE 
SHRIGEORGEFERNANDES: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether an International 
Conference on improvement of 
quality of secondary education or-
ganised by the Council of Boards of 
School Education in India was held 
in New Delhi in November, 1993 

(b) if so, the details thereof alon f 
with the names of participants in the 
conference; and 

(c) the reaction of the Govern-
ment thereto? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA nON 
AND DEPARTMENT OF CUL_ 
TuRE) (Kumari SELJA) : (a) to 
(c) : Yes. Sir. The Council 0 f 
Boards of School Education in India 
(COBSE) had organised an Inter-
national Conference on 'Improvin 
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Quality of Secondary Education : 
Preparing for the 21st Century' on 
6-8 November, 1993 in New Delhi. 
The conference was attended 
by representatives of 28 Boards of 
School Education as well as 24 foreign 
participants from 12 countries. 
Principals of Schools and some emi 
nent educationists and nominees 
from the W orId Bank, UNFP A and 
Commonwealth of Learning also 
participated in the conference. In 
the conference, discussions were 
held on major themes like School 
Curriculum, Examinations and 
Teacher training. The report of 
the Conference and the recommen-
dations made therein have not yet 
been received by the Government 
from the COBSE. 

Inclusion of Subject on Environment 
626. SHRI SURENDRA PAL 

PATHAK : Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the environmenta-
lists within the country and abroad 
have suggested to introduce environ-
ment as a subject in Indian Uni-
versities and Colleges; 

(b) if so, whether the Govern_ 
ment propose to include it in the 
syllabus; 

(c) if so, the details thereof; and 

(d) if not, the reasons there-
for? 

THE DEPUTY MINISTER 
IN THE MINISTRY OF HUMAN 
RESOURCE I DEVELOPMENT 
(DEPARTMENT OF EDUCATION 

AND DEPARTMENT OF CUL-
TURE) (Kumari SELJA) (a) to 
(d) : The University Grants Com-
mission is aware of the need to 
promote environmental education, 
research and extension in the uni-
versity system. According to in-
formation furnished by the Com-
mission, 60 universities are teach-
ing Environmental Science as a dis-
tinct subject or as part of other 
subjects. Some universities also 
offer short-term courses. A number 
of Universities are also providing 
facilities for research in the field 
of environmental sciences. 

University Grants Commission 
is taking necessary steps for intro-
duction of a compulsory subject on 
environment at higher education 
level. 

Damodar-Ganga Express 

627. SHRI HARADHAN ROY 
Will the Ministerof RAILWAYS 
be pieas(d to state : 

(a) whe ther the Government are 
considering to run 3329 UP/3330 
DN Damodar-Ganga Express 
between Asansol and Patlla; 

(b) if So. wht.n; and 
(c) if not. the rf.asons thercfor? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C LENKA) (a) 
No, Sir. 

(b) Does not arise. 

(c) Operational & Resource 
constraints. 
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Sports As Compulsor~' Subject 

628. DR. SUDHIR RAY: Will 
the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased 
to state' : 

(a) whether the Government pro-
pose to introduce sports as a com-
pulsory subject in schools; 

(b) if so, the time by which it 
is likely to be introduced, and 

(c) the funds allowed for the 
purpose ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(Dc;J"rtn'lnt (.I' Education and 
Depl'ftml nt of Culture) 
(KUMARl SELJA) : (a) No Sir, 

(b) and (c) : Do not arise. 

Samastir ur-Darbhanga Section 
NOIth Eastern Railway 

of 

629. SHRI BHOGENDRA 
JHA : Will the Minister of RAIL-
WAYS be pleased to state : 

(a) the time by which gauge 
conversion work, the construction 
of bridges, earthwork and laying 
of new railway lines on Samasti-
pur-Darbhanga section of North 
Eastern Railway arc likely to be 
underta ken: 

(b) thc total amount to be spent 
thercon; and 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) ; (a) and (b) : 
As per present planning, Samastipur-
Darbhanga MG stction is proposed 
to be converted into BG at an esti-
mated cost of Rs, 28.43 crore by 
June 1995, subject to availability of 
resources during 1994-95 and 1995-96 

(c) Trains on BG will be intro-
duced shortly thereafter. 

Loss ta Railways 

630. SHRI MOHAN RA WALE; 
Will the Minister of RAILWAYS 
be pleased to state ; 

(a) the loss suffered by Railways 
as a result of Jharkhand agitation 
during each of the last three 
years; 

(b) the extent to which train 
services were paralysed due to this 
agitation; 

(c) the reaction of the Govern-
ment thereto; and 

(d) the steps taken to meet the 
situation and to ~ave the railway 
property ? 

THE MINISTER OF RAIL-
WAYS (SHRI C.K. JAFFER 
SHARIEF) : (a) The loss suffered 
by Railways as a Result of Jhar-
khand agitation during each of the 
last three years is as under : 

(In Rs. approx.) 

Yea r Loss suffered 
(in Rs. approx.) 

--- ------ ---

1991 5.16 Lakhs 
(c) the time by which trains will 

be introduced ? 
1992 0.47 Lakhs 
1993 (uplO Nov.) 40.85 1.akhs 

2560 1.SS:9/-11 
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(h) The numher of cases are as under : 

-"- -.----~--- --- .. _--- _.-

Year Sabotage & Derailment Obstruction Total 
Arson 

991 8 5 

1992 6 3 

1993 38 8 
(Upto Nov.) 

(c) and (d) This being a law and 
order problem. close liaison is main-
tained with the State Police autho-
rities to deal with the situation and 
to prevent damage to railway pro-
perty. Guarding of vulnerable 
points and vital installation, patroll-
ing of track, armed picketing in 
between two stations by the side of 
railway lines rOllnd the clock art 
undertaken. In addition, pilot ell-
gines under armed guards are sent 
ahead of important trains. Patroll-
ing by trollies, motor trollies and 
tower wagons is also taken up ex-
tensively. 

Divisional Railway Consultative 
Committees 

631. SHRI N.J. RATHVA : 
Will the MinIster of RAIL WAYS be 
pleased to state : 

(a) whether the divisional rail-
way consultative committees has 
been constituted in Gujarat; and 

(b) if so, the details thereof ? 

8 21 

19 23 

57 J03 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS SHRI K. C.LENKA 
(a) Yes, Sir. 

(b) Divisional Railway Users' 
Consultative Committees at Rajkot, 
Vadodara and Bhavnagar Divisions 
of Western Railway which serve the 
Gujarat state are functioning for a 
two years term from 1-4-1992 to 
31-3-1994. 

Requirement of Wheat 

632. SHRI VlJAY NAVAL 
PATlL : Will the Minister of 
AGRICULTURE be pleased to 
state : 

(a) whether the Government have 
assessed the requirement of wheat in 
the country for the year 1994; 

(b) if so, the details thereof; 

(c) whether the Government 
have fixed any target for the purpose; 

(d) if so, the details thereof; and 

(e) the ellorts proposed to be 
made to achieve the target ? 
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THE MINISTER OF STATE (c) if so, whether these engines 

IN THE MINISTRY OF AGRI- have been provided to the North-
CULTURE (SHRI ARVIND Eastern Railway to be used there; 
NETAM) : (a) and (b) The demand and 
of wheat is influenced by several 
factors like increase in population, 
income, private consumption and 
its expenditure elasticity. According 
to the 44th Round of National 
Sample Survey Organisation on 
Private Consumption Expenditure 
(1988-89), the average monthly 
per capita consumption of wheat 
has been estimated for rural and 
urban India at 4.73 kgs. and 4.81 
kgs. respectively for 1988-89. 

(c) and (d) For the year 1993-94 
the Government have fixed a target 
of 58.5 million tonnes for wheat 
production in the country. 

(e) In order to increase pro-
duction and productivity of wheat 
a Central Sector Special Foodgrains 
Production Programme of Wheat 
(SFPP-Wheat) is being implemented 
in 7 Major wheat growing States 
viz., Bihar, Gujarat, Haryana, 
Madhya Pradesh, Punjab, Uttar 
Pradesh and Rajasthan. 

Metre-Gauge Diesel Engines 

633. SHRI SURYA NARAIN 
Y ADA V : Will the Minister of 
RAILWAYS be pleased to state : 

(a) whether the utilisation is 
being made of the diesel engines 
rendered useless on the conversion of 
metre gaugeline into hroad gauge; 

(b) whether thebe engines are 
being utilized in any other field 
by Railways; 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) : (a) and (b) 
Yes, Sir. Metre gauge diesel locos 
released on account of gauge con-
version, are being redeployed for 
replacing services run by steam 
locos. 

(c) Yes, Sir. Released as well as 
new diesel locomotives have been 
made available to North Eastern 
Railway in the current year. 

(d) Does not arise. 

Pending Projects of Mabarasbtra 

634. SHRI SUDHIR SA WANT: 
Will the Minister of ENVIRON-
MENT AND FORESTS be pleased 
to state : 

(a) Whether approval has been 
granted by his Ministry for the 
Taluka, Mhonadwadi. Leogad. 
Gadagadi now irrigation projects 
as also airport at Kasal and Kunde 
and other development projects 
of Maharashtra; 

(b) if so. the details thereof; 

(c) if not, since when these are 
pending and the income for delay 
in clearing the projects; and 

(d) the steps taken by the 
Government to clear these projects 
early ? 
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THE MINISTER OF STATE 
OF THE MINISTRY OF ENVI-
RONMENT AND FORESTS 
(SHRI KAMAL NATH) : (a) to 
(c) No Proposal seeking approval 
for the Taluka, Mhonadwadi, 
Leogad, Gadagadi irrigation pro-
jects have yet been received from 
the State Government. Regarding 

other projects a statement is en-
closed. 

(d) Projects can be assessed and 
processed only after receipt of 
complete data. Interaction is main-
tained with the project authorities/ 
State Governments to facilitate 
expeditious disposal of cases. 

statement 

PROJECTS PENDING FROM MAHARASHTRA 
'------- --- ~-----~--- ------- ----------- --~- -~-

r. Name of the Project 
No. 

2 

A. Projects AWaiting 
Environmental Clearance 

1. Melamine Plant of RCF, ThaI. 

Pending since Reasons for Pendency/Present 
Statu~ 

3 

Feb., 1993 

---- --------------
4 

Recommended by the Exper 
Committee and under pro 
cess for final decision. 

2. Bombay-Manmad Pipeline of BPCL. April,1993 Environmental assessment 
completed but further pro-
cessing linked to forest 
land clearance. 

3. Expansion of Hindustan Organic Much, 1993 
Chemicals Ltd. 

4. Nagothane CCGT 820 MW MSEB Feb., 1993 

5. Dabhol Gas based project 2000 MM. July, 1993 

6. MirurjChincholi Underground pro- O:tober, 1993 
ject of WCL. 

7. Construction of airport at Kasal- July, 1992 
hunde, Taluka Kudal, 
District Sindhudurg. 

8. Omstruc';on of airport at Shirdi' Feb. 1993 
Taluka Kopergaon, 
Distt. Ahmednagar. 

9. Construction of Worli-Bandra Link July, 1993 
Road in Bombay. 

Additional;information await-
ed from project au thority. 

Clarifications sought by the 
Ministry are still awaited. 

Additional information 
awaited. 

Received recently. 

is 

Additional information 
awaited. 

Auditional Information 
awaited. 

Clarification sought are 
awaited. 

- ---- ~ -------.... ---------
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10. Port and Harbour Project at Dabhol AUgust, 1993 
of MIs. Dabhol Power Company, 
Bombay. 

II. Construction of a ramp and plat- Oct., 1993 
form for hovercraft service and 
Gateway of India, 
Bombay. 

12. Construction of a Telephone Ex- October, 1993 
change Building at Cuffe Parade, 
Bombay. 

4 

Clarification sought for 
received recently. 

Received recently. 

Received recently. 

13. Construction of School Building at November. 1993 Received recently. 
Cuffe Parade, Bombay. 

14. Bombay Sewage disposal scheme. 

B Proiect awaitin!! 

Clearance unjer Forest (Con,ervation) Art. 

January, 1993 Recommended by Appraisal 
Committee and under pro-
cess for final decision, 

1. Palandur Minor Irrigation Tank S?;:>t~mb!r. 1992 Site In,pection Report is 
aw;oited. 

, Extension of Deolali Field Firing October, 1992 Site Inspt:ction Report 
Ranges. is awaited. 

3. Pendhari Nalla Irrigation project. November. 1992 Site Inspection Report is 
awaited. 

4. Constt. of Tank at Sindwawahi. January,1993 Under proceSs. 

5. Chargarh M.T. Tank. January, 1993 Site Inspection Report is 
awaited. 

6. Upper Fenganga Project. April. 1993 L inked to environment clea r_ 

7. Non-forestry use of restored land June. 1993 
of private forest in Raigad. 

8. Widening of Bombay-Ahmedabad June, 1993 
R.H. No.8. 

9. Forest Lanel to Revenue De part- June, 1993 
ment. 

ance. 

Site Inspection Report is 
awaited. 

Under process. 

Under process, 
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Statemt'nL Contd. 

3 4 

10. Utawali Irrigation Project. July, 1993 Site Inspection Report is 

11. Road Constt. Paturuced from 
Morani. 

12. Percolation Tank at Ghai. 

13. Constt. ofM.I. Tank Rozwa. 

14. Percolatie.n Tank at W .. ghizira. 

15. M.1. Tank Khadipur. 

16. New M. I. Tank. Bhandara. 

17. Purada M.l. Tank. 

I R. Minor I. Tank Rampur. 

19. Constt. of VOR under Bomhay 
Airport Modernisation. 

20. Gondakhari Tank Project. 

21. Mogra Tant.;: Pr('icct 

2:::. Mendipada lank 

August. 1993 

August,I993 

Sept., 1993 

Sept., 1993 

Sel t., 1993 

aw,dte(l. 

Under process. 

Under process. 

Under process. 

Under process. 

Under process. 

September, 1993 Under process. 

Septemrer.I993 Additional det~ils sought from 
the State Government. 

Odobcr,1993. Under process. 

October. 1993 Under process. 

October, 1993 Under process. 

October,1993 Under proCeSS. 

October, 1993 Under process. 

23. Moramba Tank. October, 1993 Under process. 

24. Renew,,] of Stone Quarry. October, 1993 

25. Renewal of Tulinj Quarry lease. October, 1993 

26. Constt. of Kusumdhara Perccla- October,1993 
tion Tank. 

27. Khoksa Minor Irrigation Tank 
Pro.ieCt. 

October, 1993 

28. Constt. cf Thana Minor Irrigation October, 1993 
Tank. 

29. Punad Minor Irrigation Tank. October, 19')3 

Under process. 

Under process. 

Under process. 

Under process. 

Under process. 

Under process. 

30. Arunawat i Minor Irrigation Tank. October, 1993 Under procesS. 

31. Mor River Project. October, 1993 Under process. 
- -.- ---------" - --~--- -- ~- _ .. 
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Violation of Environment Lawl!i 

635. SHRI AMAR ROYPRA-
DHAN : Will the Minister of 
ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether the Government 
have noticed violation of environ-
mental laws by some State Go-
vernments by issuing licences to 
various polluting industries during 
the last three years; 

(b) if so, the details thereof; and 

(c) the remedial steps contem-
plated by the Government to prevent 
such violation in future ? 

THE MINISTER OF STATE 
OF THE MINISTRY OF ENVI-
RONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) to (c) 
The Central Government has not 
noticed any violation of laws made 
by the State Governments by issuing 
licence to polluting industries. 
The State Pollution Control Boards 
after examination issue consent to 
operate under the Water (Prevention 
and Control of Pollution) Act, 1974 
and Air (Prevention and Control of 
Pollution) Act, 1981. 
[Translation] 

Hindi and English Standards 

636. SHRI PRABHU DAYAL 
KATHERIA : Will the Minister of 
CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) the number of standards pub-
lished in English by the Indian 
Standard Bureau every year; 

(b) the number of standards 
published simultaneously in English 
and Hindi in the same cover; 

(c) whether the Government have 
started any scheme to publish these 
standards in both Hindi and English 
simultaneously ; and 

(d) ifso, whether the Government 
are considering to publish all the 
standards in Hindi and English 
Simultaneously ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE I~ 
THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): 

(a) About 800. 
(b) ::!07 Indian Standards have 

been published both in Hindi and 
English so far. 11 bilingual stan-
dards have becn printed during the 
year and 7 standards in Hindi 
would be printed during December. 
1993. . 

(c) and (d) There is no scheme 
for simultaneously publication of 
all standards bilingually. However, 
standards of consumer interest are 
published bilingually on selective 
basis. Measures are being taken to 
publish Hindi translation of stan-
dards in a phased manner. 

Hindi medihm in Kendriya 
Vidyalaya 

637. SHRI CHINMA YANAND 
SWAMI: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT h: pleased state: 

(a) whether there is an option 
of Hindi medium of instrctuion in 
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Science and Mathematics in Kendriya 
Yidyalayas; 

The Minister of State in the Ministrv 
of Railways ( Shri K.C. Lenk~) 

(b) if not, the reasons therefor; 

(c) whether the Government pro-
pose to allow Hindi as a medium for 
these subjects; and 

(d) if so, the time by which final 
decision is likely to be taken in this 
regard? 

The Deputy Minister in the Ministry 
of Hun:an Resource Development 
(Dcpartn:ent of Education and depart-
pment of Cutlure) (KUMARI SELJA) 

(a) and (b): The medium of in-
struction in Kendirya Vidyalayas 
for Science and Mathematics from 
Class I to XII is English. However 
students who are not adequately 
proficient in English arc given the 
option of answering Science question 
papers in Hindi on year to year basis 
till they acquirc the required profici-
ency in English . 

(c) and (d): There is no such pro-
posal under consideration. 

Kanyakumari Cape Express 

638. SHRI THA YIL JOHN 
ANJALOSE. SHRI A CHARLES 
will the MINISTER OF RAIL WAYS 
be pleased to state: 

(a) whether the Government have 
received representation for exten-
sion of Kanyakumari-Madras Cape 
Express upto Trivandrum; and 

(b) if so, the reaction of the 
Government thereon ? 

(a) Yes, Sir. 

(b) The issue was examined. 
But it was not found feasible for 
implementation due to operational 
constraints. 

Dairy Technology 

639. SHRI GOPI NATH GAJA-
PATHI: will the MINISTER OF 
AGRCIL TURE be please to state: 

(a) the beginning year of the 
Technology Mission on Dairy Devc-
lopments and its main objective; 

(b) the States in which it has 
been launched especially in Orissa; 
and 

(c) if so, the achievements made 
under the programme during eacb 
of the 1st three years, State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI AR VIND NET AM) 

(a) The technology Mission on 
Dairy Development (TMDD) was 
launched in August, 1988. 

The main objectives of the Tech-
nology Mission are: 

(i) To accelerate the pace of 
increasing Rural Employment and 
Income through Dairy Devclopment 
on Cooperative lines; 

(ii) To accelerate the pace of 
application and adoption of Modern 
technology to improve overall dairy 
productivity; 
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(iii) To ensure greater avail-
ability of milk and diary products; 

(iv) To dovetail State Govern-
ment Programmes in Animal Hus-
bandry, Dairying, Poverty alleviation, 
IRDP etc. with that of the Dairy 
Cooperatives; and 

(v) To dovetail research progra-
ammes of the Central Government 
Research Institutes, Agricultural 
liniversities and NDDB for optimum 
results. 

(b) Technology Mission c(>v.:rs 
all the States and Di~tricts as covered 
by the Operation Flood. However, 

emphasis is given to following 16 
States which contribute maximum 
to achieveing the Mission's objec-
tives and targets: 

Andhra Pradesh, Tamil Nadu, 
Pondicherry, Karnataka, Uttar 
Pradesh, Punjab, Haryana, Rajasthan, 
Orissa, West Bengal, Madhya. 
Pradesh, Goa, Gujarat, Bihar, Kerala 
Himachal Pradesh. 

(c) Comulative Statewise achie-
vements in respect of some of the 
key components of the Technology 
Mission on Dairy Development as 
on March, 1992, March. 1993 and 
September, 1993 are given below 
statements I. II and III respectively. 

Statement-I 

State-wille Progress 
tMarch, 1992) 

--------~~~---~~---------~--~----------

State! LTnion Territory 

Gujarat 

Maharashtra 

Mahdya Pradesh 
Goa 

Sub-Total-West 

Karnataka 

Iamil Nadu 

Andhra Pradesh 
Kerala. 

~560 LSS/94-12. 

No. of No. of DCS Aver-
Unions Distts. in of age 

... 

16 

20 

7 

44 

13 

13 
11 

2 

~. 

3 

Areas Milk 

4 

Pro-
cure-
ment 

(TK-
GPD) 

5 
- _. ----------~ 

16 10337 :n+ 
20 4712 J847 

31 3926 196 

138 16 

68 19113 4833 

19 5891 907 
13 7238 1074 
16 4979 797 
8 116J 194 
~~--- --- ~--- --~ 

Rural Pro- Capa-
Milk cessing citv 
Market- Rural -'-_ 
ing (TLPD) Metro 
(TLPD) (TLPD) 

b 7 8 

1113 3985 
504 2115 

252 1000 

39 30 

1908 7130 1500 

911 1090 

421 1021 

606 1699 

225 426 
---------- ~~.---~ 
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1 2 3 4 5 6 7 i 

P08dicfterty i 73 24 26 30 ._----
Sub-Total-South . 40 57 19.342 2996 !lii 4266 475 

Punjab Jl 12 5975 480 170 1235 

M.aiaat1l4w 16 27 4849 300 142 900 

Uttar Pradesh 28 30 8044 445 307 780 

Haryana S 13 2002 110 85 350 

Himachal Pradesh . 2 6 175 15 19 2Q 

JamlIl/.l & Kashmir 6 105 10 

Sub-Total-North . 63 94 21150 1349 724 3295 1150 

Bihar $ 20 2134 88 107 416 

West Bengal . 6 11 1211 IS 25 160 

Orissa. 5 5 790 40 67 100 

Sikkim. 1 3 104 5 4 15 

Tripura , 73 2 0 10 -
Assam. 4 lIS 4 10 60 

Nagaland 1 22 2 2 
----------

Sub-Total-East 23 46 4452 187 221 761 750 

Total Operation Flood 170 265 64057 9366 5042 15452 3S75 

Milk Marketing (Metro) 3316 TLPD 
Total Milk Marketing 836S 
Total Milk Production (Lakh Tonne/year) 563.2 
Per Capita Availability 183 gens/day 

Statement-ll 
State wis~ Progrosl> (March 1993) 
Gujarat 16 16 10631 3101 1078 4185 
Maharashtra 20 20 4852 1866 520 2215 
Madhya Pradesh 7 31 3892 213 209 1000 
Goa 145 18 42 30 

----+ 
Sub-Total-West 44 68 19520 5198 1850 7430 1500 
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2 J 4 5 6 7 8 
- ------ _. ---------

Tamil Nadu 13 13 7825 1109 439 1041 

Andhra Pra4esh 11 16 5143 9tYl 661 1737 

Kerala. 2 8 1263 249 245 386 

Pbndicherry . 1 74 25 25 30 
------_ .. _----- ._- ~--

Sub-Total-South . .of() 57 20589 3386 2283 4304 475 

Punjab 11 12 5752 665 187 1410 

Rajasthan 16 27 4780 333 165 !'OO' 

Uttar Pradesh 28 30 7776 501 313 700 

Ha:ryana 5 13 2189 131 55 lSI) 

Himachal Pradesh . 2 6 185 17 18 10 

Jammu & .... ashmir 6 105 2 10 

Sub-Total-North. 63 94 20787 1723 740 3470 ltSO 

Bihar 8 20 2184 105 106 416 
West Bengal. 6 1l 1227 95 23 160 

Orissa. 5 5 841 47 72 lIS 

Sikkim. 3 104 4 4 15 
Tripura 2 73 2 5 1(} 

Assam. 4 122 4 6 6(} 

Nagaland .22 

Sub-Totat-East 23 46 4573 259 217 776 750 

Total Operation Flood 170 265 65469 10567 5009 15900 3875 

Milk Marketing (Metro) 3320 TLPD 

"fetal MiJ.k Marketing 8469 l"rovtsionat 

'Iotal Milk Production (Lakfi Tonne/year) SSt;. 8 

Per Capita Availability (Grams/Day' 186 
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Shtcment-m 

State wise Progress April-September 1993 

State/Union Territory No. of No. of DeS Aver- Rural Pro- Capa-
Unions Distts. in of age Milk cessing city 

areas Milk Marke-
Pro- ting Rural Metro 

curement (TLPD) (TLPD) (TLPD) 
(TK-
GPD) 

Gujarat 16 16 10697 2742 1216 4455 
Maharashtra 20 20 4909 1757 523 2215 
Madhya Pradesh 7 31 3934 211 195 1000 
Goa 146 17 43 30 

Sub-Total-West 44 68 19686 4727 1977 7700 1500 
~--. --_.--
Karnataka ]3 19 6422 1155 981 1210 
Tamil Nadu 13 13 7736 1336 444 1041 
Andhra Pradesh II 16 5154 747 685 1737 
Kerala. 2 8 1280 275 268 386 
Pondicherry . 74 31 26 30 

-- _------- _ .. -. 
Sub-Total-South . 40 57 20666 3544 2403 4404 475 

---~.--- ------~- .. - ----
Punjab 11 12 5810 498 2J2 1410 
Rajasthan 16 27 4816 327 173 900 
Uttar Pradesh 28 30 7867 464 373 780 
Haryana :- 13 2]70 83 56 350 
Himachal P,adesh. 2 6 186 14 15 30 
Jammu & Kashmir 6 ]05 6 7 10 

---- -- ----_ 
~---- ~----.-------- ._--------_._-------_._------_. 

Sub-Total-North. 63 94 20954 1392 836 3480 1150 

Bihar 8 20 2245 99 125 416 
West Bengal . I) II 1260 133 19 160 
Orissa 5 5 839 64 :'4 115 
Sikkim. 3 104 I) 4 ]5 
Tripura 2 74 3 -+ 10 
Assam. 4 122 4 3 60 
Nagaland 22 

Sub-Total-East 23 46 4666 309 229 776 750 

Total Operation Flood 170 265 65972 9972 5446 16360 3875 

Milk Marketing (Metro) 3200 TLPD 
Total Milk Marketing 8646 
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Model Station in Madhya Pradesh 

640. SHRI VISHWESHWAR 
BHAGAT: SHRIRAM BADAN: 
will the MINISTER OF RAIL WAYS 
be pleased t6 state: 

(a) whether the Government 
have selected some railway stations 
in Madhya Pradesh to be developed 
as model railway stations; 

(b) jf so, the details thereof; 

(c) the amount sanctioned for 
the development of these stations; 

(d) the progress of development 
worked undertaken at these stations; 
and 

(e) the number of passenger trains 
likely to be halted on these ideal 
~tations, station-wise? 
THE MINISTRER OF STATE 1~ 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA): 

(a) to (d): 7 Railway stations in 
the state of Madhya Pradesh were 
selected to be developed as Model 
Stations in 1986. Details in respect . 

of these are as under: 

._------- ---'---- __ ... - .. -. ----
Station 

Bhopal 
Bilaspur 
Durg 
Gwalior 
Indore . 
Jabalpur 
Raipur 

(e): All trains running 011 the 
respective routes are already scheduled 
to stop at these stati ons except 
Gwalior where also all trains, other 
than the weekly Bangalore and 
Madras Rajdhani Expresses, stop. 

AGRO ECOLOGY 
641. SHRI GUMAN MAL 

LODHA: will the MINISTER OF 
AGRICLUTURE be pleased to 
refer to the reply given to Unstarrcd 
Question No. 2872 on March, J 6, 
1993 and state: 

(a) whether Agro-Ecology has 
been included in the curriculum for 
degree programmes in Agriculture 
from the academic year 1993.94; 

Cost 
(1akh of Rupees) 

211 .99 
IOR.S5 
75.38 
~31 .43 
63.79 

l::!O.9::! 
65.97 

Progress 

Completed 
Completed 

5Oo~ 

Completed 
Completed 
Completed 

5:! ~o 

(b) if so, whether the Indian 
Council of Agricultural Research 
has developed the syllabus for the 
same; and 

(c) if so, the details thereof and 
jf not, the reasons therefor? 

The Minister of State in tbe Ministry 
of Non-Com'ential Energ~' Sources 
and Minister of State in the Ministr~· 
of Agriculture (Shri S. Krishna Kumar) 

(a) The course contents for vari-
ous degree programmes in Agri-
culture are framed and decided by 
the Board of Studies and Academic 
Council in respect of Agricultural 
Universities and Agro-Ecology g<:ne-
rally forms an integral part of th~ 
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existing carriculum of B.Sc. (Ag.) 
courses~ 

(b) and (c): The Indian Council 
of Agricultnrnl Research gives only 
general gyideJines on the cours~ 
content/syllabus for each degree pr~ 
gramme in agriculture and under-
lake, p~riodical review of the same. 
An exercise, on these li~es is already 
under process tbrolign the Dean's 
CUtriculUm C4)mmittce of the T.C. 
A.B.. 
A~ nor IbtIam .... Gajuat 

642. SHRI CHANDRESH 
PATEL: will the MIN1STE'R OF 
RAILWAYS be pleased to state: 

(a) whether a train accident oc-
curred on November, 26, 1993 on 
Western Railwav near Ratlam and 
Gujarat; . 

(b) if so, the detaib iherlOOf 
alongwith the persons killed and 
i-njll1'ed therei n: 

(c) the d"etails of the preliminary 
rcpcrts of the enquiry and tRe action 
taken m thi" regard; and 

Cd) the details of the compensa-
ticm paid to the victims? 

THE MINISTER OF RAIL WAYS 
(SHRI C.Ke. JAffER SHARntF): 

(a) Yes, Sir. 

(b) QIt 2 .. 11-93, at 03.45 hrs., 
on Ratlam-Godhra s~ction of Rat1am 
Division on Western Itailway. 
126~ Dn. Rajkot Mlopal Express 
train collided with the deraifed 
wagons of Up Bajwa empty tank 
speciaf goods train between Panchpi-
pH and Bajranggarh stations, resul't-
iug in the deraitment of the train 

engine a:nd 7 ctlCKDes t1{ ~ ExJWess 
train. In this accident, I person was 
greiveoufsy injured and 11 others 
sustaIned simple injuries. 

(c) Thi s accident is being enquired 
into by an Enquiry Committee of 
Administrative OffiC'ers whose report 
is awaited. "Based on the findings of 
the Enqiuriy Committee, follow-
up action win be ta"ken. 

(d) No compensation has been 
paid so far. Claimants have to prefer 
and appeal in the Railway Claims 
Tribunal and compensation will be 
paid as aFld when cases are decided 
by the Tribunal. However, an ex-
gratia of Rs. 3.000/- has already been 
paid. 

Child Development Centres 

643. SHRI KASHIRAM RA NA: 
will the MINISTER OF HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Child Deve-
lopment Centtes functioning at pre-
sent., State-wise; 

(b) the numlller of centres out of 
them which ace being operated by 
private and Gevernment ageVicles, 
separately; 

(c) the total amount being allo-
cated by the Government every year 
to each such centre; and" 

(d) wh«:ther the Government pro-
pose 00 get up new such cent.l!es afld 
if S"ot, me details thereof? 
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THE MINISTER OF STATE 
IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT) 
(SHRIMATI BASA V ARAJES-
WARI) ; 

(a) At present, 2.76 lakh angan-
wadi centres in 2766 integrated 
Child Development Services (ICDS) 
Projects are in operation in the coun-
try_ The State-wise distribution of 
leDS Project~ and anganwadi cen-
tres, as on 30-9-1993, is given in 
the attached statement I. 

(b) Out of 2.76 lakh angan-
wadi centres, in 2766 operational 
ICDS Projects only 2595 anganwadi 

centres are being managed b: 
Non-Governmental Organisations. 
In respect of the remaining angan-
wadi centres, the Integrated Child 
Development Services (leDS) 
Scheme is being implemented by the 
State GovernmentsjUTs directly. 

(c) As per the schematic pattern 
of assistance under ICDS Scheme, 
funds are released at the rate of 
Rs. 14.56 lakhs per lCDS Pcojecl 
subject to actual expenditure. 

(d) The proposal to sanction 
200 new IeDS Projects during the 
current year has already been ap-
proved (Details are given in the 
attached statement II). 

STATEMENT·} 

Number of OperationalleDS project!> and number of Operational Anganwadi!> a!> 

on 30th SepetemiJer 1993 

S1. Name of the States!UTs Number of Operational 

No. Projects Anganwadis 
2 3 4 

1. Andhra Pradesh 192 21407 
Arunhchal Pradesh 3ti J 1(}1 

_'. Assam 62 6854 
4. Bihar 245 19066 
5. Goa \ 1 1062 
6. Gujarat 12 .. 17660 
, . Haryana. 97 10379 
~. Himachal Pradesh 34 3803 
9. Jammu & Kashmir 65 4539 

10. Karnataka 14::1 25533 
11. Kerala 90 10101 
12. Madhya Pradesh 231 24206 
13. Maharashtra 175 25516 
14. Manipur 25 1566 
15. Meghalaya 28 1373 
16. Mizoram 21 1188 
17. Nagaland 26 1299 
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.:! 3 4 

18. Orissa 218 15427 
19. Punjab 62 6876 
20. Rajasthan 136 12038 
21. Sikkim 4 384 
22. Tamil Nadu 111 9323 
23. Tripura 19 1675 
24. Uttar Praderh . 361 .c6663 
25. West Bengal 201 ~3222 

26. A & N Islands -+ 219 
27. Chandigarh 2 212 
28. Delhi 27 3177 
29. Dadra and Nagar Haveli 125 
30. Daman & Diu. 2 84 
31. Lakshadweep 7\ 
32. Pondicherry 5 536 

.. \11 lmlia 2766 27674'7 

STATEMENT II 

State-wise allocation of 200 Centrally Sponsored ICDS projects for 1993-'14 

S. :-'0. 

, 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 

]'iame of Stdte 

Assam 
Gujarut 
Haryana 
Himachal Pradesh 
Jammu & Kashmir 
Karnataha 
Kerala 
Mahara~htra 

Manipur 
Punjab 
Rajasthan 
Uttar Pradesh 
West Bengal 
Tamil NNU • 

TOTAL 

No. of projects 
---_._----_._ ... -

II 
J 

18 
I) 

31) 

3 
19 
69 
29 

200 
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Education for Handicapped 

644. SHRI RAMASHRA \' 
PRASAD SINGH : Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be plea~cd to 
state : 

(;.I) whether handicapped students 
in Kl:ndriya Vidyalayas aTC impar-
ted education free of Cost; 

(b) if so, the fa':ts thereof; and 

(c) if not, whethcr thc Govern-
ment proposc to extend free educa-

tion to these students? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (Dr_ 
PART.V!cNT OF EDUCATION 
AND D1::PARTt\lcNT OF CUL-
TURE(KUMARI SELJA) (a) A(;..:or-
ding to information furnished by 
Ken(.it"iya Vidyalaya Sanguthan, no 
tuition fl.~e is charged from students 
of Classes I to VIII. Nominal tuition 
fce is charged only from boy students 
of Class IX to XII without excmption 
to handicapped. 

(b) Docs not arb':, 

(c) No, Sir. 

S ubsid)' on Phosphatic and Po-tassic 
Fertilizers 

646. SHRI D. VENKETESWARA 
RAG: 

SHRI BOLLA BULLl 
RAMAIAH : 

Will the Minister of AGRICUL-
TURE be pleased to sfate : 

(a) whether the World Bank has 
not favoured the decision of the 

2560 LSSj94-13. 

Indian Government for withdra-
wing subsidies on Phosphatic and 
Potassic fertilisers; and 

(b) if S:), the reaction of the 
Government in this regard? 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI ARVINo 
NET AM) : (a) and (b) Subsidy on 
phosphatic and potassic fertilisers 
was withd~awn at the recommenda-
tion of the Joint Parliamentary 
Committee on Fertiliser. The 
Ministry of Finance have conveyed 
that World Bank have not criticised 
the deci5ion. 

Participation of Private Sector in 
Railways 

647. SHRI MANORANJAN 
BHAKTA : Will the Minister of 
RAI L WA YS be pleased to state : 

(a) whether the Government are 
considering participation of private 
sectoi in the R3.ilways; and 

(b) if so, the details thereof? 

THE MI NISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) : (a) and (b) 
Yes, Sir. An "Own Your Wagon" 
Scheme has been introduced to 
enc0urage private sector participa-
tion in rail transport infrastructure 
through ownership of wagons in 
units of train loads. Further, the 
new catering policy envisages mana-
gement of new catering units by 
reputed/professional caterers selected 
after following the prescribed pro-
cedure and guidelines. 
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Railway Network in Maharashtra 

648. SHRI DHARAMANNA 
MONDA YY A SADUL : Will the 
Minister of RAIL WAYS be pleased 
to state : 

(a) the details of proposals of 
expansion and development of 
railway network in Maharashtra 
targetted for 1993-94 and 1994-95; 
and 

(b) the progress made till date? 
THE MINISTER OF STATE IN 

THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) : (a) and (b) 
The details of proposals of expansion 
and development of rail way netw ork 
in Maharashtra targetted for 1993-94 
and 1994-95 and the progress made 
till date thereto are as under :-

(i) 382 kms long stretch of 
Konkan Railway line in 
Maharashtra is under cons-
truction out of which Das-
gaon Roha Section (45 kms) 
has already been completed 
and commissioned. The pro-
ject is expected to be comple-
ted by 1995, subject to 
availability of resources. 

(ii) Preliminary work for cons-
truction of new line from 
Amravati to Narkher (138 
kms) has already been 
started. 

(iii) Gauge conversion of Jalna-
Parbhani (116 kms) sector 
of Manmad-Aurangabad-
Prabhani-Parli Vaijnath 
section (354 kms) is targetted 
for completion in 1993-94. 
This will be ~ompleterl and 

make availahle an alternate 
route. 

(iv) Gauge conversion of Parbha-
ni Purna-Mudkhed-Adilabad 
(162 kms) is targetted 
for completion in a phased 
manner during the Eight 
Five Year Plan. Of this 
Parbhani-Purna will be 
completed in 1994-95. 

(v) Conversion of Gondia-
Chanda Fort section (242 
kms) is targetted for comple-
tion by 1995-96. Of this the 
sub-section Gondia to 
Wadasa will he completed in 
1993-94 itself. 

(vi) Miraj-Londa section (partly 
in Maharashtra) (I88 kms) 
gauge conversion is target-
ted to be completed during 
1994-95. 

(vii) Gauge conversion of 
Miraj-Latur section and its 
extension from Latur to 
Latur Road (359 kms) has 
also been taken up and 
would be completed in the 
coming years as per availa-
bility of resources. 

(viii) Gauge conversion of 
Daund-Baramati section (42 
kms) is expected to be 
completed during this year 
itself. 

(ix) Gauge conversion of 
Sholapur-Gadag secti on 
(300 kms) will be taken up 
during the Eighth Five Year 
Plan period, subject to clea-
rance by Planning Commis-
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sion and availability of 
resources in the coming 
years. 

(x) Mankhurd-Belapur project 
(18 kms) length is being 
executed at an estimated cost 
of Rs. 435 crores. Th e 
project involves construction 
of a double track electrified 
line with a railway bridge 
across the Thane Creek. 
The line has been opened 
and commercial services 
upto Belapur have been 
running SlOce 16-6-1993. 
Remnant works of the 
project are under execution. 
67 % cost of this project is 
being shared by the State 
Government, the remaining 
33 ~{, being borne by the 
Railways. 

(xi) Provision of an additional 
pair of lines, 7.2 kms long 
between Bandra and 
Andheri, at an estimated cost 
of Rs. 97. IS crores is 
presently in progress in the 
State of Maharashtra. Sub-
ject to availability of funds, 
the project is targetted for 
completion by 1995. 

Book-Sellers as Railway Employees 

649. SHRI ANIL BASU : Will 
the Minister of RAIL WAYS be 
pleased to state : 

(a) whether the book-sellers 
of Howrah-New Delhi Rajdhani 
Express are not Railway employees; 

(b) if so, the reasons therefor; 

(c) whether the same book-sellers 
of Bombay-New Delhi Rajdhani 
Express are being treated as Railway 
employees; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA) : (a) to 
(d) On Howrah-New Delhi Rajdhani 
Express, books magazines etc. are 
sold through a private licence:: 
wheras on Bombay-New Delhi 
Rajdhani/August Kranti Express 
trains, books, magazines etc. are 
sold to the Passengers by Railway 
Catering Staff accompanying the 
train. 

EMU Trains 

650. SHRI BASUDEB 

ACHARYA ~ 

SHRI HARADHAN ROY: 

Will the Minister of RAIL WAYS 
be pleased to state : 

(a) whether the Government have 
decided to run EMU trains between 
Asansol and Bardhaman section 
of Eastern Railway from 1st 
January, 1994; 

(b) if so, the details thereof; and 

(c) the number of such trains to 
be provided to cater to the traffic 
volume of this section ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF 
RAILWAYS (SHRI K.C. LENKA): 
(a) to (c) One prototype rake of 
10' 8" wide EMU coaches to be 
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manufactured towards the end of 
1993-94 is proposed to be put on 
trials on Bardhaman-Asansol 
section. Further development will 
depend on the results of the trials. 

Computers in Zoos 

651. SHRI BRIJ BHUSHAN 

SHARAN SINGH : 

SHRI SATYA DEO SINGH: 

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased 
to state: 

(a) whether the Government 
propose to install computers in all 
zoological parks in order to obtain 
complete information about the 
wild animals; 

(b) if so, the details thereof; 
(c) the estimated cost involved 

therein; and 

(d) the time by which the scheme 
is likely to be completed ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) No, Sir. 
At present there is no such proposal 
under consideration of the Govern-
ment. 

(b) to (d) Do not arise. 

Crop Insurance Scheme 

652. SHRI HARIBHAI M. 
PATEL: Will the Minister of 
AGRICULTURE be pleased to 
state : 

. (a) the details of the assistance 
provided to the Government of 

Gujarat under the Crop Insurance 
Scheme during 1992-93; and 

(b) the targets fixed for the next 
financial year on this account? 

THE MINISTER OF STATE 
IN THE MINISTRY OF A.GRI-
CULTURE (SHRI ARVIND 
NETAM) : (a) Claims amounting 
to Rs. 8060.29 lakhs were disbursed 
under the Comprehensive Crop 
Insurance Scheme (CCIS) to Gujarat 
State during the financial year 1992-
93. 

(b) Targets are not fixed State-
wise for disbursement of claims 
under the CCIS as the claims are 
paid on the basis of shortfall in the 
crop yield as compared to the thre-
shold yield. The shortfall in the yield 
in any year, cannot be estimated in 
advance. 

Barren Land 

653. SHRI UDAY PRATAP 
SINGH : Will the 
AGRICULTURE be 
state : 

Minister of 
pleased to 

(a) the area of barren land in the 
country at present, State-wise; and 

(b) the effort being made to 
convert the barrenland of Uttar 
Pradesh into fertile land? 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI ARVIND 
NET AM) : (a) Statewise informa-
tion is given in the attached state-
ment. 
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(b) The Statewise statistics com~ 
piled by Ministry of Agriculture 
defines barren land and unculturable 
lands as those lands such as moun-
tain, deserts etc. which cannot be 

brought under cultivation unless at 
a high cost. There is therefore no 
specific programme for conversion 
of such barren lands into fertile 
land in Uttar Pradesh. 

STATEMENT 
Details of State-l\ise 'Barren and Unculturable land in India during the year 

1990-91 (PrOVisional) 

State/Union Territory 

Andhra Pradesh 
Arunachal Pradesh 
Assam* . 
Bihar 
Goa 
Gujarat* 
Haryana 
Himachal Pradesh 
Jammu & Kashmir 
Karnataka 
Kerala . 
Madhya Pradesh 
Maharashtra 
Manipur* 
Meghalaya 
Mizoram'" 
Nagaland 
Orissa . 
Punjab . 
Rajasthan 
Sikkim* 
Tamil Nadu 
Tripura . 
Uttar Pradesh 
West Bengal· 
Andaman & Nicobar Islands 
Chandigarh 
Dadra and Nagar Haveli 
Daman & Diu 
Delhi 
Lahshadweep 
Pondicherry 

ALL INDIA _--_._--

(Thousand hectares) 

]990-91 

209(i 
48 

1541 
1016 

13 
2667 

97 
184 
295 
798 

58 
2078 
1717 
1419 
142 
201 

499 
83 

2790 
173 
509 

1035 
187 

2 
(a) 
(a) 

10 

(a) 

19660 

*In the absence of data for the year 1990-91 latest available information has been 
utilised. 

(a) Below 500 hectares. 
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Cashew Production 

654. SHRI RAM KAPSE 
SHRI N. DENNIS : 

Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) the yield of cashew per hectare 
in the country during the last three 
years, State-wise; and 

State 
--------------------

Kerala 

Karnataha 

Goa 

Maharashtra 
Tamil Nadu 
Andhra Pradesh 
Orissa 

West Bengal 
Others 

(b) the steps proposed to be taken 
by the Government to increase the 
production of cashew; 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI ARVIND 
NETAM) : (a) State-wise rough 
estimates of yield of cashew per 
hectare in the country during the 
last three years is given below:-

1990-91 1991-92 1992-93 

914 921 974 
348 359 419 
316 321 941 

1297 1398 936 
130 132 199 
531 566 626 
485 530 650 
505 530 546 
222 228 228 

----------_._------_._------

(b) Following measures are 
proposed, under Centrally Spon-
sored Integrated Development Pro-
grammes of Cashew, for increasing 
production and productivity of 
cashew during 8th Plan :_ 

(i) Development of new plan-
tation with clones conform-
ing to export qualities and 
maintenance of cashew plan-
tations raised in previous 
years; 

(ii) R.:planting/rejuvenation of 
old uneconomical cashew 
gardens; 

(iii) Adoption of comprehen-
sive production technology; 

(iv) Adoption of intensive pest 
control measures; 

(v) Establishment of regional 
nurseries; 

(vi) Pilot demonstration of cIo" 
nal cultivation; and 

(vii) Transfer of scientific te-
chnology to farming commu-
nity. 
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CLOSING OF GOODS 
SHEDS 

655. SHRI SUBRA T A 
MUKHERJEE : Will the Minister 
of RAILWAYS be pleased to state: 

(a) Whether North-Frontier 
Railway has taken decision to close 
down several goods sheds between 
Maida Town and New Jalpaiguri ; 
and 

(b) If so, whether the Govern-
ment propose to reconsider their 
decision and keep these goods sheds 
open in the interests of the mango 
growers and jute producers of these 
areas ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA): (a) 
Four stations viz. Bhaluka Road, 
Aluabari Road, Sudhani and Dal-
kolha located on MaIda Town-
New Jalpaiguri section were closed 
for goods traffic with effect from 
1-10-93 due to meagre goods ern-
ings and operational reasons. 

(b) A review was done. Dal-
kolha station has since been re-
opened for goods traffic with effect 
from 25-11-93. The remaining 
three stations are also open for 
parcel traffic where mango traffic 
is booked as parcels. 

Earthquake 

656. SHRl K. PRADHANI : 

PROF. PREM DHUMAL: 

SHRI ARVIND TULSHI-
RAM KAMBLE: 

SHRI VILAS MUTTFM_ 

WAR: 

SHRI RAMPAL SINGH : 

DR. LAXMINARA Y AN 

PANDEYA: 

SHRIMATI CHANDRA 

PRABHA URS : 

SHRI MULLAPPALLl 

RAM CHANDRAN : 

SHRI CHITTA BASU : 

SHRJ SHRA VAN 

KUMAR PATEL: 

SHRI CHETAN P.S. 

CHAUHAN: 

SHRI SRIKANTA JENA : 

SHRI MOHAN SINGH 

(DEORIA) : 

SHRI CHINMA YANAND 

SWAMI: 

SHRI ANNA JOSHI: 

SHRI V. KRISHNA RAO 

SHRI K.H. MUNIYAPPA: 

SHRI DE VI BUX 

SINGH: 

SHRI K.G. SHIVAPPA :I 

SHRI C.P. MUDALA-

GIRIYAPPA: 

SHRI RAJENDRA 

AGNIHOTRI: 
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DR. RAMESH CHAND 

TOMAR: 

SHRI GURDAS KAMAT 

SHRI VILASRAO 

NAGNATHRAO 

GUNDEWAR: 

SHRI M. RAMANNA 

RAI: 

SHRI DHARMANNA 

MONDAYYA SADUL 

SHRI RAM BADAN : 

Will the Minister of AGRI-
CULTURE be pLas-: to state : 

(a) the extent of loss caused to 
human lives, livestock, houscs, 
crops and property incl uding roads 
and bridges due to the unprecedenLd 
earthquake which hits several districts 
in Maharashtra, Karnataka and 
Andhra Pradesh in September, 1993. 

Damage 

1. Loss of human lives 

2. Cattle heads lost 

j, Houses damaged : 

(a) fully 

(b) partIally 

4, Damage to property (Rs. in crores) 

(b) whether any Central T,um 
visited the earthquake hit anas of 
the States to make an assessment 
on the spot and if so, the details of 
its findings; 

(c) the extent of Central assis-
tance given to rehabilitate the affec-
ted people and progress made in 
this regard so far; 

(d) the percentage by which the 
Central assistace falls short of th.,: 
demand of the States; 

(c) whether thc Government have 
since formulated any long term plan 
for rehabilitation of victims; and 

(f) if so, the details thereof ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ARVIND NETAM) : 
(a) to (f) Thc State Governmenb 
have reported thc following loss of 
Jives and 'damage to proep rty in the 
wakc of earthquake on 30th Sep-
tember, 1993. 

Maharashtra 

7601 

2100 

18797 

217319 

300.00 

Karnataka 

10 

26 

216 

2774g 

9.25 
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No report of any ~m.iJe dl.le to 
this earthquake has been received 
froID AlJdbIa PJ'adelb. 

2. A number of teami from Go-
vernm.eo.t of India iftcluding medical 
teams visite<! the eartbq_l.lake-aft"ected 
areas to assess the requirements of 
relief and rehabilitation in various 
sectors and to provide assistance. 

3. Govt. have released 5 inst&,l-
ments amounting to Rs. 41.2.5 
crores towards the States Calamity 
Relief Fund (CRF) to assist the 
State Governntent in relief llild re-
habilitation measures. The Go-
vernment of India have not received 
a,?-y memorandull}. from the State 
Government detailing the extent of 
damage and requirements of relief 
and rehabilitation for assistance over 
and above the provisions of CRF. 

4. The Government of Maha-
rashtra have prepared a Compre-
hensive Rehabilitation Package 
costing Rs. 1088.60 crores involving 
housing aGd infrastructure. economic 
and ilocial rehabilitatioa and other 
related pco~£ammes in the atfe.eted 
area~. which has been Posed to the 
World Bank for RllSistanee. 

GuWe!iaes FQl'· Stlperf .. 
l'J'~ 

6$7. SHRJ SlIANTA&AM 
POTDUKHE: WijJ lAC M inj~~r 
of R~ILWA YI) ~ pkt.a.~ t(J Wlte ; 

(a) whether the Government ai"~ 
consideriftg to issue fi"esh ~delitles 
for Superfast trains keeping in 
mind factors such as average speed, 
number (,{ stops, punetllaHty ~c; 
and 
2560 LSS/94-14. 

(b) if So, tb~ ~tai1s pf the 
guidelines in tnii n~gard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHR.I K.C. LENKA): (a) and {b) 
It has been decided that average 
speed af train:) will be taken into 
consjderation to cateBOCi4:s a train 
~s superfasl for the PUfP()~ of levy 
of supplementary charge. For tbis 
purpose, the average speed will be 
55 KMPH or more for BG trains 
and 45 "MPH M owre for MG 
trains. The average speed will be 
caJculate4 by dividin~ the end-to-
eod diitance by the total journey 
time taken. 

bilwar PJ-9j~ ill Mal. 
658. SHRI PRO BIN DEKA: 

Will the Minister of RAIL-
WAYS be pleased to state : 

(a) the na.tne.S .of .on-soing rail-
way projects in Assam wbich are 
likely to be completed as per schedule 
or likely to be delayed due to 
financial eonstraints; and 

(b) the names of projects the 
cmnpleti® of whielt iwi hoen ex-
tende~ eMier also OJ wbOi>e COllS-
truction work affected due to finan-
eta} WDstramts .., 

THE MINISTER OF ~TA 'fE IN 
THE MINISTR,,( OF RAIL WAYS 
(SHIt! K.C. LENKA) : (a) The 
following projects in Assam are 
likely to be completed as per SeM-
®U: : 

(i) Guwahati..Lumciing ~ 
. cOftJ(er&ion project iB 199~, 
and 
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(ii) ]ogighopa-Guwahati 
line in 1996-97. 

new 

No project in Assam is likely to 
be delayed due to financial cons-
traints. . 

(b) The competion time of none 
of the projects in Assam has been 
affected by financial constraints so 
far. 

Sale of Fake Tickets 

Gujaral Committee 011 Urdu 

660. SHRJ LAL BABU RAJ: 
SHRI MOHAMMAD 
ALI ASHRAF FATMI : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the date on which the report 
of Gujaral Committee for promo-
tion of Urdu was received by the 
Government; , 

(b) the main recommendations 
659. SHRI BRAHMANAND made by the Committee; 

MAN DAL: Will the MINISTER OF 
RAIL WAYS be pleased. to state : 

(a) the number of cases of sale 
of fake railway tickets detected dur-
ing 1992-93 in each zone parti-
cularly at Bhagalpur-Sahibganj 
Section and the amount of loss 
suffered by railways as a result 
thereof; 

(b) the action taken against the 
persons apprehended in this regard; 
and 

(c) the effective measures being 
taken to check such activities? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA) : 
(a) and (b) Informati~n is being 
collected and will be laid on the 
Table of the House. 

(c) Extensive checks are being 
conducted by Commercial and 
Vigilance staff at the stations and in 
the trains to detect sale and use of 
ake tickets. 

(c) whether the recommendationl> 
given by Shri Ali Sardar ]afri Com-
mittee set up to examine the re-
commedations ef Gujaral Commit-
tee has been examined ; 

(d) if so, the outcome thereof; 
and 

(e) if not, the time by which the 
final decision is likely to be taken ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE) (KUMARI SELJA) 

(a) to (e) The Committee for promo-
tion of Urdu, popularly known as 
Gujral Committee for promotion 
of Urdu, submitted its Report to the 
Government on 8th May, 1975. 
The Report was laid on the Table 
of both Houses of Parliament on 
21st February, 1979 and copies of 
this Report are available in the Par-
liament Library (Index No. 491.42 
R/L 5.) 
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2. The Committee to . examine 
the implementation of recommen-
dations of Gujral Committee for 
Promotion of Urdu, under the 
Chairmanship of Shri Ali Sardar 
Jafri (Jafri Committee), submitted 
its report to the Government on 
18th September, 1990. This Report 
has been examined. As the Jafri 
Committee Report relates to various 
Ministries/Departments of the Go-
vernment of India and a coordina-
ted view in the matter has' to be 
taken in consultation' with them. 
it is not possible for the Government 
to indicate a firm date for final deci-
sion in this regard. 

Introductioo of TraiM 

661. SHRI BALRAJ PASSJ 
SHRI P.C. THOMAS : 
SHRI VlJAY KUMAR 
YADAV : 

SHRI THA YIL JOHN 

ANJALOSE : 

Will the Minister of RAIL WAYS 
be pleased to state ; 

(a) the number of new trains 
introduced during 1992 and 1993; 

(b) the details of the rail routes 
on which the aforesaid trains have 
been introduced; 

(c) the number of additional new 
trains likely to be introduced during 
the year 1993-94; and 

(d) the details of the rail routes 
on which these trains are likely to be 
introduced '? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAlL-
WA YS (SHRI K.C. LENKA) : 
(a) to (d) : The information is being 
collected and will be laid on the 
Table of the Sabha. 

Nutrition .Policy 

662. SHRI AR VIND TULSHI-
RAM KAMBLE : Will the MINIS-
TER OF HUMAN RESOURCE 
DEVELOPMENT be pleased to 
state ; 

(a) whether the National Nutri· 
tion Policy has been imple-
mented; 

(b) if so, the results achieved 
so far; and 

(c) if not, the time by which it 
is likely to be implemented? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
DEPARTMENT OF HUMAN 
AND CHILD DEVELOPMENT 
(SHRIMATI BASAVA RAJES-
WARI ~ 

(a) to (c) The National Nutri-
tion Policy has been approved by the 
Cabinet on 20 April 1993. The 
copies of the Policy have also been 
laid on the Table of Houses of 
Part iament during the last monsoon 
session. 

Cunently, action is being taken 
for setting up of a Nation:! J Nutri-
tion Council in the Planning COm-
mission with Prime Minister as its 



tIl Written Answer DECEMllER 7, 1993 'Written AnsWer 211 

Pregldt.-nt. Specisl Working Group 
shall be set up soon in the related 
Min.istrits for monitoring and over-
~int the implemenfatioI1 of the 
National Nuttftion Potrcy. 

An Inter-Ministerial Coordi-
nation Committee has already been 
const ituted itt th, Ott'flrtment of 
Women and Child Development, 
Ministry of Human Resource Deve-
l<1plrteftf with Secretary, Women and 
Child Development as the Chair-
persdn. and representatives of related 
Central Ministries and experts on 
Nuttltion as Mettihers to OVetsee 
and reyiew the implementation of 
the National Nutrition Policy. 

The objectives of tbe National 
Nutrition Policy lire to be kept in 
view while formulating strategies 
under various sector:: ~chemes. 

Ragging in Colle-:\.s 

663. SHRIMAiI GIRUADBVI: 
DR. S.P. YADA V : 

SHRI PARASRAM 
DWAJ: . , 

BHAR-

SHRI BAPU HARI CHAUJt.l:: 
Will the MINISTER OF HUMAN 
ItESotJRCE D:E:V£LOPMENi be 
pleased to state : 

(a) whether despite various 
measures taken to ched: pnnnt,ve 
ragging in the coJl,ges, there is no 
appreciable reform in the ragging 
system which is causing pbysical 
It Menta) harm; 

(b) Whether . the dovernment 
ptdf>Ose to bring appropriate 
(egistatfOtl empowering cottege 

authorities to put lin end to the 
system; 

(c) if so, the dc-tails thereof; 
and 

(d) if I1<'t, the- OOtrectiVe !;1eps 
ptopO~ to be taken by 
the Oove1'1itnertf in this direction? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDU-
CATION AND DEPARTMENT 
OF CU LTURE) : 

:KUMA1U SEUA : . (8) to 
(d) Governmellt has drawn the 
attention of Vice-ChanceIlors of aU 
universitIes, Directors of IITs, 
Principals ot Regional Engineering 
CoIleges and Education Secretaries 
of all States/Union Territories to 
incidents of ragging and requested 
them to take immediate steps to 
put an end to ragging and to provide 
new students conditions in which 
they feel welcome and comfortable. 
Delhi University hu passed an 
Ordinance strictly prohibiting rag-
ging withIn the premises of ~ll colleges 
and Departments of Univenity as 
well as on public transport. Similar 
steps ~an be taken by other univer-
sities where the practice of ragging 
prevails. As the practice of ra~ging 
is, rtprthensible, it is for the uni-
versities and college luthort'lies and 
the students themS4:1ves to ensure 
tbat raBging does not take place. 

MainteD~ of Compirtdlents 
664. SHARt JITENDRA NATH 

:DA"S' : Will the MINISTER OF 
RAIL WAYS be pleased to refer to 
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the reply given to the Unstarred 
Question No. 2339 on 10 A~lgust, 
1993 regarding maintenance, of com-
partments and state : 

(a)' what sorts of special drives 
have been made tbereto; and 

(b) the details of imporvement 
made so far in such drives? 

THE MINISTER OF STATE 
IN THE MINISTR Y OF RAIL-
WA YS (SHRT K.c. LENKA) : 

(a) Drives were carried out for 
improved availability of passenger 
Amenity fittings and cleanliness of 
coaches. Checks at Officers level 
were also organised. 

(b) These have resull('d in 
improvements in the availabili [y 
of p:1ssenger amen ity fitt ings and 
cleanliness of coaches. 

Environmental Improvement in 
Gujarat 

665. SHRIRATILAL VARMA: 
will the MINISTER OF ENVIRON-
MENT & FORESTS be pleased to 
stllte : 

(a) the number of rivers in 
Gujarat to be taken up for cleanin 
with a view to brining about environ-
mental improvement in cities of 
the State; and 

(b) ifso, the details thereof? 

THE MINISTER OF ST A 1'£ OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATA) : (a) and (b) 
Two polluted 6tretches of· river 

Sabarmati, that is, immediately up_ 
stream of Ahmedabad city upto 
Sabarmati Ashram and Sabarmati 
Ashram to Veutha, are under con-
sideration of the Go"t. for inclusion 
in the proposed National River 
Action Plan. Detai16 in this rejard 
are being worked out. 

Floods ill Soutbem States 

666. SHRI B. DEV ARAJAN 
SHRI MULLAPPALLY 

RAMCHANDRAN: 
Will th: ~.nNISTER OF AGRI-
CULTURE be pleased to state if 

(a) whether the Government 
have made any study on the extent 
of damage caused by floods in Tamil. 
:Nadu, Kcrala and other Southern 
States during the current year; 

(b) if so, the details thereof, 
State-Wise; 

(c) whether the State Govern-
ments have submitted any report on 
the flood s and sought any assistance 
therdor; 

(d) if so, the details thereof; 
and 

(e) the steps taken by the Go-.eJit-
ment in this regard? 

THE MINISTRY OF STATE IN 
THE MINISTER OF AGRICUL-
TURE (SHRI ARVIND NET AM) : 
(a) and (b) The Southern ·States 6f 
Andhra Pradesh, Karnlltaka.. Kera1a 
Tamil Nadu and Union Territory 
of Pon4icherry were affected by 
floods/cyclones in varying degrte 

. during the current yea~. 
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Complete details of the extent of 
damage have not yet been compiled 
as floods are still continuing in some 
plrts of these States. 

(c) and (d) The Govt. of Kar-
nataka have submitted a detailed 
memorandum seeking Central assist-
ance to the tune of Rs. 201 .87 crores 
for relief and rehabilitation mea-
sures in the area affected by floods! 
cyclones. 

(e) Two instalments of Central 
share of Calamity Relief Fund 
(CRF) for the year 1994-95 amount-
ing to Rs. 10.125 crores have been 
released to the Karnataka Govern-
ment in advance in addition to the 
entire Central share of CRF for the 
year 1993-94. A Central Team will 
be visiting the affected areas in 
Karnataka shortly to assess the 
situation. 

Pattas to SCs!STs 

667. SHRI BIRSINGH 
MAHATO : Will the MINISTER OF 
ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) the details of the National 
Forest Policy on the forest land 
occupied by the S,heduled Castes 
and Scheduled Tribes community 
in the hilly areas; and 

(b) the steps taken by the 
Government to provide pattas to 
the people of these communities? 

THE MINISTER OF STATE 
OF THE MINISTRY OF ENVI-
RONMENT AND FORESTS (SHRI 
KAMAL NATH): (a)Tbe National 

Forest Policy, 1988 does not envi-
sage allotment of forest land to any 
one including Scheduled Castes and 
Scheduled Tribe communities. 

(b) Government of India has' 
directed all StatefUnion Territory 
Governments that the pattas and 
leases granted by the State Govern-
ment Departments to Scheduled 
Tribes and rural poor, either in~ 
dividually or collectively, in the past 
should be honoured by resolving 
interdepartmental dispute about the 
status of the land. 

Wheat Production 

668. SHRI BAPU 
CHAURE: 

HARI 

SHRI MANIKARO HODLYA 
GAVIT : 

Will be MINISTER OF AGRI-
CULTURE be pleased to state : 

(a) whether India has achieved 
a record wheat production during 
1993; 

(b) if so, the details thereof; 

(c) whether Agricultural scien-
tists in the country have found 
first man-made cereal 'triticale' ; 
and 

(d) if so, the details thereof? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF AGRICUL-
TURE: (SHRT ARVJND NETAM) 
(a) Yes, Sir. 

(b) The production of wheat in 
the country during 1992-93 was 
56.76 million tonnes as against 
earlier record level of 55.69 million 
tonnes in 1991-92. 
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(c) and (d) A 'triticale' (wheatX 
Rye) variety DT 46(T) has been 
identified for the areas under 
Northern Hills Zone. The variety 
is suitable for rainfed and timely 
, sowing conditions. 

Starvation Deaths in Orissa 

669. SHRI SHRIKANT A JENA 
Will the MINISTER OF AGRI-
CULTURE be pleased to state : 

(a) whether the attention of the 
Government has been drawn to the 
news item captioned "Kalahandi's 
fate awaits Kasipur" appearing in 
the Telegraph dated October 28, 
1993; 

(b) whether several fresh cases 
of starvation deaths and malnutri-
tion have been reported from various 
districts of Orissa, particularly from 
Kasipur; 

(c) if so, the details thereof; 
and 

(d) the remedial steps taken by 
the Government to prevent such 
cases? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ARVIND NET AM) : 
(a) to (d) Information is being collec-
ted from the Government of Orissa. 

Foodgrain Production 

670. SHRI RAMPAL SINGH 
SHRI CHET AN P.S. 
CHAUHAN: 
SHRI V. DHANANJA YA 

KUMAR: Will the MINISTER 

OF AGRICULTURE be pleased 
to state : 

(a) the requirement of food-
grains in the country during the 
year 1993-94; 

(b) the target fixed for the pro-
duction of foodgrains during the 
above period; and 

(c) the estimated production of 
kharif crops during the year 1993-94, 
crop-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ARVIND NETAM) : 

(a) The requirement offoodgrains 
at a given point of time depends on 
a number of variable factors like 
population, production, availability, 
income distribution, price behaviour, 
consumption habits, availability of 
substitutes and other related matters. 
As such. it is difficult to indicate 
the exact requirement of food grains 
in the country for 1993-94. How-
ever, the total net availability of 
foodgrains in the country druing 
1993 has been estimated at 149.17 
million tonnes. 

(b) The target of productiu or 
food.graios for 1993-94 is fiXed at 
188.0 million tonnes. 

(c) As per the present assess-
ment the crop-wise production 
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prospects of kbarif foodgrains for 
1993-94 is as follows:-

Rice 
Jowar 
Bajra 
Maize 
Ragi 
Small Millets 
Tur 

(Million Tonnes) 

Other Kharif pulses 

65.47 
8.31 

5.76 
9.92 
2.79 
1.10 
3.04 
3.15 

Total kharif 99.54 

foodgrains 

Extem;ioft of Sealdah Station 

671. SHRI NIRMAL KANTJ 
CHATTERJEE:Wili the MINISTER 
OF RAILWAYS be pleased to 
state : 

(a) whethet' there is any pro-
posal h enlarge some platforms 
of Seatdah 'Station for starting long 
distance trains from there; and 

(b) if so, the detaiJ~ thereof? 

THE MINISTER Of' STATE IN 
THE MINISTRY OF RAILWAYS 
(SHill K.C. LENKA): (a) and 

(b) A comprehensive scheme 
has been developed for 
providing additional platform faci-
lities at Sea\dah which inter alia 
includes provision of large platforms 
(22 bogie) and \en~thening of exist-
ingplatforms. The work would be 
taken up in phases subject to avail-
ability of funds. 

TAJ ENTRANCE FEE 

672. SHRI MOHAN SINGH 
(DEORlA) ; 

SHRI CHANDRA JEET 
YADAV: ' 

Will the MINISTER OF HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Govermn(;,nt are 
aware that the Taj entrance fee has 
been enhanced to Rs. 100; 

(b) whether entrance fees to the 
historical monuments are regulatt"d bv 
an Act of Parliament; ,-

(c) if so, the reaction of the Gov-
ernment with regard to enhancement 
of the Taj entrance fee; and 

(d) whether this step is lik.eJv to 
discourage the tourists resultinj.! in 
decline of revenue ? 

THE DEPUTY MINISTER IN 
THE .rvlINlSTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE) (KUMARl SELJA) 

(a) Yes, Sir. The Government is 
aware that a fee of Rs. 100 Oli each 
visitor as Toll Tax and not entrance 
fee has been l.evi.eli by tbe Agra 
Development Authority. The entrance 
fee to the Taj collected by the Archa-
eological Survey of India continues to 
remain 50 paise per visitor. 
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(b) Yes, Sir. The entrance fee to 
the historical monuments including 
Taj Mahal in the country is regulated 
by an Act of Parliament. 

SUPPORT PRICE OF AGRICUL-

(c) The Archaeological Survey of 
India has protested aganst this en-
hluiced levy. The entrance ke to a 
centrally protected monument can only 
be charged iby the Archaeolo_!!ical 
Survey of India and the same is 50 
paise only. 

(d) Yes, Sir. This enhanc~d kvy 
has been imposed for all those t.~llrists 
who visit Taj between 6 A.M. to 
8 A.M. and 4 P.M. to 7.30 P.M. It 
will discourage visitors, especi;;lly the 
poor and those who do not have win-
cient time tI.I view the Taj between 
8 A.M. to 4 P.M. 

Commodity 

1. Wheat 
2. Barley 
3. Gram 
4. Rapeseed/Mustard 
5. Safflower 
6. Toria 

TURAL PRODUCE 

673. SHRI DILEEPBHAI SAN-
~ Q~l: 

Will the MINISTER OF AGRI-
CULTURE be pleased to state: 

(a) whether the Government pro-
pose to increase the support prices of 
Wheat, Ground-nut and oth.:. Rabi 
crops for the year 1993-9-1; 

(b) if SI) the details thero)f; and 

(c) the time by which the en-
hanced sUp{l.ort price of the above 
items would be given to farmers ? 

THE MINISTER OF STA1E IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ARVIND NETAM ) 

(a) and (b) : The Governmect have 
announced the Minimum Support 
Prices of Rc:bi Crops of 19'!3-Q4 to 
be marketed in 1994-95 as under : 

(Rs. per quintal) 

Minimum sup- Increase over 
port Price last season 

350 20 
275 15 
640 40 
810 50 
760 40 
780 55 

2. The M mimum Support Price of 
Groundnut-in-shdl (Kharif crop) has 
been fixed at Rs. 800 per qUlDtal for 
1993-94 marketing season, marh ing 
an increase of Rs. 50 per quintal over 
the last year. 

Agricultural Loans to Gujarat 

674. SHRI HARISINH CHAVDA: 
Will the MINISTER OF AGRI-

CUL TURE be pleased to state 

(c) : The Minimum Suppo,t Prices 
fixed for Rabi crops 19Q 3-94 to he 
marketed in 1994-95 are applicable 
w.eJ. 1-4-94. The Minimum SUPf'ort 
Prices fixed for Kharif crops i 993-94 
are applicable from 1-10-1993. 

2560LSS/94 -15 

(a) whether the Government have 
provided any assistance to Gujarat 
for providing agricultural loans to 
farmers in the State during the year 
1993-94; and 
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(b) if so, the details of the asSIS-
tance provided for this purpose during 
the last two years and during the 
Eighth Five Year pran period 'I . 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ARVIND NET AM) 

Year 

1991-92 
1992-93 

1993-94 

These loans are provided to help 
State Government to purcha::.e agri-
cultural inputs namely, fertiTtst;rs. seeds 
and pesticides and m,!ke it :ivailable 
to farmers in time. 

Artificial Rains 
675. SHRI JANARDAN MISRA : 

SHRIPANKAJCHOWDHRY: 
SHRI ARVIND TRIVEDI : 

Will the MINISTER Of AGRI-
CULTURE be pleased to state : 

(a) and (b) Short term loans are 
provided to the State Govemments, 
including Guiarat, for Kharif and Rabi 
seasons separately every year. Loan 
sanctioned to Gujarat during the last 
two years and during the Eighth Five 
Y car Plan period are given b'!!ow ;_ 

Plan Period 

Annual Plan 
1 st year of the 
VIIIth Plan 
2nd year of the 
VIIlth Plan 

Loan sanctioned to 
Gujarat 

(Rs. in crores) 

14.65 
12.70 

6.85 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICl1L-
TURE (SHRI ARVJND NETAtvl) 

(a) t8 (cl : Govt. hav(' llot f"ken 
any decision about making artificial 
rains in the Country or setting up of 
any separa! e orgal1lsation lur this 
purpose. 

Railway Zones 

676. DR. KARTIKESWAR (a) whether the Government 
pose to take special measun.:s 
making artificial rains; 

pro- PATRA: Will the MINISTER fer 

(b) if so, whether the Goverument 
propose to set up a sepa:ak depart-
ment in the Agriculture Ministry to 
implement this scheme immediately; 
and 

(c) if so, the time by which the said 
department is likely to starl func-
tioning and the benefits of this depart-
ment likely to be accrued to 1armers ? 

OF RAILWA YS be pleased to 
state: 

(a) the number (f new Railway 
Zones created during the last three 
years and the basis thereof; 

(b) the present annu<J! turn 
over of the existing zones, year-
wIse; 
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(c) whether H:ere is any pro-
posal to bifurcate S.E. Zone into 
two, with a new zone in Orissa; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-

WAYS (SHRI lCC. LENKA) : 
(a) No new Raaway Zone has 
been created in the past three y('a1s. 

(b) The turnover (Traffic Earn-
ings) of the various Zonal Railways 
in the last three years is as undcr:-

(Figures in crores of Rs.) 

Railways 1990·91 199-92 1992-93 
._-- . ---------------------------------

Central 
Eastt:rn 
Northern 
North Eastern 
Northeast Frontkr 
Southern 
South Central 
South Eastern 
Western 

(c) No. Sir. 
(d) Docs not ar:se. 

Beach Resort Project 

677. SHRI RABJ RAY: Will the 
Minister OF ENVIRONMENT 

AND FORESTS be pleased to 
state: 

(a) whether the Government 
have received a number of letters 
from Members of Parliament on 
the Beach Resort Project on the 
Puri-Konark CJastline in Orissa; 

(b) if so. the details thereof; 
and 

(c) the s1eps taken by the Go-
vernment in the regard ? 

2105.70 2416.40 2700.04 
1404.43 1538.47 1862.33 
J"'85.79 2270.79 2702.92 

373.47 418.58 \428.29 
302.83 327.89 347.15 
822.93 918.93 1024.18 

1135.64 1351.08 1528.44 
2145.96 2499.95 2930.36 
1853.76 2102.22 2485.08 

"_ --_- ---" ----- --_-_--. 

THE MINISTER OF STATE 
OF THE MINISTRY OF EN-
VIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) and 
(b) Yes, Sir. Two Members of 
Parliament have repre~ented on 
the adverse environmental impacts 
of the proposal for setting up of 
beach resort in the Puri-Konark 
Coastal stretch. 

(c) The State Government has 
been advised ~o submit a revised 
proposal keeping in view the en-
vironmental sensitivity of the 
area. 
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Performance of Railway 

678. SHRI M. RAMANNA RAI 
SHRI RAJNA TH SONKAR 
SHASTRI: 

Will the Minister of 
RAIL WAYS be pleased to state: 

(a) whether the performance of 
Railways against the budgetary 
target during the current financial 
year is poor resulting in a loss of 
Rs.508 crores; and 

(b) if so, the remedial measures 
proposed to be taken by the Govern-
ment in this regard without giving 
any additional burden to common 
man? 

THE MINISTER OF RAIL-
WAYS (SHRI C.K. JAFFER 
SHARIEF): (a) and (b) The short-
fall in earnings, with reference to 
budget proportions, was Rs. 482 
crores by the end of September, 
1993. Efforts are being made to 
achieve the target of revenue earn-
ing traffic and to contain expendi-

SI. Project 
No. 

2 

New Lines 
1. Koraput-Rayagada (164 kms) 
2. Talcher-Sambalpur (172 kms) 

3. Daitari-Banspani (147 kms). 

4. Lanjigarh Road-Junagarh (54 kms) 

ture through man-power planning, 
energy conservation and better 
asset utilisation. Intensive ticket 
checking is being done to curb 
ticketless travel and to au£ment 
earnings. 

Railway Projects in Orissa 
679. SHRI SIVAJI PATNAIK: 

DR. KRUPASINDHUBHOI: 
Will the Minister OF RAIL-

WA YS be pleased to state: 
(a) whether the Government 

have chalked out any scheme for 
the completion of various ongoing 
Railway projects in Orissa; and 

(b) if so, the details thereof and 
the total amount allocated for these 
proje~ts ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA): 
(a) and (b) 1he tar~et date of ( om-
pletion and the allocation for 
] 993-94 as decided for the various 
new railway line and doubling 
projects in Orissa are as uncer: 

Target Allocation Remarks 
date of for 
completion 93-94 

(Rs. in 
Crs.) 

3 4 5 

6/94 26.11 
12/95 30.00 

12/97* 9.50 *Subject to 
Environment 
Clearance 

12/97 0.50 
66.11 
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2 

Doublings 

1. Ambedala-Bissamcuttack and 
Therubali-Gumda (100 Kms) 

2. Joranda Road-Hindol Road (28 kms) . 

3. Talch~r-Hilldol Road (32 Kms) 

-----~------------------

Inland Fisheries in Kerala 

680. SHRI MULLAPPALLY 
RAMACHANDRAN: will 

the Minister OF AGRICUL-
TURE be pleased to state: 

(a) whether the Government of 
Kerala has submitted any proposal 
for Inland Fisheries development 
projects for starting fish farms in 
every viJlage; 

(b) if so, the details thereof 
including the total estimated cost 
of the project; and 

(c) the decision taken by the 
Government thereon? 

3 

90 kms by 
3/94, 10 
Kms in 94-95 

1994-95 
(9 Kms 
from 
Joranda 
Road to 
Dhenkanal 
opened) . 

1994-95 

4 5 

0.35 

1.41 

22.24 

24.00 

AGRICULTURE (SHRI S. 
KRISHNA KUMAR) (a) : NO. 
Sir. 

(b) Question does not arise. 

(c) Question does not arise. 

IMPROVEMENT IN TRAIN 
SERVICES 

681. SHRI JEEWAN SHARMA 
SHRI DHARMANNA 
MONDA YY A SADUL : 
SHRI GEORGE FER-
NANDES: 

Will the Minister of RAILWAYS 
be pleased to state : 

(a) the maximum travelling sp'!ed 
of a train in India and how docs it 
compare with the trains in other 
Asian countries ; THE MINISTER OF STATE 

IN THE MINISTR Y OF NON 
(b) the reasons for lagging behind 

CONVENTIONAL ENERGY in competing with other Asian CO~lO-
SOURCES AND MINISTER OF tries in the matter of speed of trams, 
STATE IN THE MINISTRY OF 'security of travelling publi'c from 
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accidents, thefts, dacoities and loot-
ing ; and 

( c) the steps taken or proposed 
to be taken to improve the train ser-
vices in the country ? 

THE MINISTER OF RAIL WA YS 
(SHRI C. K. JAFFER SHARIEF) : 
(a) to (c) The information is being 
collectcd and will be laid on the 
Table of the 5.abha. 

Performance of Indian Hockey 

682. SHRI CHHITUBHAI 
GAMIT: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the performance of 
Indian Hockey Team has deteriorat-
ed at national and international lcvd 
during the past few decades ; 

(b) if so, the reasons therefor 
amI 

(c) the :oteps taken by the Govern-
ment for bringing improvement in 
the game? 

THE MINISTER OF STATE ]1" 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF YOGTH 
AFFAIRS AND SPORTS AND 
MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS,) (SHRI MUKUL 
WASNIK) 

(a) and (b) : Yes, Sir. Govern-
ment h3ve, at various times, indenti-
fied the following factors which may 
have contributed to present situa-
tion 

(ii) Increasing attractiveness of 
alternative sports such as 
cricket and tennis. 

(iii) Improving standards amon-
gst other countries In the 
world. 

(iv) Major changes in playing 
conditions, particularly "t 
the international level, 
which have had a funda-
mental impact un the style 
and techniques cf the game, 
and to which we have been 
unable to fully adjust. 

(c) The Government have t:lken 
the following steps to im;Jrove hockev 
standards, in close co-ordination with 
the Indian Hoc).,ey Federation and 
the Indian Women's Hockey Federa-
tion 

(i) Installation of 
surfaces. 

artificial 

(ii) Establishment of H~)~'key 
academies to l'ain jU:1iors. 

(iii) Increased ;ntelllational ex-
posures at both the- senior 
and junior lc \leis. 

(iv) Encouragement of inter-
national level tournaments 
in India. 

(v) Specialised schemes of the 
Sports Authority of tnelia 
for tra ·ning jU;1IGr~ and sub-
juniors. 

( vi) Various measures taken to 
encourage schoo:s and uni-
versities to include sports, 
induding Hockey, a1> an 
integral part 'c'f the educa-
tion proce~s. 

Dual Public Distributiou Sy~tem 
(i) Diminishing playing base, 

especially at the school and 683. SHRI CHITTA I3ASU . Will 
university levels. the Minister of CIVIL SUPPLIES, 
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CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to 
state : 

Cases Pending Under Consumer 
Protection Act 

(a) whether the ;n(1,lgrain off 684. ~H~I P~KASH V. 
take from Public Distribution System PATIL . WIll the Mllllster of CIVIL 
has plummeted during the 1a;,l few SUPPLIES, CONSUMER AFFAIRS 
m~nths . " ., f AND PUBLIC DISTRlBUTlOi-J t::: 

, . , pleased to state : 

(b) if so, the reasons !herefO! ; 

(c) whether the Govcnlmen~ have 
since decided to introdUt.:c dual ws-
tern for distribution of P,lblic distri-
bution system articles ; anci 

(d) if so, details the red '! 

(a) the number of cases under 
Consumer Protection Act pending in 
the country, State-wise ; and 

(b) ~he .minimum time pIC posed 
fo~ then disposal and hI! ther steps 
bemg contemplated for their quick 
disposal '! 

THE MINISTER OF ~TAl E IN 
THE MINISTRY OF CIVIL SUPP-

THE MINI,)TER OF ';TA 1 E 11\1 LIES, CONSU!\1ER AFi/\IRS ANn 
THE MINISTRY OF CIVIL SUP- PUBLIC DISTRIBUTIUN AND 
PLIES, CONSUMER AFFAIRS MINISTER OF STATE IN THE 
AND PUBLIC DISTRIBUTION MINISTRY OF COMMERCE 
AND MINISTER OF STATE IN. lSHRI KAMALUDDIN AHMED) : 
THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMeD) :' (a) ,A Stat~l}1ent :';;':lwinl2 the 

state-WIse posItIon of number of 
(a) T;~e Ofl'take u: food.3:1ins 

through 'he Publ;c f);:stnbution Sy~
tern (PDS) in 1993 is lower than 
earlier years. From LLluary, 1993 
to October. 1993, the luia} uHtake 
of wheat was 55.6% and th"t of 
rice about 69% against 'cncir respec-
tive allocations. 

(b) Offtake of food grains through 
PDS d'pend~ on a number of tactors 
such as production, procurement, 
open market prices, ourciwsing ;;owcr 
of people and availability of ~om
Ploditi:..'s in the open m'nket. ~mce 
the availability and prices of food-
<Trains in the open mark.:t have b"en 
~Illing caw, the offtake ('.1' food;!fains 
from PDS has declined during this 
year. 

(c) No, Sir. 

(d) Does not arise. 

cases filed, disposed of and pending 
;s enclosed. 

(b) Consumer Prot~c[ion :r [;]cs 
fram~d by the Central Govefliment 
'lnd the State Governments, provide 
for deciding a compiairii within 3 
months as tar as possibi;:- if It docs 
not require testing[analysis and within 
5 months if it requires testing :!naly-
~is and within 5 l110nlhs J it reLjuin:s 
k.ilinQ analysis. The l;ii:e taken ;j1 
deciding the cases d'!pends upon 
numbn of factor such as the nature 
of cas:?, work load with (he rcdrc~~:11 
:\9'encies. eac. Recen!ly. Conwm~r 
Protection Act, 1986 has been amen-
ded empowering the State Govern-
ments and UT Administrations to 
establish more than one Di 0 trjct 
Forum in a district, wh~rever c(.n~i
dert'd necess;lry. depenul:lg upo~~ the 
worklo<1t. The responsibility for set-
ting up additional Distilcl h;rum 
rests exclusively with the Slat;; Go-
vernments JUT Administrations. 
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on Mills hi Tamil -Nadu 
685. SHRI R. DHANUSHKODI 

ATIIITIIAN : Will th~ Minister of 
CIVIL SUPPLIES, CONSUMER. 
AFFAIRS AND PUBLIC DISfRI-
BUTION be pleased to state . 

(a) the number of Oil mills func-
tioning in Tamil Nadu ; 

(b) whether the Government of 
Tamil Nadu has sent a plOposai for 
settin up more Oil mills in the State 
during the Eighth Five Year rlan 
and 

(e) if so, the details thereof ? 

TIIE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SC:P-
LIES, CONSUMER AfFAIRS ANti 
PUBLIC DISTRIBUTlON AND 
MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE tSHRI 
KAMALUDDIN AlUvlI:D). .. 

(a) Consequent upon de-licensmg 
w.e.f. 25th July, 1991, no iniorma-
tion about the number (".1 Oil mills 
functioning at present in TamIl I'iadu 
is available. 

(h) No such propo~:tl from the 
State Government of Tamil Nadu has 
been received in this Mim!'-try. 

(c) Does not arise. 

VOCATIONAL COURSES 

686. SHRIMATI MALINI BHAT-
ACHARYA: 

SHRI ANKUSHRAO RAOSA-
HEn TOPE: 

Will the MINIST ER OF HUMAN 
CE DEVELOPMENT re 

, pleased to sta te : 

(a) whether the expert Committee 
appointed by UGC for vocational courses 
'It 'lnder-graduate level has submitted 
its teport; 

(b) if so, the recommendations made 
by the Committee; 

(c) whether the University Grants 
Commission proposes to introduce voca-
tional courses at the under-graduate level 
from 1994; 

(d) if so, the details thereof; 

(e) whether any infra structural facilities 
are being provided to colleges, selected for 
this purpose; 

(f) if so, the details thereof; and 

(g) the measures being taken to make 
vocational courses more attractive to 
students? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPME1',TT (:)r:PART:·.~PH OF 
EDUCATION AND DEPRTMENT OF 
CULTURE (KUMARI SELJA) : 

(a) to (g) : Yes, Sir. The main recom-
mendations of the. Core Committee of 
UGC in regard to the vocationnlis'ation 
of first degree education are as follows:-

--100 institutiJllS thaI is JJ u;,:vcrsitics 
and 70 colleges including autonomous 
colleges are to be allowed to introduce 
vocational subjects as parl of their 
first degree programme. 

-Practical work should be undertaken 
in institutions and emplcying estab-
lishments which ha \·e laboratory! 
work-shop facilities. 

-On-the-job haining should be pro-
vided during vac;:;tions after every 
semester so that other academic 
activities of the concerned institution 
are not disturbed. 

-There must be provision for redubr 
modification of subject content and 
introduction of new subjects for 
newly emerging skills which are likely 
to change in the light of scientific 
and the technological advancements. 

-The selection of institutions should 
be on the basis of well-defined cri-
teria. 
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-Each institution should sil:n a Me-
morandum of Understanding with 
local training institution and the 
employing establishments detailing 
out the support that the latter can 
give to the institution for effective 
implementation of the programme. 

-Lead institutions, possessing necessary 
infrastructure and staff competencies, 
should be identified and entrusted 

. with the responsibility of prepara-
tion and production of textual 
and non-textual teaching-learning 
materials and faculty development 
before the introduction of vocational 
subjects. 

-The Apprenticeship Training Acl 
should provide for payment of stipends 
to students during their on-the-
job training. 

-Appropriate mechanism for moni-
toring and evaluation should be 
esta blished. 

-Work-shops of the representatives 
of institutions selected for the pro-
gramme,lead institutions and employ-
ing establishments should be orga-
nised to orient the personnel to the 
requirements of the programme. 

-Guidance and counselling services 
should be established in inslitutions 
to assist students to make informed 
educational and vocational choices, 
for establishment of liaison with 
employing establishments and for 
undertaking follow-up studies of 
students. 

-The University Grants Commission 
(UGC) intends to implement the 
Programme in the 8th Plan subject 
to the aV:lihbility of financial re-
sources. 

KOLHAPUR-RATNAGIRI RAILWAY 
LINE 

687. SHRI ANNA JOSHI: 

Will the MINISTER OF RAIL WAYS 
be pleased to state : 

(a) whether the deeision to construel 
new railway line between Kolhapur and 
Ratnagiri is stiil pending with the Union 
Government; 

(b) if so, the reasons therefor; and 

(c) the time by which the said project is 
likely to be taken up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K • 
c. LENKA) 

(a) There is no proposal with the Go-
vernment for such a line at present. 

(b) and (c) Do not arise. 

PRICES OF OIL SEEDS AND EDmLE 
OIL 

688. SHRI BOLLA BULLI RAMAIAH: 
SHRI D. VENKATESWARA RAO: 
SHR.I S.13. SIDNAL: 

Will the MINISTER OF AGRICUL-
TURE be pleased to state : (a) whether 
there ha~ beep bumper production of soya 
crops. duripg the current season; 

(b) if so, the details thereof: 

(c) whether the prices of the edible oils 
have gone down as a result of good 
harvest of soya crops; 

(d) if so, the extent to which the prices 
have decreased; and 

(e) to what extent it will be helpful in 
reducing the oil seeds prices in the country, 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE : 
(SHRI ARVIND NETAM) (a) Yes, Sir. 

(b) The production of Soyabean for 
the country as a whole is tentatively asses-
sed to be about 46.5 lakh tonnes during 
the current season as against 31.06 lakh 
tonne; in 1992-93. 

(c) The prices of edible oils have dec-
lined due to the record harvest of sO)':t 
and other untjor oilseeds crops. 
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. (d) 11te pnccif of different· ed'ible ofis 
had declined by 12-2~% from April '92--' 
March "91. Thereafter, a slow and 
steady rise was noticed. 

(e) The cOWltry bas achieved self-
sufficiency in edible oils due to concerned 
eft'orts of Government and farmers. In 
order to safeguard the interests of farmers, 
minimum price is also given through price 
suppOrt Gpemtions so that there is no 
UIldue decline in prices. 
SUSPENSION OF TRAINS FROM 

BARAK VALLEY 
689_ SHRI KA8lNDRA PURKA-

YASTHA : Will the MINISTER OF 
RAILWAYS be pleased to state: 

(a) Whethyr the Rail S~rvi es from 
Barak Valley of Assam to Guwahati 
Or other plachs will remain susepnded 
On account of the consltUctiQn of broad 
gau(k from Guwahati to Lumding; 

(b) If 00, the details there of ; 
(c) whether the Government have made 

other arrangement tor carrying buffer 
stock of essential commodi des for Barak 
Valley, Mizoram, Tripu:'~, Manipur 
and NortltCacharHiII D,s'd~t and 

(d) if so, the detaih thereof? 
THE MINISTER OF tSTATE IN 

THE MINISTRY OF RAILWAYS 
(SHU K.C. LENKA) : (a) and (b) The 
passenger train services on Guwahati-
Lumding section have been suspended 
w.e.f. 20-11-1993 due to conversion of 
this s -x:tion from Metre Gauge to Broad 
Gaqe. 

(c) and (d) Railways gave all assistance 
to Food Corporation of India for move-
ment offoodgrains, sugar, etc. to &build up 
buffer stocks in this region. During 
October & November, 1993, 0.70 lakh 
tonnes and 1.07 lakh tonlles respectively 
of foodgrains were unloaded in this 
region. 

The total induction by rail in N.E. 
States of essential commodities like 
Foodgrains, Sugar, Salt, Pulses, Cement, 
etc. was 3.13 lakh lOnnes in Oct. '93 & 
3..50 lakh tonnes in Nov. '93. 
against normal monthly induction of 
2.40 lakh tonnes. 

• • Ow •• _. __ .~ • 

. RAILWAY pROJECTS ~TH IRAN 

690. SHRI INDRAnT GUPTA : 
Will the Minister of RAILWAYS 
be pleased to state : (a) whether the 
Government have entered into an agree-
ment with Iran for Railway projects; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C. LENKA) : (a) No agreement has 
been signed, but a memorandum of under-
standing (MOU) has been signed., 

(b) The memorandum of understanding 
(MOU) was signed in Iran between Minis-
ter of Railways of India and Minister of 
Roads and Tl-ansportations of the Islamic 
Republic of Iran. The MOU mentions 
about possible co-operation for projects 
in Railway Sectors. 

NATIONAL AGRICULTURAL EX-
TENSION PROJECf IN GUJARAT 

691. SHRI ARVIND TRIVEDI : 
Will the MINISTER OF AGRICULTURE 
be pleased to state: 

(3) the extent of World Bank assistance 
provided to Gujarat under the National 
Agriculture Extension Project during the 
year 1973-94; and 

(b) the achievement made under the 
project during the last two years? 

THE MINISTER OF STATE iN THE 
MINISTRY OF NON CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) No World Bank assis-
tance has been provided in 1993-94 as the 
project has been closed in March, 93. 
The National A~iculture Extension 
Project-II (NAEP) was in operation in 
Gujarat since April, 1985 with World 
Bank assistance for strengthening exten-
sion services. Assistance is not provided 
directly but on a reimbursement basis. 
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The cumulative reimbursement provided 
to the State Government under the project 
is Rs. 227.850 million upto July, 1993. 

(b) The cUmulative achievement made 
under the project including last two years 
is given in the attached Statement. 

STATEMENT 
CUMULATIVE ACHIEVE"dENT MADE UNDER THE PROJECT 

(Rs. in million) 
. (a) FINANCIAL 

Project SAR'" 
Cost 

NAEP-ll 385.3 
(Cr. No 1569-IN) 

(b) PHYSICAL 

Project Component 

1. Civil Works 
2. Staff 
3. Vehicle 
4. Training 

·SAR = Staff Appraisal Report 
**MTR = Mid Term Review 

MTR** 

260.8 

COUNCIL FOR CHILD WELFARE 

692 SHRI C.P. MUDALA GIRI-
YAPPA : Will the MINISTER OF HU-
MAN RESOURCES DEVELOPMC,;T 
be pleased to state: (a) the main objectives 
of the Council for Child Welfare and 
Research; 

(b) the innovations achieved so far by 
the Council since its inception in the 
Held of child education; 

(c) whether the Council is collecting 
money from the students for conducting 
scholarship examination; 

(d) if so, the total amount collected 
by the Council from the students during 

the last tnr<e years; 

Advance 
Expnd. 
provided 
1991-92 

5.00 

Central 
assistance 

1992-93 

5.00 

Target 

398 
4774 
211 

32873 

Cumulative Cumu-
lative 
Reimbur-
sement 

278.86 227.850 

Cumulative 
achievement ending 
March, 1993 

370 
4127 
204 

24458 

Ce) the amount disbursed by the 
Council in the form of scholarship during 
the above period; 

(f) whether the Govermm:nt have 
received complaints of irregularities in 
disbursement of scholarship; and 

(g) if so, the details thereof and the 
action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
OF CULTURE) (Kumari SELJA) (a) 
to (g) : A complaint about the cancella-
tion of a scholarship examiuation by a 
body named in the complaint as Council 



for Child ~tel.r.1!e Ii11d RC5cnrch. JJ, 
Defence Encla.ve, Vika.s Marg, Delhi-92, 
was received in October, 1993. However, 
no such Council at the address given has 
been set up or aided by the Government. 
Hence, no information regarding the 
objectives or working of this organisation 
in the field of child education or scholar-
!ihip to students is required or available. 

DROUGHT AND FLOOD IN BIHAR 
Al'o'D U.P. 

693. SHRI PREM CHAl'.'I) RAM : 
Will the MINISTER OF AGRICULTURE 
be pleased to state: 

(a) whether drought and flood problem 
has become a regular phenomena in Bihar 
and Uttar Pradesh; 

(b) if so, the drought and flood prone 
areas of these States; and 

(c) the steps being taken by the Govern-
ment to overcome this problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ARVIND NETAM) : (a) Parts 
of Bih<lr and C :!ar Pradesh are often 
affected by floods and droughts owing 
to the aberrant nature of monsoon. 

(b) An area of 42.6 lakh hectares in 
Bihar and 73.36 lakh hectares in Uttar 
Pradesh have been identified as flood 
prone. 54 blocks in 5 districts of Bihar 
and 87 blocks in 17 districts of Uttar 
Pradesh have been identified as drought 
prone. 

(c) Structural measures such as cons-
truction of reservoirs, embankments, 
channel improvements, town protection 
and river training \¥orks are undertaken 
to control floods. A Drought Prone 
An;as Programme is being implemented 
in the identified areas of Bihar and Uttar 
Pradesh in order to minimise the adverse 
affects of drought on production of crops, 
livestock and productivity of land, and to 

conserve, dcvelop, and' harness land. 
water and other natural resources. 

MOl'o.VMENTS IN GUJARAT 

694. SHRJ HARTN PATHAK: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
(a) the number of historical monuments 
in Gujarat maintenance by the Archaeo-
logical Survey of India; 

(b) the allocation made for the mainte-
nance and protection of these monuments 
during 1991-92, 1992-93 and during the 
current year; and 

(c) the steps being taken/proposed to 
be taken for providing more funds for 
this purpose and also for providing all 
neccssary facilities at these monuments 
to m:Jkc them morc attractive tourist 
centres? 

THE DEPUTY MINISTER m THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (Department of Edu-
cation and Department of Culture) 
(Kumari SELJA) (a) There are ~35 

monuments in Gujarat maintained by the 
Archaeologicd Survey of India. 

(b) The allocation made for the main-
tenance and preservation of thc centrally 
protected monuments are as under: 

1991-92 Rs. 24,09,598.00 

1992-93 Rs.22,64,333.00 

1993-94 . Rs. 30,20,000.00 

(c) Funds are allocated for the centrally 
protected monuments for maintenance, 
preservation and environmental develop-
ment as per their actual need and avail-
ability of funds. ]\'ormally, the tourist 
facilities at the monuments to make them 
attractive tourist centres are provided by 
the State Government. The Central 
Government in general makes necessary 
provision for public conveniences depen-
ding upon the requirements. 
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NATIONAL LAND USE AND CON-
SERVATION BOARD 

695. SHRI SA RAT CHANDRA PAT-
lANAYAK: Will the MINISTER Of" 
AGRICULTURE be pleased to state: 

(a) Whether the Government are con-
sidering any proposal to strengthen the 
Natio.:;al Lanaduse and Conservation 
Board during the Eighth Plan period ; 

(b) whether any proposal has been finalis-
ed so far; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (Shri 
ARVIND NETAM.-(a) to (c): The 
National Landusc imd Conservation Board 
(NLCB) is an ongoing Central Sector 
Scheme which has been approved for imple-
mentation during 8th Plan period at an out-
layofRs.15.00crores. No additional posts 
have been created under the Board during 
the 8th Plan pcricd. 

FACILITIES AT INDORE RAILWAY 
STATION 

696. SHRIMATl SUMITRA MAHAJAN 

Wi!) the MJNdTER of RAIL WAYS be ple-
ased to sta te : 

(a) whether the Government have receiv-
ed representations fro:n commut~rs for 
providing passengers facilities like electricity 
and sanitation at Indore Raih'ay StJtion, 
and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) (a) and (b) : No, Sir, Indore 
Station is already provided with adequate 
Nos. of light fitting and fans. As far as 

s:lni tation at Indore Station is cQncerned, 
the st aff concerned have been advised to 
improve the sanitation at Indore. 

RECOGNITION OF DIPLOMA IN 
EDUCATION PART-II 

697. SHRI SHASHI PRAKASH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) Whether the Diploma in Education 
Part-II of Haryana Education Department 
is recognised in the Union Territory of Delhi ; 

(b) if so, whether candidates, who have 
qualified the said Diploma are also eligible 
for the recruitment to the post of Assistant 
Teacher (General) in the Delhi Municipal 
Corporation; and 

(c) if not, the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (Departmeat of Educati-
on and Department of Culture). (Kumari 
SELJA). (a) according to the information 
furnished by Govt. of National Capital 
Territory of Delhi, the Diplomain Education 
part II of the Haryana Education Depart-
ment is recognised. 

(b) and (c)": According to information 
furniShed by Municipal Corporation of 
Delhi, as per its Recruitment Rules for the 
post of Assistant Teacher (General), candi-
dat~s holding only a Diploma in Education 
part II of Haryana Education Department 
arc not eligible for the post. 

BuFFER STOCK or FOODGRAINS 

698. SHRI V. DHANANJAYA 
KUMAR: Will the Minister of FOOD 
be pleased to ,tate: 

(a) the foodgrains buffer-stock with the 
Government as on 30th November, 1993; 
and 

(b) the steps taken to maintain the buffer 
stock of foodgrains? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATH RAl). (a) The stock offoodgrains 
(wheat & rice) with the Gcyernment in the 
Central Pool as on 30th Noyember 1993 is 
estimated to be 249.79 lakh tonnes. 
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(b) To maintain adequate buffer stock 
of foodgrains, the Government undertakes 
procurement operations under Price Support 
Scheme through the Food Corporation of 
India and State Governments and their 
agencies on behalf of Food Corporation of 
India. The Government keeps on review-
ing the stock position of foodgrains with 
it and as and when necessny, takes necessary 
steps to augment stocks, including import 
of foodgrains. 

GAUGE CONVERSION 
BAREILLY TO IJJAT NAGAR 

699. SHRI SANTOSH KUMAR GAN-
GWAR. V,rill the Minister of RAILWAYS 
be pleased to state : 

(a) whether a proposal for the gaugey 
conversion ct the railway line from BarciJI 
junction to the north eastern rail cc'ach 
improvement factory I~ateu at Tjjatnagar 
is unaer consideratic n: a:r;d 

(b) if sc, the time by which this work is 
lik. ly to be completed 2nd thc cost thereof'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAVS (SHRI 
K.C. LENKA): (a) No, Sir. 

(c) Does no, a:is;;. 

DENOTIFICATIOK OF NARAYA0iA 
SAROVAR SANCTlJAR¥ 

700. SHRIMATI SAROJ DUBLY: 
SHRI SHRIKANT A JENA : 

Will the Minister of EKVIRONMENT 
AND FORESTS be pleased to state: 

f (a) Whether the Government an; ",ware 
o the denotlfication of the Narayana Sarova r 
~anctuary in the Kutch region of Gujarat 
III vidation of the norms; 

(b) whether the mandatory legislative 
sanction U[,(!Cr the Wildlife (Protecticn) 
Act and Centre'~ clearance unoer the Fo-
rest (Conservation) Act had been 0 btai-
ned before denotifYing the sanctuary; and 

(c) If not, the reaction of the Govern-
men t thereto ? 

THE MINISTER OF STATE OF THE 
MINISTRY' OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): 

(a) \Yes, Sir. TheGovernmentofGuja-
rat have cancelled its Notification of the 
Agriculture, Ferests and Cooperation 
Department No. AKH/62/81/WLP/I080/ 
110872/P2 dated the 14th Apr; I, 1981 vide 
its Gazette Notification Ne. GVN-16(93) 
WLP/I092/2156/V2dated the 27th July, 
1993, thereby denotifying 765.79 sq. kms 
of area of Narayan Sarovar Wildlife 
Sanctuary and 31so declared 94.87 sq. km-
cf reserve forest as Chinkara Wildlife San-
ctuary vide its Notification No. GVN-17 
(73) WLP/ I 092-2156 V2, dated 27th the 
July, 1993. 

(b) and (c): The Government of Ind ia 
have taken up the matter with the 
Government of Gujarat. 

STOPPAGE 
EXPRESS 

OF VANCHINAD 

701. PROF. P.J. KURIEN: Will the 
MinisterofRAILWAYS be pleased to state 

(a) whether the Gov"rnrnent have re-
ceived representations fcr the stoppage of 
Vanchinaci Express on few stations between 
Quilon and Kottayam touching at lellst 
one district; and 

(b) if Sc , reactior, of the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.c. 
LENKA): (a) YeS, Sir. 

(b) This was examined. It was not 
found feasible due to operational exigencil's. 

ACTION pLAN ON CHILDREN 

702. DR. R. MALLU : Will the Minister 
~f HUMAN RESOURCES DEVELOP-
MENT be pleased to State: 

(a) whether the Government are keen on 
enf(.fCing and promoting various pro-
grammes fer Convention on Rights cf 
Children; and 
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(b)jf so, the steps taken in thbdiredicIl 
and resu Its ach ievco ? 

THE MINISTER OFIiTATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENT OF 
WOMEN AND CHILD DEVELOP-
MENT) (SHRIMATI BASAVARAJES-
WART) (a) and (b) The Government of 
India has rat.itied the UN Convention on 
the Rights of the Child. Appropriate 
tegislative and administnltive measures 
are being taken for impltlmenting the 
Convention by the conccrned M inistriesf 
Departments. 

A Na tional Plan of Action on Children 
has been adoptee! under wh ieh goats have 
been fixed fer thc decade 1990- 2000. The 
Plan seeks to <;ever the programmes in 
the areas of Child and M [' tefna I Health, 
Nutrition, Water and Sanit2.tion, Educa-
tion, Children in difficult drcumstan<.:es 
and lldolcscent girls. All sectors have 
r.:viewed theirprogrammesf-orstrc'ngthen-
iug, keeping in vi<.!w the gGais set in 
National Plan of Action on Children. 

DEVELOPMENT OF ANIMAL 
HUSBANDRY 

703. SHRI N. DENNIS : Will the 
Ministcrof AGRICULTURE be pleased 
to state: 

(p) whether the (:evclopmeIlI of animnl 
husbandry have not been given enColIrage-
ment in some states; 

(b) if so, the reasons thercf(.T; and 

(c) the steps taken to promote animal 
husbandry in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ARVIND NETAM) 

(a) : No such instance has Come tc. the 
notice of Central Government. 

(b) DoeS not arise. 
tc) In order to promote animal husban-

dry in the country a Rlolmber of Cenlral 
and Centrally Sponsored. Schemes arc 
being implemented.jn the field. cf breeding, 

2560 LSS/94-17. 

feeding and health. The State Govern-
ments also implement a number of 
schemes in these areas. These include 
strengthening of infr?structure, tft ining 
and educa hon, transfer -of teohnology, 
improveme,ltof brecx, s, ilKreaeing pr<Hiuc-
tien of food and fodder, diseas~ surveil-
lance ami COlItro I, assistance in procellSing 
and ma,rketiug of livestock products'etc. 

aWN YOUR Wt\.OON SCffEME 
704 : SHRI G. MADEGOWDA :Will 

the M·iI\i;;ter of RAILWAYS be pleased 
to state: 

(D) whether th~ Government have 
'launched 'Own Your Wagon Scheme; 

(b) if sO, ~he 4lIIinber of orders -I'e-
ceived for wagons sO far; 

(C) th~ value Df th_se orders; and 

,d) the action proposed to be 
taken thereon? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF RAILWAVS (SHRI 
K.c. LENKA) 

(a) Yes, Sir. 

(b) 890. 

{c) R~. 188 crores. 

(d)TheeF~erforL62:'B'i[FGL wagons 
has been plaCed. The orders Ut J.IeSiX'l't 
of the other WagltDs are in the pn.ccss1()f 
being placed ~n.the Wag0!l Jiluilding Units 
in the public and private sectors. 

PRIMARY SCHOOlS IN·DELHI 

705 SHRI HARIKEWAL PRASAD 
Will the 

RES GURCE 
Minister of HUMAN 

'DEVELOPMENT be 
pleased to state; 

(a) the annual targets, if any, fixed for 
the enrolment particularly of girls and 
socially .discaroed children in 'primary 
schools in Delhi; 

tb) the percentage of aetual enrolment 
against the targets fixed and the reasons 
for shortfall therein; 'aild 
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(c) the steps taken by the Governmen t 
to solve the various difficulties faced by the 
primary schools in Delhi ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (Department of Edu-
cation and Department of Culture (Kumari 
SEUA): (a) In Delhi, most of the Primary 
Schools are run by the Municipal Corpo-
ration of Delhi. According to information 
furnished by MCD, the total enrolment 
in the primary schools was about 7.55 
lakhs in August, 1992 against which the 
enrolment in the current year is about 
7.66 lakhs giving an additional enrolmen t 
of 11,000 children. The MCD expected to 
enroll additional 30,000 children including 
girls and socially discarded children in 
1993-94. There is thus a short-fall of 
about 63 % in the anticipated additional 
enrolment. 

(b) and (c) The MCD has informed 
that a good number of children in the 
relevant age group have got admissions 
in private schools recognised by MCDI 
Delhi Administration as well as in primary 
sections of Composite schools. MCD has 
already launched special enrolment drive 
by conducting Pocket-wise surveys 
detect the non-school going children to 
get enrolled in Primary Schools. 
(Trans/alions] 
MlRAJ-KURDUWADI LATUR-LATUR 
ROAD RAILWAY LINE 

706. SHRIMATI PRATIBHA DEYl-
SINGH PATIL: 

SHRI GOVINDRAO NlKAM 

Will the Minister of RAILWAYS b" 
pleased to state: 

(a) whether the Government propOse 
to convert the Miraj-Kurduwadi Latur-
Latur Road Railway Line into broad 
gange 

(b) if so, the details thereof; 

(c) the progress made so far in this 
regard; and 

(d) the time by which the said work is 
likely to be cometed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C. LENKA) : (a) Yes, Sir. 

(b) to (d) Final Location Survey for 
gauge conversion of Miraj-Kurdwadi-
Latur Section (326 kms.) from narrow 
gauge to broad gauge alongwith construc-
tion of a new line from Latur to Latur 
Road (33 kIDS.) is in progress. 

(ii) Field work for Miraj-Kurduwadi 
sub-sector (189 kms.) has been completed 
and preparation of report is being taken 
up. Surveys for Kurduwadi-Latur and 
Latur-Lature Road are targetted for 
completion by March, 1994. 

(iii) Actual conversion work will be 
taken up after approval of Planning 
Commission, subject to availability of 
resources. 

SUGAR MILLS 

707. SHRI A NKUSHRAO RAOSA-
HEB TOPE: Will the Ministery of FOOD 
be pleased to sta te : 

(a) the number of proposals for setting 
up new Sugar Mills in cooperative sector 
are under consideration of the Union 
Government, State-wise; 

(b) the number of proposals sent by the 
Government of Maharashtra and the 
time by when these are likely to b;: 
cleared; 

(c) whether the Government provide 
loans for construction of Sugar Mills 
under the Co-operative Sector; 

(d) if so, the details thereof; and 

(e) whether the term lending institutions 
are also likely to help sugar factories in 
this regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD (SHRI 
KALP NATH RAI) (a) State-wise number 
of applications under consideration for 
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new sugar mills in co-operative sector, 
as on 31-8-93 is as under :-

1. Uttar Pradesh 10 

2. Maharashtra 225 

3. Punjab 11 

4. Haryana 5 
5. Gujarat 13 

6. Bihar 6 

7. Tamil Nadu 3 

8. Kamataka 8 
9. Assam 

Total 282 

(b) In all 225 proposals have been 
received from Maharashtra (all are in 
the co-operative sector) through the 
Department of Industrial Development 
for setting up of new sugar factories as 
on 31-8-93. These applications have 
been scrutinised by the Screening Com-
mittee. After examination, recommenda-
tions of the Ministry of Food will be sent 
to the Ministry of Industry where they 
would be considered by the Licensing 
Committee, after which letters of intent 
would be issued by that Ministry. 

(c) and (d) The National Cooperative 
Development Corporation and other 
financial institutions provide loans to 
factories in the co-operative sector for 
construction of sugar mills. However, the 
Government through the Sugar Develop-
ment Fund, does provide soft loans for 
expansion and modernisation of plant and 
machinery of existing sugar mills. 

(e) The term lending institutions have 
indicated that the applications of sugar 
units in the co-operative sector for term 
loans would be considered only after the 
respective State Governments arrange for 
clearance/defaults committed by all the 
existing sugar and textile co-operative 
units whose loans had been guaranteed 
by the State Governments. 

TICKETS FOR TINSUKHIA MAIL AND 
FARAKKA EXPRESS 

708. SHRI SIMON MARANDI: Will 
the Minister of RAILWAYS be pleased to 
State: 

(a) whetherat the Barharva station of ,he 
Eastern Railway neither the tickets for the 
Tinsukhia Mail and Farakka Express trains 
are issued nor the reservation facility is 
available; 

(b) if so, the reaSons therefor; and 

(c) the remedial steps taken by the 
Government in this regaC("? 

THE MINISTER OF RAILWA¥S 
(SHRI C.K. JAFFER SHARIEF): (<.» to 
(c) T ckets are issued at Barharw<.> Station 
for travelling by 4055 Up!4056 On. Brahma-
putra Mail and by 3413 Up!3414 On, 3483 
Upj3484 On. Farakka Express Trc>ins sub-
.iect to distance restriction applicable to these 
trains. 

Reservation quotas are alSo available at 
this station by 4055 UP Tinsukhia Mail aDd 
3413 Up/3414 On. Farakka Express. 

SUPERFAST TRAINS FROM CALlCUT 
TO COCHIN 

709. SHRI K. MURALEEDHARAN: 
W ill the Min isler 0 fRAIL WAYS be pleased 
to state: 

(,,) whether there are anY proposals to 
start new superfast tra ins from Calicu t to 
Cochin; and 

(bJ if so. the time by which it is likely 
to be commenced ? 

THE MINISTER OF RAILWAYS 
(SHRI C.K. JAFFER SHARIEF): (a) and 
(b) With the introduction of a new Coim-
batore-Mangalore Fast Passenger w.e.f. 
15-11-93 with very convenient connection 
at Shoranur fo r Ernakulam d irection tr~ ins, 
there is nu proposal at present to start .any 
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n<IW SU~Jit tr&in between .cochin/Erna-
kulam l'.nd CaJicut. 

DEATHS IN MAHARASHTRA 

710. SHIU SHRAVAN- KUMAR 
PATEL: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) Whether the Government have re-
ceived anY report from the Government of 
Maharashtta in regard to malnutritit>n and 
starvation d~thll in the State-especially in 
Vidarbha region ; 

(b) -if 1l0. the details thereof; 

(c) wheth.er simila.r tragediJ;:s had struck 
the area in 1989 and 1991; and 

(d) ifso, the steps taken by the Govern-
mellt ttY aVe£t the serious situation this year 
in the·lightef the past experieneo:? 

THE 'MINlS-TER OF STATE IN THE 
MINIS!'lty OF· AGRICULTURE (SHRI 
ARVlND NET AM' .. ~ (a) and (b) 
The GOVel'nment of Maharashtra have 
reported that a number of children died in 
the Villafbha region dueto reasons such as 
malnutrition. low resistance to infectious 
diseases. etc. 

(c) No, Sir. 

(d) The steps taken by the State 
G0vernment to prevent malnutrition 3'1d 
IO\lILresislant:e to infectious-diseues among 
CbiWr.en .include strengthmiog of supple-
mentary nutrition programme and the 
deployment of speCial medical squads etc. 

VoCational Training and TecllPi-.l 
Education Projects 

(b) if so, the outlines thereof including 
the allocations made therefor and the 
number of beneficiaries? 

THE DEPUTY MINISTER. IN-THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (Deptt. of Education and 
departm?nt of Culture) (KUMARI 
SELJA): 

(a) and (b) In pursuance of the prior-i-
ties accorded in the National Policy on 
Education-1986, a Centrally Sponsored 
scheme of Vocationalisation of Secondary 

Education was started with effect from1988. 

The Union Territory Administration of 
Chandigarh has been implementing the Voca-
tional Education Programme from 1988-89 
onwards. On the basis of the proposals 
received from the UT AdministFation, an 
amount of Rs. 41.761akhs was sanctioned in 
last three years. DtJri.lg this period 12 vooa 
tional sections were sanctioned in 5 schools. 
In accordance with the norms of the Scheme, 
State Governments/Union Territory Ad-
ministrations are expected to enret 25 stu-
dents in each vocational section (Classes XI 
and XII respectively). 

An amount of Rs. 112.00 lakhs has been 
released to Punjab Engineering College and 
Punjab UnivCfsity, Chandigarh during last 
three years to support projects in Technical 
Education under the Schemes, namely, 
Thrust Areas in Technical Education and 
Modernisation and Removal of Obsol&-
cence. 

Land Development Scheme of Calcutta 
Port Trust 

712. SHRI SANAT KUMAR 
MANDAL:Will the Minister of ENVIRON-

711. SHRIPAWANKUMARBANSAL MENT AND FORESTS bepJeased to state: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a} lriteth~ any llCbeme has been formu-
la5e4 for. the implementation of vocational 
trallling and te<ltmical.ed®ation projects in 
the Union T .. rriklry of CQaBdigach during 
"" las' tJuee. yearS; and 

(a) whether the Environmental Apprai-
sal Committee of his Ministry has cleared 
the river front land development scheme 
proposed by the Calcutta Port Trust; 

(b) If so, the ddails thereof, and 

(c) if not, the .reasons. therefor'/ 
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THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) 
to (c) Clearances of schel1l6S from environ-
mefttal angle are'given by Ministry of En-
vir()ftmetlt and Forests based inter alia 
on technical advi~e of the Environmental 
Appraisal Committees. The riverfront 
land ~VtlIopmont ~beme of Calcutta Port 
Trust has not been·cleared. 

Reselll'dt CeBtres· ill Ra;as than 
713. PROF. RASA SINGH RAWAT: 

Will the Minister of AGRICULTURE 
be "lease to state. 

(a) the names and locations of Research 
Councils, Research Centres and projects 
under the Indian Council of Agriculture 
Research in Rajasthan and their objectives. 

(b) the amount spent on the said centre 
and projects, sepaFately during the last 
three years; and 

(c) the impact of these research work 
on agricullure production in Rajasthan. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) The names, 
locations of the Research Instirutes, Centres. 
and Projects of the Indian Counci } of Agri-
cultural Research in Rajasthan alongwith 
their objectives is given below in Statement-I 
(b) Rs 998.84 lakhs havc belD SplDt for 

these Centres and Projects during the last 
3 years, 1990-91, 1991-92 and 1992-93. 
The demils are given bdow in Statement-II. 

(c) There has been significant increase in 
production of major crops in Rajasthan. 
The yield of food grains increased from 
over 3.3 MT in 1952-53 to over 10.9 MT in 
1991-92 which is more than 300% increase. 
The increase in production of cotton has 
been spectacular. It increased from 103 
lakh bale in 1952-53 to 920 lakh bale in 1991-
92. The oilseed has also shown a similar 
trend. Research efforts in developping high 
yielding varieties and improved package of 
practices over years has contributed greatel y 
to th is increase. 

STATEMENT-I 

SI. Name of the Project 
No. 

Location 

I. Central Arid Zone Research Jodhpur 
Institute, Jodhpur. 

Objective 

To evolve location specific 
technologies for optImI-
sing productioR of the arid 
lands based on ecological 
principals for jud icious uti-
lisation of natural resources, 
and to train and educate 
the masses for adopting 
newer technologies for 
enhancing the per capita 
income and quality of life 
of desert dwellers. 
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2. Central Sheep & Wool Re-
search Institute. 

DECEMBER 7, 1993 
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Avika Nagar 

3. National Reserch Centre on Bikaner 
Camel 

4. All India Coordinated Re-
search Project on Rodent 
Control 

5. All India Coordinated Re-
search Project on White 
Grub 

Jodhpur 

Durgapur 
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To conduct research work for 
imroving sheep for apparel 
wool carpet wool, mutton, 
pelt and fur animals for 
meat fur, wool, and 
on technological aspecls 
of animal fibres and 
meat and conduct train-
ing and extension. edu-
cation programmes 

Considering the importance of 
camel in dryland agriculture, 
the Centre conducts research 
for improving and develop-
ing camel for work,pro-
duction, management, 
health care and undertakes 
training and extension and 
education programmes. 

To conduct basic and strategic 
research on rodent po-
pulation biology, ecology 
and crop loss assessment 
under different 'agro-eco-
systems' and to coordinate 
multi-location programme on 
testing the efficiency of new 
technology, integrated 
management of rodents, and 
impart practical training 
for undertaking rodent 
control operations at Co-
mmunity level. 

Research on biology, behaviour. 
physiology and ecology of 
the major and key species 

of white grub, evolve effect-
ive economical and practi-
cable technology for the 
management of white grub 
in different cropping systems 
and regions, and under-
take cordinated trials. 
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6. Centres of All India Coordi- Different District of 
nated Research Projects oper- Rajasthan 
ating in the State. 

STATEMENT-II 

Name of ICAR Institutes Research Centres/Project 

~--~-.-- --- ------~--~~-------

1. C~ntral Arid Zone Rearc!'! Institute, Jodhpur 

2. Central Sheep Wool Research Institute, Bikaner 

3. National Research Centre on Camel, Jobner 

4. All India Coordinated Research Project on Rodent 
Control Jodhpur 

5. All India Coordinated Research Project on white 
Grub 

6. Centres of All India Coordinated Project Operating 
in the State 

TOTAL 

Grand Total for 3 years 

4 

Need based research on Cotton, 
Sugarcane sugarbeet, Pulse 
Crops, Oilseed Crops, 
Arid Legumes, Arid Fruits, 
Sub-tropical fruits, Potato, 
Vegetables, Spices, Mush-
rooms, Floriculture, Post-
harvest technology, Cropp-
ing Systems Research, Wa-
ter Management, Salt Aff-
ected Soils to develop high 
yielding superior varieties/-
hybrids and package of pra-
ctices including plant pro-
tection technology. 

Expenditure in Rs. Iakhs 

1990-91 1991-92 1992-93 

32.00 44.51 60.16 

37.00 74.79 85.49 

36.00 46.16 40.00 

22.00 19.03 18.62 

14.00 13.77 16.10 

126.67 143.99 168.55 

267.67 342.25 388.92 

998 . 84 lakhs. 
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Consumer Welfare Fund 
714. SHRI RAM NAIK : Will the 

MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRlBUTION be pleased to refer to 
the reply given to Unstarred Question No. 
1272 on August 3, 1993 regarding Consu-
mer Welfarc Fund and state : 

(a) the salient feamres of the guideline 
to utilize the Consumer Welfare Fund; 
and 

(b) the priority areas for considering 
applications and procedurc to be followed 
in this regard ? 

THE MINISTER OF STATE jN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUNER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED) : (a) and (b) : The Governmcnt 
hns framed the Consumer Welfare Fund 
Rules, 1992 for utilising the Consumer 
Welfare Fund. These rules came into 
force w.e.f. 25th November, 1992. Under 
the individuals, trade and industry 
and consumer organisations are entitled 
to apply for financial assistance from the 
fund. The applications will be c0nsidcrcd 
bya High Power Committee as prescribed 
in the Rules. The areas for funding :!s 
Il\id down in the Rules/guidelines are : 

(i) to make available grant to an 
applicant for undertaking a project 
in the field of consumer protection. 

(ii) to make available grant for 
activities relating to standards 
mark which may be considered 
essential by the Central Govern-
ment for the welfare of the consu-
mers. 

(iii) to make available grants for any 
other purposes recommended by 
the Central Consumer Protection 
Council. 

(iv) to make :lvailKble grant for reim-
bursing legal expenses incurred by 

a cflmphinant fir class ()f com-
plain?nts in a consumer disputes, 
after the fiml disposal etc. 

Rail link between Jammu ami Udhampur 

715. SHRl R. SURENDER REDDY; 
Will the MINISTER OF RAILWAYS 
be pleased to state : 

(a) whether the Railway Board has pre-
pared any new time-frame and revised 
estimate for the completion of the 
Jammu-Udhampur rail track; 

(b) if so, thc dctails thereof; and 

(c) the steps taken to cxpedite comple-
tion of the above rail project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL WAYS (SHRI 
K.C. LENKA) (a) and (b) Yes, Sir. The 
work is planned to be completed in the 
81h Five Year Plan. J;,mmu-Bajalta 
(12 kms) has been -opened in 1992-93 and 
Bajaltil-Sanger (12 kms) is targctted for 
completion in 1994-95. The rcvised esti-
mate is under discussion for sanction. 

(c) In 1993-94 the 9utlay was increased 
to Rs. 10 crores against Rs. 5 crores in 
1992-93. Efforts are being made to 
provide even more funds in 1994-95. 

Dcuble line at Dhaka Cbiltagaon 
Section 

716. SHRl MRUTYUNJAYA 
NAY AK Will the MINISTER OF 
RAILWAYS be pleased to state : 

(a) whether the Government have 
examined the proposal of Bangladesh COl 
laying double line on Dhaka-Chittagaon 
Section; 

(b) if so, the detl'ils thereof; and 

(c) whether Bangladesh is providing 
financial assistance for this project of the 
expenditure is to be borne by the Union 
Government. 
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THE MINISTER OF RAILWAYS 
(SHRI C.K. JAFFER SHARIEF) (a) 
and (b) Bangladesh Government had 
requested during the visit of Bangladesh 
Communications Minister in May, 1993 
for providing assistance in construction of 

. double line railway track of 132 Kms 
between Chinki Astana-Akhaura of 
Chittagaon-Dhaka Section as a token of 
friendship with Indi··m assistance. 

(c) No decision has been taken in this 
regard. 

Appointment IN I.I.T. 
717. SHRI GURUDAS KAMAT : 

Will the MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state : (a) whether Guides have been 
provided to the students doing projects 
at RTech. and M.Tech. in the Indian 
Institute of Technology, Delhi from the 
Department concerned; 

(b) if so, the details thereof and the 
basic qualification of the Guides; 

(c) whether students of Civil Engineer-
ing Department have been provided with 
the Guides who do not belong to the 
concerned Department and nor possess 
requisite qualification; and 

(d) if so, the reasons therefor; 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (Department of Edu-
cation and department of Culture) 
(KUMARI SELJA) (a) Yes, Sir. 

(b) A Statemrnt is given below. 

(c) and (d) Yes, Sir, in a few cases. 
Such cases are in interdisciplinary areas 
in Civil Engineering Department. But 
the Guides possess the requisite qualifi-
cation. 

STATEMENT 

CE 490 : UG pROJECT 
Mid-term Project Evaluation) Schedule 

----~- ---~---- -"-------_._ . 

SI. 
No. 

Project Title 

- .--~-------~ ---
1. Development of Software 

for 3-D Analysis and 
Design for Circular 
Building 

Students 

Abhijeet Singh 
89001 
23,9 A.M. 

'J. Management Information Aditya Agarwlli 
System for Farmer Managed 89002 
Irrigation System 23,9A.M. 

3. Optimal Utilisation of AjllY Kumar Balani 
Water Supply fer A Campus 89005 

4. Computer Aided Design of 
R.C. Components 

5. Water Qual ity of Yl1muna 
River 

23, II A.M. 

Ajitabh Sharma 
89006 
23, II A.M. 

AkhilKumar 
89007 
24,9A.M. 

--" -----~---_-------

2560 LSSJ94-18. 

Guide 

prof. K.K. Nayar 
RTeeh/M.Sc. Engg. 

Dr. A.K. Gosain 
B.S.c. Engg 1M Tech., 
Ph.D. 

Dr. (Mrs,) Rama Devi 
RSc.Engg./M .Sc. Engg./Ph.D 

Dr. A.K. Nagpal 
B.Tech/M.Teeh/Ph.D. 

Dr. Shahi Mathur 
B.Tech/M.Tech/Ph.D. 
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6. Characterization and 
Design of Treatment for 

Waste Water from Food 
Industry 

7. Active Control of 
Seismic Foroes in 
Buildings 

8. Study and Design of 
Treatment processes for 
Dairy Industry 

9. planning for Water 
Supply for a Campus 

10. C:>mput('r Aided Analysis 
and Design of Buildings 

1 t. Analysis and Design of 
Administrative Cum 
Trair.ting Block for NCDC 

12. D,:sign of pile 
Foundation for Offshore 
Structures 

13. AnalysisanCl Design 
of Cable Stayed Bridge 

14. Study of Modelling and 
Design Aspects for Hctro-
geneous Traffic in Urban 
Areas 

IS. Development of Software 
for Analysis and Design of 
MTNL Building at Minto 
Road 

16. Applications of Goal Pro-
gramming to Civil Engine-
ering 

17. Treatment of Hazardous 
Dyeing Industry Waste 
Water 

18. Water Quality Studies of 
Yamuna River using Re-
motely Sensed Data 

,~ .. ' 
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Anik Nmera 
89009 
23,2 p.M. 

AnujGupta 
89010 
23,9 A.M. 

Anshuman Singh 
89011 
23,2 P.M. 

Anupam Verma 
89012 
23,11 A.M. 
Arbind KlimarSingh 
89013 
23,11 A.M. 
Ashish Agarwa I 
89014 
:3,9 A.M. 

As)'lish B, Singh 
89015 
24.11 A.M 

Ashutosh Kumar 
89016 
:4,9 A.M. 
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Dr. M. Khare 
B.E./M.E./Ph.D. 

prof. T.K. Datta 
B.E./M .E./ph.D. 

Dr. M. Khare 
B.E./M .E./ph.D. 

Dr. (Mrs.) Roma Dc\' i 
B.Sc. EnggjM.Sc. Enggi Ph.D. 

Dr. A.K. Nagpa 
B.Tech./M.Tech./ph.D. 

prof. K.K. Nayar 
B. T eeh./M .Sc./Engg. 

Dr. M. Datta 
B. Tech/Ph.D. 

prof. R.P. Singh 
B.Sc. Engg/M.B.lPh.D. 

Ashvini Kumar Singh Dr. Geetam Tiwari B. Arch., 
89017 M. UPP, Ph. D. 
21,:1 P.M. 

Ashish Das 
89297 
23,9 A.M. 

B. Kishore Reddy 
89018 
23,2 P.M. 

Prof. K.K. Nayer B Sc., B.Sc. 
Tech (Hons) (Civil) M.Sc. 

(Struc) 

Dr. V.B. Deshpande B. Sc. 
EnggjM.E. (Civill Ph. D. 

Dharamcndra Kumar Dr. M. Khare B.E. (Civil), 
89019 M.E. (Civil) Ph. D. 
23,2 P.M. 
Guruvandra Tomar 
89020 
24,2 P.M. 

Dr. N. Patel B.Sc. (Hons.)/M. 
Tech./Ph. D. 
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19. Analytical modelling of K.V.L. Subramaniam Prof. S.N. Sinha, B.Sc. (Engg.) 
cyclic stress-strain curve of 89022 (Civil) M.Tech (Stru) Ph.D. 
measonry under compressive 24,9 A.M. 
loading 

20. Computer Aided Design of 
Canal System 

21. Stability Analysis of Earth-
cum-Rockfill Dams 

22. E.S.P. Design 

23. Construction Process and 
Management of a Housing 
Project 

24. Design and Construction 
Civil Enggg. Structures like 
Swimming Pool Basement 
and Tank 

K.C. Jain 
89023 
24,2 P.M. 

Manjay Kumar 
89026 
24,11 A.M. 

Manoranjan Sinha 
89027 
23,2 P.M. 

Muktesh Mittal 
89028 
23,4 P.M. 

Nitesh Srivastava 
89029 
23,4 P.M. 

25. Reliability Analysis of Build- Rahul Rana 
ing Frames 89030 

23,9 A.M. 

26. Computer Aided Analysis Rajee\' Kumar 
and Design of Underground 89133 
Circular Tank 24,7 A.M. 

Dr. N.K. Garg, RE./M. Tech./ 
Ph.D. 

Dr. M. Datta, B. Tech. (Civil) 
Ph. D. (Geotech.) 

Dr. M. Khar, B.E. (Civil), M.E. 
(Civil) Ph.D. 

Dr. V.B. Deshpande. B.Sc. 
Engg/M.E./Ph.D. 

Dr. V.B. Deshpande. B.Sc. 
Engg. Ph. D. 

Prof. T.K. Datta Dr. A.K. 
Jain (already given above) 
RE. (Civil), Ph.D. (Struct.) 

Prof. R.P. Singh, B. Sc. Engg. 
(Civil) M.E. (Struct.) Ph.D. 

27. Demolished Concrete and Mandeep Choudhary Mr. G.S. Benipal, B.S:. (Civil 
Masonry Waste as Aggrogate 89181 Engg):'M.E. (Struct. Engg.), 
in Concrete Mixing 24, 12 A.M. Ph.D. 

28. Design Flood Estimation Ravinder Pal Singh 
for Ungauged Catchment 89036 
in 3-D Hydromoteorological 24, 9 A.M. 
Region 

29. Treatment of Water with 
Excessive Nitrate 

30. Analysis of Corroded R.C. 
Building Elements 

31. Use of Gaoesynthetic in 
Reinforcing Foundation 

R.P. Jaiswal 
89037 
23,2 P.M. 

S.M.S.S. Ghabayen 
89038 
2 P.M. 

Sarajit Datta 
89040 
24,11 A.M. 

Mr. B.P. Parida, B.Sc. Engg./ 
M. Tech.iM.Sc. Engg. 

Dr. P.K. Jain, Dr. M. Khare 
(already given above) 
(B.S.C.E./(M.S.E.)/Ph.D.) 

Dr. B. Bhattacharjee, B. Tech. 
(Civil), M. Tech. Ph.D. 

Prof. G.V. Rao, 
M.E./Ph.D. 

B.Sc./B.EJ 
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32. HYdraulic Structure Design Shrawan Kumar 
Verma 

Dr. Shashi Mathur already 
given above 

89042 
24,9 A.M. 

33. Design of Earth and Rock-
fill Dam 

Shyamlal Bairwa 
89043 

Dr. K.K. Gupta B. Tech./M. 
Tech/Ph.D. 

24,2 P.M. 

34. Recycling of Waste Water Sumant Ahuja 
89044 

Dr. M. Khare already given 
above 

35. Computer Aided Design for 
An Aqua-Duct (Syphon) 

36. Remote Sensing Approach 
to Delineation of Soil Mois-
ture 

23,2 P.M. 
24,2 P.M. 

Vebhhav 
89049 
24,2 P.M. 

V.K. Sutelia 
89051 
24,2 P.M. 

Dr. N.K. Garg already given 
above 

Dr. N. Patel Dr. K.K. Gupta 
already given above 

37. Rural Roads: Cost Benefit Kumar Supravin Dr. V.B. Deshpande already 
Analysis and Optimization 89310 

23,4 P.M. 

38. Performance of Urban Tra- Badri Nath 
ffic in Indian Cities 89170 

24,2 P.M. 

COMMITfEE OF mSTORIANS 

718. SHRI SYED SHAHABUDDIN: 
Will the MINISTER OF HUMAN 
RESOURCE DEVELOPMENT be plea-
sed to state: (a) whether the Committee 
of Historians set up to prepare a 'history 
of contemporary India's for schools and 
colleges has prepared a draft; 

(b) whether the draft has been circu-
lated to its Regional Advisory Committee; 

(c) if so, the time by which it is likel y 
to be finalised; 

(d) the budget for the project and the 
expenditure incurred so far; and 

(e) the present composition of the 
National Committee and the Regional 
Advisory Committees? 

given above 

Dr. Geetam Tiwari already 
given above 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
OF CULTURE) (KUMARl SEUA) 
(a) and (b) : Yes, Sir. 

(c) The term of the National Advisory 
Committee to help prepare the contem-
porary History of post-independent India 
is till August, ] 997. 

(d) The budget which has been allocated 
to the Committee for five years 
is Rs. 20.90 lakhs and the expenditure 
incurred so far by the National Advisory 
Committee is Rs. 90,638/- only. 

(e) The present composition of the 
National Advisory Committee and the 
Regional Advisory Committees are 
given below in the Statement. 



277 Written Answer AGRAHAYANA 16, 1915 (SAKA) 

STATEMENT 

Written Answer 278 

The present composition of the National Advisory Committee to help prepare the 
cont;:mporary History of post-independent India and transform it into an appropriate 
curriculum for the school and college levels is as follows: 

(i) Professor S. Gopal 
(ij) Professor Bipin Chandra 

(iii) Professor Ravinder Kumar 
(iv) Prcfessor Sabyasach i Bhattacharya 
(v) Professor Neeladari Bhattacharya 
(vi) Professor Krishna Kumar 
(vii) Professor Arjun Dev 

_Chairman 
-Member 
_ Member 
_Member 
_ Memb::r 
_,Member 
- Member Secretary 

Four Regional Advisory Committees have already been constituted. These are as 
foIlcws: 

1. Regie nd Committee for UP and Bihar 
(i) Professor Roo p Rekha Varma 
(ii) Professor Mansura Haider 
\ ii i) Professor B.K. Josh i 
(iv) PrcfessorSurendra Gopal 
(v) ProfessorK.P. Mishra 
(vi) Dr. V.C. Pande 

(vii) ProfessuSushii Srivastava 
(vi ii) professor lrfan Habib 

(ix) Professor Gyanendra Pandey 
(x) Professor S.K. Gupta 

- Coordinator 
-Member 
_ Member 
-Member 
- Member 
_ Member 
- Member 
-Member 
_Member 
-Member 

2. Regional Committee for Punjab, Haryana and Himachal Pradesh: 
(i) Professor Indu Banga 
(i i) Professor Javeed Alam 
(iii) ProfessorO.P. Grewal 
(iv) Professor P . .N. Pimpley 
(v) Professor S.S. Gill 

(vi) ProfessorJ.S:Rahi 
(vii) Dr. A.R. Aggarwala 
(viii) Dr. R.K. Bhartiya 

3. Regiona I Committee for Gujafat. Maharashtra and Goa: 
(i) Professor Makrand Mehta 

(ii) Professor M.D. Nalawade 
(iii) Professor B.S.R. Rao 
(iv) Professor (M rs.) Bhotte 

(v) Dr. J.M. Surlekar 
(vi) Professor J.V. Naik 

- Coordinator 
- Coordinator 
-Member 
-Member 

-Member 
-Member 
_Member 
-Member 

- Coordinator 
-Member 
-Member 
-Member 
_Member 
_Member 
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(vii) Dr. Geeta Bajpai 

(viii) Dr. Usha Thakkar 
(ix) Dr. J.C. Chaudhuri 

_Member 

_Member 
_Member 

4. Regional Committee for Andhra Pradesh anp Karnataka 

(i) Professor V. Ramakrishna _ Coordinator 
_Member 

_Member 
_.Member 
_Member 

(ii) professor D. Narsimha Reddy 
dii) Dr. Rama Brahmam 
(iv) Shri P.V.K. Srinivasa R<lO 

(v) Pr0fessor Anantharamiah 
(vi) Shrt GanapathiBhat 
(vii) Dr. CA. Padlm:ln:1bha Rao 

(viii) Shri A.S. Dixit 

_ Member 
_ Member 
_ Member 

Five R~Jii)nal Ci)m:nittees are in the process 01 b~ingconstituted. The namesofthe 
regions and their coordinators are as follows: 

(i) Re;iona1 Committee for Tamil Nadu, Kerala 1nd Pondicherry:'Professor A. 
VaiL:' anathan 

(ij) Regional Committe;: for West Bengal, Orissa and Sikkim: Professor B.B. 
Chaudhuri 

(iii) Regional Committee for Assam and North~Eastern States: Professor H.N. 
Gohain 

(iv) Regional Committee for Rajasthan and Madhya Pradesh Dr. Vinod Rain? 

(v) Regbnal Committee for Ddhi and Jammu & Kashmir: Professor Riyaz Punjabi. 

Commercialisation of Railway Land 
719. SHRI VILAS MUTTEMWAR: 

SHRI MOHAI\' RA WALE: 
SHRi N. J. RATHVA : 
SHRi MAHESH KANODlA , 

Will the Minister of RAILWAYS 
be pleased 18 state: 

(a) whether the Government pro-
pose to co,nmercialise the railway 
land; 

(b) if so. the details thereof; and 

(c) the rrogress made so far in 
this regaid '? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K. C. LENKA): 

(a) No, Sir. 

(b) and (c) Do not arise. 

Computer Centres in Polytechnics 

720. SHRI SURENDRA PAL 
PATHAK: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government pro-
pose to introduce the computer 
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course in all the polytechnics in the 
country; 

(b) if so, the time by which this 
course is likely to be introduced; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE (KUMAR} SELJA):-(a) to 
(e) Under a joint programme of the 
Department of Electronics and the 
Department of Education, the Cen-
tral Government has provided sup-
port for introduction of post poly-
technic diploma courses in Computer 
Applications in 49 polytechnics and 
Diploma Course in Computer Engi-
neering in 16 polytechnics. The 
ongoing project for Development of 
Technician Education with tht:' World 
Bank assistance has, amor g others, 
a provision for introd uction of 
computer course in all the All India 
Council for Technical Eel lIcation 
recognized polyteChnics III the 
country. 

Gaoga-Sutlej Express 

721. SHRI HARADHAN ROY: 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K. C. LENKA) : (a) No, Sir. 

(b) Does not arise. 

Shift in Kendriya Vidyalayas 

722. SHRI N. J. RATHVA: 
Will the Minister or HUMAN 

RESOURCE DEVELOPMENT be 
ple~t"ed to state: 

(a) the number of Kendriya 
Vidyalayas where the sxond shift 
has been introduced in Gujarat; and 

(b) the number of Vidyalayas 
where it is proposed t,) be in~ro

duced ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE (KUMARI SEL.l~): (a) 
Kendriya Vidyalaya Sang:~~han has 
intimated that second sh ift has not 
been introduced in an" Kendriya 
Vidyalaya located in Gu·a!"at. 

(b) No proposal for introduction 
of Second Shift in any or the Kend-
riya Vidyalayas of Gujarat is under 
consideration. 

Procurement Price of Wheat 

Will the Minister of RAIL WAYS 723. SHRI GEORGE FERNAN-
be pleased to state: DES: 

(a) whether the Government are 
considering to run the Ganga-Sutlej 
Express from Howrah; and 

(b) if so, when 7 

Will the Minister of FOOD be 
pleased to state : 

(a) whether the procurement price 
of wheat for the coming Rabi Season 
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has be~n pegged at Rs. 350 per 
quintal; 

(b) if so, whether there has been 
an increase of 6.1 per cent over the 
previous year; 

(c) whether the Government have 
also finalised the procurement price 
of oilseed like rapeseed, mustard 
and Sunflower besides of Barley and 
Grams; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD (SHRI 
KALP NATH RAT): (a) and (b) 
Yes, Sir. . 

(c) and (d) Government have alsD 
fixed the Minimum Support Prices 
of Oilseeds like Rapeseed/Mustard 
and SUI flower, Barley and Gram at 
Rs. 810; Rs. 7(1.); Rs. 275; and 
Rs: ~ per quintal respectively. The 
MInimum Support Price of Sun-
flower seed has been fixed at Rs. 850/-
per quintal for 1993-94 crop. 

Price variation 

(b) the details thereof and the 
action taken thereon'! 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL 

SUPPLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KAMAUJDDIN AHMED) : 

(a) During the period from A!)ril, 
1992 to 30th November, 1993 Super 
Bazar has reported teat 385 comp-
laints pertaining to quality of item" 
were received. No specific comp-
laints regarding price variation was 
received by them during the period. 
Kendriya Bhandar has reported tha~ 
they have received 77 complaints 
du;ing the period regarding price 
variation and quality complaints. 

(b) Super Bazar has reportee 
that most of the complaints pertair 
to edibles Icomprising of mainly 
pulses and atta. In case of pulses 
(he pr~sence of insects and odour 
were noticed; while the insects were 

724. SHRI RAJNATH SONKAR found to be due to long storage, 
SHASTRI: the odour was due to either presenc~ 

Will the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be 
pleased to refer to the reply given 
to Unst,trred Question No. 3664 
dated August 17, 1993 and state: 

of excess moisture during the rainy 
Season or possible coming in contact 
with the toiletries. The complaints 
of atta which has a very short shelf-
life were due to the presence of 
weevils, odour and grit. Super Bazar 
has reported that each of the comp-

(a) the number of complaints laints was examined in the quality 
received by the Super Bazar and the testing laboratory. In all the above 
Kendriya Bhandar regarding price cases replacement was given to the 
variation, quality of items froUl the customers besides appropriate admi-
consumers, during the period from nistrative action wherever necessary 
Apul, 1992 to November 30, 1993; I was also taken. 



K.cndciya Bhandar has reported 
that only one complaint relates to 
price variation of goods sold in the 
Branch Store~. In case of quality 
complaints wherever necessary the 
samples are immediately lifted from 
.the -.st0lW .. and are got tested in the 
laboratory and appropriate actIOn 
is taken. Instructions have already 
been. issued that in no case pulses 
or other goods which are infested 
with insects should be sold. Goods 
found damaged or defective are rep-
laced and wherever necessary appro-
priate action IS taken in the matter. 

Correspondeo« in Hindi 

72~. SHRI CHINMAY ANAND 
SWAMI: 

Will tne Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether all officials and sec-
tions of his ministry are doing cor-
respondence in Hindi with the Hindi 
sp:::aking States as per Rule 3 of the 
OffiCIal Language Act, 1'976; and 

(b) if not, the steps taken to 
ensure the implementation of this 
rule? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(OEPAR'I'MENTOF EDUCATION 
AND DEPARTMENT OF CUL-
TURE) (KUMARI SEUA): (a) 
Etiects are made to correspond in 
Hindi with the Hindi speaking states 
as pet' Rule3 orthe Official Languages 
R~.1976. 

:'~60 L~/94-19 
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(b) Instr.uctions issued by the 
Department of Official Langlla¥e 
(Ministry of Home Affairs) are cir-
culated in the Department from time 
to time to ensure their compliance 
and smooth implementation, of 
OffIcial Languages Rules, 1976 . 

~Workcrs 

726. DR. LAL BAHADUR 
RAWAL: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the details of the Anganwadi 
workers and helpers a!1d tlle wages 
paid to them resptCtiveiy State-wbe; 

(h) whether the GO\ernmcnt pro-
pose to open more Angallwadi centres 
and also to raise the wages of the 
women working thei·cin during the 
Eighth Five Year Plan; -. 

(c) if so. the details thereof: and 

(d) if not, the reasons ihcn:fol '? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT) 

(SHRIMATl BASAVARAIESWARl): 
(a) Under the Integrated Child Deve-
lopment Services (ICDS) Scheme. 
around 2. 76 lakh Anganwadi Cen-
tres, each with an Anganwadi Wor-
ker and Helper, are functioning in 
the country. The State-\.\ise details 
of these Anganwadi Centres is given 
in the attached statement-I. The 
Angaowadi WDrkers and Helpers 
are 110t paid any wages. They are 
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only given the honorarium for the 
part-time voluntary effort put in by 
them in implementing the Scheme. 

Category 

(A) Anganwadi Workers 

1. Non-Matriculate 

The honorarium paid to the Angan-
wadi Workers, category-wise, and 
Helpers is as follows : 

Amount of Hono-
rarium per 

month 

2. Non-matriculate with 5 years' honorary work 

Rs. 
350 
375 

400 
400 
425 
450 
200 

3. Non-matriculate with 10 years, honorary work 
4. Matriculate 
5. Matriculate with 5 years' honorary work 
6. Matriculate with 10 years' honorary work 

(B) Helpers . 

(b) to (d) During the first year of 
the Eighth Five Year Plan, viz. 
1992-93, 300 new ICDS Projects 
(42,259 Anganwadi Centres) have 
been sanctioned in the country (atta-
ched statement-II). During the 
current year 1993-94, the proposal 
to sanction 200 new ICDS Projects 
has been approved (attached state-
ment-III). In the remaining three 
years of the Eighth Five Year Plan, 

it is proposed to sanction 200, 100 
and 200 projects during 1994-95, 
1995-96 ['and, 1996-97 respectively 
subject to the availability of funds. 

The honorarium of Anganwadi 
Workers and Helpers has been re-
vised upwards by Rs. 125/- p.m. and 
Rs. 90/- p.m. respectiveiy w.e.f. 
2-10-1992. No further raising of 
honorarium is envisaged at prese n t 

STATEMENT -1 

Statement indicating number of Operational ICDS projects'& Number of Operational 
Anganwadis as on 30th September 1993. 

SI. Name of the Statcs/UTs 
No. 

------"~----

2 
~~---- --_._.,_. -,----_ .. 

1. Andhra Pradesh 
r 2. Arunachal Pradesh . 

3. Assam 
4. Bihar 

No. of Operational 
Projects Anganwadis 

3 

192 
38 
68 

245 

4 

21407 
1161 
6854 

19066 
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5. Goa. 

6. Gujarat 

. i. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandigarh 

28. Delhi 

AGRAHAYANA 16, 1915 (SAKA) 

29. Dadra and Nagar Haveli 

30. Daman & Diu 

31. Lakshadweep 

32. Pondicherry 
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3 4 
-----', -

11 1062 

124 17660 

97 10379 

34 3803 

65 4539 

148 25533 

90 10101 

231 24206 

175 25516 

25 1568 

28 1373 

21 1188 

26 1299 

218 15427 

62 6876 

136 12038 

4 384 

111 9323 

19 1675 

361 26663 

201 23222 

4 219 

2 212 

27 3177 

125 

'2 84 

71 

5 536 
_---

2766 276747 
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STATEMENT-ll 

Statewise number of Anganwadis sanctioned in the ICOS projects sanctioned during 
199-2-93 

(Only Centrally Spon~ored TCDS Projects) 
-- ---_:__-No. ~i-ICDS pr~~-No. of AngallWadiS Name of the Slate 

1. Arunachal Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
5. Haryana 
6. Himachal Pradesh 
7. Jammu &: Kashmir 
8. Karnataka 
9. Kerala 

10. Madhya Pradesh 
11. Maharashtra 
12. Manipur 
13. Meghalaya 
14. Punjab 
15. Rajasthan 
16. Uttar Pradesh 
17. West Bengal 
18. Delhi 

Total. 

sanctioned during sanctionoo during 
1992-93 ~~3 

~---- ------~-------------

6 
51 
13 
3 
2 
2 

19 
9 

35 
31 
2 
2 
3 

17 
72 
31 

1 
---------

300 

20 
1012 
6920 
2702 
257 
t~ 
214 

3897 
t6IJ7 
3888 
4671 

86 
246 
324 

2909 
8867 
4470 

Yet to be sanctioned 

42259 
---~--- -----------~----.-----

STATEMENT -111 : 
Stakwise allocation of 200 Centrally Sponsored ICDS projects for 1993-94 

SI. Name of State 
No. 

1. Assam. 
2. Gujarat 
3. Haryana 
4. Himachal Pradesh 
5. Jammo & Kashmir 
6. Karnataka 
7. Kerala 
8. Maharashtra 
9. Manipur 

10. Punjab 
11. Rajasthan 
12. Uttar Pradesh 
13. West Bengal 
14. Tamil Nadu 

Total. 

-No. of pro 
jects. 

--~~.----------- .. ---------
7 

11 
l 
1 
1 

18 
9 

30 
1 
3 

17 
69 
29 
- 1 

200 
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. DallUlgew·M wets 

727. SRRI DHARMA "INA 
MONDA ¥Y A SALUL : 

SaRI R. SURENDER REDDY: 

Will the MINISTER OF 
HUMAN RESOURCE DEVELOP. 
MENT be pleased to state : 

(a) whether a number of histori-
cal monuments including Gol 
Gumbaz in Bijapur and Gulbarga 
cities of Kamataka have lx-en 

. damaged due to recent earthquake£,; 
(b) if so, the details thereof; and 
(c) the action taken;proposed to 

be taken to get these monuments 
repaired? 

THE DEPUTY MINISTER 
IN THE MINISTRY OF HUMAI\ 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA-
TION AND DEPARTMENT or 
CULTURE. (KUMARI SELJA): 

(a) to (c) Due to the recent 
e:rrthquakes in Maharashtra, the 
cemrafJy protected monuments viz_ 
Ibrahim Raaza Gagan Mahant, Badi 
Kaman and Pasari Kaman (If 
Bijapur, the main entranc" gate and 
a bastion in the Fort of Gutbarga, 
have suffered minor damages. 
Conservation measures 011 the afl'ec-
tOO-monuments have he.n initiated. 

National River Action Plan 
728. DR. MUMTAJ ANSARI : 

SHRI RAJESH KUMAR: 
Will the MTNISTER OF EN-

VlRONMENT & FORESTS be 
pteased to state : 

(a} whether the G~rnment me 
formulated a National ttiver ·Action 
Plan worth Rupees one thousand 
erores: 

(b) if so, the salient feature" 
there of ; and 

(c) the time by which it is likely 
to be implemented ? 

THE MINISTER OF STATE 
OF THE MINISTRY OF 
ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NAnn: 

(a) to (c) A Kational River 
Action Plan for abatement of 
pollution in the polluted stretc~ of 
major rivers of too country is in the 
final stages of formulation. Salient 
fc:.ttures unde! the Ganga Action 
P!:m and the works under NRAP 
would include (a) interception and 
diversion of municipal sewage and 
its trca tment : 

(b) Setting up of the Low Cost 
Sanitation measures and solid waste 
management: etc. Setting up of 
Electric Crematoria: (d) River front 
facilities; and (e) other schemes for 
biological regeneration of the rivers 
etc. Industrial pollution is e"pec-
ted to be checked through imple-
mentation of laws hy the State Pollu-
tion Control Boards. Details in 
this regard are being worked out in 
consultation with the State 
Governments. 

Railway Network in Bihar 
729. SHRI VHAY KUMAR 
YADAV : Will the MlNIST£R. OF 
RAIL WAYS be pleased to state: 

(a) whether the Government have 
any scheme for expansion of raitway 
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network in Bihar in view of the 
backwardness of the State; 

(b) if so, the details thereof: 

(c) whether the Bakhatiyarpur-
Rajgir railway line under Eastern 
Rai!w:~y is rr('p('~ec to [-{' extended 
upto Bodhgaya .. 'Gaya during: 1993-
94; and 

(d) if so, the steps tn ken to con-
duct survey in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) ~. 

(a) and (b): The works laken 
up in Bihar for development of the 
Railway network are: 

I. Restoration of Chhitauni. 
Bagaha rail link. 

2. Gauge conversion or Chhapra 
Anurihar. 

3. G:~uge conversion of MuzafTar-
pur-Raxalil. 

SurYeys have been taken up for: 

1. Patna.Gaya doubling. 

2. New BG Railway line-
Ranchi Hazaribagh, Gaya. 

3. New BG Railway line from 
Dumka to Mandar Hill. 

(c) No, Sir. 

(d) Does not arise. 

Forest Fires 

730. SHRI SHANKERSINI-l 
VAGHELA: Will the MINIS-

TER OF ENVIRONMENT AND 
FORESTS be pll~ased to state : 

(a) the estimated quantum of 
losses suffered due to fort-st fires 
during the last three years; and 

(b) the remedial steps taken by 
the Government to prevent the fires 
and losses? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON,-
MENT AND FORESTS (SHRI 
KAMAL NATH) ; 

(a) The information j" being 
collected from the States,UTs and 
will bt:.. laid on the table of the house. 

(b) Central assistance for pur-
chase of fire--fighting equipments, 
installation of wireless S~ ts and 
clearing of fire-lines research and 
development is being provided to 
the States UTs under the scheme-
"Implemlontation of Modern Forest 
Fire Control Methods". 

Integral Coach Factory 

731. SHRI ANAND RATNA 
MA UR Y A : Will the MINISTER 
OF RAILWAYS be pleased to 
state : 

(a) whether the modernisation 
programme of Integral Coach Fac-
tory has been held up for the last 
two years; 

(b) if so, the reasons therefor; 
and 

(c) the steps being taken by the 
Government in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA); (a) No, Sir. 
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Modernisation of Integral Coach 
Factory has been completed recently. 

(b) and (c) : Do not arise. 

Ramamurthy Committee 
732. SHRI RAM PRASAD 

SINGH: Will the MINISTER OF 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the Government have 
implemented or propose to imple-
ment any recommendations on 
educational reforms suggested by th e 
Ramamurthy Committee; 

to provide (a) comprehensive frame-
work to guide the development of 
education for a long time to come. 
However, the CABE recommended 
certain modifications in the Policy 
taking into account various develop-
ments and experience in the imple-
mentation of the Policy since its 
formulation in 1986. The Revised 
Policy Formulations were tabled in 
the House on 7th May, 1992. Sub-
sequently, the revised Programme 
of Action, 1992 was also tabled in 
the House on 19th August, 1992. 

(b) if so, the dctails thereof; and 

(c) if not, the reasons therefor'! 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPART vENT OF EDUCATIOi\. 
DEPARTMENT 01:: CULTURE) 
\. DUMARI SELJA) 

(a) to (c) : The Report of the 
National Policy on Education 
(NPE) Review Committee (Acharya 
Ramamurti Committee) was consi-
dered by the Central Advisory Board 
of Education (CABE) in its meeting 
held on 9th March, 1991. A CABE 
Committee on Policy was constituted 
on 31st July, 1991 under the Chair-
manship of Shri lanardhana Reddy, 
then Chief Minister of Andhra 
Pradesh to examine the recommenda-
tions made by the NPE Review 
Committee. The Report of the 
C ABE Committee on Policy was 
considered by the CABE which 
broadly endorsed the National 
Policy on Education (NPE) 1986 
and held that NPE, 1986 continued 

Production of Cotton 

733. SHRI V. KRISHNA RAO 
SHRJ K.G. SHIVAPPA : 

Will the MINISTER OF AGRI-
CUL TURE be pleased to state : 

(a) the position of India among 
the cotton producing countries of 
the world; 

(b) the total production of cotton 
in the country during the last three 
years, year-wise; 

(c) whether the Government have 
any special plan to incrcase the 
production of cotton by introducing 
irrigation to cotton crop; and 

(d) if so, the details thereof'? 

THE MINISTER OF STATE l' 
THE MINISTR·{ OF AGRICUL-
TURE (SHRI AR VIND NET AM) 

(a) As regards cotton production, 
India occupied fourth position 
among the cotton producing countr-
ies of the world during 1992-

(b) The total production of 
cotton in the country during the 
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last thr.ee years, i.e. 1992-93, 1991-92 
and 1990-91 was 115.8, 97.1 and 
98.4 lakh bales (of 170 Kgs. each) 
respectively. 

(c) and {d) : Under the Intensive 
Cotton Dev~lopment Programme 
(ICDP), the provinon has been 
made for supply of sprinkler 
sets to the iarmers in the states of 
Andhra Pradesh, Gujara~ Karnataka, 
Madhya Pradesh, Maharashtra. 
Rajasthan and Tamil Nadu for 
optimum use of irrigation water to 
improve the productivity and prodUl:-
tion of cotton crops. Subsidy at the 
rate of 50 ~~ of the cost of sprinkler 
set limited to Rs.I0,OOO per set i'> 
provided to farmers. 

Tarapur-Bhamagar Railway Line 

734. SHRI HARlBHAI M. 
PATEL: Will the MINISTER Of' 
RAIL WAYS be pleased to sta tc : 

(a~ whether there is any plan for 
taking up the work of Tarapur-
Bhavnagar Railway liRe projct.:t in 
Gujarat during 1993-94; 

(b) if so, when and the estimat..d 
cost thereof; and 

(c) if not, the rea5.ons therefor'? 

THE MINISTER OF STA'rE IN 
THE MINISTRY OF RAILWAYS 
(SH&I. K.c. LENKA) : 

(a) No, Sir. 

(b) Does not arise. 

(c) Constraint of resources. 

1'I'ain Accident· in B8nd»ay 

735. SHRIMATI GEETA 
MUKHERJEE: 
SHRI S.B. SIDNAL : 
SHRIMATI CHANDRA 
PRABHA URS: 
SHRI RAM NAIK : 
SHRI BOLLA BULL! 
RAMAIAH: 
DR. RAMESH CHAND 
TOMAR : 
SHRIMATl SAROJ 
DUBEY: 
SHRI SRlKANTA JENA 

Will theMINISTEROFRAILWAYS 
be plt:ased to state : 

(a) "hl?;hcrtJ:en: \"a~:tn ~.l..:i(JCLt 
in a Ladin Special train of Bombay 
Suburban Section of Western Railway 
recently; 

. . 
(b) if so, the number of commu-

t,rs died and injured in the accident; 

(cl whether any enquiry has been 
conducted in this regard and if so, 
the detaib thereof; 

(d) the amount of compensatiOn 
paid to the dependents of the deceased 
and the injured; and 

(e) the steps proposed to be 
taken to avoid such accidents'? 

THE MINISTER OF RAIL-
WAYS (SHRI c.K. JAFFER 
SHARLFF) (a) and (b) On 13-10-93. 
in an unusual occurrence on 
''''estern RailwaYr some lady. com-
muters of 635 Dn. Ladies Special 
Local train going frem ·Churehgate 
to Virar jumped out when the train 
was stationary between KandiNh 
and Borivli stations, owinfl to fotn 
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misapprehension and panic created 
about a false alarm of fire. 24 lady 
commuters and I male vendor got 
hit and killed by an Up Local train 
running through the adjacent track. 
Six(6) persons sustained injuries inclu-
ding 4 grievous. 

(c) Yes, Sir. The Commissioner 
of Railway Safety, Central Circle, 
conducted statutory inquiry into 
this Occurrence. He has concluded 
that the cause of the occurrence 
cannot be attributed either to the 
failure of railway personnel or 
railway equipment. He has cate-
gorised the occurrence as "failure of 
persons other than railway staff", 
whose identity could not be esta-
blished. 

(d) Rs.1.30 lakhs have been paid 
as exgrata to the next of kin of 
deceased and to injured persons. 
Compensation will be decided by 
civil courts on claims preferred by 
the victims of the mishap. 

(c) The recommendations made 
by the Commissioner of Railway 
Safety in the wake of this unsual 
occurrence are under active consi-
deration and examination of the 
Railway Administration. 

Transportation of Goods 

736. SHRI DATTATRAYA 
BANDARU : Will the MINISTER 
OF RAILWAYS be pleased to 
state: 

(a) the present ratio of transpor-
tation of goods by Railways as com-
pared to other means of transport; 

2560 LSS/94-20. 

(b) whether there is any mar-
keting survey department dealing 
with high yielding pre fits and 
probabil!ties in RaJways; and 

(c) if so, the details there of ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) : (a) 
As per the statistics of land 
freight traffic (rail and road) con-
tained in the Report of the Steering 
Committee on Perspective Planning 
for Transport Development (1988) 
Railway's share in the total land 
freight was 51.5 % in the year 
1986-87. Current data regarding 
land freight traffic is not available 
as it is not regularly compiled. 

(b) and (c) : Zonal Railways have 
marketing & sales organisation hea-
ded by Chief Marketing Manager 
which takes appropriate steps to 
attract and augment freight traffic 
for increasing revenue for Railways. 

Cocoa 

737. SHRI P. C. THOMS: 
Will the MINISTER of AGRI-
CULTURE be pleased to state: 

(a) whether price of cocoa 
has come down steeply during the 
past few months; 

(b) if so, the details thereof 
indicating the reasons therefor; and 

(c) the steps taken or proposed 
to be taken by the Government to 
provide adequate remunerative 
price to farmers for their produce? 
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THE MINISTER OF ST ATE 
IN THE MrNISTRY OF· AGRI-
CULTURE (SHRI ARVIND 
NETAM) : (a) Yes, Sir. However, 
the prices still ruled higher than 
those in 1991-92. 

(b) Prices came down mainly 
due to fall in demand from process-
ing units. In Kerala, during May 
and November, 1993, the price 
of dry beans came down from 
Rs. 45.00 per kg. to Rs. 31.00 
per kg. while those of wet beans 
came down from Rs. 17.00 per kg. 
to Rs. 10.50 per kg. 

(c) A central sector scheme for 
Market Intervention is being 
implemented under which purchase 
can be made on the request of the 
State Government to provide price 
support to the farmers. State 
Governments have to share the loss 
in this case. 

Superfast Trains 

738. SHRI RAJENDRA AGNIH-
OTRI: 
SHRIMATI 
CHIKHALIA: 

BHAVNA 

Will the MINISTER OF RAIL-
WAYS be pleased to state: 

(a) whether any proposal re.-
garding introducing non-stop 
superfast trains between metro-
politan cities viz. Delhi, Bombay, 
Calcutta and Madras is under 
consideration of the Government; 

(b) if so, the details thereof; 
and 

(c) the time by which the ahove 
trflim are likely to he introduced? 

THE MINISTER OF ST A TE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA) : 
(a) to (c) Sub -Group-Ill of the 
Consultative Committee for the 
Ministry of Railways have recom-
mended conversion of one Ex-
press service into a non-stop Ex-
press train between the Metro-
politan Cities by eliminating exist-
ing stoppages. The recommenda-
tion of Sub-Group-IlI is being 
examined. However, no final 
decision has been taken in this 
regard. 

Tenali Railway Station 

739. PROF. UMMAREDDY 
VENKATESW ARL U : will 

the MINISTER OF RAIL WAYS 
be pleased to state: 

(a) whether there is any pro-
posal to improve Tenali Railway 
Station in South Central Railway; 

(b) if so the details thereof; and 

(c) the schedule fixed for 
commencement of the work? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA): 
(a) Yes, Sir. 

(b) and (c) A work of raising 
of circulating area to prevent water 
logging has been sanctioned at a 
cost of Rs. 9 lakh and the same 
will be taken up shortly after the 
completion of necessary formalities. 
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MILK PRODUCT PROCESSING 
UNITS 

740. SHRI GABHAJI MANGAJI 
THAKORE: Will the MINISTER 
OF AGRICULTURE be pleased 
to state: 

(a) whether the Government 
propose to liberalise the policy of 
setting up of milk products process-
ing units in favour of private sec-
tor; 

(b) whether the cooperative 
sector has opposed the policy; and 

(c) if so. the reaction of the 
Government thereto? 

THE MINISTER OF ST ATE 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI ARVIND 
NETAM) : (a) Yes, Sir. The new 
industrial policy announced by 
the Government of India in July. 
1991 has liberalised a number of 
industries including Dairy from 
the purview of compulsory licen-
sing. 

(b) and (c) The Cooperative 
Sector in general has welcomed 
the promulgation of Milk and 
Milk Product Order, 1992 by the 
Government to bring about dis-
cipline in Dairy Industry. 

Improvement of Railway Stations 

741. SHRI RAJVEER SINGH: 
Will the MINISTER OF RAIL-
WAYS be plcased to state: 

(a) the number of Railway 
Stations under the North Eastern 
Railway and the Northern Rail-
way where waiting sh"ds have been 

set up and railway stations expan-
ded during the period from Jan-
uary, 1993 to October, 1993; 

(b) the total amount of expen-
diture incurred thereon; and 

( c) the details of the remaining 
railway stations where such work 
is proposed to be executed in the 
near future? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.c. LENKA): 
(a) 18. 

(b) Rs. 128 lakh approx. 

(c) During the current y<ar. 
the work of provision/extension of 
waiting halls/sheds at Ambala 

Cantt., Phulpur, Amritsar,Ludhiana. 
Shujra Halt, Partapgarh, Dumri 
Juara Basudeopur, Sherpur Dhi-
pura. Chakmakrand, Janakpur 
Road, Rusera Ghat, Jharkhandi, 
Basti and Deoria Sadar and the 
work of expansion of stations at 
Govindpuri, Mirzapur, Anand 
Vihar, Bachhrawan, Jaunpur City, 
Shahganj and Rai Bareilly have 
been taken up. 

Terminus Facilit~· at Guwahati 
Station 

743. SHRI SUBRA T A 
MUKHERJEE: Will the MINIS-
TER OF RAILWAYS be p1castd 
to state : 

(a) whether the terminus faci-
lity at Guwahati station has been 
upgraded to facilitate traffic move-
ment: 
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(b) ifnot, the reasons therefor; 
and 

(c) by when it is likely to be 
upgraded? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA, 
(a) to (c) : The terminal facilities 
at Guwahati are adequate for the 
level of traffic handled. With 
the conversion from Guwahati to 
Lumding getting completed within 
this financial Year a number of 
trains now terminating at Guwa-
hati will proceed to Lumding, 
thereby releasing further capacity 
at Guwahati. 

Rail Yatri Niwas 

744. SHRI KASHIRAM RANA: 
Will the MINISTER OF RAIL-
WAYS bo: pleased to sta te : 

(a) whether there is any pro-
posal to provide Rail Yatri Niwas 
facilities at Ahmedabad, Baroda, 
SUrat, Junagadh, Dwarka Railway 
Stations of Gujarat in Western 
Railways; 

(b) if so, the number of railway 
guest houses available at various 
stations of Gujarat as on June 30, 
1993 city wise; 

(c) the charges and facilitie: 
provided by the railway authorities 
in these guest houses; 

(d) whether there is any pro-
posal to construct new Rail Yatri 
Niwas in Gujarat in 1993; and 

(e) if S), the details thereof? 

THE MINISTER OF RAIL-
WAYS (SHRI C.K. JAFFAR 
SHARIEF) (a) No, Sir. 

(b) Nil. 

(c) Doet not arise. 

(d) No, Sir. 

(e) Does not arise. 

Cleaning of Rivt"fS 

745. SHRI K. PRADHANI: 
SHRI GOPI NATH 
GAJAPATHI: 

Will the MINISTER OF EN-
VIRONMENT & FORESTS be 
pJeased to state: 

(a) whether his Ministry pro-
pose to launched a Central scheme 
for ckaning and prevention of 
pollution in some major rivers in 
the country; 

(b) if so, the salient f"atures 
thereof including the cost involved 
therein; 

(c) whether any 
has been Identified 
this purpose; and 

major river 
in Orissa for 

(d) if so, the details thereof? 

THE MINISTER OF STATE 
OF THE MINISTRY OF ENVIR-
ONMENT AND FORESTS (SHRI 
KAMAL HATH. (a) and (b) : A 
National Riwr Action Plan (NRAP) 
for abatement of pollution in the 
polluted stretches of major rivers 
of the country is in the final stages 
of formulation. Details in this 
regard are being worked out in 
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onsultation with the State Govern-
ments. Salient features 
under the Ganga Action Plan and 
the works under NRAP would 
include (a) interception and diver-

. sion os municipal sewage and its 
treatment, (b) setting up of low 
cost sanitation measures and solid 
waste management; (c) Setting up 
of Election Crematoria; (d) River 
front facilities; and (e) other 
schemes for biological regenera-
tion of the rivers etc. Industrial 
pollution is expected to be checked 
through implementation of laws 
by the State Pollution Control 
Boards. 

(c) and (d) Baiterni and Brah-
mini rivers of Orissa at their polluted 
stretches upstr,am of Chand bali 
and upstream of Dharamshalla 
respectively are under considera-
tion for inclusion in the proposed 
NRAP. DetaIls in this regard are 
being worked out. 

UDiversalisarion of Primary 
Education 

746. SHRI SHANT ARAM 
POTDUKHE: 
SHRI S.B. SINDAL: 
SHRI MANORANJAN 
BHAKTA: 

Will the MINISTER OF 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government 
have launched any programmes 
for universalisation of primary 
education all over the country; 

(b) if so, the details thereof; 
and 

(c) the number of districts, ini-
tially to be covered under this pro-
gramme State-wise? 

THE DEPUTY MINISTER 
IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION 
AAD DEPARTMENT OF CUL-
TURE) (KUMARI SELJA): 
(a) Yes, Sir. 

(b) Universalisation of Element-
ary Education has been given un-
qualified priority in the National 
Policy on Education (NPE) (as 
updated in 1992) and its Programme 
of Action (POA). Programmes for 
enrolment and retention, micro-
planning and improving school 
environment through centrally 
sponsored schemes I ike Operation 
Blackboard, Teacher Education 
and Non-formal Education are 
already in place. The POA, 1992 
and the Eighth Five Year Plan had 
outlined decentralised planning 
and disaggregated target setting 
as the main strategy for achieving 
Universalisation of Elementary 
Education. The new initiative 
of 'District Primary Education 
Programme" seek to operationalise 
this strategy. The criteria for 
sel<.ction of districts is where female 
literacy rates are below the national 
average and those where Total 
Literacy Campaigns have success-
fully generated a demand for ele-
mentary education. 

(c) The coverage of the Pro-
gramme is linked with the availa-
bility of resources. However, 
initially 4 districts in Assam. 4 in 
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Haryana,4 in Orissa, 4 in Karnataka. 
19 in Madhya Pradesh, 5 in Maha-
rashtra, 3 in Tamil Nadu and 3 in 
Kerala have been selected as per 
criteria laid down in the District 
Primary Education Programme. 

Assistance to Cultural Organisation 

747. SHRI PROBIN DEKA: 
Will the MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
be pl(astd to state: 

(a) the number of proposals 
received from the cultural O~!lani
sations of Assam, particularly ~from 
Darrang and Kamrup districts for 
financial assistance during each of 
the last three years; 

(b) the number of proposals 
approved or still under considera-
tion; and 

(c) the amount sanctioned dur-
ing the period and the amount 
actually provided for the purpose? 

THE DEPUTY MINISTER 
INTHE MINISTRYOF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): 
(a) to (c) : The information is being 
collected and will be laid on the 
Table of the House. 

Prices of Ground Nut Oil 

748. DR. D. VENKATESWARA 
RAO will the MINISTER OF 
CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DIS-
TRIBUTION be please to state: 

(a) Whether Government of 
Andhra Pradesh has sought the 
Centre's permission to impose res-
trictions on the movement of ground 
nut seeds and oil to other States; 

(b) If so, the ground on which 
the permission has been sought hy 
the State; and 

(c) the action proposed to be 
taken by the Union Government 
in view of the request sought by 
the Andhra Pradesh? 

THE MINISTER OF STATE 
IN THE MINISTRY OF CIVIL 
SUPPLIES. CONSUMER AFF-
AIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF 
ST ATE IN THE MINISTR Y OF 
COMMERCE (SHRI KAMALU-
DDIN AHMED) 

(a) Yes. sir. 

(b) In September, 1993. Go-
vernment of Andhra Pradesh had 
asked for approval of the Govern-
ment of India to impose restric-
tions on movement of groundnut 
seeds and oil to other States on the 
grounds that the Government of 
Gujarat had imposed informal 
restrICtIons on movement of 
groundnut seeds and oil to other 
States. Consequently, there was 
heavy pressure from other States 
and huge quantities of ground nut 
seeds and oil were being moved 
out of Andhra Pradesh. This 
was making the groundnut oil out 
of the reach of common man in the 
State. 

(c) On enquiring from tbe 
Government of Gujarat it was 
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found that there was no ban on 
movement of groundnut seeds nr 
oil out of Gujarat and this posit:on 
was informed to the Government 
of Andhra Pradesh. 

Electrification of Rail Routes 
749. SHRI BALRAJ PASS!: 

SHRIMATl BHA VNA 
CHIKHALIA: 
SHRI RAM LAKHAN 
SINGH YADAV: 

Will the MINIS1ER OF 
RAIL WAYS be pleased to state : 

(a) the number of railway sta-
tions electrified till the ('nd of y('ar 
1992-93, State-wise; 

(b) the details of rail routes pro-
posed to be electrified during the 
year 1993-94; 

(c) the total estimated amount 
of expenditure to be incurre·d on 
this electrification; and 

(0) the timl' by which the ele<:-
trification work i~ likely 10 be 
completed? 

THE MINISTER OF RAIL-
WA YS (SHRI C.K. JAFFER 
SHARIEF) (a) A Statement is 
attached. 

(b) It is planned to electrify 
Sabarmati-Gandhinagar and part 
sections of Bina-Katni-Annupur-
Bilaspur Chirimiri, Delhi-Ambala, 
Sitarampur-Jhajha ~illd Sonna-
gar-Patratu projects during the 
year 1993-94. 

(c) An allocation of Rs. 246 
crores bas been made for electri-
fication projects which are in pro-
gress during the year 1993-94. 

(d) The electrification of the 
sections indicated in reply to part 
'B' above are planned to be ccm-
pleted progressivety by March, 
1997. 

Statement 

Statewise number of stations electrified tiM the end of the year 1992-93 are 
as under 

Sr. Name of States No. of stations 
No. electrified 

l. Arunachai Pradesh . 2 
2. Andhra Pradesh 610 
3. Assam 284 
4. Bihar 601 

5. Delhi 49 

6. Goa Daman & Diu 17 
7. Gujarat 613 

8. Haryana 160 

9. Hlmachai Pradesh 42 
---~~--- -------.---~--- ---~ -- ~--------
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2 3 

10. Jammu & Kashmir 

11. Kerala 
12. Karnataha 
13. Madhya Pradesh 
14. Maharashtra 
15. Mlzoram 
16. Manipur 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajas!han 

21. Tamil Nadu 

22. Tripura 

23. Uttar Padesh . 

24. West Bengal 

Forestry Forum Meet 

750. SHRI ARVIND TULSHI 
RAM KAMBLE : 
SHRI SHRAVAN KUMAR 
PATEL: 

Will the MINISTER OF ENVI-
RONMENT AND FORESTS be 
pleased to state : 

(a) whether a Ministerial Con-
ference of the Forestry Forum for 
developing countries was held in 
New Delhi; in September, 1993; 

(b) if so, the names of the coun-
tries who participated in this Con-
ference; 

(c) the main observations made, 
resolutions adopted and decisions 
taken therein indicating specifically 
the India's Contribution therein; 
and 

10 

163 
337 
524 

600 

1 

2 
3 

198 
255 
439 

646 

4 

924 
542 

(d) the follow up steps proposed 
to be taken by the Government in 
the light thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON_ 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) Yes, Sir. The 
first Ministerial Conference of the Fo-
restry Forum for Developing Count_ 
ries (FFDC) was held in New Delhi 
from 1st to 3rd September, 1993. 

(b) The list of countries that 
participated in the FFDC is given 
in the attached statement I. 

(c) The observations made in 
the FFDC, which was held at India's 
initiative, centered around the sus-
tainable management of forests in 
accordance with the Non-legally 
Binding Authoritative Statement of 
Principles for a Global Consensus 
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on the Management, Conservation 
and Sustainable Development of All 
Types of Forests (Forest Principles) 
agreed to at the United Nations 
Conference on Environment and 
Development (UNCED) held in 
Rio de Janeiro in 1992. In parti-
cular, issues related to the provision 
of new and additional financial 
resources, including through a restru-
ctured Global Environment Facility 
(GEF), access to technologies, 
support to education, training and 
extension initiatives, etc., were high-
lighted. At the end of the Confe-
rence, the Ddhi Declaration on 
Forests was issued. A copy of the 
Declaration is given in the attached 
Statement II. 

(d) Action has been initiated to 
request the Food and Agriculture 

in the review by the ColUllliision on 
Sustainable Development· (eSD) 
which is proposed to be beld in 
1995. In addition, a Memorandum 
of Understanding (MOU) onforestry 
issues has been signed between India 
and the UK which takes note of 
the Delhi Declaration Oli Forests 
and lays down principles for the 
two countries to work together to 
promote the sustainable manage-
ment of forests according to the 
Forest Principles. The MOU has a 
provision for jointly holding an 
international workshop which would 
discuss the issues concerning sustain-
ble management of forests and 
would provide inputs towards making 
the review by the CSD in 1995 
useful and productive. 

Organisation (F AO) to take steps The Commo:lwealtb Countrie~ 

for the implementation of the Delhi are also being kept informed of the 
Declaration and keep the FFDC actions that are being taken and are 
countries informed. This is perceived contemplated to take forward the 
as a necessary condition to a mean- Delhi Declaration on Forests issued 
ingful discussion on forestry issues by the FFDC. 

STATEMEl'lT -I 
LIST OF COU1':TRIES REPRESENTED AT FFDC 

I . Afghanistan 
~ Algeria 
3. Bhutan 
4. Brazil 
5. Burundi 
6. Cambodia 
7. Columbia 
8. China 
9. Cuba 

10. Egypt 
11. Ghana 
12. Indonesia 
13. Iran 
]4. Kenya 
1 S. DPR Korea 
16. Lesotho. 

2560' LSSf94-'-2I. 
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17. Malawi 
18. Malaysia 
19.. Mauritius 
20. Mozambique 
21. Nepal 
22. Ni&eria 
23. Oman 
24. Peru 
25. Qatar 
26. Saudi Arabia 
27. Senegal 
28. Sri Lanka. 
29. Sudan 
30.· Thailand 
31. Uganda 
32. United Arab Emirates 
33. Yemen 
34. Zaire 
35. Zambia 
36. Zimbabwe 

~ 7,1593 

COUNTRIES PARTICIPATING AS OBSERVERS AT FFDC 
1. Australia 
2. Austria 
3. Bulgaria 
4. Canaoa 
5. Finland 
6. Germauy· 
7. Italy 
8. Netherlands 
9. Sweden 

10. United Kingdom 
11. United States of America 
12. France 
13. Yogoslavia 

Statement-II 

First Ministerial Conference of the 
Forestry Forum for Developing 

Coantries (FFDC) 

September 1-3, 1993, New Delhi. 
India 

The Delhi Declaration on Forests 

We, the participants of the 
Ministerial Conference of the 
Forestry Forum for Developing 
Countries (FFDC) held in New 
Delhi, India, 1_3 September 1993, 
taking note of the Non-Legally 
Binding Authoritative Statement 

of Principles for a Global Consensus 
on the Management, Conservation 
and Sustainable Development of 
All Types of Forests agreed to 
at the United Nations Conference 
on Environment and Development 
in Rio-dc-Janeiro, in June 1992, 
hereinafter called the Forest prin-
ciples, call upon the international 
community to facilitate and support 
the effective implementation of 
these Principles by : 

- l:cknowledging that forest reso-
urces are an inalienable national 
resources; 



- reiterating that sovereign 'coun-
tries are responsible for choosing 
between the various multiple uses of 
their forest resources in accordance 
with their national policies priorities 
and strategies; 

- reiterating that the right to deve-
lopment must be fulfilled so as to 
equitable meet developmental and 
environmental needs of present and 
future generations; 

- considering that natural ecosys-
tems and species have intrinsic value, 
and that the underlying pressures on 
biological diversity are directly linked 
L) current patterns of world 'consum-
p~icm; 

- noting that a supportive and 
open international economic and 
trade system would lead to economic 
growth and sustainable develop-
ment and use of forest resources; 

- noting that the international 
community has called for prepara-
tion of National Forestry Action 
Programmes to develop national 
responses. 
_Call upon the national govern-
ments, international, inter-govern-
mental and non-governmental orga-
nisations, as well as others concerned 
with sustainable development of 
forests to undertake action to 
develop, enhance and strengthen 
national capacity by : 

- Augmenting on-going efforts 
to increac;e the area and productivity 
of forests. 

- S:ekiog and adopting options 
for smtainable alternative forms of 

employment opportUnities to 
people dependent on forests; 

- Recognising the importance of 
the involvement of people at the 
local level in the conservation, 
management and sustainable deve-
lopment of forest resources; 

- Supporting education, training 
and extension initiatives and assured 
access to technology through inter-
national co-operation to strengthen 
national capability for forest 
management; 

- Determining methodologies for 
the economic valuation of goods and 
services provided, by forests, in-
cluding, inter-alia traditional know-
ledge and technologies biological, 
diversity, sequestration of carbon 
other ecological processes, and the 
forgone opportunity costs; 

- Increasing financial assistance 
provided by the developed countries 
and international organisations, in-
cluding a restructured Global En-
vironment Facility (GEF), to sustain 
investment in the forestry sector in 
developing countries, within a given 
time frame through transparent 
mechanisms, to assist and meet the 
incremental costs incurred to imple-
ment sustainable development; 

- Facilitating open and free inter-
national trade in fcrest products 
through the removal of unilateral 
and discriminatory measures that 
impede market access, while ensur-
ing that the sustainability criteria 
on forest management is equitably 
applied to all types of timber. 



," ' In. order . to ~ns ure, productivity 
'discu:;sio.u ~n' the Commission on 
Sustainable Devdopment in 1995 
on forest issues, we deem it necessary 
to addr ~ss immediately the provision 

. of . new and additional financial 
resOurces and ~ccleSS to technologies 
by developing countries to enable 
them to implement effectively the 

, ForeSt PrinCiples, in accordance 
. with the relevant principles of the 
Rio Declaration on Environment 
and Development and agenda 21, 
Fot" ~ this purpose, the Commission 
on Sustainable Development at its 

. next. session should identify an 
appropriate mechanism within the 
United Nations system. 

We believe that in making these 
proposals the Delhi Decbration 
is a direct follow up to the United 
Nati~ns CO:1ference on Environ-
ment and Development and another 
step forward toward -; the regreeni!1g 
ot the Earth. 

. Tonb. RlIilway Bridge 

751. SHRI . JITENDRA NATH 
DAS : Will the Minister of RAIL-
WA YS ~ pleased to state : 

(a) wheth?r the Tor~ha railway 
bridge afCooch Bebar is in a dilapi-
dated condit:on; and 

(bfifso:the steps taken to repair on ? . 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) : (a) No, Sir. 

'The·rolA! deOkingand ic& attac1iment~ 
n;:eJ : 'rep a irs Treptacemen t. . 

. (b) Work"Of repairsf1'eplai:emeBt 
worth Rs. 12.42 laths is in hand. 

Agricultm-e Development Scheme 
in Gujarat 

752. SHRI RATlLAL VARMA: 
Will the Minister of AGR1CUL-
TURE be pleased to state: 

(a) the name" of projeds likely 
to be undertaken in near future un-
der the Agricultural Development 
Programmc~ financed by the World 
Bank, St:: te-wise; 

(b) whether any such project IS 

liLly to be set up 1n Gujarat: 

(c) if so, the details of the 5aid 
project; and 

(<I) if not. the reasons therefor '! 

THE MINISTER OF STATE IN 
THE MINISTRY OF NON CON-
VENTIONAL ENERGY SOUR-
CES AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRI-
SHNA KUMAR) : (a) Agr;cultural 
Development Projects (ADPs) are 
I ikely to be taken up in near future 
in the States of Karnataka. Assam 
and Madhya Pradesh. 

(b) to (d) Several other States 
incltlding Gujarat have ~hown in-
terest for ADP. These States have 
been given necessary guidcl ines for 
ADP formulaticn and the project;-
zation in these States wculd be taken-
up on first-come-first-served basis 
on .-receipt ~f bankable JWopo~al, 
from the' State Governments. 
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Closure of Sagar Mills in Madhya Scheme for Youth Activities 
Pradesh 

753. SHRI VISHWESHW AR 
BHAGAT : 
SHRI KHELA1'\ 
JANGDE : 

RAM 

WiJI the Mjni~ter of FOOD be 
pleased to state : 

(a) the !i3mes and number of 
sugar mills lying closed in Madhya 
Pradesh till date; 

(b) the reasons for their closure; 
and 

(c) the steps taken to rest3rt 
these milh ? 

THE MINISTER OF STATE 
OF THE MINISTRY OF FOOD 
(SHRI KALP J\ATH RAI) : (a) 
All the 8 sugar factories of Madhya 
Pradesh had worked during the 
1992-93 sugar season (October to 
September). All these 8 sugar 
factories have also furnishd expected 
date of commencement of cane 
crushing during the current 1993-94 
sugar season and two of these sugar 
factor:es have alrc;.;dy intin:att:d 
commencement of crushing opera-
tions during the current season. 

(b) and (c) Do not arise. 

754. DR. AMRITLAL KALI-
DAS PATEL: Will the Minister of 
HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) the aIIccntions made f(.:r a 
new scheme of promotion of youth 
activities among the ycuths of Back-
ward Tribes during 1991-92, 1992-93 
and 1993-94: and 

(b) the extent of amount utilised 
for that purpose in each State dur-
ing the a hove peried ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI MUKUL 
WASNIK) : (a) Under the Spec;aJ 
scheme for promotien of ycuth 
activities tmcng youth of bcckwarJ 
tribes, a budget provision of Rs. 1 
crore was made in each year during 
1991-92, 1992-93 and 1993-94. 

(b) The amount utilised for the 
purpose in e~ch state during the 
period is given ;n the 2tt::ched 
Statement. 

STATEMENT 

"lam~ of .he State/C.T. 
.~-------------- ------

Amount utilised dUring 
1991 -9~ 1 ()9:-9~ 1993-94 

(till :'lOth 
:--:0\". 1993) 

~-~ .... ~------------'-.------- -_-._--- --~---- ----- ------~ -

1. Andhra P adesh 
~ AruDachal Pradesh 
3. Bihar 

(Rupees in Lakhs) 
2.2!1 

.38 

.54 

.:'1 
.1::; 
. 11 

l. 81 
.13 
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4. Delhi 6.82 3.46 
S. Gujarat 7.16 1. 79 4.31 
6. Himachal Pradesh 0.33 
7. Jammu & Kashmir J .36 .39 
8. Karnataka .27 .09 
9. Kerala .11 

10. Madhya Pradesh . .56 4.35 2.20 
11. Maharashtra 1.18 1.03 .58 
12. Manipur .76 
13. Orissa 5.09 4.62 1.50 
14. Rajasthan .56 
IS. Tamil Nadu 2.43 .05 
16. Tripura .36 
17. Uttar Pradesh 2.6<: .30 .65 
18. West Bengal .07 .45 .65 

- ------ - - -._ - - - - --- ·_--_---_--------- -_._._--

Prices of Vegetables 

755. SHRI DEVI BUX SINGH: 
SHRI JANARDAN 

MISRA: 
SHRIMA TI BEA V': \ 

CHIKHALlA: 
SHRI SAKTOSH K l..C \1AR 

GANGWAR: 
SHRI RAM BADAN : 
SHRI SURYA 'NARAIN 

YADAV: 

Will the Minister of AGRI-
CULTURE be pleased to "ut;: : 

('t") the rise in the prices of vege-
tables particularly of tomato, potato, 
onion etc. since 'November, 1993 in 
Delhi and other pa,.ts of the country; 

(b) the rea0ns for the above hike 
1;1 the prices; and 

(c) the steps taken by the Go-
vernment to check their prices ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI ARVIND 
NET AM) : (a) The movement in 
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wholesale prices of vegetableS in 
November, 1993 has depicted a 
mixed trend in different markets of 
the country. The variation in whole-

Markets 
----------

Commodity Ddhi Bombay 

sale prices of some vegetables bet-
ween end-October. 1993 and end-
November, 1993 in selected markets 
is given as under : 

(Rs. per qunital) 

----- --
Banga!orc Calcutta Madras 

Potatoes (- )118 (-nO (+)50 (-- )28 (+)105 

Onion (+ )228 (+)200 (+)20 (+)264 (-)160 

Tombatoe~ (+)420 (+)430 (+ )175 (+)450 (- )140 

Bringal (-)45 (-)102 (+)80 (-)350 (+)108 

(b) The vanatlc)n in prices of 
vegetables can be attributed to 
imbalance between demand for 
and the supply of commoditi_s as 
also the imperfections in the market-
ing systcm 01 perishable commo-
dities. created by fiurtU(lt ion in 
porductic.n, trlJde practices. tr~~r",

port bottlenecks, etc. The gC;1C;'01 

inflationary trend in the c,)limry 
also affected the market sentiments. 

(c) 1 n 01 del to c,onsol the ex-
cessive fluctuation in the pi i"cs 01 

vegetables, the Government h;:s 
undertaken both shOlt-term ;md 
long-term measUlCS, The shol t-
tefl~ measures include the s'-'le 01· 

vegetables at fixed prices by the 
National Daily Development Board, 
National Agricultural Coopelativc 
Marketing Federation and supel 
Bazars in Delhi. As ? long-term 
measure the Government has 
launched a central sector scheme to 
increase the pr0duction cJ \"Cgctabl~s 
in tbe country.·· 

Transfer cf Lucknow-Kanpur section 
to :'olorthern Railways 

756. SHRI SURYA NARAYA-
IN Y ADA V: \VitI the Minister of 
RAILWAYS be pleased to state: 

(a) w;lether the Lucknow-
Kanpur Section of North Eastern 
Railway after its conve .. sion from 
Metcr gauge to Broad gauge has 
been transferred to the Northern 
Railways; and 

(b) if so, the reasons therefor ? 

THE MINISTER OF STATE I~ 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) : (a) and (b) 
Prior to the conversion of meter 
gauge tracks between Lucknow and 
Kanpur, the parallel broad gauge 
(BG) and metre gauge (MG) railway 
lines were sep2:-ately administered 
by Northern and North Eastern 
Railways, respectively. After con-
version of the MG line to BG, the 
control of this purely DG route is 
with the ]\orthern Railway which is 
:m op.::rational requirement. 



~BfR 1, .. 19il .. ' .. 

lbam_tieIt SytteIu .' -

757. SHRI TARA CHAND 
KHANDELWAL : 
SHRI V. SREENIVASA 
PRASAD 

. SHRl G. DEVARAYA 
NAIK: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether an expert group com-
prising representatives of boards 
of school education have shown 
dissatisfaction on public examina-
tions; 

(b) whelh~:' there is a persistJ.nl 
demanj to bring cuanges in the 
exam ination systei11; 

(c) if so, the reaction of the Go-
vernment in this regard; 

(d) whether the expert group 
have submitted any recomm<.>nda-
tions to the GO',ernment; and 

(t:) if S,l. the reaction of the Go-
vcrnmer t thereto ? 

THE DEPUTY MINISTER i:\" 
THE MINISTRY OF HUMA~ 
RESOURCES DEVELOPMENT 
(DEPARTMEKT OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SEUA) : 
(a) to (e) : No ICjDrt of any expert 
group compri~jng lepresent3tives 
of Boards of School Education ex-
pressing dissatisfaction on pubiic 
examination h:15 been received by 
the Government. Reforms in exa-
minations have been a subject for 
discussion for long. The National 
P~lic.y.on Education, 1986 ."tipu]ated 

adoption· of eel tain functionid mea-
sures to . recast the examination 
f.ystem. Since the public examina-' 
tions are conducted by the Boards 
of School Education, the respoll!>i-
bility far adoption of the examination 
reform measures rests on them. 
The role of the Central Government 
'is largely recommendatolY and advi-
sory in the matter. 

Hike in Prices 
758. DR. KARTIKESWAR 

PATRA : 

SHRIMA TI BHA VNA 
CHIKHALIA : 

DR. K.D. JESWANI 
SHRI SHANKERSINH 
VAGHELA 

SHRI c.P. MUDALAGI-
RIYAPPA 
SHRIK.H. MUNIYAPPA: 

SHRI V. KRISHNA RAO : 
SHRI K.G. SHIVAPPA 
SHRI BIRSINGH 
MAHATO: 

SHRI SlJRENDRA PAL 
PATHAK: 

KUMARI MAMATA 
BANERJEE: 

SHRI V. DHAN,\.NJAYA 
KUMAR: 

Will the Minister of CIVIL 
SUPPLIES. CONSUMER AFFA-
IRS AND PUBLIC DISTRIBU-
TION be pleased to state : 

(a) whether there is a steep in-
crease in the prices of foodgrains 
like; wheat, pulses, sugar, rice, gram 
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vegetables and other essential commo- 'over 1 month, over 3 months, over 
dities; . ~ months and over 1 year -is given 

(b) if so, the details thereof; 1D the attached statement. . 
(c) whether the Government (c) l;lnd (d) : Government have 

propose to review those measures been taking all possible-steps ftom 
taken from time to time; and time to time to contain -the rise in 

(d) if so, the dt::tails thereof? prices of essential commodities and 
to make them available through-

THE MINISTER OF STATE IN out the year. The measure taken for 
THE MINISTRY OF CIVIL controlling the prices are 'being re-
SUPPLIES, CONSUMER AFFA- viewed regularly' by the Cabinet 
IRS AND PUBLIC DISTRIBU- Committee on Prices. Speciaf Ac-
TION AND MINISTR OF STATE tion Committee of Secretaries on 
IN THE MINISTRY OF CULTURE Prices and the Minitry' of Civil 
(SHRI KAMALUDDIN AHMED): Supplies Consumer Affairs ana Pup-
(a) and (b) The wholesale Price lie Distribution. Irifrastructure 
Indices (WPI) of food grains vege- bottlenecks in the speedy movement 
tables and sugar as on 13-11-1993 of essential commodities are atten-
exhebited a mixed trend of prices ded to promptly and supplies of 
over different priods. A Statement these commodities are arranged on 
showing the percentage variation in urgent basis in the areas fflcing acute 
the WPI of these items as on 13-11-93 shortages. 

STATEMENT 
Percentage Variation in the Wholesale Price Index of essential commodities as' oa 

13-11-93 over different periods 
Percent Varialio;1 

13-11 -93 13-11-93 13-11-93 13-11 -93 
----- ---- ----- ----

16-10-93 14-8-93 15-5-93 '14-11-92 
(Over 1 (Over 3 (Over 6 (Over 1 

month) month) months) year) 

Rice -0.1 +3.1 +lO.9 +9.1 
Wheat -0.1 +4.2 +7.1 +12.6 
Jowar +1.0 -1.4 -3.6 -20.7 
Bajra +4.3 +15 5 +19-.3 +4.5 
Gram +3.4 +76.8 +60.1 +75.8 
Arita: - 3.1 +6.5 +7.6 +11.1 
Moong +1.5 +4.3 +5.5- +19.7 
Masur +3.3 . +11.5 +24.1 +13.1 
Urad +7.0 +9.6 +15.0 +5.0 
Sugar +1.2 +1.8 +1.8 +16.4 
Potatoes -1.2 -(-15.0 +52.6 +75.8 
Onions -16.9 +139.5 +132.3 +155.5 

"Quarrying in Powai Hills" extensive quarrying that. has posed 
a threat to Powai hills near Bombay. . , 

759. SHRI RABI RAY : Will 
the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have 
received any report on the issue of 
2560 LSSj94-22. 

(b) if so, the details thereof; and 

(c) the steps taken by the Go-
vernment in this regard ? 



DECEMBER 7, 1993 W,itten AIISlI!er 336 

THE MINISTER Of STATE 
IN THE MINISTRY OF ENVI-
. RONMENT AND FORESTS 
(SHIU KAMAL NATH): (a) and 
(b) Maharashtra Pollution Control 
Board has informed that six quarries 
were operating in the Powai hills 
and two of them are closed. 

(c) The State Government had 
issued orders for closing down the 
four quarries.. The quarry (lWnQTS 
obtained a judicial stay for continu-
ing their operations. The State 
Government has filed a writ against 
the stay order. 

Ac:qaisitiou of LocGmotives 

760. SHRI MANORANJAN 
BHAKTA: 

SHRI MOHAN RA WALE: 
Will the Minister of RAIL WAYS 

be pleased to state : 
(a) whether there is need for 

acquiring high-technology locomo-
tives because of large scale gauge 
conversion and increased demand 
for container and passenger services; 

(b) how the Railways propose 
to acquire these locomotives; 

(c) whethr a World Bank team 
visited New Delhi in October, 1993 
for an appraisal of various projects 
funded by the Bank, atilisation of 
,. 'lds and requirement of loans by 
It .... T ndian Railways for strengthen-
ing the fleet of locomotives, diesel 
and electric; and 

(d) the result of the discussions 
held· with the World Bank team 
regarding assistance to Indian Rail-
ways? 

THE MINISTER OF ST ATE 
IN THE MINISTRY OF RAIL-
WAYS (S HRI K.C. LENKA) : 

(a) and (b) No, Sir. Gauge con-
version and increase in traffic do 
not directly create need for High 
Technology Locomotives. How-
ever, for improving the over all effi-
ciency, Railways are procuring 3 
Phase AC Electric Locomotives with 
the financial assistance of Asian 
Development Bank. 

(c) and (d) : Yes, Sir. The dis-
cussion with W orId Bank did not 
pertain to loan for procurement of 
locomotives, but pertained to a loan 
for Container Corporation of India 
Ltd., a Public Sector Undertaking 
under the Ministry of Railways, for 
procurement of Flat Wagons and 
providing infrastrutural facilities 
in Inland Container Depots and 
Freight Container Stations. The 
matter is at a peliminary stage. 

Cases with Consumer Forum 
761. SHRI VILASRAO 

NAGNATHRAO GUNDEWAR: 
SHRI DATTA MEGHE : 
SHRI PRAKASH V. PATlL : 
Will the Minister of CIVIL SUP-

PLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a) the number of cases, regis-
tered with the National Consumer 
Redressal Commission in Delhi, 
Bombay, Calcutta and Madras dur-
ing 1992-93 till date; 

(b) the number of cases settled 
and benefits given to the consumer, 
city-wise; 

(c) the time by which the pend-
ing cases are likely to be disposed 
of; and 

(d) the steps taken by the 
Government for the expenditious 
disposal of pending cases? 
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THE MINISTER OF ST ATE 
IN THE MINISTRY OF CIVIL 
SUPPLIES, CON SUM E R 
AFFAIRS AND PUBLIC DISTRI-
BUTION AND THE MINISTER 
OF STATE IN THE MINISTRY 
OF COMMERCE (SHRI KAMAL-
UDDIN AHMED) : (a) and (b) : 
The Consumer Protection Act, 1986 
and Rules framed there under pro-
vide for setting up of the National 
Consumer Disputes Redressal Com-
mission by the Central Govern-
ment only at Delhi. As per infor-
mation available with the Govern-
ment, 3936 complaints, appeals and 
revision petitions were filled in the 
National Commission upto 1-11-1993 
out of which 2287 have been dispos-
ed of. Government does not com-
pile the information in respect of 
benefits given to the consumers as 
it varies from case to case. 

(c) and (d) : The Consumer 
Protection Rules, 1987 povides for 
deciding a complaint within 3 months 
and if it requires testing/analysis 
then within 5 months. Rules also 
provide for minimum number of 
adjournments and ex-parte decision 
in case opposite party does not 
appeJ.r for the hearings. 

Time Sehedule of Trams 
762. DR. LAXMINARAYAN 
PANDEYA : 
SHRIMA TI SUMITRA 
MAHAJAN: 

Will the Minister of RAILW A YS 
be pleased to state: 

(a) whether 8. demand has been 
made for change in the timings of 

Jammu Tawi-Hap1l, Jammu· Tawi-
Rajkot, Jammu Tawi, Bombay, 
Nizamuddin-Indore (Inter-city) and 
the Rajdhani Express between New 
Delhi and Bombay for convenience 
of passengers; and 

(b) if so, the action taken in this 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) : (a) and (b) : 
Demands received in thi.s regard 
were examined but change in their 
timings was not found feasible due 
to operational exigencies. 

Railway line between Kadur-
CbikkamagaIur 

763. SHRIMATI CHANDRA 

PRABHA URS: 

SHRI' G. MADEGOWDA: 

Will the Minister of RAIL WAYS 
be pleased to state ~ 

(a) whether the Government have 
decided for laying of Kadur-
Chikkamagalur railway line in 
Karnataka; 

(b) whether any survey has been 
made for the purpose; 

(c) if so, the estimated cost of the 
above project; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAII,.WAYS 
(SHRI K.C. LENKA) : (a) to (d) 
A survey for construction of Kadur-
Chikkmagatur new railway line has 
been sanctioned during 1993 .. 94. 
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Further consideration of the project 
would depend on the results of the 
survey and availability of resources. 

Support Price of Cash Crops 

764. SHRI RAMESH 
CHENNlTHALA : Will the Minister 
of AGRICULTURE be pleased 
to state: 

(a) whether there is any proposal 
to refer the subject of including the 
cash crops of Kerala to the Com-
mission on Agricultural Costs and 
Prices (CACP) for fixation of mini-
mum support prices; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI ARVIND 
NETAM) : (a) and (b) While 
deciding upon the nops ·to be 
brought under the purview of Mini-
mum Support Price (MSP), the dis-
tinction is to be made between crops 
having localised production vis-a-
vis crops grown extensively in the 
cQuntry, between perishable and 
non-perishable agricultural com-
modities and between crops im-
portant in terms of their contribu-
tion to the total crop production in 
the country. Keeping this in view, 
the Government has already brought 
copra, which is a major cash crop 
of Kerala, under ·the purview of 
Minimum Support Price. There is 
no preposal to cover other cash crops 
grown in Kerala for the fixation of 
Minimum Support Price. 

In order to check distress sales, 
Jhe Govern::;ent b.as introduced the 

Market Intervention Scheme under 
which Market Intervention Opera-
tions can be undertaken on the 
specific request from State Govern-
ment for a specific commodity and 
quantity at an agreed fixed price and 
within, a specified period. Such 
operations are undertaken by 
National Agricultural Cooperative/ 
Marketing Federation of India Ltd. 
(NAFED) as a central nodal agency 
and the agency designated by the 
State Government on 50 : 50 basis. 
The losses, if any, are required to be 
shared equally. 

Incentives to Coffee Growers 

765. SHRIV. KRISHNA RAO : 
SHRI K. H. MUNIYAPPA : 
SHRI K.G. SHIVAPPA : Will the 
Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government pro-
pose to evolve a plantation policy 
to protect the small and marginal 
farmers particularly the coffee 
growers; 

(b) if so, the details thereof; 

(c) whether the Government have 
announced certain incentives recently 
to the small farmers growing coffee; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MiNlSTRY OF AGRICUL-
TURE (SHRI ARVIND NETAM) : 
(a) to (d) Coffee Board.of MinIstry 
.of C.ommerce is pr.oviding f.oll.owing 
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incentives to Coffee growers in the 
form of subsidy :-

(i) Replanting old and un-
economic coffee plants with 
high yielding and disease-
resistant varieties @Rs. 5000 
per hectare for Arabica 
variety and Rs. 4500 per 
hectare for Robusta variety. 

(ii) Bank loans for improvement/ 
development of the small 
coffee estates including work-
ing capital loans at the 
interest SJosidy of 1 ~~ for 
term loans and 2.5 % for 
working capital loans to 
small growers. 

(iii) Under the differential rate 
of interest scheme loan~ are 
granted to the weaker sec-
tions of coffee growers in 
traditional areas in the cate-
gory of 2 hectare and less 
(iiJ 7 % per annum and to the 
tribal coffee growers in non-
traditional areas at 4 % per 
annum as against the normal 
rate of interest of 12 ~~ per 
annum under regular loan 
schemes. The difference 
being treated as subsidy. 

(iv) The Coffee Board had also 
introduced a scheme for 
transport reim bursement 
subsidy in November 1991 at 
the rates from Rs. 120 to 
Rs. 180 per tonne to small 
growers who pool coffee 
directly to the curing works 
on slab basis depending on 
the distance between the 
estate and the place of pool-

ing. These rates have been 
increased uniformally to 
Rs.280, per tonne from January 
1993 on wards irrespective 
of the distance between the 
estate and the curing works. 

Supply of Milk 

766. SHRIMA TI SHEELA 
GAUTAM : Will the Minister 
of AGRICULTURE be pleased to 
state: 

(a) whether there is a shortage of 
500 gm. polypacks milk for supply 
by the Delhi Milk Scheme; 

(b) if so, the reasons therefor; 
and 

(c) the steps being taken by 
Government in this regard ? 

THE MINISTER OF STATE·IN 
THE MfNISTRY OF AGRICUL-
TURE (SHRI AR VIND NE=f AM) : 
(a) Due to decline in demand for 
Delhi Milk Scheme (DMS) milk 
of 500 ml. capacity polypacks, supply 
of milk in such polypacks was stop-
ped with effect from 2-10-1992. 

(b) and (c) Do not arise in view 
of (a) above. 

Hike in Fare and Freight 

767. SHRI CHITTA BASU: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) whether there has been sharp 
decline in the revenues of the Indian 
Railways during the current year as 
compared to the last financial year; 

(b) if so, the reasons therefor; 
and 
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(c) the steps Governmept propose 
to take to improve the revenue situa-
tion of the Railways ? 

THE MINISTER OF RAIL-
WAYS (SHRI C.K. JAFFER 
SHARIEF) : (a) Upto the end of 
September, 1993, the traffic earn-
ings of the Indian Railways amount-
ed to Rs. 8,734 crores, as against 
Rs. 7,814 crores in the correspond-
ing period of the previous year. 

(b) Does not arise. 
(c) In order to plug leakage of 

revenue and improve the earnings, 
action has been taken to conduct 
checks at important Stations and 
Goods sheds to ensure correct charg-
ing of freight and fares. Intensive 
ticket checking drives are also under-
taken to curb ticketless travel. 

Pollution by Collieries ia Bihar 
768. SHRI PRABHU DAYAL 

KATHERIA :WiII the Minister 
of ENVIRONME1\lT AND 
FORESTS b~ 111~ased to 
state: 

(a) whether the Government have 
received any representation regard-
ing spread of pollution in the 
Collieries and nearby areas in Bihar 
and other states and the damage 
caused to environment therefrom; 

(b) if so, the details thereof; and 
(c) the action taken by thr. 

Government in this regard? 
THE MINISTER OF STATE OF 

THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) and (b) 
Yes. Sir. The Government have 

received representations oD in-

sufficient stowing of sand in coal 
mines of the Coal India Limited, on 
non-restoration of mined areas and 
0:1 pollution caus d by industries 
around coal mines. 

(c) Steps have be'n initiated for 
taking necessary action for stowing 
the voids after extraction of coal and 
for restoration of the mined land 
through an approved environmental 
management plan. 

St~ps taken by the Government 
to control pollution by industries and 
collieries :-

(i) Effluent and emission 
standards have been prescrib-
ed under the Environment 
(Protection) Act, 1986; 

(ii) Environmental guidelines 
have been evolved for siting 
and operation of industries 
and collieries. 

(iii) Industries and collieries have 
been asked to comply with 
consent requirements of the 
State Pollution Control 
Boards to limit the discharge 
to effluents and emissions 
within the stipulated 
standards; 

(iv) Fiscal incentives are provided 
for installation of pollution 
control equipment; 

(v) Network of ambient air 
quality and ambient water 
quality monitoring stations 
have been set up; 
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(vi) An industry or a. colliery, 
operation or process which 
has commenced production 
on or before 16th May, 1981, 
and has shown adequate 
proof of at least commence-
ment of physical work for 
establishm.:nt of facilities to 
meet the specified standards 
within a time-bound prog-
ramme, to the satisfaction of 
the concerned State Pollution 
Cc·ntwl Board, shall comply 
with such standards latest by 
the 31st December, 1993. 

(vii) Emphasis has beer. given for 
phascwi~e reclamation of 
mined out areas. 

Autonomolls Colleges 

769. SHRI ANNA JOSHI 
Will the MINISTFR OF HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether there is an increase in 
the number of autonomous colleges 
in India to meet the target of 500 
colleges; and 

(b) if SQ, their break-up. St::.te-
wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE) (KUMARI SEUA): 
(a) and (b) According to the in-
formation furnished by UGc, 1 I I 
colleges have so far been given auto-
nomous status under the scheme of 

Autonomous Colleges as per the 
state-wise break-up of such colleges 
indicated below 

Name of the State 

Andhr<t Pradesh 
Gujarat 
Madhya Pradesh 
Orissa 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 

No. of 
autono-
mous 
Colleges 

2 

23 
2 

30 
5 
5 

44 

I! 1 
------~--

Sale of Fertilizers 
770. SHRI BOLLA BULLI 

RAMAIAH :Will the MINISTER OF 
AGR!CUL TURE be pleased to state: 

(a) whether the Union Govern-
ment h2ve decided not to indicate 
any price band on bag of decontrol-
led fertilizers in the rabi sea::;on; 

(b) if so, the reasons therefor: 
(c) whether the Union Govern-

ment have released funds to the States 
for providing subsidy to small and 
mariginal farmers for purchasing 
fertilizers; and 

(d) if so, the details thereof. 
State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ARVTND NETAM) : 
(a) and (b) The guidelines i~sued 
for Kharif 1993 for sale of decon-
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trolled fertilizers with concession to 
the farmers hold good for Rabi 
1993-94 also. The States/Union 
Territories have been requested to 
monitor the sale price ofdecoritrolled 
fertilizers with concession to the 
farmers and maintain them at levels 
comparable .. nd competitive with the 
price of imported fertilizers. 

(c) and (d) : Yes, Sir. The Govern-
ment of India have released funds 
to the States/Union Terirtories for 
sale of decontrolled fertilizers with 

-concession to aU categories of far-
mers including the small and mar-
ginal farmers during Rabi 1993-94. 
Details of funds released to States/ 
Union Territoriee are given in the 
attached stl'tement. 

Statement 

SI. Name of State/l'nion Territory 
. No. 

1. Andhra Pradesh 
2. Karnataka 
3. Kerala 
4. Tamil Nadu 
5. Pondicherrv 
6. Andaman &: Nicobar Is. 
7. Gujarat 
8. Madhya Pradesh 
9. Maha rashtra 

10. Rajasthan 
11. Goa 
1.2. Harya'la 
11. Pu"U'!b 

14. Uttar Pradesh 
15. HImachal Pradesh 
16. CrIss:! 
17. --West B:;ngal 

Zonal Committees 
77]. PROF. SA VITHRI LA-

KSHMANAN: 
Will the MINISTER OF RAIL-

WAYS be pleased to state : 
(a) the number of Zonal com-

mittees, under Railways; 
(b) the tcurc of the each Zonal 

Committee; 
(c) the total number of memb~rs 

in each committee including the 
women; and 

Cd) the cfit~ria adopted for nomi-
nating the Women representatives 
in the Zonal Committees? 

THE MINISTER OF RAILWA YS 
(SHRI C.K. JAFFER SHARIEF) 

(a) -",rine Zonal Railway. User's 
Consultative Committees are at 

Total 

(Rs. in lakhs) 

Funds released so 
far during Rabi 
1993-94 

1040.20 
626.275 
211.575 
1025.70 

16'20 
0.475 

532.225 
582.10 

1058.10 
398.10 

9.075 
461.975 
952.875 
J471.8~5 

20.80 
196.325 

. _ ____::9...:_0_4. 325 
9508.375 

present functioning on the Railways. 
(b) These committees have been 

constituted for the two-year term 
from 1-5-92 to 30-4-94. 

(c) The total number of member~ 
in each of these committees is as 
under :- . 

Railway -----~Total 
number of 
members 

ZRUCC/Central Railway 106 
ZRUCC/Eastern Railway 107 
ZRUCC/Northern Railway 202 
ZRUCC/N.E. Railway 78 
ZRUCC/N.F. R:!ilway 73 
ZRUCC/Southern Railway 157 
ZRUCC/S.C. Railway 104 
ZRUCC/S.E. Railway 105 
ZRUCC/Western Railway 117 

--~---

(d) There is no seat earmarked 
exclusively for w,)man . represent a-
tive on the Committees. 
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Ganga Action Plan 
772. SHRI ARJUN SINGH 
YADAV: 
SHRI RAM LAKHAN SINGH 
YADA V: Will the Minister of 
ENVIRONMENT & FORESTS 

be ph ased to state: 

(a) whether the main objectives/ 
targets fixed under the Ganga Action 
Plan started in June, 1986 have been 
achieved; 

(b) if so, the details thereof; 
(c) if not, their reasons therefore 

and the progress made In the 
schemes; and 

(d) the steps taken by t h c 
Government to complete the Action 
Plan early ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRT 
KAMAL NATH. : (a) to (d) : The 
Ganga Action Plan envisages abate-
ment of pollution the river Ganga 
to improve its water quality to the 
desired standards. To achieve the 
same, 261 schemt.s for interception 
and diversion of domestic sewage, 
sewage treatment, low cost sani-
tation, electric/improve wooe: -::1 emu-
toria, river front facilities and others 
were taken up in 25 class-I towns 
situated along the Ganga in Uttar 
Pradesh, Bihar and West Bengal. 

So far, 211 schemes have been 
completed. The remaining schemes 
arc in their advanced stages of com-
pletion. While most of the remain-
ing schemes would be completed by 
the end of 1993-94, a few schemes, 
mainly of sewage treatment, would 
spill over beyond that period 
due to delay in land acquisition and 
litigations causing delay in award_ 
ing the work. 

2560 LSS/94-23. 

It was targctted to interl:cpt, 
divert and treat 873 million litres 
per day (mid) wastewater out of an 
estimated 1340 mild wastewate,' 
being generated from these towns. 
With the completion of21 I schemes, 
543 mId of wastewater is being in-
tercepted and divert d and a capa-
city to trLat 297 mid of wastewater 
has be, n created. 

The water quality in terms of 
Dissolved Oxygen (DO) at all the 27 
mo~itoring stati(l~s under Ganga 
ActIon Plan have ~hown discernible 
improvement and has (onsistentlv 
been above the desired level. li-t 
respecl of Bio-Chemi, al Oxveen 
Demand (BOD). the levels meei the 
desin d standards 2t <lll these moni-
toring.station,; except at Kanpur and 
sometImes at Varanasi (Bank side) 
where the trend has been found to 
be erratic. 

. To ensure c',peditious complt.:-
tlOn of the schemes. c!ose monitor-
ing ~fthe progres, of work is being 
carned out at appr()priate le\'ds 
both in the State and the Central 
Governmen t. 

Gauge Conwrsion of Sasaram-Arrah 
Railway Line 

773. SHRI LAL BABU RAJ : 
Will the Ministe( of RAILWAYS 
be pIca sed to state : 

(a) whethe: the Government arc 
making any efforts to convert the 
~s~ram-Arrah metre gauge fa it 
Ime Illto broadgauge line in Bihar; 

(b) if so, the details thereof; and 
(c) the step,; taken so far in this 

regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAIL WAYS 
(SHRT K.C. LENKA): (a) No. 
Sir. . 

(b) ant'. (d Do not arise. 
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Rail Crossing in Gujarat 

774. SHRI HARIN PATHAK 
Will the Minister of RAIL WAYS 
be pleased to state : 

(a) whether a number of propo-
sals for construction of rail-crossings 
in big cities and towns of Gujara t 

are pending for clearance; 

(b) if so, the details thereof: and 

(c) the criterion fixed for cons-
truction of over or under bridges 
at rail-cwssings ? 

THE MINISTER OF RAlL-
WAYS) (SHRI C.K. JAFFER 
SHARIEF) : 

(a) ]';0, Sir. 

(b) Does not arise. 

(c) Busy level crossings (those 
having more than I lakh train vehicle 
units, a figure obtained by multiply-
ing number of trains passing in 24 
hours by the road traffic) are con-
sidered for replacement by road 
over, under bridge provided proposal 
therefor is sponsored by the State 
Government duly consenting to 
sharing of cost as per rules. 

Su&Standani items in Super Bazar 

775. SHRI JEEWAN SHARMA: 
Will the Minister of CIVIL SUpp-
LIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTlOr-.; 
be pleased to state : 

(a) the number of samples lifted 
from Super Bazar/Kendriya Bhan-
dar in 1993 found adulterated, sub-
standard and misbranded; 

(b) the details thereof and the 
action taken thereon; 

(c) whether there is any proposal 
to lift more samples of food-items 
from the Super Bazar to test the 
purity of their stuff; and 

(d) if so, the details thereof and 
if not, the rasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SU-
PPLIES, CONSUMER AFFAIRS, 
AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN 
THE MINISTRY OF COMM-
ERCE (SHRI KAMALUDDIN 
AHMED) : (a\ to (d) : The Go-
vernment of National Capital Te-
rritory of Delhi, Department of 
Medical and Public Health has in-
formed that during the year 1993 no 
samples have been lifted from Ken-
driya Bhandar. From Super Bazar 
4 samples were lifted during the 
current year out of which one was 
found adulterated. 2 misbranded 
and one sJmple was found genuine. 
Lifling of samples from Super Bazar 
and other Organisations is a contj-
nuoll'> process. 

Preset"Vatio of See 

776. SHRlMATI SUMITRA 
MAHAJAN : Will the Minister of 
AGRICULTURE be pleased to 
state : 

(a) whether the Indian Council 
of Agricultural Research preserves 
traJil ional variety of seeds of diff-
erent crops; and 

(b) if so, the deta ils thereof ? 
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THE MINISTER OF STATE 
IN THE MINISTRY OF NON 
CONVENTIONAL ENERGY SO-
URCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRJCUL TURE (SHRI S. KRISH-
NA KUMAR) : (a) Yes, Sir. 

(b) Important indigenous co-
llections in respect of different agri-
horticultural crop species are being 
preserved. So far 36137 indi!.!enou~ 
samples have been preserved ~in the 
National Repository. 

Rajdhani Express 

777. SHRI ERA. ANBARASU : 

PROF. P. J. KURIEN: 
SHRT A. CHARLES: 

Will the Minister of RAILWAYS 
be pleased to tate : 

(a) whether Rajdhani Expr~s~ 
ha. not heen running between Delhi 
and Madras daily; 

(b) if so. whether there is any 
proposal to start it on daily basis 
and extend it to Thiruvanantha-
puram also: and 

(c) if not, the reasons therefor? 

THE MINISTER OF ST ATE 
IN THE MINISTER OF RAIL-
WAYS (SHRI K.c. LENKA): 

(a) It is running once a week. 

(b) and (c) There is at present no 
proposal to run Hazrat Nizamu-
ddin-Madras Rajdhani Express 
daily due to operational and reso-
urce c;)nstraints. How..:ver, it h3.> 
aIr .:ady been decided to extend the 

rain to Trivandrum. 

Theft of Bucldlnt Idols and 
Antiques 

778. SHRI SRIKANTAJENA: 

SHRJ MOHAN SINGH 
(DEORIA) : 

Will the MINISTER OF HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the Government are 
aware that with the opening of the in-
ner line border areas to the domestic 
and foreign tourists in th~ tribal 
di<;trict, Pekkong Peo (Kinnaur-
H.P.), Budha idols and antiques 
worth crores of rupees have been 
stolen from the temples; 

(b) if so. the details of idols and 
antiques stolen with estimated 
value; 

(c) the modus operandi of the 
persons involved therein: and 

(d) the action taken by the Go 
vernment in the matter '? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA nON 
AND DEPARTMENT OF CUL-
TURE) (KUMARI SELJA) 

(a) Yes, Sir. 

(b) Two cases of theft consisting 
of twelve idols in one case and ten 
miscellaneous items including six 
Buddha idols in the other, have 
been reported stolen from Kinnaur 
District of Himachal Pradesh. 
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lC) and Cd) Information is being 
collccld and will be laid on the 
Table of the House. 

Loss/Profit by NDDB 

779. DR. R. MALLU : 

Will the MINISTER OF AGRJ-
CULTURE be pleased to state : 

(a) the cumulative los~cs suffered 
or profits made by the National 
Dairy Development Board in its 
fruit and vegetable operations. Mar-
ket Intervention Operations, Dhara 
OiL Milk, Tetrapak, Bhawnagar Oil 
Mills, Immunologicals Hyderabad, 
Salt operations, Surat milk storage, 
vegetable oil storage and several 
other operations: 

(b) whether the NDDB's Chair-
man and Directors have been ap-
pointed in accordance ::h the Act 
and other guidelines in force: 

(c) if so, the details thereof and 
if not. the reasons therefor; 

(d) whether the Government pro-
pose to revamp the NDDB in view 
of the experience with Market In-
tervention Operations and other 
ooerations including delicensing of 
"JDDB; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE(SHRIARVINDNETAM) : 

(a) The Tetrapak paper manu-
facturing and salt operations are 
handled by separate entities which 
do not form part of NODB. Simi-
I arly, the Surat Milk Storage is not 

NDDB's activity, The Marke t 

Intervention Operation which in-
cludes Dhara is carried out by the 
the NDDB as an agent of the Go-
vernment of India. As per in-
formation received from NDDB the 
cumulative losses in this operation 
u pto 31-3-1993 were Rs. 242.82 
crores, out of which an amount of 
Rs. 10.56 crores has been reimbursed 
by the Government of India. 

The other operations including 
those of Fruit and Vegetable, Indian 
Immunologicals, Bhavnagar Vege-
table Project, Mother Dairy, Delhi 
and Oil Storage Tank are an integral 
part of NDDB operation and the 
surplus as on 31-3-1993 in NDDB 
account amounted to Rs. 172.33 
crores. 

(h) and (c) The NDDB's Chair-
man and Directors have been ap-
pointed in accordance with the pro-
vision of the NDDB Act, 1987. 

(d) No Sir. 

(e) Does not arise. 

Assistance for Dairy Development 
to Karoat:tka 

780. SHRI G MADE:::JOWuA: 

Will the MINISTER OF AGRJ-
C UL TU RE be pleased to state : 

(a) whether the Government of 
Karnataka h:ls sought any assistance 
from the N"ational Dairy Develop-
ment Board or World Bank for pro-
viding milk processing fadlities in 
the State; 

(b) if so, the details thereof; 
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(c) the reaction of the Government 
thereto; and 

(d) the places where these milk 
pro~essing facilities are proposed to 
he provided ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ARVINO NETAM) 

(a) Yes. Sir. The Government of 
Karnataka has sought financial assis-
tance from ~DOB [0 be provided 

Name of the Dislt. 
Union 

1. TlImlur 

2. Kolar 

3. Gulb:lTgo 

4. Mandya 

5. Mysore 

6. Tumkur 

7. MondYii 

8. Bc\gaum Kittllf 

9. GlIlbarga Bhalki 

10. Hassan 

Pa rticulars of the 
milk processing 
facility 

Location 

Tumkur 
Kolar 

'Sidor 
Mallavali 
Kolegal 
;\.t:adhugh 

Pandavapura 

Chica maga lore 

Total: 

to the Karnataka Cooperative Milk 
Federation and its affiliated unions 
for providing various Dairy process-
ing facilities in Karnataka. 

(h) Under Operation Flood ITI, 
KO.D.B. has so far approved Rs. 92 
Crores to Karnataka out of which 
Rs. 71 Crores is for creation of new 
processing facilities and expansion 
in the c)listing capacities. In addi-
tion. financhl as~i,tance for the 
State Federati m has been sought 
for the followhg projects 

- -~-~~- -~~~~~ 

Assistcl nce sou~ht for 

Part cu!ars (Rs. in 
lakhs! 

3 4 

10 MTD Powder Plant 865.00 
20 MTD Powder Plant 1200.00 

10 MTD Powder Plant 1000.00 
30 TLPD Chilling Centre 80.00 
30 TLPD Chilling Centre 80.00 

30 TLPD Chilling Cwtre 80.00 
30 TLPD Chilling Centre 80.00 
30 TLPD Chiling Centre 

30 TLPD Chilling Centre 
30 TLPD Chilling Centre 

80.00 
80.00 
80.00 

36:!5.00 

MTD MATRIC TONS PER DAY 
TLPD THOUSAND LITRES PER DAY 

(c) and (d) The proposed places 
where the milk processing facilities 
are to be provided are mentioned at 
answer to question (b). The Addi-
tional financial assistance sought by 
the State Government under Opera-

tion Flood III is suhject to the ex-
tension of the project by world Bank 
beyond 1994 and fulfilment of certain 
conditionalities. stipulated by World 
Bank, by the State Govt. of Kar-
nat aka. 
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PaIIIl Oil to Tamil Nap 

781. SHRI N. DENNIS : 

Will the MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFF-
AIRS AND PUBLIC DISTRIBU-
TION he ple~';ed to stnte : 

(a) whether large quantity of 
Palm oil intended for Tamil Nadu 
by the Public Distributio:l system 
were found defective in recent 
months: 

(b) if so, the details thereof; 
(c) the estimated amount involved 

therein; and 

(d) the steps taken to dispose it 
of? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP-
PLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN 
TNE MJNISTR Y OF COMMERCE 
(SHRI KAMALUDDIN AHMED) 

(a) No. Sir. 
(b) 
to 
(d) 

Do not arise. 

Doubling of Railway line in Kerala 

782. SHRI THA YIT 
ANJALOSE: 

JOHN 

Will the MINISTER OF RAIL-
WAYS be pleased to state : 

(a) the latest position in regard 
to doubling of the railway lines in 
Kerala; and 

(b) the amount sanctioned for 
the purpose? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K. C. LENKA): 

(a) The position of doubling 
railway lines in Kerala is as under: 

Double line exists in Kerala 
between Palghat and Ernakulam 
and between Ernakulam-Kayanku-
lam there are two lines serving the 
purpose of doubling. Between 
Kayankulam and Quilon (40.90 kms) 
work is in progress and section bet-
ween Kayankulam to Karunaga-
palli (I3. 50 kms) will be doubled in 
1993-94 and upto Quilon during 
1994-95, subject to availability of 
resources. 

For doubling between Quilon 
and Trivandrum. the land acquisi-
tion work has been taken up and 
will be completed in 1994-95. Doub-
ling work will be taken up thereafter 
as per availability of resources. 

The final location survey for do-
ubling of Shoranur-Mangalore line 
is in progress and is expected to be 
completed in this financial year. 
Further consideration of the project 
would depend on the results of the 
survey and the availability of re-
sources in the coming years. 

(b) The amount provided for 
above doubling works in 1993-94 
is as under : 

For Kayankulam-Quilon doub-
ling Rs. 4.40 crores. 

For land acquisition in Quilon-
Trivandrum Rs. 1 crore. 

For Final Location Survey of 
Shoranur-Mangalore Rs. 19.90 
lakhs. 
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OODOWNS/W AREHOUSES 
OF FCI 

783. SHRI HARlSINGH 
CHAVDA: 

Will the Minister of FOOD 
be pleased to state : 

(a) the total storage capacity of 
godowns/warehouses of the Food 
Corporation of India/Central Ware-
housing Corporation, State-wise; 
and 

(b) the percentage of utilisation 
of these godowns/warehouses during 
the last three years, year-wise? 

THE MINISTER OF STATE 
OF THE MINISTRY OF FOOD 
(SHRI KALP NATH RAI) : 

(a) and (b) A Statement showing 
total storage capacity of godowns/ 
warehouses of the Food Corporation 
of India/Central Warehousing Cor-
poration and its percentage of uti-
lisation during the last three y. ars is 
given below : 

Statement 
Total Storagt! Capacitr of GodoWf1 ! Warehouses of Food Co;poratiol! of India and 

C(?Il!rd 1I',{Ie/.UUSill6" COlporUliu;; alld its PercentartC Utilis'1tion. 

Total storage capacity as on 1-9-93 

51. States/Union Fe( 
No. Ti!n itlJlY 

ewe Fel 

Percentage Utilisatiou 
(to lakhs tonnes) 

-------~~-----~~---- --~~-

1990-91 1991-92 1992-93 
-------- --------~-------- ~ ----

ewe FeI ewe FeI ewe 

( I) (2) (3) (ol) (5) (6) (7) (8) (9) (10) 

1. Arunachal 
Pradesh 

2. Andhra 
Pradesh 

3. Assam 
4. Bihar 
5. Goa. 
6. Gujarat 
7. Haryana 
8. Himachal 

Pradesh 
9. Jammu & 

Kashmir 
10. Kamataka 
11. Kcrala 
12. Madhya 

0.15 

19.67 
2.71; 
5.98 o 18 
9.94 

140.7 

0.24 

a 92 
3.92 
5.39 

Pradesh 12. J 2 
13. Maharashtra 16.02 
14. Manipur 0.13 
15. 
16. 
17. 
J 8. 
19. 
20. 
21. 

Megbalaya 0.21 
Mizoram 0.13 
N aga land O. 18 
Orissa 3.83 
Punjab . 51.33 
Rajasthan . 12. 16 
Sikkim 0.08 

22. Tami1 Nadu 6.92 
23. 
24. 
25. 
26. 
27. 
28. 

Tripura 0.36 
Uttar Pradesh 30l .57 
West Bengal 12.27 
ehalldigarh 0 . 62-
Delhi 3.81 
Pondicherry 0.41 

10.75 
0.41 
1. 71 
o 17 
2 82 
2. J4 

0.05 

1.85 
0.70 

7.06 
7.38 
0.02 

0.015 
0.13 
1.31 
6.11 
1.29 

5.82 
0.2,+ 
8.75 
5.31 
0.16 
1.53 
0.10 

TOTAL 210.90* 65.83 

27 

95 
54 
41 
52 
72 
61 

33 

39 
65 
62 

80 
48 

9 
19 
32 
12 
75 
67 
80 
68 
53 
4-1 
59 
34 
88 
49 
26 

65 

92 
58 
(J() 
65 
77 
65 

100 

90 
85 

80 
86 

100 
84 
70 
72 

81 
97 
64-
83 
86 
96 
74 

79 

36 
24 
4-+ 
52 
37 

47 

35 
39 
75 

65 
34 
44 
30 

73 
71 
72 
27 
66 
30 
31 
43 
40 
64-
49 
23 

51 

60 
48 
53 
58 
6i 
60 

100 

.." '-
100 

71 
67 

100 

100 
79 
71 
50 

85 
94 
56 
68 
80 
80 
77 

67 
* includes a capacity of 19.18 lakh tonnes hired from ewe 

55 
49 
42 
57 
30 

70 

51 
83 
79 

76 
46 
58 
~7 
26 
26 
93 
i7 
49 
72 
39 
43 
59 
50 
84 
58 
30 

62 

64 
52 
68 
94 
76 
39 

100 

91 
86 

81 
75 
83 

90 
81 

50 

91 
69 
59 
75 
82 
82 
80 

72 
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Drop-out Rates in EdueatioQ 

785. SH 'I ANKUSHRAO RAO-
SAHEB TOPE: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the percentage of drop-out 
rates at primary and higher education 
stage sex-wise and State-wise. 

(b) the percentage of drop-out 
among the Scheduled Caste and 
Scheduled Tribe students sex-wise 
and State-wise; 

(c) the reasons for such drop-out; 
and 

(d) the remedial steps takenipro-
posed to he taken to overcome this 
problem? 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE) (KUMARI SELJA) : 

(a) and (b) The latest data avail-
able for 1988-89 on percentage of 
drop-out rates of all children and 
that of SC/ST state-wise and sex-
wise in respect of children for classes 
I-Y, I-VIII and I-X, is given in the 
attached Statements I and II. 

(c) Children drop-out of school 
for a number of reasons. The main 
among them are : 

(i) Socio-economic factors; 

(ii) perception of curriculum not 
being related to local needs; 

(iii) inadequately provided school 
and insufficient teaching in 
schools; 

(iv) indifference of parents towards 
education of children parti-
cularly girls; 

(v) difference of particularly first 
generation learners leading to 
non-utilisation of educational 
facilities available. 

(d) Following measures are pro-
posed to bring down the drop-out 
rate : 

(i) micro planning through a 
proces<; of community puti-
cipation and effective de-
centralisation of educational 
management to the village 
level; 

(ii) shifting the emphasis on re-
tention and learning by moni-
toring the number of children 
completing class V and class 
VIII and devising programme 
to ensure that the minimum 
leve1~ of learning are achieved 
by all children completing a 
stage of education: 

(iii) expansion of facilities and 
improvement of primary and 
upper primary schools by 
expanding the scope of Opera-
tion Blackboard; 

(iv) diversification and improve-
ment of programme of non-
formal education for children 
who will remain outside the 
formal school system; 

(v) strengthening of pre-school 
components of Early Care and 
childhood Education; 
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(vi) improving and expanding pro-
grammes for teacher education 
by providing network of 
centres for in-service and con-
tinuing education of school 

. teachers; and 
(vii) adopting of target group 

oriented strategies and fixing 
of separate target for access, 

participation and achievement 
for girls and SC/ST children, 

(viii) Implementation of National 
Curricular Framework ev-
olved in 1988 by NCERT 
as follow up in regard to 
National SysteJn:of Education 
envisaged in National Policy 
on Education, 1986. 

Statement-I 
DROP-OUT RATES IN CLASSES 

I-V-1988-89 

Sr. State/Union Territories Boys Girls Total '"', _:_N_oc_. ___ . _____ . .'------_._-- _._ .. _--------
I. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa" 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu & Kashmir 

10. Karnataka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
15. Meghalaya 
16. Miwram 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Raiasthan 
21. Sikkim 
22. Ta mil Nadil 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. A & N Islands 
27. Chandigarh 
28. D & N Haveli 
'l9. Daman & Diu 
30. Delhi 
31. Lakshadwcer 
32:._!_?ndicherry __ .. 

INDIA 
*Figures included in Daman & Diu. 

For Classes I to V 

51.45 
6:.32 
5:.~O 
M.39 

40.27 
26.11 
26.38 
50.0~ 
44.40 

- ·~.OO 
39.3~ 
34.24 
70.00 
28.60 
37.28 
34.81 
40.05 
.:9.20 
53. ]2 
o,i .l~ 
19.16 
55.11 
50.30 
62.57 
13.72 

- ·6.00 
3('.05 

-,6.00 
14.13 

-·13.13 
-·6.34 

46.74 

57.54 
61.49 
59.64 
70.26 

48.30 
30.99 
27.99 
38.16 
55.61 

-1.00 
42.64 
44.25 
70.82 
29.53 
38.72 
33.01 
37.32 
29.62 
60.75 
58.29 
24.01 
56.14 
48.96 
66.89 
18.69 

7.80 
47.75 
-.40 
"'., ""' .. --. ,.) 

7.88 
--1. 05 

46.69 

-~----- -

54.08 
6! .00 
55.42 
66.34 

43.84 
28.13 
27.12 
45.30 
49.70 

-2.00 
40.62 
38.91 
70.37 
29.03 
37.98 
33.96 
38.97 
29.39 
56.25 
61.61 
21.41 
55.58 
49.89 
64.45 
16.13 

-5.40 
40.68 

-3.63 
18.30 

-26.74 
-3.81 

47.93 
-----_--_ 

--------
1.:nrolment in C!ass I preceding 4 ye:\rs 
(I.e. 1984-85 ) mmus Enrolmmt in Class 
\ l~uring the year x 100 

Drop-out rate at primary star.: during the =--Enwhnentln Class I preceding 4 years" 
year (i.e. 1984-85) 

MirlUs sign indicates that the Enrolment in Class V is m0re than the Enrolment in Class I 
precedine: four years. 

2560 LSS/94-:4 
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Sr. 
No. 

DROP-OCT RATES IN CLASSES I-Vlll 
1988-89 

State/Union Territories Boys 

Written Answer 368 

Girls Tot .. 1 

---"--~'- ._---_-- -_.- ---.. ------ .-~- _. 
1. Andhra Pradesh 68.58 77.90 72.54 
2. Arunachal Pradesh 74.98 76.68 75.57 
3. Assam 71.94 75.74 73.59 
4. Bihar 77.39 84.90 79.76 
5. Goa" 
6. Gujarat 55.66 66.93 60.46 
7. Haryana 39.27 5l.11 43.77 
8. Himachal Prade~h 18.76 33.49 :5.53 
9. Jammu & Kashmir 47.00 70.36 56.ii 

10. Katnataka 61.10 74.9S 67. ~3 
II. Kerala HI. 37 16.99 17. il) 

12. Madhya Pradesh 49.88 66.65 55.7S 
u. Maharashtra 51.27 66.07 58.6~ 

J .,:;.. Manipur 76.72 79.50 78.01 
nalaya 66'94 61.84 M.59 

16, i2"01am 46.91 43.59 45.34 
1:-. Nagaland 56.19 54.02 54. '::C) 

18. Orissa 59.92 73.28 65.46 
19. Punjab 58.4: 63.83 60.91 
20. Rajasthan 63.06 73.20 65.0\.1 
21. Sikkim 63.83 60 II 62. 5~ 
22. Tnmil l:\;adt! 41 ,-.. --, 51.34 45.92 
~~ ,-:J. Tripuru 74.84 77.5S 76.06 
24. Uttar Pradesh 51.82 05.00 5(1.06 
25. West Bengal 75.35 77.34 7b.1 ~ 
26. A & N Islands 35.'27 40.03 37.53 
27. Chandigarh 11.88 3.74 1\.71i 
~8. D & N Haveli {)2.54 (>9.93 65.70 
29. Daman & Diu 15.34 23.14 19.0::: 
30. Delhi 8.54 22.6~ 15.2l' 
31. Lakshadwecp 20.57 47.0(-1 36.71.; 
32. Pondicherr)" 4. 79 21.07 12.55 

~-----.----." 

INDIA 59.38 68 31 6.5.40 
.--.~- --~-.-----.--- - - .. -~-----

*Figures included in Daman & Diu. 

For Classes I to VIII Enrolment in Cbss I prccedill, .. ' y_,H" 
(i.e. 1981-82) minus Enrolment in 

Drop-out rates at Middle stage during the = Class VIII during thc year / 10.) 
ycar Enrolment in Class I prcl:cdin\! 7 ~.~ .. I, 

(i.c. 1931-82) 
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DROP-OUT RATES IN CLASSES I-X 
1988-8Y 

Sr. . St,~t(' 'tTnion TerritOlY D'Jys 
1\;0. 

1. Andhra Pradesh 

'\ .AssD.r.~ 

4. Bihar 
5. Goa~ 

Il. Guj<:rat 
- H~.ryalla 

R. Himacr."j P;ade,h 
9. cam:r.l & Kashrn:c 
10. KErnat:ik" 
11. Kerala 
j 2. Madhya Pradesh 
13. Mah~rashlra 

14. l\fanipur 
1" Mcgh~.laya 

; "~. Mizoram 
) 7. Nagaland 
I S. Orissa 
J9. Punj;:b 
:!O. R~dasi!-'(;'T1 

21. Sikkirn 
.,~ T"mil N:!du 

Tripur.l " -.,. 
:>..;. CHar Pn'.oesh 
25. West Bcng21 
26. A & N Islands 
27. Cb.nliigarh 
28. D & N Haveli 
29. Dam~m & Diu 
30. Delhi 
:1 I. Lakshadwccp 
12. Pondicherry 

INDIA 

* Fi,pres induded in Daman & Dill. 

.J 

75.33 
82.7(; 
7~1.29 

8~.66 

71.35 
:'iG.79 
.1~ 15 
64.4~ 

('().29 
4:1.79 
72.3:' 
68.16 
75.57 
;·').48 
.:U.00 
8) .87 
61'.39 
7~.23 

-7.31 
~';.5:: 

(,5.92 
S2.23 
59.53 
35.W 
49.72 
25.15 
79.54 
54.73 

69.18 
45.91 

7'2.68 

Written Answ!'y 'l") 

Girls 

4 

83.94 
X4.29 
82.0i 
90.87 

77.0J, 
62.30 
59.4] 
76.19 
..,~ 17 
3:-\.14 
84.41 
80.23 
79.31' 
8(}. (,1 

81.S~ 

83.61 
78.83 
77.75 
S4.19 
R9 -:-" 
73.93 
83. l7 
W.O:! 

85.87 
57.43 
30.85 
83 . .50 
59.64 
3R.;"'; 
73.98 

79.46 

Total 

5 

79.0:; 
33.2 

79.91 
85. J-: 

73.74 
54 xl) 

5 J. 30 
(08.91 
65.:':0 
41.04 
76.47 
73.68 
77 .3.4. 
8(}.70 
iC.4:! 
8~.64. 

72.7,1 
75.36 
79.0: 
87.90 
69.60 
82.61 
6(,.11 
85.71 
53.4T 
27.80 
81.~4 

57.06 
29.1 () 
71.41 
48.96 

75.36 

rOi.- C ~ss 1 to X L l: ... ):_:-;...:;:~ i.l eLlS'; 1 pr~c.:ling 9 years 
(i.e. 1979-80) minus Enrc>lmcnt 

Class X during the year X 100 
D 'J) oa! r t:~S ;It High Sch':>{)1 Stage dUring = E'lrolm:!nt in class I prc;;edi:1:; 9 years 
the year (i.l.!. 1979-~()) 

---- ----- ----
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HAKSAR COMMITTEE ON 
AKADEMIES 

786. SHRI RAM NAIK : 

Will the MINISTER OF HU-
MAN RESOURCE DEVELOP-
MENT be pleased to refer to the 
reply given on July 27. 1993 to 
Unstarred Question No. 313 and 
state: 

(a) whether the Government have 
since taken any decision on the 
recommendations of the Haksar 
CommitteB on Akademies and Na-
tional S:::ho(») of Drama; 

(b) if so, the details thereof, 
Akademi-wise and about the School; 
and 

(c) the time by which the decision 
is likely to be taken? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE (KUMARI SELJA): 

(a) No, Sir. 
(b) Does not arise. 
(c) The Government will finalise 

its decision shortly. 

WORLD BANK LOANS 
. RAILWAYS 

FOR 

787. SHRI R. SURENDER 
REDDY: Will t;he Minister of 
RAILWAYS be ~ased to state : 

(a) whether a Wod4 Ba.!1k team of 
experts and consultants otl Railways 
have visited Qelhi during the first 
week of October, 1993: 

(b) if so, the details thereof; 

(c) the details 'of the projects 
identified for loan from World Bank; 
and 

(d) the estimated amount of 
assistance likely to be received for 
this purpose ? 

THE MINISTER OF RAIL-
WAYS (SHRl C. K. JAFFER 
SHARIEF) : (a) Yes, Sir. 

(b) and (c) The World Bank team 
had held preliminary discussions 
about the possibility of a direct loan 
for Container Ct9rporation of India 
Ltd. (CONCOR), a Public Sector 
Undertaking under the Ministry of 
Railways. The project aims to 
increas~ its capacity and efficiency 
for long-haul transport of high value 
goods both inland as well as over-
seas. The components are procure-
ment of appropriate rolling stock and 
augmentation of infra_;tructure faci-
lities in container depots and freight 
stations. 

(d) The estimated amount of 
assistance is US'S 143 million. 

MONTREAL PROTOCOL 

788. SHRI SANAT KUMAR 
MANDAL : Will the Ministe~ of 
ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the 
news .item captio~d· "Poor Indian 
Response on Montreat Protocol" 
a~earing in (the Economic Times), 
New Delhi dated October 8, 1993; 
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(b) if so, the reaction of the 
Government thereto; and 

(c) the reasons for not drawing up 
a specific schedule so as to indicate 
the ,'. sequence by which industries 
would be required to comply with 
various provisions of the Montreal 
Protocol? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) Government 
is aware of the news item captioned 
"poor Indian response on Monetreal 
Protocol" appearing in. the Economic 
Times, New Delhi dated October 8, 
1993. 

(b) and (c) The India Country 
Programme was prepared in two 
country Programme Workshops in 
which industry participated and con-
tributed in a big way. The Country 
Programme provides the frame 
work for the phase out of the 
Ozone Depleting Substances (ODS). 
It also gives a schedule of phase 
out. 

India is by and large self sufficient 
in the production of the ODS. 
Substantial investments to create 
capacity have been made in recent 
years. Morever, a large number of 
small scale units in dispersed loca-
tions will be involved in the phase 
out of the ODS. Consequently, it 
has been decided to make use of a 
mix of measures to achieve phase 
out' of ODS as per the Montreal 
Protocol. It is proposed to rely on 
voluntary agreement with the enter-
prises as far as possible and use 
regulations only where necessary. 

2560 LSS/94-25. __ 

Regarding the list of projects, 
it has been the view of this Ministry 
that since all the ODS producer and 
the user industries are in the private 
sector and as the economy is being 
liberalised industries will willingly 
commit scarce resources only when 
the framework and the strategy for 
phase out has been clearly spelt out 
and approved. It is only after tile 
approval of the country programme 
that most of the industries will come 
forward with projects for phasing 
out of ODS. 

The consumption of ODS in India 
is currently less than 10 grams per 
capita. As such, under Article-5 
of the Montreal Protocol, India is 
entitled to the grace period of 10 
years. Accordingly, for India, base 
year for control measures for CFCs 
and Halons is 1996. Hence, 1996 
was adopted as the base year in the 
country programme. It has been 
emphasised in the country pro-
gramme that on availability of tech-
nology and financial resources, the 
phase out programme will be 
accelerated. 

ENVIRONMENTAL AGREE-
MENT WITH CHINA 

789. SHRI SHRA VAN KUMAR 
PATEL: Will the MINISTER OF 
ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether an agreement with 
regard to· maintenance of ·environ-
ment and eco-balance was signed 
between India and China during the 
recent Prime Minister's visit to 
China; 
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(b) if so, the terms and details 
thereof; and 

(c) the steps taken to implement the 
same '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) and (b) An 
agreement on Environmental Co-
operation between the Government 
India and the Government of the 
People's Republic of China was 
signed on 7th September, 1993 
during the recent visit of Prime 
Minister to China to maintain and 
enhance bilateral cooperation in all 
fields of environmental activities 
especially in the following priority 
areas-

(1) Global environmental issues, 
including protection of bio-diversity, 
global climate change and the pro-
tection of the OZone layer; 

(2) Waste management; 
(3) Environment pollution control 

with emphasis on clean technology, 
water quality protection, air quaJity 
protection, packaging, recycling of 
solid wastes, hazardous waste issues, 
and emergency response; 

(4) Environmental impact assess-
ment procedures and experience; 

(5) Quality control and manage-
ment of environmental protection 
products; 

(6) Public awareness and education 
on environmental issues ; 

(8) Environmental legislation and 
enforcement; and 

(9) Any other areas that may be 
agreed between the Parties. 

(c) Steps to implement the agree-
ment have been initiated. 

GOVERNING BODY OF 
COLLEGES 

790. SHRI SYED SHAHABUD-
DIN: Will the MINISTER OF 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the names of members of the 
governing body of the Colleges 
affiliated to the Delhi University, 
college-wise; 

(b) the profession, occupation and 
status of each member; and 

(c) the procedure adopted for 
their nomination to the governing 
body? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA) : 

(a) to (c). The information is 
being collected and will be laid on 
the Table of the House. 

FLOODS IN UTTAR PRADESH 

791. SHRI VILAS MUTTEM-
WAR: Will the MINISTER OF 
AGRICULTURE be pleased to 
state: 

(7) W'Ildlife conservation with 
sPecific focus on the prevention of 
trade in endangered species of wild 
fauna and flora; 

(a) the total loss of life, . livestock, 
. crops and other properties suffered 
by Uttar Pradesh due to floods this 
year; and 
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(b) the total amount of assistance 
sought by the State Government 
and the amount actually provided 
by the Union Government thereto ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-

1. Loss of human life 
2. Loss of livestock 
3. Houses damaged 

-Fully 
-Partially 

4. Crop area affected 
(in lakh ha.) 

TURE (SHRI ARVIND NETAM) : 
(a) The details of loss of life, livestock 
and damage to crops and other pro-
perties suffered by Uttar Pradesh 
due to floods this year as reported 
by Government of Uttar Pradesh is 
as follows :-

-Nos. 318 
-Nos. 2114 

-Nos. 
25494 
150320 

8.04 
5. Value of damage to public properties such as roads, 

bridges, Govt. buildings, water & electricity supply 
system. irrigation. flood protection works, schools 
& hospitals etc. 
(Rs. in croTes). 

(b): The Government of Uttar 
Pradesh submitted a memorandum 
seeking Central assistance of 
Rs. 211.24 crores. Govt. of India 
has released one instalment of 
Central share of Calamity Relief to 
Fund amounting to Rs. 13.32 crores. 
Two instalments amounting to 
Rs. 26.64 crores due in the current 
year were released in advance during 
1992-93. 

ASSISTANCE TO GUJARAT 

792. SHRI N.J. RATHVA : Will 
the MINISTER OF AGRICUL-
TURE be pleas::d to state : 

(a) whether any decision to provide 
financial assistance to the Govern-
ment of Gujarat to set up district 
milk fl!derations has been taken: 
and 

(b) if so, the details thereof? 

211.34 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE, (SHRI ARVIND NET AM) 
(a) The Government of India docs 
not provide any financial assistance 
to State Govts. for setting up of 
district milk federations. 

(b) Does not arise. 

MASS COMMUNICATION 

ENVIRONMENT 

793. SHRI GEORGE FERNAN-
DES : Will the MINISTER OF 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether a seminar on new 
Mass Communication Environment 
was held in Delhi recently; 

(b) if so, the subjects discussed 
therein; and 

(c) the outcome there of 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA 
(a) to (c) Department of Education, 
Ministry of Human Resource D~ve
lopment have no iniormation on the 
subject. 

PANTRY CARS IN TRAINS 

794. SHRI RAJNATH SONKAR 
SHASTRI: Will the Miniloter of 
RAILWAYS he pleased to state : 

(a) whether pantry cars are not 
being attached with all long distance 
trains; and 

(b) if so, the reasons therefor and 
the steps taken to provide pantry 
cars with all long distance trains ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K. C. LENKA): (a) and (b) 
As per policy, catering requirement 
of passengers are normally met from 
the static units enroute. Pantry Cars 
are provided on certain selected long 
distance Mail/Express trains where 
due to timings, stoppages etc. 
catering from statIc units is not 
feasible or facilities in static units 
are inadequate, subject to availability 
of Pantry Cars as well as room on 
the trains. Besides, there is an acute 
shortage of pantry cars on the Indian 
Railways as preference is given to 
production of Passenger carrying 
coaches by the Production Units. 

ELEMENTAR Y EDUCATION 

795. SHRI PAWAN KUMAR 
BANSAL: WILL THE Minister 
of HUMAN RESOURCE DEVE-
LOPMENT be pleased to sta te: 

(a) whether the targets for univer-
salisation of elementary education 
have been revised; 

(b) if so, the details thereof; and 

(c) the estimated number of illi-
terate children below the age of 
14 years in the country. State-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) 

(a) Yes, Sir. 

(b) The National Policy on Educa-
tion as revised in 1992 resolves that 
elementary education of satisfactory 
quality is to be provided to all 
children uptQ 14 years of age before 
the tum of the century. Towards 
this end, a disagregated approach 
will be adopted through district 
planning. In addition the following 
are the main strategies : 

(i) Adoption of alternative chan-
nels of schooling like voluntary 
schools and NFE centres for those 
who cannot avail of conventional 
full-time schooling. 

(ii) Microplanning through invol-
vement of teachers and the commu-
nity in order to design and implement 
a family-wise child-wise plan of 
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action for universal access/enrolment 
and participation. 

(iii) Making parents aware about 
theiF responsibility for ensuring the 
completion of elementary education 
by their children and for providing 
at home the facilities and encourage-
ment needed for t his purpose. 

(iv) Establishment of linkages 
between programmes of pre-school 
and primary education, and between 
programmes of Ii teracy and DEE, 
in total literacy campaign districts. 

(v) Improvement of school facili-
ties through revamped Operation 
Blackboard and connecting it to 
MLL strategy. It will also be ex ten-
ded to upper primary stage. 

(vi) Decentralisation of educational 
management for making the schools 
function so as to ensure universal 
enrolment, retention and achieve-
ment. 

(vii) Introduction of MLLs at 
primary and upper primary stages 
including coverage of the non-fermal 
education (hannel. 

(viii) Revision of process and 
content of elementary education to 
make teaching-learning child centred, 
activity based and joyful. 

(ix) Modification of teacher train-
ing programmes in view of changed 
strattgies and programmes. 

(c) No survey has been conducted 
to ascertain illiterate children below 
the age of 14 years. However a 
statement placed below indicates the 
number of children in the age group 
of 6-14 years and these attending 
primary and upper primary schools. 
In addition 91 lakh children are 
getting ed ucation through non-formal 
stream. 

Statement 
Total Numb;r of ChIldr~n in the Age Group of 6-11 Years and those attending 

Primary and Upper Primary Schools 
. __ .. -- - - _-_._- __ 

State/U nion Territory Total number of children in Number of children attend-
the age groups ing classes 

----------------
6-11 yrs. 11-14 yrs. I-V V-VIll 

1. 2. 3. 4. 5. 

1. Andhra Pradesh 71806 40866 787179 2287694 
2. Arunachal Pradesh 1112 606 124893 38169 
3. Assam 32485 18683 3623763 1155236 
4. Bihar 189212 60227 8894781 2235986 
5. Goa 1334 794 134153 18941 
6. Gujarat 46816 27329 5982981 1995231 
1. Haryana 28624 12096 1194314 162518 
8. Himachal Pradesh 5987 3455 697198 383888 
9. Jammu & Kashmir 8891 5838 799254 327526 

10. Karnataka 53183 38854 6188568 1883741 
11. Kerala 38951 18144 3819185 1986699 

.-.--~-"- ~--.--- ... -.-.--.. --. - - -~~.-- --------
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2 3 4 5 

12. Madhya Pradesh 78871 44505 @8146122 3283888+ 
13. Maharashtra 88837 49321 18911167 4836496 
14. Manipur 2428 1318 268468 88268 
15. Meghalaya 2320 1329 174597 53352 
16. Mizoram 843 518 116261 37847 
17. Nagaland 1468 875 155175 68658 
18. Orissa 35953 28764 3788880 1258890 
19. Punjab 28648 12869 2867896 953481 
20. Rajasthan 60758 32754 5297888 1746888 
21. Sikkim 631 342 74497 18515 
22. Tamil Nadu 58134 34868 7935845 3489264 
23. Tripura 3833 1674 399431 148995 
24. Uttar Pradesh 177516 97819 15744488 5448258 
25. West Bengal 75412 43042 18117888 4683888 
26. A & N Islands 469 236 43763 18384 
27. Cbandigarh 983 513 53967 29245 
28. D & Haveli 168 98 16934 4688 
29. Daman & Diu 8 8 12763 6734 
30. Delhi 18953 6449 927718 586716 
31. Lakshadweep 68 31 8773 3673 

32. Pondicherry 745 452 185939 59381 

INDIA : 996283 572898 185378216 38788581 

@Figures relates to 1991-92. 
+Figures relates to Annual Plan 1993-94. 
x It includes overage and under age children in the group. 

Source: Educational Statistics, Ministry of Human Resource Development. 
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SUB-STANDARD DRUG IN lIT 
HOSPITALS 

796. SHRI GURUDAS KAMAT: 
will the MINISTER OF HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether huge quantity of sub-
standard and spurious drugs has 
been found in the stock of hospitals 
run by the Indian Institutes of 
Technology during the last two years; 

(b) if so, the details thereof; 

(c) whether any enquiry has been 
conducted in this regard; 

(d) if so, the findings thereof; and 

(e) the action taken by the Govern-
ment thereto ? 

THE DEPUTY MiNISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): 
(a) No, Sir, 

(b) to (e) Do not arise. 

ESSENTIAL COMMODITIES 

797. SHRI MUMTAZ 
ANSARI: 

SHRI RAM PRASAD SINGH: 

SHRI RAJESH KUMAR 

PROF. PREM DHUMAL 

SHRI SOMJIBHAI DAMOR : 

SHRIMATI SHEELA 

GAUTAM: 

Will the MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS 

AND PuBLIC DI8TRIBUTION 
be pleased to state : 

(a) the names of the items with 
quantities thereof supplied against 
demands by the Department of Civil 
Supplies to each State, from July to 
October, 1993 commodity_wise and 
month-wise; 

(b) whether there has been an 
increase in the quota; 

(c) whether these commodities are 
supplied keepiing in view the popu-
lation of the people belonging to 
Scheduled Castes and Scheduled 
Tribes the backwardness and poverty 
of the State; and 

(d) if so, the reasons for not 
following these norms? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP-
PLIES CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): 

(a): A Statement each showing the 
demand made by the States and 
allocation to the States in the months 
of July, August, September, and 
October, 93 of rice, wheat and 
allocation of levy sugar, Kerosene, 
imported edible oils and soft coke 
in the same months is given in the 
attached Statement I to IV. 

(b) to (d) : The Central Govern-
ment makes bulk allocation of food-

grains and other commodities to 
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States/VT's taking into account the 
overall' stock position in Central 
Pool, procurement made, intel-se 
requirements of StatesjUTs and 
!>easonal factors. Allocations of 
PDS items are supplimental in 
nature and are not intended to 
meet the total requirements of any 
State/UT. Allocation of levy sugar 
is made generally on a uniform norm 
of 425 gram per capita monthly 
availability to the projected popula-
tion as on 1.10-1986. A 5 % addi-
tional ad-hoc allocation was made 
to States from August, 91. 

Additional allocation of kerosene 
was made to States/Vts from Sept-

ember, 93 in addition to the normal 
allocations regularly made to them. 

Allocation of essential commodi-
ties for distribution through PDS 
are not made on the basis of popula-
tion of any category except in the 
case of levy sugar as explained 
above. Under the Revamped PDS, 
an additional 2 million tonnes of 
foodgrains per annum has been 
earmarked for distribution to the 
population living in areas covered 
by various area specific programmes 
such as Drought Prone Area Pro-
gramme (DP AP), Desert Develop-
ment Programme (DDP), Designa-
ted Rill Areas (ORA) and Integrated 
Tribal Development Projects (ITDP). 
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LOK SABHA 

Unstarred question No. 798 
To Be An~wered on 7-12-93 

Pantery Car 

798. SHRIMATI GEETA MU-
KHERJEE : Will the Minister 
of RAIL WAYS be pleased to 
state: 

(a) whether the new train introdu-
ced recently between Nizamuddin 
and Mangalore has not been provi-
ded with a pantry car as yet; 

(b) if so, the reasons therefor; and 
(c) the time by which a pantry 

car is expected to be provided with 
this train? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.e. LENKA) : (a) to (c) 
While it had been formally planned 
to attach Pantry Car on Nizamuddin-
Mangalore Mangala Express, how-
ever, in view of severe shortage of 
Pantry Cars the same could not be 
introduced. Meanwhile, Hon'ble 
National Consumer Disputes' Re-
dressal Commission has directed on 
10-9-93 that pantry car should be 
attached with this train within four 
months' period and suitable action 
has already been initiated it! this 
regard. 

Coaversioa of metregauge 

799. SHRI DATI ATRA Y A BAN-
DARU : Will the Minister of 
RAIL WAYS be pleased to state : 

(a) the total kilometres of railway 
line con"erted from metre gauge to 

2560 lSSJ94-27. 

broad gauge in South Central 
Railway; and 

(b) the schedule fixed for con"er-
sion of the remaining railway lines ? 

THE MINISTER OF STATE IN 
THE MINISTRY of RAILWAYS 
(SHRI K.C. LENKA) : (a) 924 kms 
of metre gauge lines have been 
converted to broad gauge on South 
Central Railway so far. 

(b) The schedule for conversion d 
remaining lines on South Centr~l 

Railway is a~ under: 
Jalna-Parbhani 93-94 
Narsaraopet-Donakonda 93-94 
Donakonda-Giddalur 94-95 
Hospet-Hubli-Londa 94-95 
Londa-MirC'j 94-95 
Parbhaoi-Purna 94-95 
G iddalur-Nandyal 95-96 
Nandyal-GuntakC'1 96-97 
Guntakal-Kalluru IXth Plan 
Kurnool ,Dronach~lam IXth Plan 
Mehboobnagal-Gad wal IXth Plan 
Gadw81-Kurnool IXth Plan 
Mud khed-Ad ilaba(' IXth Plan 
Purna-Mudkhed IXth Plar. 
Bolarum-Mudkhed IXth Plan 

Railway lines in Kerala 
800 SHRI P.e. THOMAS : Will 

the Minister of RAIL WAYS be 
pleased to state: 

(a) whether there is any proposal 
under consideration of the Govern-
ment for laying of new railway lines 
connecting the freight oriented indus-
trial area from Cochin to Madurai 
and Angamaly to Achencoil in 
Kerala; 
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(b) if so, whether the Government 
have approved the project for exe-
cution; 

(c) if not, the reasons therefore; 
and 

(d) the time by which the said 
rail project is likely to be approved? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS: 
(SHRI K.C. LENKA): (a) No, Sir. 

(b) Does not <.rise. 
(c) Constraint of Resour(es. 
(d) Does not arise. 

Tradith>nal System of Agriculture 

(c) The Government is interacting 
with the Agricultulal Experts to 
find out econQmicul alternatives to 
chemical fertilizers and pesticides. 

(d) A s(.heme on balanced aDd 
integrated use of fertilizers has been 
taken up to promote the usc of 
bio-fertilizers, green manure, urban 
and rural compost, use of sewage, 
sludge and micro-nutrients. The use 
of Integrated Pest M.anagement 
technology is also being propagated 
to minimise the use of pesticides and 
to encourage the use of bio-pestici-
des. 

Rajdbani Express 

802. SHRI HARADHAN ROY 
Will the Minister of RAIL-

801. PROF. RASA SINGH WAYS be pleased to state : 
RAWAT: Will the Minister of 
AGRICUL TURE be pleased tc 
state: 

(a) whether the Government have 
leviewed the traditional system of 
agriculture pervailing in the countl Y; 

(h) if so, the details thereof; 
(c) whether (lgl icultural experts 

have been consulted for marking 
this system more feasible ancl. econo-
mical and finding out other alterna-
tives to chemical fertilizers and 
pesticides; and 

(d) if so, the details of the efforts 
made in this regard during the last 
three years ? 

THE MINISTER OF STATE TN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ARVIND NETAM) : 
(a) and (b) No formal Review has 
been done by the Government. 

(a) whether bJth the R ~j:ha!1i 
Explesses are not having any stop-
page (It Asansol J unction of Eastern 
R<Jilway; 

(b) whether there is any propos:U 
to provide Hoppagc of both express 
trains at that station; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor ? 

THE MINISTER OF RAIL-
WA YS (SHRI C.K. JAFFER 
SHARIEF) : (<..) 2301/2302 and 
2305/2306 Rajdhani Expresses do 
not stop. at Asansol. 

(b) TheJe is no proposal at present. 
(c) Does not at ise. 
(d) Rajdhani Expresses ale inter-

metropolitan th[( ugh services with 
intelmediate ~tops mainly fOI Opel?-
tional purpcses. Their stoppage at 
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As::nsol is not considered necessary 
for operational reasons. 

Dakshin Express 

8()3. PROF. UMMAREDDY 
VENKATESW ARLU : Will the 
Mini~ter of RAILWA YS be 
pleased tc state : 

(a) whether the Government pro' 
pose to accede to the long pending 
request to reduce travelling time cf 
Dakshin Express 1 unning between 
D;:lhi and Vi,(Jkhapatnam : and 

(b) if so, the steps proposed to 
upJrade this tlain ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K.C. LENKA) : (a) No, Si .. 

(b) Does not ;-rise. 

Wagon and Engineerjng Units 

804. SHRI GURDAS KAMAT : 
Will the Minijter of RAIL-
WAYS be pleased to state : 

(a) whether the wagon manu-
facturing and engineering units are 
likely to be hit due to paucity of 
funds; and 

(b) if so, tbe facts thereof and the 
steps taken by the Government 
in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K. C. LENKA) : (a) and (b) 
As traffic offerings in the current year 
have not picked up as per the target 
envisaged, the requirements of the 
wagons have been reduced. Accord-
ingly, the target for acquisition of 

wagons has been revised from 22,500 
four wheelers to 20,000 four wheel-
ers. This is consistant with funds 
outlay. 

Co-operative Sligar Mills 

805. SHRI RAJVEER SINGH 
SHRI SANTOSH KUMAR 
GANGWAR 

Will the Minister of FOOD 
be pleased to state : 

(a) whether the Government pro-
pose to set up Co-operative Sugar 
Mills in Uttar Pradesh. 

(b) if so, the names of the dis-
tricts in which these mills are pro-
posed to be set up; 

(c) whether these areas have been 
surveyed; and 

(d) if so, the details of the pro-
gress made in this regard ? 

THE MIN1STER OF ST ATE 
OF THE MINISTRY OF FOOD 
(SHRI KALP NATH RAJ) : (a) to 
(d) The Central Government does 
not set up Sugar Mills in any part 
of the country. It, however, grants 
letters of intent/industrial licences 
in accordance ~ith the prevailing 
licencing policy guidelines for set-
ting up of new sugar factories. 

Marketing Facilities for Grapes 

806. SHRI RAM KAPSE : Will 
the Mini5ter of AGRICULTURE 
be pleased to state : 

(a) whether the grape growers 
in Maharashtra have represented 
to the Union Government about 
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their demands of Central assistance 
for setting up a research centre, 
cold storages at the airports and 
harbours, subsidy for drip irriga-
tion systems and provision of special 
grape guard paper required for 
packing meant for global market; 

(b) if so, the reaction of the 
Government in this regard; and 

(c) the steps taken or proposed 
to be taken by the Government 
to augment the research and market-
ing facilities in Maharashtra and 
other grape growing areas of the 
country ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI ARVIND 
NETAM) : (a) The Grape Growers 
Federation of India which include 
Grape Growers of Maharashtra 
also had submitted a representation 
regarding various problems being 
faced by grape growers. 

(b) and (c) The Government had 
convened a meeting of the concer-
ned Departments with the represen-
tatives of Grape Growers from 
Maharashtra. Many problems have 
been sorted out. 

(i) A National Research Centre 
on Grapes has been approved 
by Indian Council of Agri-
cultural Research, to be es-
tablished at Pune during 
Eighth Five Year Plan period. 

(ii) Import of planting material 
for horticulture crops includ-
ing grapes have been stream-
lined. 

(iii) Import duty on raisins has 
been increased to protect the 
interest of the grape growers. 

(iv) Customs Duty on grape 
guard paper is being exempted 
year-to-year basis, every year. 

(v) The National Horticulture 
Board (NHB) has provided 
financial assistance to Agri-
cultural & Processed Food 
Products Export Develop-
ment Authority (APEDA) 
for establishing pre-cooling 
units at the international 
Airports as under : 

. Year Airport AmOUnt provided 
______________ ~byNHB~ __ __ 
1991-92 Bombay Rs. 6.84,925/-

Delhi, 
1992-93 Madras. Rs. 8.94,000/-

Bangalore, 
Trivandrum 

(vi) The NHB has also provided 
financial assistance of Rs. 
22 lakh during 1991-92 to 
Mahagrape in Maharashtra 
for establishment of 22 pre-
cooling units in Grape Grow-
ing areas out of which 13 
units have been already estab-
lished. 

(vii) The NHB has provided assis-
tance for establishing grading 
packing centres in produc-
ing areas for imrpoved 
packaging such as plastic 
crates and corrugated fibre 
board (CFB) cartons and 
transport vehicles. 

Computerised Railway Booking System 
807. SHRI KASHIRAM RANA : 

Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether the Government have 
purchased the computer equip-
ments for Surat and Rajkot stations; 
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(b) whether the building of pro-
posed computerised railway booking 
has already been constructed; 

(c) the present stage of proposed 
computerised Railway Booking Sys-
tem at these stations; 

(d) the time by which these stations 
are likely to come under this system; 
and 

(e) the estimated cost of this 
Project to be included in the current 
Railway Budget ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.c. LENKA) : 
(a) The equipment has been pur-
chased for Surat, but not for Rajkot. 

(b) The building has been con-
structed at Surat. The existing build-
ing is proposed to be modified at 
Rajkot. 

(c) and (d) The computerised 
passenger reservations was started 
at Surat in June, 19n. At Rajkct. 
even though the equipment has 
not been purchased. the facility has 
been introduced with one supel-
visory-cum-enquiry and one book-
ing terminal from October 1993. 

(e) The estimated cost of the pr0-
ject of computerisation of passenger 
fCservation at Surat is Rs. 65 lakhs 

and at Rajkot is Rs. 80 lakhs. The 
outlay in the current year for Surat 
is the balance Rs. 5 lakhs and for 
Rajkot Rs. 20.95 lakhs. 

Kburda Road-Bolangir Line 

808. SHRI K. PRADHANI : 

DR. KRUPASINDHU BHOI: 

Will the MINISTER OF RAIL-
WAYS be pleased to state : 

(a) whether the Government have 
approved the construction of Khurda 
Road-Bolangir line via Phulbani 
which has been pending since long; 

(b) if so, the total length and 
cost of that line; 

(c) the number (f bridges, tun-
nels, culverts etc. to be constructed 
on that proposed line; and 

(d) the forest land and private 
land ploposed to be acquired fo 
that line '! 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K. C. LENKA) : 
(a) The ploposal for construction 
d Khurda Road-Bolangir line via 
Bauda and Purnapani has been 
forwarded to the Planning Com-
mission for their considelation. 
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(b) Total length - 289 kms 
Cost- Rs. 353.38 crOTes 

(c) The details are as under: 
Bridges and Culvects 

Tunnels : 

(d) 'GGvcrnment non-forest land 

Forest land 

Private land 

Total 

'Closure of Industrial Units in 
Uttar Pradesh 

809. SHRI SHANTARAM 
POTDUKHE: 
DR. KRUPASINDHU BHOI: 
SHRI JEEV AN SHARMA: 
SHRI BHAGWAN SINGH 
RAWAT: 

Will the MINISTER OF ENVIR· 
ONMENT AND FORESTS be 
pleased to state : 

(a) whether the Supreme Cou. t 
has ordered closure of some ind us-
trial units endangering the Taj and 
e.ll Mumcipalities of Uttar Pradt~h 
located .alof'.g with the River Gangr. 
to give a status repert about the 
effluent treatment plants and to 
file an affidavit as to whether they 
have set up effluent plant; 

Major 
Minor - 4 

11 

397.5 hcct:lres 

508.5 hectares 

2311 .() hectates 

3217.0 hectares 

Board to file a leport on the work-
ing of the devie.;:s; and 

(e) if so, the details thereof and 
the action taken by the Gcvernment 
to implement these orders? 

THE MINISTER OF ST ATE 
OF THE MINISTRY OF ENVIR-
ONMENT AND FORESTS (SHRJ 
KAMAL NAT H) : (a) to (l) The 
Hon'ble Supreme Court vide its 
order dated October 27, 1993 had 
ordered the closure of 212 industries 

. which have not installed Air Pollu-
tion Control devices in the Agra-
Mathura region. The Supreme 
Court vide its order dated January 
12, 1988, has also asked the Muni-
cipalities on the bank of the river 
Ganga in U.P. to file affidavit to 
the fact whether they have set up 
effluent treatment plants to the 
satisfaction of the U.P. State Pollu-

(b) whether the Supreme Court 
has f'lso ordered the Mathura 
Refinery to . state on Oath on the 
efficiency of the air pollution control 
devices it .has installed. and the. 
Uttar Pradesh Pollution Control 

tion Control Board. 

The Hon'ble Supreme Court vide 
its or<ier dated 10th September, 
1993 had directed the Mathura 
Refinery to file' a detaileG affidavit 
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giving the status of the functioning' Handing over of Railway Lands 
of Air Pollution Control devices, , 
installed in the refinery. t SI I. SHRI JITENDRA NATH 

. . . _' DAS : Will the MNISITER OF 
Th~ follow up actIOn IS bemg RAILWAYS be pleased to state' 

taken up by the Municipalities of the . 
States. The U.P. Pollution Control (a) whether the Government 
Board is pursuing the matter and have received any proposal from the 
the status report is filed from time Government of West Bengal to hand 
to time to the Hon'ble Supreme over some lands near Jalpaiguri 
Court. railway station; and 

Drought-Affected Areas 

SIO. SHRI D. VENKATESWARA 
RAO: 
SHRI BARE LAL JATAV : 

, WilJ.tlte MINISTI::R OF AGRICUL-
TURE be pleased to state: 

(a) whether despite heavy raim 
and floods in different parts of the 
country this year, certain pockets 
still remain drought-stricken; 

(b) if so, the details thereof State-
wise; 

(c) the funds provided by the 
Government for r:elief and rehabili-
tation work, State-wise; 

(d) the findings and recom-
mendations of the Central team, if 
any, who visited the drought affect-
ed areas; and 

(e) the review of the relief pro-
grammes, if any undertaken by the 
State Governments? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRJ ARVIND NETAM) : 
(a) to (e) Information is being 
collected. 

(b) if so, the action taken by the 
Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHR[ K.C. LENKA) : (a) Yes, 
Sir. 

(b) The Railways have agreed, 
as per policy, to relinquish land at 
its current market value and an esti-
mate had, accordingly, been sent to 
the District Magistrate, Jalpaiguri, 
for acceptance. The District Magis-
trate has, however, requested for 
relinquishment of land at a token 
cost, which could not be agreed to. 

Closing of Loco-shed at Cbarbag 
(Lucknow) 

S12. DR. AMRIT LAL KAUDAS 
PATEL: 
SHRJ ATAL BIHARI 
VAJPAYEE: 

Will the MINIST2R OF RAIL 
WAYS be pleased to state: 

(a) whether the Loco-shed at 
Charbag (Lucknow) in. North 
Eastern Railway was closed down in 
1992; 

(b) if so, ils taqldoreetfr; he 
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(c) the number of employees I tion to the number of Passengers 
rendered surplus due to this closure travelling by II Class; 
and alt~rnative a.rrangements made; (b) whether there is any proposal 
for theIr absorptIOn; to increase the number of II Class 

(d) whether.in spite of the in- coaches with a view to provide 
structions of the Railway Board, better facilities to passengers; and 
many employees have not been (c) if so, the details thereof and 
absorbed so far; and if not, the reasons therefor? 

(e) if so, the remedial steps taken 
by the Government to ensure protec-
tion to the services and wages of 
these employees? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA) : 
(a) Yes, Sir. 

(b) Metre Gauge steam loco-shed 
at Charbagh (Lucknow) is no longer 
required on account of conv.!rsion 
of Lucknow-Kanpur & Sitapur-
Burhwal metre gauge section into 
broad gauge and also due to diese-
lisati:m of train services in the 
area. 

(c) and (d) 367 staff were ren-
d!l'ed surplus. Orders have been 
issued for redeployment of 317 staff. 
Rdeployment of the remaining staff 
is in pr .)cess. No staff have been 
retrenched/discharged. 

(e) Redeployment done as per 
extent rules ensures prot~tion of 
their s'!rvice and wages. 

II Class Coaches 
813. SHRI SURENDRA PAL 

PATHAK: 
SHRI PANKAJ CHOWDHRY: 

Will the MINISTER OF RAIL-
WAYS be plea'ied to state : 

(a) whether the number of rail-
way coaches i:; far less in propor-

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS: 
(SHRI K.C. LENKA) : (a) No, 
Sir. 

(b) and (c) A constant watch is 
kept so as to augment the different 
classes of accommodation to the 
extent feasible. Recently 72 trains 
have been provided additional II 
Class unreserved coaches. 

Plan tation of Fruit Trees 

815. SHRI VILASRAO 
NAGNATHRAO GUNDE-
WAR: 
SHRI DATTA MEGHE : 

Will the MINISTER OF ENVIRON-
MENT AND FORESTS be pleased 
to state: 

(a) whether trees are planted by 
the Government on road sides on 
vacant land and green belts and 
watchmen and gardeners are appoint-
ed for the protection of these plants; 

(b) whether Government propose 
to plant fruit bearing trees under this 
scheme where gardeners and watch-
men have already been appointed; 

(c) the action proposed to be 
taken by the Government to plant 
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trees accOrding to" ~he type of the Mandsaur city in Madhya Pradesh 
.oil; and in the eurrent iinancial ·year;· . . ,~. 

(d) whether tbe progress of work 
vis-a-vis the expenditllre OD this 
planti~g activity is watched and if 
so, the details thereof? 

THE MINISTER OF STATE OF 

(b) whether the accommodation 
and other facilities required for 'this 
purpose has been identified; and· 

(c) if so, the time by which the 
said Vidyalaya is likely to be set up? 

THE MINISTRY OF ENVIRON- THE DEPUTY MINISTER IN 
MENT AND FORESTS (SHRI THE MINISTRY OF HUMAN 
KAMAL NATH) : (a) and (b) RESOURCE DEVELOPMENT 
Trees of various species, including (DEPARTMENT OF EDUCATION 
selected fruit bearing species are AND DEPAR.TMENT OF CUL-
planted on roadsides and other TURE) (KUMARI SEUA) : (a) 
available spaces keeping in view the to (c) Kendriya Vidyalaya Sanga-
local climatic and soil conditions. than bas informed that the State 
For protecting the plantations, Government has· requested for open-
watchmen are employed on casual ing of a Kendriya Vidyalaya in 
basis for limited periods as requir- i Mandsaur city in MaQ,hya Pradesh. 
ed. i However, temporary a.x:ommoda-

" ; tion for running the school and other 
(c) The tree species for the plan- facilities have not bee ad "I-. b " 1 n me. aval 

tatlOn programme are emg se ect- I ab~e by the St te G' nt, A~. 
d k . . . hit I" " a overnme. ,cw e eepmg In view t e oca c {mattc '1 such the pl" t' r' . . . . , roposa IS no rIpe Jot 

and soli conditions. consideration. 
(d) The physical and financial' 

progress of the affor;:station and tree I BbubaoesbwM Railway StatioIt 
planting activities is monitored by, 817. DR. KRUPASINDHU 
the. State Gove~ments wh~ h~ve I BHOI : Will the MINISTER OF 
thetr own checking and momtonng RAiL WAYS be pleased to state '": 
arrangements. The CentratGovern- () h th h " . 
ment also conducts periodical review ! ~ W r e B~r b t e h mOderOl~tion 
and monitoring of the progress of ;o~. ~ b u an~s war Ral way 
the afforestation and tree planting ta Ion as een ta en up; 
activities. . (b) if so. the ,!UJlount spent,~ it 

OpeniDg of Kendriya Vidyalaya 

816. DR. LAXMINARAYAN 
PaNDEY: Will [he MINISTER OF 
'HUMAN RESOURCE DEVELOP-
: MENT be pleased to state : 

(a) w)l~t~;:r tn;:re is.a proposal 
to set' up Kelldriya Vidyalaya ill 
2560 LSS/94-28. 

so far; 
(c) the nllJD.ber of other statiDns in 

Orissa identified for modern~tion 
during the Eighth Plan Period'? 

THE MINISTER OF . STATE 
IN THE MINISTRY. OF RAIL-
W A. YS (SHRI K.C:· LENltA) : 
. (a) Yes. Sir. 
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(b) The expected expenditure,tilI Fort and Hathras Junction has 
the end ~J993-~4 is Rs. 19.10 lakh.: since been completed; 

:. '(c) During the: current year 
modernization .works have been' 
taken up at 29 other stations in 
Orissa. ~odernization . of Railway 
sta~ons is a continuous process and 
the stations in this regard are select-
ed depending upon traffic needs, 
general condition and overall avail-
ability of funds. 

Culture Policy 

818. SHRI CHITTA BASU: WiD 
the MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT be 
pleased to state : 

(b) if so, t~e date from which 
the electric train is likely to be 
operated on this toute; and 

(c) the total amount spent so 
far? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA) : 
(a) and (b) Electrification work is 
in advanced stage of completion. 
The electric traction is likely to be 
introduced on this route by 15-3-94. 

(c) Rs. 64.23 lakhs. 

Repairing of Bridges in Maharashtra 
(a) whether the Government pro-

pose to modify the draft culture 820. SHRI ANNA JOSHI: Will 
policy; and the MINISTER OF RAILWAYS 

(b) if so, the nature of the pro-
posed modifications ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATION 
AND. DEPARTMENT OF CUL-
TURE) (KUMARI. SEUA) : (a) 
and (b) An Approach Paper to 
National Policy on Culture has been 
placed in both the Houses of Parlia-
ment for eliciting the views of the 

-Hon'ble Members. 

Hatbras Junction RaHway Line 

819. DR. LAL BAHADUR 
RAW AL : Will the MINISTER OF 
RAIL WAYS be pleased to state : 
. (a) whether the proposed' work 

of . electrification between Hathras 

be pleased to state : 
(a) the number of Railway 

bridges under Western Railway 
covering Maharashtra; 

(b) the number of bridges requir-
ing repairs, division-wise; 

(c) the expenditure incurred on 
repairing of such bridges during 
1990-91, 1991-92 and 1992-93 res_ 
pectively division-wise; and 

(d) the number of bridges likely 
to be repaired during 1993-94, 
division-wise? 

THE MINISTER OF RAIL-
WAYS (SHRI C.K. JAFFER 
SHARIEF) : (a) 510. 

(b) 2 Nos. in Bombay Division. 
(c) Accounts of expenditure is 

not maintained State-wise. . . 
. (d) -lin Bombay Division.' 
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821. ~SHRI LAL BABU. RAI: 

SHRI MOHAMMAD. ALI 
ASHRAF FATMI:. Will the 
MINISTER OF AGRICULTURE 
be pleased to state : 

(a) the percentage of total popu-
lation engaged in agricultural sector 

Year 

1951 
1961 
1971 
1981 
1991 

.:-~.8s '~p.er ~,the ,censuS' :ol' 195r;::1961, 
1971, 1981 and'199l; and ~,., 

(b) the c~ntribution in' Gross 
Domestic Product and Gross Na-
tional Product, sepanltely? " 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI ARVIND 
NETAM) : (a) Percentage of Agri-
culture Population 

PerCentage of poPu-
lation engag~jll 
agriculture* 

,69.4 
69,5 
69.7 
60.5 
64.9 

----, ",-_--- -----
*Percentage of agriculture population as derived from the workforce engaged in agricul-

lure. 
'(b) Contribution of Agriculture to Gross Domestic Product (GOP) 

and Net National Product (NNP) at current prices. 

Year Contribution of Agriculture to Contribution of Agriculture. to 
GDP (Rs. in crore) ~P (Rs. in crore) 

1950-51 
1960-61 
1970-71 
1980-81 
1990-91 

4690 
6561 

16821 
42466 

137411 

4590, 
6314 

16190 
40056 

132927 

Note : Sectorwise break-up of Gross National Product is not compiled. 
Source: National Accounts, Stiltistics, C.S.O. & Registrar General's Office. 

Anna Nagar-Villivakkam Railway 
Line 

822. SHRI ANBARASU 'ERA : 
Will the MINISTER OF RAIL-
WAYS be pleased to state : 

" (a)., :whet~er a railway line bet-

in Madras is proposed to be taken 
up during the Eighth Five Year 
Plan; 

(b) if so, the steps' taken by 
the Railways in this regard; a,;,d 

ween Anna" Na:gar .al;id yillivakka~ .: _ ,,(C::) if :not, 'th:e reasonst~e~C?for? 



THE MlNISTBa OF STATE 
IN THE MINISTRY OF RAIL-

of t.bC- .Net '~olrilent (ratio tor 
primary schooling. Any statistical 

,_ WAYS (SHRI K. C. LENKA) : 

(il) ,No, Sir. 
(b) Does not arise. 
(e) Constraint of resources. 

,index comparing different countries 
raises problems a methodologies and 
data. The UNESCO index is no 
exception. The report itself has 
sounded caution on its use for policy 
conclusion. 

UNESCO Report OR Primary 
Education 

823. SHRI SANAT KUMAR, 
MANDAL : Will the MINISTER 
OF HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 

, '(a) Whether a UNESCO Report 
. which reviewed the state of primary 
< education based on 1990 data has 
• pfaced India at 50th position out of 
a 'total, of, 87 -developing countrles;' 

(b) if .50, the reaction of the 
Government thereto; and 

(c) the proposed plans to tackle 
this major. challenge and promote 
the cause of primary education in 
the country? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : 

, (a) and {b) Yes Sir, A report 
entitled Status and Trends published 
by UNESCO for the International 
Cou'sultative Forum on Education 
(or All <COlltains a, table on status 

(c) The revised programme of 
Action. 1992, which was laid -on the 
Table of both Houses of Parliament 
on 19th August, 1992, stresses on 
following measures: 

(i) Microplanning through a 
process of community parti-
cipation and effective decent-
ralisation of educational 
management, to' the village 
Level; 

(ii) Shifting, the emphasis on 
retention and attainments 
by monitoring the number 
of children completing class 
V and class VIII and devis-
ing programme to ensure 
that the minimum levels 
oflearning are achieved by 
all children completing a 
stage of education; 

(iii) Expansion of facilities and 
improvement of primary and 
upper primary schools by 
expanding the scope of 
Operation Blackboard; 

of Basic Education in developing.:" 
., "'COuntries in which In~ is ranked . 

" 'SO amongst 87 eountries on the basis 

(iv) Diversification and improve-
ment of programme of 
non-formal education for 
children who will remain 
'ou~ide ru toi-mat ~~ool 
system." 



. :':(Y) sfreng'Chenirig' df ,.p~sehool 
, components of Early Chil(j.-

,,' hood Care and Education; 
and 

(vi) Improving and expanding 
programmes for teacher 
education by providing 
network of centres for in-
service and continuing edu-
cation of school teachers, 

Railway wagons for Gujarat 

825. SHRI N.J. RATHVA: Will 
the MINISTER OF RAIL WAYS 
be pleased to state: 

(a) The progress made so far in 
regard to increase the railway wagons 
quota for coal in Gujarat; 

(b) whether the Government 
have also received proposals from 
the State Government in this regard; 

(c) if so, the details thereof; and 
(d) the time by which it is likely 

to be finalised? 

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI K.C. LENKA): 
(a) For 1993(upto October) against 
the ceiling limit of 14780 Box Wagons 
for Gujarat, recommendations 
were received and accepted for 
12949 wagons. Against this the 
State G~ernment utilised only 
7526 wagons i.e. 51 % Railways 
have now re.nJve:i the c:!iling limits 
for wagon quota (or all the state~ 
including Gujarat for the year 1994. 

. (b)'N&, S"tr: 
• .. r ~ . 

'(c) and (d) 00 not arise. 

82(1. 

EDlfnent Writers 
- ~ . . 

SHRI PAW AN KUMAR 
BANSAL: 

Will the M!'-lISTER OF HtJ~iAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Gov;;rnment have 
formulated any policy to support 
eminent writers of yester years who 
are living a life of deprivation. at 
present; and 

(b) if so, the action taken thereon 
and the writers to whom such snp-
port has been provided ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : 
(a) Yes, Sir. This Department ad-
ministers a scheme under which 
fiaancial assistance is extended to 
persons distinguished in letters, arts 
and such other walks of life . who 
may b;: in indigent circumstances. 
The assistance is extendable to their 
dependents also. 

(b) An expert Committee usually 
considers the applications received 
direct through the State Govern-
ments/Union Territories and r~om
mends nomine~ for awarding the 
assistance. A -total of 564 artisb 
are receiving assistance. Out of 38 
artists who were selected for grant of 
assistance under the Scheme for the 
year . 1992-93, II (Eleven), writers 
were granted assistance (Statement 
annexed). .,. 
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. ,.::Sta_ent, , TliE .MI~STElt, Of, (~IL-
,wAYS,~ (SHRI ,c:,K."JAPFER 

LIst or·,Writers granted E'iDancial SHARIEF) : 'Car to .(c): Tlie informa-
" "Assistance' cJurmg 1992,.93 tion is being collected and will be 

1. Sh.Vivekananda Mukhopadhaya 
2. Sh~, Imtisupong Aicr 
3. Sh. Khawlkungi 
4. Sh. Ki Rajanarayanan 
5. Sh. Jagannatha Iyengar Sada-

gopan 
'6. Sh. Harikshan 

7. Sh. Nazir Banarai 
8. Sh. Prem Prakash 

, .9. Smt. Chhabra Bakshi 
10. Sh. Arun Mitra 
11. Smt. Nuchhungi 

Ticketless Travelling 

827, SHRI DATTATRAYA 

BANDARU: 

SHRI MANIKRAO 

HODLYA GAVJT: 

Willthe M n:ster' of RAIL-
. WAYS be pleased to state : 

(a) whether the Railway autho-
rities have recently intensified th.: 
drive against ticketless travelling, 
travelling with improper tickets and 
unbooked luggage and to impose 
heavy fines on the defaulters; 

(b) if so, the details thereof and 
the amount of fine/penalty collected 
from default":rs, category-wise, in 
various zon~s from 1 st April to 
31st October, 1993; and 

(c) the number of checks con-
ducted in the various zones during 
the above period'? ' 

laid on the table of the Silbha. 

829. 
EMU Trains 

SHRI HARADHAN ROY: 

SHRI NIRMAL KANTI 

CHATTERJEE, : 

DR. ASIM BALA: 

SHRI AMAL DATTA: 

Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether there is any proposal 
to introduce more EMU trains on 
Howrah Sealdah and other sections 
of Eastern Railway; and 

(b) if so, when and the details 
thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI K. C. LENKA):, (a) Yes, 
Sir. ~ . 

(b) One main line EMU rake of 
10'-8' wide against existing 12' wide 

. stock, is proposed to be introduced 

. as a trial measure on Asansol-
Bardhman section of Eastern Rail-
way. 

National Fisheries Policy 

830. SHRI R. SURENDER 
REDDY: 

Will the Min;ster of AGRI-
CULTURE be pleased to staty : 

(a) whether the qove~m~l)t pro-
pose to ~~t up an eAAort P'~up for 

~ . .. .... . - ~., \., 
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formulation of a comprehensive 
National Fisheries Policy to give a 
thrust to the on going integrated 
development of fisheries in the Eigth 
Plan; 

(b) if so, the composition and 
terms of reference of the Expert 
Group; 

(c) whether the Government pro-
pose to consult the State Govern-
ments hi' this regard and transfer 
the subject of fisheries to the Concur-
rent List; and 

(d) the time by which the Natio-
nal Fisheries Policy is likely to be 
formulated and announced ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF NON CON-
VENTIONAL ENERGY SOURCES 
AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA 
KUMAR) : (a) The Government 

have constituted an Expert Group to 
formulate a National Fisheries Policy 
covering all aspects of the fisheries 
sector. 

(b) A Statement indicating the 
composition and terms of reference 
of the Expert Group is annexed. 

(c) The State Governments would 
be consulted after the draft policy is 
ready. There is no proposal at pre-
sent to transfer the subject of 'Fishe-
ries' to the Concurrent List. 

(d) Various Departments/Organi-
sations have a'ready been requested 
to nominate representatives. The 
group shall attempt to formulate the 
draft policy at the earliest after which 
the consultations with the states 
would commence before the policy is 
tabled before Parliament. It may not 
be possible to indicate a firm date 
just now for completion of this exer-
cise, although all efforts would be 
made to complete the process in 
1994. 

Statemeut 

COID;JOSition of tbe Export Group 

(i) Special Secretary, Department of Agriculture and Cooperation, 
(Incharge of Fisheries) Chairman 

(ii) Joint Secretary (Fisheries), 
Department of AgrJcuIture & Cooperation 

(iii) Representative of I.C.A.R. 
(iv) Representative of Ministry of Commerce 
(v) Representative of Ministry of Food 

Processing Industries 
(vi) Representative of Ministry of Environment & Forests 

,(vii) R~pr=~~ntative of D~partment ofBIa-technology 
(viii)' Representative of Department of Revenue 
(ix) Representative of Department of Insurance 

Member 

Member 
Member 

,Member 
Member 
Member 

Member 
Mem her 
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W .Reptaeatatlvoa ftom the States. 
~erala. Andhra Pradesh & Orissa 

(xi)· :a.epresentative.of Assodatiara of Indian FiIDezy ~dustrie5 . 
(xii) Shri J:V.H. DbtitUJu, Editor, "Fishing Chimes" 

Members 
Member· 
Member 

(xiii) Representative of Fisheries 
Coopn. Federation (PISHCOPFED) 

(xiv) Fisheries DeYdopme:nt CommissiODCl" 

Tenu of R.efel'ence : 

Member 
Membro 
Convenor 

To formulate a comprehensive Natil'nal FiIDerb Policy by 
(j) Covering all a~ct of production, marketing pro~ssing and exports in fisheries 

s~tOT; 

(ii) Coordinating the efforts of aD concerned both in the public and jXi' .. .:I.te aector of 
fisheries; 

(iii) laying spa:.ui mess on the issues relating to welfare of fishermen; 
(iv) incorporating strategies for production of fish ellsuring at the same time adequate 

inputs of science and technology; 
(v) including adequate environmental &afeguards so that thc production growth could 

be made ecologically sustainable; 
(vi) giving special focus on the d~veiopment of brackishwater aqllaculturc; and 

(vii) providing adequate mcasur.:s for combating fish diseases . 

. Clli1hew ResearcJa Ceatre in 
Madhya Pradesh 

831. SHRI RAM KAPSE : 
SHRI BARE LAL JATAV: 

Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether the Indian Council of 
Agriculture Research (I CAR) has 
sanctioned a new centre for Cashew 
Research and Development In 

Madhya Pradesh; 

(b). if S(), the location thereof; and 

(c) how the technologies would 
be used for iucreasing production of 
casheW ill Bastar region ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF NON 
CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF 
STATE IN THE MINISTRY 
OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR) 
(a) Yes, Sir. A Research Centre on 
Cashew has been set up by the Indian 
Council of Agricultural Research in 
Madhya Pradesh. 

(b) The Centre will be located at 
the Zonal Agricultural Research 
Station. Jagdalpur, Bastar District. 

(c) The technologies developed 
by the centre wiD be used by the 
extension agenc:iea of the State· in 
development activitiel aDd thus iac-
rease cashew. production. 
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H_ University 

832. SHRLKASiHBAM .. &ANA : 
SHRI BARE LAL JATAV : 

Will the Minister of "HUMAN 
RESOURCE DEVELOPMENT be 
pleased to ~tate : 

(a) whether the Government have 
considered the report of the Com-
mittee constituted under the c~ir
manship of Dr. Shiv Mangal Singh 
Suman on setting up of Hindi 
University; 

(b) if so, the outcome thereof; 
and 

(c) the time by which the report 
is likely to be implemented? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE) (KUMARI SELJA): (a) 
to (c) The Report of-Dr. Shiv Mangal 
Singh Suman Committee has since 
b~en received in the Ministry. Steps 
have been taken to examine the 
report in consultation with the con-
~-erned Ministries/Departments of the 
Government of India. 

Operation Black Board 
833. SHRI K. PRADHAN : 

PROF. SAVITHRI 

LAKSHMANAN: 
Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government have 
made any study on the success of the 
2560 LSS/94-29. 

eentrally sponsored ~heme "Opera-
·tiOIJ"1Blat:k;.Boord" ; 

(b) if so, when the last study was 
conducted; 

(c) -the success achieved ut:Ider 
the scheme till date, State-wise; and 

(d) the number of construction 
of class-rooms pending for want of 
funds, State-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY "aF HUMAN 
RESOURCE OOVE);6I'MENT 
(DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF 'CeL-
TURE) (KUMAR I SELJA): (a) 
Yes, Sir. 

(b) 1991-92. 
(c) So far 4. 72lakh schools have 

been covered under the scheme of 
Operation Black-board. It is pro-
posed to cover the remaining schools 
during the current year. .lofor,ma-
tion on the number of schools 
covered so far State-wise is given in 
the attached Statement. 

(d) Under the scheme of Opera-
tion Black-board, construction of 
l>chool buildings is primarily the 
responsibility of the State GOVern-
ments. However, in consul~tion with 
Department of Education, Min.istry 
of Rural Development has worked 
out a formula under Jawahar Ro?gaf 
Yojana OR Y) to ensure availability 
of funds for construction. Accor-
ding to this formula, 48 % of the 
fund:- for construction are provided 
by Ministry of Rural Development as 
Central matching share of JRY, if 
the States raise 12~~ JRY State share 
and 40~~ Non-JRY share. As per 
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information furnished by State truction. The number of rooms 
Govts., 1.13 lakh class rooms in pending for construction State-wise 
.·rimary schools are pending for cons- is given in Axnnexure. 

Staf.e/UT 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu & Kashmir 
Kamataka 
Kerala 
MadhYa Pradesh 
Maharashlra 
ManipuT 
Meghala)a 
Mizoram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamil "Kadu 
Tripura 
Uttar Pradesh 
West Bengal 
A & N Islands 
Chandigarh 
D. & N. Haveli 
Daman & Diu 
Delhi 
Lakshadweep 
Pondicherry 

Statemept 

No. of Schools 
covered 

No. of Classrooms 
in primary schools 
pending for cons-
truction 

,--------------
2 

43306 
597 

25970 
32987 

966 
12393 

7445 
6934 
7768 

21998 
6674 

64722 
35559 
2550 
3141 
1015 
1190 

34178 
12925 
27023 

509 
29135 

1927 
70083 
18577 

182 
23 

120 
32 

1688 
19 

243 

3 

15467 
176 

16551 
17079 

249 
3552 

208 
1:1 

5195 
7674 

158 
19181 
17563 

1514 
1410 

20 
104 

3362 
1017 

1688 
1688 
4319 
107 

46 
I 
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En1'ironmental Education 

834. SHRI SHANT ARAM 
POTDUKHE: 

Will the Minister of ENVI-
RONMENT AND FORESTS be 
pleased to state : 

(a) Whether the Government have 
taken any steps to formulate a 
national plan and strategy for en-
vironmental education; 

(b) if so. the details thereof; and 

(c) if not, the alternative steps 
envisaged by the Government in this 
regard? 

'THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS : (SHRI 
KAMAL NATH) : (a) So far there 
is no formal nat ional plan and 
strategy for environmental educa-
tion which has been finalised. 

(b) Question does net arise. 

(c) The Ministry of Human 
Resource Development has taken 
varioug steps to encourage introduc-
tion of courses in environment in the 
fields of Higher and Technical Edu-
cation. Besides. University~Grants 

Commission has impressed upon 
universities to keep the requirements 
of environmental education in mind 
while formulating their syllabi and 
curricula. 

In so far as the School sector is 
conc.erned, besides providing general 
encouragement to the cause of en-
vironmental education (as in the 
case of Higher Education) a specific 

centrally sponsored scheme 'Environ-
mental Orientation to School Educa-
tion' has been formulated and 
is in operation since 1988-89. 
This scheme seeks to infus(> 
environmental information and con-
cepts in the general curriculum. 
suitable revision of text books in-
cluding the above concepts and 
information and to provide funding 
to non-governmental organisations 
for developing newer strategies and 
methods of imparting environmental 
education. The State Governments 
are encouraged to have curriculum 
specific to their different Agro-
Climatic Zones. 

Considerable progress has been 
made in re-orie-nting syllabus and 
text books upto the upper pr.imary 
stage in schools in most states and 
UTs; 48 projects have been sanc-
ttoned by the Department of Educa-
tion for implementation of various 
activities under the scheme in <liffe-
rent States. 

The Government of India has also 
set up a committee under the 
Chairmanship of Shri V.B. 
ESWARAN, Former Secretary, 
Expenditure. The committee is to 
review quickly the existing anange-
ments in the country for impart!ng: 

(a) training in management of 
resources in the enterprises/projech 
so as to orient them towards envIron-
mental considerations; 

(b) formal education and trammg 
in specialised areas cL pollut.icon 
control and environmental manage-
ments; and 
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(c) environmontal education at the 
school level including training of 
teachers. 

CODsumer Ptot~ction Act 

835. SHRl MQHA:MMAn ALl 
ASHRAF FATMJ : 

Will the MINISTER OF CIVIL 
SUPPLIES. CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a)' whether Consumer Protection 
ACt is not effective as a' fc."sult of 
pressure being exerted < by goods 
manufa~ on Government~ 

(b) whether Di!>trict Forum and 
State Commissions are also net 
gottiag requisite facilities and co-
operation as a result thereof; 

(c) ir so, the'debiils thereo~ and' 

(d)!if not, the time bY'wDeft these 
facilitjes. arc likely to be provided to 
t~ea~jes ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL SUP-
PLIES, CONSUMER AFFAIRS & 

, PUBLIC DIS<TRIBTION AND 
MIl'ilSTER OF STATE IN THE 
MINISTRY OF COMMERCE 
(SHRJ KAMAL UDDIN AHMED): 

{a) No, Sir. 

(b) to (d}' Government is aware 
tliat 'some District Forums ant!' Sttrte 
Co'nlmis!'ions do not have reqnigite 
space. staff and' other infhl'sttuetm'e. 
The responsibility for providing these 
facilitieS rests with the State Govern-
mentsfUT Adininistrations with 
wDom tHe . matter i<; ta\(en up frorr. 
time to time. 

Ancient Temple Complex in 
Kamataka 

836. DR. AMRIT LAL KAUDAS 
PATEL: 

SHRI ATAL BIHARI 
VA.JPAYEE: 

WiIl·the-MINISTER.OF HUMAN 
RESOl:JRCE DEVELOPMENT be 
pleased to'state : 

(a) whether the Government have 
received any proposal for the pro-
tection of 'Ancient Temple Complex' 
pertaining to K:adamba Dynasty at 
Halshi, District Belgaum, Kamataka: 

(b) if so, the action taken thereon: 
(c) whether these monuments are 

undergoing· damages due to elements 
of nature and construction actlvity 
within their vicinity; and 

(d) if' so, the steps taken, or· pro-
p8sed to"betakeft'bythe:Govemmcnt 
for the' proteofion of these' monu-
ments? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL-
TURE) (KUMARI SELJA) : (a) and 
(0). Yes, Sir. The Goverment has 
received· a proposal to protect 
Bhuvaraha; Ramalingeshwara. 
Suvarneswar and KamaJeswara Tem-
ples of 'Ancient Temple Complex' 
pertaining to Kadamba dynasty at 
HMSlli, Disttiet Belgaum~ Ka1nataka, 
The- proposal is mrder scrutiny; 

(c) Y'e's, S'it. The GO,"e'1't:tMel1t bas 
received a - report thM the local 
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authorities have accorded permis,!'>ion 
to the Management Committee of the 
Temple to construct a modern Kal-
yanamandapa of Bhuvaraha ~ara

simlra Temple. 

(d) The State Government 
Karnataka has been requested to 
withdraw the permission accorded 
for. these constructions. Besides. the 
High Court of Karnataka in a Writ 
Petition has also issued a interim 
Order that no construction/further 
construction shall take place within 
100 meters radius of the outer boun-
dary of Bhuvaraha Narasimha Tem-
ple; Ramalingeswara Temple Suvar-
nCSWar Temple and Kamaleswara 
Temple at Halshi. 

Ecological Balance 

837. SHRI SURENDRA PAL 
PA\fHAK; W111 the MINISTER 
OF ENV.JRONMEN:r AND 

FORESTS be pleased to state: 

(a) whether the ecological balance 
h:Js been affected in some States 
because of non-formation of Green 
Belt in lieu of the forest land covered 
ftlr military and other project~: 

(b) if so, the details thereof. State-
wise; and 

(c) the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) and (b) Prior 
approval of the Central Government 
is reguired under the Forest (Con-
sen'ation) Act, 1980 before using any 
forest land for non-forestry purpose~. 
While approving diversion of forest 
land under the Act. raising of 
compensatory afforestation alongwith 
other safeguards is invariably stipu-
lated to compensate for the los~ of 
forest cover and for maintaining 
ecological balance. A statement show-
ing State_wise details. of forest area 
diverted, compensatory afforestation 
stipulated and done as on 30-6-1993 
is annexed. 

(c) Funm and wet} as non-forest 
land required for raising compensa-
tory afforestation are transferred to 
the State Forest'Department before 
issue of formal approval order per-
mitting use of forest land for non-
forestry purposes under the Act. The 
raising: of compenstory afforestation 
is closely monitored. 

Statement 

THE STATE-WISH DETAILS OF FOREST AREA DIVERTED GONl'!BN8ATOR:Y' 
A:='FJRESTATDN STIPULATED AND D01\.E AS 01'\ 30-6-1993 

S. Name of State IUT 
No. 

2 

I; AmthI"4 Ptadesti 
2. ~alWadesh 
3. Assam 

Forest area 
divt'Tted (ha.') 

3 

16.694 
rn 

1.000 

Compensatory 
afforestation 
stiPllJated 

(ha~. 

4 
13,098 

1;227 
1;213 

Compensa-
tory atfore-
statiolll done 

(00,) 

5 
6.240 

566 
5'18 
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2 

4. Bihar 
5. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu and Kashmir 

10. Karnataka 
1 I. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
15. Meghalaya 
16. Mizoram 
17. Orissa 
18. Punjab 
19. Rajasthan 
20. Sikkim 
21. Tamil Nadu 
22. Tripura 
23. Uttar Pradesh 
24. West Bengal 
25. A&: N Islands 
26. Dadra &: Nagar Haveli 
27. Daman &: Din 

aaims Tribuoals 

838. SHRI TARA CHAND 

KHANDELWAL : 

SHRI V. SREENIV ASA 

PRASAD 

SHRI G. DEVARAYA NAIK 

Will the MINISTER OF RAIL· 
WAYS be pleased to ~tate : 

(a) whether the Railways has 
sougbt exemption from the Consu-
mer Protection Act on the plea that 
it has caused confusion in the working 
of the Railways Claims Tribunals; 

(b) if so. the number of cases under 
examination relating to poor services 

3 4 5 

3,221 1,670 68 
163 120 93 

6,546 19.453 9.961 
390 533 507 

3,116 5,223 2.715 
1,286 1,425 288 

10,01 J 9,162 9,633 
1,112 701 490 

1,88,615 2,29,060 64,104 
19.725 39,693 26,764 

24-+ Neg. 
173 249 270 

3,020 3,020 
16.265 20.180 12,157 

294 425 207 
3,401 4.135 1,083 

469 213 730 
1,9+3 867 638 
16~ 233 219 

22,994 14,209 5,682 
8,397 559 604 
2.139 1,990 2,046 

141 262 262 

and facilities with Consumer ProT-
tection Wing and Railways Claims 
Tribunals at present; and 

(c) the steps taken to expedite the 
cases of railway commuters pending 
with Railways Claims Tribunals 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAIL WA YS 
(SHRJ K.C. LENKA) : (a) No, Sir. 

(b) Does not arise. 

(C) Wherever there is heavy pen-
dency of claims cases, ' very efforts is 
made to expedite their settlement by 
holding circuit benches at different 
places within the jurisdiction of 
particular Bench, as also by tempora-
rily deputing Members from other 
bencbes. 
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A warding of PH.D. Degree 

839. SHRI RAMASHRA Y PRA-
SAD SINGH: Will the MINISTER 
OF,HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 

(a) the criteria fixed by the Govern-
,ment for awarding the Ph.D. degree 
to the research scholar~; 
. (b) whether the Government have 
amended the registration process of 
awarding Ph.D. degree to the re-
search scholars: 

(c) if so, the reasons therefor and 
the details thereof; 

(d) whether the Government have 
received complaints regarding, alle-
ged irregularities in awarding the 
Ph.D. degree and cancellation of 
registration of the students of Delhi 
University; 

(e) if !:>O, the detaib thereoL and 
(f) the action taken by the Govern-

ment in tbis regard '? 

THE DEPUn' MINISTER I)'.; 
THE MI-;-':ISTRY OF HUMA~ 
RESOURCE DEVELOPMENT 
(DEPARTME~T OF EDUCA-
TION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : 
(a) The criteria for awarding Ph.D. 
degree to research scholars is not 
fixed by the Government. They are 
fixed by the respective universities 
for the scholars registered with 
them. 

(b) and (c) Does not arise. 

(d) to (D No general complaint 
regarding al'ej!ed irregularities in 
awarding Ph.D degree and cancella-

tion of registration of the students. 
of Delhi University appears to have 
been received by the Government. 
However, recently the Government 
have received a representation from 
one research sch('lar of the Univer-
sity alleging harrassment and injustice 
being meted out to her by her guide. 
A factual report in this regard has 
been called for from the University. 

Damage to Crops 
by Locusts 

840. SHRI MAHESH KANODIA 
SHRI BRIJ BHUSHAN 
SHARAN SINGH : 
SHRI RAM PRASAD SI],;GH: 

SHRI RAJENDRA 
AGNIHOTRI: 
SHRI CHETA;\; P.S. 
CHAUHAN: 
SHRI SATYA DEO SINGH: 
SHRJ \1lJLLAPPALLY 
RAMACHANDRA;-"; : 
SHRI :-"ARAIl'\ Sl;-,.GH 
CHAUDHRI: 

Will the MINISTER OF AGRI-
CULTURE be pleased to ~tate : 

(a) the extcnt by which the crops 
wcre damaged by the attack of 
IOCU~b in the country during 1991-92 
and 1992-93 and the totallos& caused 
thereby, State-wise; 

(b) whether the Government 
pr~pose to compensate farmers for 
the losses thus suffered; and 

~c) ·jf so, the details thereof '! 
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THE MINISTER· OF STATE IN 
l'HE MINIS'FRY "OF NON CON-
VENTIONAL ENERGY SOUR-
'CES·AND MINISTER OF STATE 
IN THE MINISTRY -OF AGRI-
CULTURE (SHRI S. -KRISHNA 
KUMAR) : (a) There was no attack 
of locusts in the country . during the 
y.ears 1-991-92 and 1992~93. As such 
there was no damage in the crops 
during these years. 

(b) and (c) In view of the reply to 
part (a), the question does nOl arise. 

(English] 
12.03 hrs. 

:Mr. Speaker: The han. Member 
have been cooperating ver) well. 
I thank them for their cooperation. 
It was decided that we will make 
this hour also very meaningfui and 
effecti\ e and the discussion should 
be over within half-an-hour, someth-
ing about 30 minutes or les~ or more. 
Today, I propose to allow two kinds 
of discussions. One on bomb blasts 
in the trains and the other on the 
~trike of the postal employees. Jf 
time permits \\c may take up one or 
two other itenb. \\ e may take ll;' 
other itenb bter on. may be tOi110-
rrow or the day after tomorro\\. 
Please cooperate in thi, respect. 
[ Trallslarion] 

Shri Govioda Chamlra Muada 
lK.eonjilar): I am OIl a poult of ord-
er Fire wa~ cau:"ed in my bungalow 
due to short circuit. 

Mr. Speak.er : Plea&c, sit down 
now. 

Sbri Govimb Cbandra Munda 
How can 1 sit down now" 

[English] 

Mr. Speaker: J -"fteed·some'time 
to hear your'point of oraer:Wer;on. 
There· is. II() point of order at this 
point 0" time. 

Sbri Govinda ChaBtil'a MuIlda : 
Sir, I want to make a submission. 

Mr. Speaker : I will hear you 
later. You have to sit down now. 
12JM hrs. 

Re : Bomb mast~ in }i'jve 
Pressigious Passenger Trains on 
6-12-1993 

[Trails/at ion] 

Shri Jaswant Singh (Chittor-
garh) : Mr. Speaker. Sir. there were 
reports of bomb-blast~ in several 
trains in many parts of the country 
early morning yesterday. Thougll 
the hon'ble Minister of Railwav~ 
furnished some dl!tails here in rega;'d 
to these mishaps y..!t it has become a 
mere formality because it has three 
aspects. 

1\1r. Speaker, Sir, these are no! 
mere rail accidents. 477 rail acci-
dents have occurred till September 
thi~ year and 370 persons have been 
killed in these accrdcnts. A rail 
accident i, a different thing and 
bomb-blasts in trains i~ som~thing 
entirely different. 

The hon'blc Minil>ter of Rail-
way~ in his statement gave infor-
mation regarding the names of the 
ill-fated trains and the time an d 
place of these bomb blasb. I want 
to raise only two points. First,-J 
would like to know whet.lu=r the 

Ministry of Home Affair, had 1"rior 
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information in thi~ r,,;ganl. Wa~ 

the Ministry aware that bomb blast 
might occur in Bombay, Madra';, 
Calcutta or here in Delhi, within two 
hundred yards of Parliament House 
at the s. me tin;e or on the same 
date. When an accident takes place 
simultaneously in five trains at 
different places at the same time it 
means there was a conspiracy behind 
it. That is why it is not proper that 
the Ministry of Railways should 
come out with m~rely a statement 
which has becolUl? more or less a 
formality. 

I would submit to you that either 
the Ministry of Home Affairs 
comes and reve::tls the facts or you 
allow us to hold a debatc on that. 
The Ministry must di"c]ose what 
steps were taken by them and what 
step~ are proposed by them to avert 
recurrence of such in::idents. It is 
difficult to believe that the Ministry 
of Home Affairs or Ministry of 
Railways did not have a prior 
knowledge. Both these Ministries 
were aware beforehand that such 
incidents might take place and finally 
these incidents took place. My 
submission is that the Ministry of 
Home Affairs should come out with 
all the details and satisfy the House. 

Shri Sharad Yadav (Madhe-
pura) : Mr. Speaker, Sir, I agree with 
hon'ble Jasw;tnt Singh Ji who has 
raised the matter regarding bomb 
blasts in trains. Really these incidents 
are condemnable incidents. It be-
comes the responsibility of the Cen-
tral Government to find out the 
brains behind these incidents. When 
the truth is not known, rumours 
2560 1..SS/94-30 

';prcad. The politi(.:al partie, al~l1 

playa role in spreading rumours facl. 
I would like to submit to the Go-
vernment. through you, thH they 
take a very long time in carrying 
out investigations into these inci-
dents. The public has given all 
powers to the Central Government. 
Such incidents take pl.lce in train 
in five places simultaneously but 
the efficient department of the Cen-
tral Government cannot even find 
out the brain behind these incidents. 
Many p:lfties have lost their credibi-
lity now but the nation has won. 
I want to submit th'lt the public has 
taken initiativ~ to give a new direc-
tion to the nation. The Government, 
therefore, needs to remain alert and 
vigilant. You should not remain 
in slumber. The main reason for 
recurrence of these incidents is 
lack of vigilance on the part of the 
Government. 

I want to appeal that the brain 
behind thesc incidents should be 
unmasked. The public has vested 
all powers in you. If Y0U r.::main 
alert such incidents can definitely be 
checked. Propaganda can be 
CUll ied out against those who in-
tI ulge in these nef~rious activities. 
I strongly condemn those who vent 
their :l.ll~er in such bad taste to fut-
ther create tension in the c.:JUntry 
and I condemn the Government also 
for it5 ineffective handling of the 
"ituati0n. 

Then: has been total f,~ilure on 
the pJrt of the Government tc 
arrest those involved in slIch inci-
dents. I urge th::.t these people along 
with the.;[ pclitical mentors must be 
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expo<;ed '\('1 that t h('<;e cpnld hr 
c1cfl1t with pnlitiC';1l1y. 

[English] 

Sbri Sudarsan Raycbautlburi 
(Serampore) : Sir, I was a p?ssenger 
in the ill-f~ted Rajdhalli Expless 
from Howrah'c Delhi yestl"lday. 
The matter has been discussed in 
the HOllse yesterday an~ I was not 
present at that time. 

The train was late by about five 
to ~ix pours. I would like to draw 
yevr atkntion to the most important 
fact that not only the miscrc?nts 
should be immediately apprehended-
there is nc doubt about it-- but also 
a proper inquiry should be made 
into the whole affairs. This bomb-
blast must h:1Ve been pre-planned 
because five plestigious trains were 
affected simultaneously and these 
were Rajdhani Expresses. There 
seems to have been conspiracy and 
pre-planning about these accidents. 

It is most unfortunate that yes-
terday at 5.45 in the morning a 
bomb exploded in the toilet of C.lI 
Chair Car of Rajdhani Express. It 
was just four or five KM away from 
Bhaupur Station. The train came to 
Bhaupur Station at about 6 o'clock 
with the information that a bomb 
exploded but even then the passen-
gers were not asked to get down 
immediately at that Station. Even 
caution was not given in the public 
addless system in the train. The 
passengers were curious to know 
and get the information. There 
were many rumours. But not a 
single policeman arrived there till 
7. 30 AM and I came to know 

from the railway people that neither 
the loral SP nor the District Magis-
1rate did even arrive there. It is 
most unfortunate. At R. 30 AM, 
the Chief Area Manager came to 
the Bhaupur Station.' Some un-
claimed baggages carne out from 
CVI and CUI Two unclaimed 
baggages were kept near the platform 
and in the open field. Just at 9.15 
in the morning, one of the bags ex-
ploded like anything and uptil that 
moment, the rilway people including 
the Chief Area Man<lgcr were appa-
rently giving permission to the train 
to leave Bhuupur Stati( n. Aftel 
that cxplosion, we welC thele, "bot 
14 MP" and we insisted upGn the 
railwo.y people to make a search of 
all the comprrtmen ts. I pel sor.alJy 
had ;-. tHlk with the Kanpur St:.ltion 
people. They told me thC't bomb 
~quads were not readily :4.Vail~ble 

ano that they will not be coming. 
I gathered that bomb squad was 110t 
there up to II AM. Even military 
bomb squad, who were c.:>ntaeted, 
did not come. UP Police arc not 
experts in this. There were no sniffer 
dogs. They had a cursory glance 
and we personally intervened and 
had a talk with the railway people 
and then with their help, passengers 
got down with their baggages on the 
platform. The railway people and 
the local police made an inspection 
and the train left at 11 AM. 

My point is that there is no prope' 
system with the railway people to 
make proper inspection of all the 
compartments. Bomb squad is not 
readily available. There is no 
coach attendant in the chair car 
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section. Many people may come 
into the coaches and get down. 
No security is there in any of the 
Stations. That is a big problem in 
the chair car section. 

So. my submission to the Railway 
Minister through you is that proper 
inquiry should be made by the 
Railway Minister and the miscreants 
5hould be apprehended and proper 
security measures should be there at 
each Station and coach attendants 
should be there in all the chair cars. 
(Interruptions) 

DR. K.D. JESWANI (Kheda) : 
Mr. Speaker, Sir, I along with eight-
ten Members of Parliament was 
travelling in a train yesterday from 
Bombay to Delhi. At 515 a. m. 
after passing through Kota the train 
stopped between Indigarh and 
Ambompi stations with a big jerk 
and everybody woke up. It was 
announced that some persons had 
bouts of cough in C-7 chair car of 
the train and doctors. if available in 
trains, were requested to attend on 
them. Being Doctors, I and Dr. Patel 
went there. We saw that four persons 
had severe bouts of cough and two 
out of them when: in a critical (on-
diteion. We came to know that 
there had been a bomb-blast some-
when: behind a cloud of smoke had 
settled inside the coach. All the 
passengers were evacuated from 
the coach. There were some eldC!"ly 
people who had suffered asthematic 
attacks and we treated them. Th~ 
train running in bctwe_n Bombay 
and Delhi do not have any security 

guards after the Kota station. While 
coming from Bombay to Delhi there 
are four security guards upto Kota 
but tht:re after there are no security 
guards in it. An investigation should 
be got conducted by the bomb-
squad into this mishap. 

[English] 

MR. SPEAKER : This point 
has already been made by him. 
The point is more security should'be 
providc'd and the other facilities also 
should be provided. 

[Translation] 

SHRI MOHAMMAD ALI 
ASHRAF FATMI (Darbhanga) 
Mr. Sp.aker, Sir,)I was one of those 
14-15 Members of ParIiam~nt who 
were travelling in that iII fated 
tmin wh n this incident took place 
n..:ar Kanpur. I came to know about 
it when something fell in front of 
me and the trains jerk..:d to a stop. 
The Central Government and the 
State Governm'.:nts wert; aware that 
fundam, ntalist groups had given 
warning to take avenge of the 
happenings of 6th December and 
un Ie ash their anger against the 
pI! belonging to other commu-
nity. I believe that this happened 
because the O~ntral Government 
and the State Governments were 
not alert enough to prevent it. Tht. 
bomb-blasts have occurr.'d at six 
places. These could have occurred 
at fifty places also. It could have 
been Anywhere, in buses or Aero-
planes too. I belive that the Govern-
ment has utterly failed to discharge 
its duties on 6th December. 
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SHRI TARIT BARAN 
TOPDAR (B rrackpon.) : 
Sir, I was also in the train. I am not 
going into the details of what 
?appened that day. My sugg<:stion 
IS that during the period of boarding 
the train, in all the coaches, there 
should be some arrangement of 
checking. Specially, in Rajadhani 
Express which is having a limited 
stoppages, it is not impossible to 
have checks in all the coaches at 
the time of boarding the train and 
alighting from the train in the mid-
way stoppages. There are only four 
stoppages. That can very easily be 
done. Secondly, when the bomb 
exploded, it was supposed that th.: 
whole train should have b",n encir-
cled by th(.; police; the people should 
have been checked before th,. y got 
down because those articles 
which had been left, whilh w ... re 
explosive ones, were not identified 
who was ~arrying all thost things. 
The resultJ is that is responsibility 
could not be fixed. This is what 
wanted to say. 

SHRI BHOGENDRA JHA 
(Madhubmi) Mr. Speaker, 
Sir. ... 

MR. SPEAKER : If you are 
going to raise a new point, only 
than I will allow you. 

SHRI BHOGENDRA JHA : 
MI. Sp~aker, Sir, yesterday my 
friend Advaniji recalled the incidents 
that took place on the 6th December 
last year, and said they were un-
fortunate. 

MR SPEAKER : There is no 
time for that. There are may other 

Item" () be taken up. We have to 
I old a discussion on Dunkel Draft. 

SHRJ BHOGENDRA JHA : I 
would take only a minute. The 
incident that took place in trains 
was pre-palanned. It was a part of a 
conspiracy. It could have happened 
any time any where. So, it becomes 
imparativc that we find out the 
force behind it. It is the responsibi-
lity of the Clntral Governm~ nt and 
not of Minist!y of Railways alone. 
The Ministry of Railways has its 
own security force and whether 
they have an intdlig nce service or 
not only the hOI1. Minister could 
tell liS. I would Eke to know whether 
th, y (an have prior information. 
It is not difficult to beef up security 
arrangements in Delhi in such a 
situation but it can happen any where. 
From political angle most of us 
have given a wrong atmosphere to 
the country. Last y.ar a chapter of 
our history was destroYld, 
a monument of historical impor-
tance Babri masjid was demolished ... 

MR. SPEAKER : You should 
be cautious in what you say. 

SHRI BHOGENDRA JHA : I 
had requested two years back also 
that I should be permitted to place 
that photograph on the Table of 
the House which clearly shows 
that its dome belongs to a masjid 
and the 14 pi lIars belonged to a 
temple. Most of my friends here 
have not seen it, they do not know 
about it. May be some people are 
trying to went their anger as a 
result of misreprescntati()n~ of facts. 
I urge upon the Government to 
furnish all the information before 
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the House regarding the conspiracy 
and the forces-whether with in the 
country or outsid~-t.tat are at 
work Measures should be taken to 
check recurrence of such incidents. 

The Government should tell us 
whether the intelligence department 
of Railways had prior information 
and what was done by the Railway 
Protection Force in this regard. 
(Interruptions) 

THE MINISTER 
WAYS (SHRI CK. 

OF RAIL-
JAFFER 

SHARIEF) : Yesterday. I already 
had mentioned very clearly about 
that. (Tnterruptiom) 

MR. SPEAKER : Let us please 
understand that if you have raised 
a very important matter., the issues 
which we should have discussed 
are : What did actually happen 
there? Is it possible to take some 
action and what action the Govern-
ment is going to take? These are the 
points on which you should concen-
trate. Instead of that if you are 
giving a personal account of your 
travelling in the train : instead of 
allowing the Railway Minister, if 
you are asking the Home Minister 
to respond to that, it may not be 
possible. The Home Minister and 
the Railway Minister can consult 
each other and they can find out. 
But I am allowing the Railway 
Minister. 
(Interruptions) 

SHRI ANIL BASU (Arambagh): 
Railway peiople arc finding 
difficulty in communications. So, 
high range radio telecommunication 

system should be there in the presti-
gious trains so that such incidents 
when occur en route, are communi-
cated easily. It is very difficult to 
communicate even to the railway 
people there. High range radio tele-
communication system should be 
there. 

MR. SPEAKER : Good sugges-
tion, now you can take your scat. 

Mr. Minister to speak. 

SHRI CK. JAFFER SAHARIF : 
I am grateful to the hon. Members 
who have enlightened us. 
(Interrupt i(,m,) 

MR. SPEAKER: Mr. Minister, 
you may address the Chair. 

SHRI CK. JAFFER SHARIEF : 
I am grateful to the hon. Members 
who had enlightened us with their 
pesonal knowledge. It is in the know-
ledge of everybody ; the whole 
nation has condemned whatever has 
happened and whoever is responsible. 
they have to be booked. 

Sir, yesterday, even in my state-
ment, I have very clearly metniom:d 
that the planting of these devices 
on selected prestigious trains stcms 
to indicate a design to create Ecare 
among the public. So, it is not some-
thing that has happened suddenly. 

[Trans/at ion] 
SHRI NITISH KUMAR 

(Barh) : Why are you saying about 
the sekcted prestigious trains only? 
What about the other ordinary 

trains? 
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SHRI RAM VILAS PASWAN 
(Rosera) : Was it an ordinary 
accident or sabotage or a conspiracy? 

SHRIC.K.JAFFER SHERIEF: 
I have said it that it is a conspiracy. 

MR. SPEAKER : Please do not 
spl it the words. 

[English] 
SHRI C.K. JAFFER SHARIEF : 

Sir, I must confess that it is very 
difficult for a Ministly like Ra;lways 
which is not having expertise in the 
field of investigations to SUddenly 
expect or anticipate all these things. 
But, nevertheless, we will rectify all 
the inadequacies that were found 
by the Members. We will be alert 
we have already issued instructions. 

I am really grateful to the hon. 
Members, some of them were 
doctors, who went to the res que of 
other passengers. 

[ Translation] 

SHRI SHARAD YADAV : Mr. 
Speaker, Sir, what the hon. Minister 
of Railways has said contains no 
new facts. We have posed the 
question to the Government and 
the Home Ministry is competem to 
answer this. We would like ... MR. 
SPEAKER: The Home Minister is 
not running the Railways. If the 
Ministry of Railways have ~ot this 
information than the Railways 
Minister would reply after consul-
ting the Home Ministry. 

This is my ruling; now, please 
take your seat. 

SHRI C.K.~JAFFER SHARIEF : 
Sir, we have filed the complaints with 
the Police of the concerned State 
Governments and we have requested 
the Home Ministry to help us to 
investigate and identify the culprits. 
(Interruptions) 

SHRI JASWANT SINGH: Sir, 
it is just a submission which I wish to 
make. All that the hon. the Railway 
Minister has done is that he has 
acknowledged that some suggestions 
have been given by the han. 
Members. That is not our point. 
Sir. Our point was not about the 
technical suggestions of improvement 
of security in the Railways; our point 
is to the Union Government, the 
Union Home Minister that there is 
certainly a conspiracy-of five bomb 
blasts in trains taking place at the 
same time. Surely, either the Home 
Minister should have conveyed the 
information to the Railway Minister 
and the Railway Minister should have 
shared it with us. But, as he has 
failed to do that. we are well within 
our rights to submit to you that the 
Home Minister must share some 
information with us. 

[Translation] 

What happened? A lot of conspiracy 
has been committed and the Minister 
of Railways is saying only that he has 
accepted the suggestions made by the 
hon. Members and he would pay 
attention towards it. Today we are 
not concerned with suggestions; We 
are concerned -with conspiracy ... 
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[English] 

MR. SfEAK~ R :Can you find out 
the 'Shady antra' in one day's time? 
[Translation] 

SHRI JASWAr--T SINGH : The 
Miuister of Home Affairs should say 
that the enquiry iSI being conducted. 
Both of them are jointly iconducting 
it. It should not go in this way. 

[ElIglish] 

MR. SPEAKER: If he wants to 
make a suo motu statement, he is at 
liberty to do it. But, I am not going 
to ask him to do that. 

[interruptions] 

MR. SPEAKER: Please take 
your seats now. 

[Translation] 

SHRI SHARAD '{ ADA V : Mr. 
Speaker, Sir, is it such a simple 
thing or. 

MR. SPEAKER: You have raised 
a very important matter in a very good 
manner. It would be better if you 
try to find out something out of this 
is!>ue otherwise there is no use to 
make allegations .against anybody or 
to catch the defaulter. If this is 
happening this \vay, and the same type 
of incident has taken place at five 
places only in a day then what does 
it mean? We all can understand it. 
If it can be detected as to who is 
exactly responsible for it and who 
has done all this, it means that such 
type of situation can also be created 
in our country. We have to think 
as to what can be done to avoid the 
recurrence of such incidents. The 

intelligence Department of the Mini~
try of Home Affair, can do it in 
cOJ1<;ultation with the Railway Minis-
try COlllprehansive .deliberations can 
be made in this regard. After such 
deliberations it can be chalked out 
as to what type of protection should 
be given to Railways and trains and 
what type of communication arrange-
ments should be made. What t;pe 
of investigation should be made to 
detect the !>ystem as to how the 
bomb:; were planted in the trains? 
Should there be a dogsquad? These 
are all such things as can be discussed 
in detail and can be implemented 
after preparing a plan. I hope that 
the Railways and the Government 
would be following this system and 
they will do it. If they are following 
it, it is allright. This is the intention 
of all the people here, and I hope the 
Government would consider it. 

[English) 

SHRIC.K. JAFi'AR SHARLtF : 
I am glad, v.hatever is our thingking. 
you have already expressed it. 

[Interruptinns] 

MR. SPEAKER: Just do not 
take pleasure in speaking out. 

SHRI MOHAM]I,~AD ALI 
ASHRAF FAl ~n : There is 

a bomb blast in Delhi and two 

people have died. 

[Translation] 

Mr. Speaker Sir, no doubt, this 
case is related to the Ministry of 
Home Affairs ..... 
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MR. SPEAKER: It is me to de- Re : Strike b)' Pastal Employees 
cide. Do not discuss it again and [English] 
again. 12,33 hrs. 
[English] SHRIMA TJ SUSEELA GOPALAN 

SHRI C.K. JAFFAR SHARIFF: (Chirayinkil): It is shocking 
I am grateful to you, the exact think- that the postal strike is declared 
ing of the Ministry has been held out illegal. Actually for this strike 
by YOll. Tilis is exactly the live the demand TlOice was given in 
that we are having. April. Because the Government did 

not move, the strike notice was 
MR. SPEAKER: We are on the given in October. Even then th~ 

same wave length. Government did not take steps and 
SHRI C.K. JAFFER SHARIEF: they were forced to go in for strike. 

We have already called the Inspector This is actually a shame to the 
General of Police of the States for a country that this srike is made 
discussion with us. We have also illegal. It is surprising and atrocious 
requested the Home Minister and that out ofth:: six lakh employees 
his representatives to associate in this Department, 3,Ot,568 
themselves. It is going to be a fool employees ar:: extra-depart-
proof arrangemtnt to see that in mental employees and the rest are 
future such things do not happen and lc~s than 50 per cent. Over 50 
at the same time to see that every per cent arc I,.,xtra-departmental 
possible effort is made to book the employees. They get a paltry sum of 
culprits who are responsible for this Rs. 465. Over 90 per cent of the 
kind of a conspiracy. people arc getting this amount. They 
[Translation] have no pay sC:lk's, no pension, 
SHR) CHEDDI PASWAN (Sasa- statutory gratuity, no leave, nothing. 

ram) : Mr. Speaker, Sir, 1 would like If they have to go on leave for one 
to give a supgestion which would be day, they have to appoint another 
very convenient for the hon. Minister. man themselves. This is a shameful 
During English regime, an officer 
was invariably llsed to be trans-
ferred after a period of three 
years of his posting at one station, 
but I feel that the hon. Minister is 
fully aware that now-a.days officers 
remain at one place for more than 
15--20 years and the number of such 
employees is much more than five 
thousand. If an officer is posted at 
one plaCt: for more than fifteen to 
twenty years, he loses his interest in 
his work. So attention should be 
paid towards this issue too. 

thing. 
12.34 hrs. 

MR. DEPUrr SPEAKER IN 
the chair It is said that this 
is a loss making concern 
which we actually dispute. Act-
ually the Socia! Audit Panel itsdfhas 
recommended that the Finance De-
partment is showing a stepmotherly 
attitude towards this Department 
for their agency services it is actually 
not properly paid. So many other 
things are there. There is no tim.e 

There is a proper discus5ion over it, 
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we can say all this. It is a profitable 
concern. Now bifurcation of postal 
and telephone services are made. 
Telephones are also working. in the 
post offices. 

They have got only a paltry sum of 
Rs. 35 as an interim relief and not 
more than that. So, they should be 
given all these things. 

MR. DEPUTY SPEAKER:There 
are other hon. Members to parti-
cipate. So, the hon. Members may 
limit it to two or three minutes. 

Translation 

DR.LALBAHADUR RAWAb 

If, for that also a remuneration is 
given to the postal employees, then, 
it wi11 become a profit making body· 
That we can do. SOi they have 
to be paid. They have put forward 
very simple demands and it is also 
a very reasonable thing. 

They should also have pension. 
Even the agricultural workers and 
other sections of workers in the 
country are getting pension. No 
statutory gratuity or nothing of that 
sort is given to them. So, this 
attitude should change. 

(Hathras) : Mr. Deputy Speaker, Sir, I 
risc to support fully the issue raised 
here by the han. lady member regar-
ding the strike of postal employees 

About mechanisation, I can cite 
an example. Indiscriminate and 
unnecessary mechanisation is being 
done. A sorting machine is bought 
from Bombay; it costs Rs. 3 crores. 
The workers have to sort it first 
and then only the machine will 
sort. 

MR. DEPUTY SPEAKER: There 
are other hon. Member also to 
participate; so, please be brief. 

SHRIMATI SUSEELA GOPA-
LAN: If ten more employees are 
appointed, this three crores of rupees 
worth machine would have been 
avoided and a very good service 
could have been given. 

The postal men have demanded a 
revision of pay scales. Now, the 
Government has to come forward 
and reasonably settle the strike. 
2560 LSSj94-31. 

I would like to requests the hon. 
Minister of Communication who is 
present here that there are three 
lakh extra postal employees in this 
Department. Their demands are 
genuine and for pressing their de-
mands. They are going'on a full scale 
strike today. The Communication 
Ministry has declared their strike as 
illegal; Ida not consider the/Minister's 
action as a democratic step. I would 
like the hon. Minister to start negoti-
ation immediately with the leaders of 
the striking enployees and accept 
their genuine demands so that the 
communication network may nan 
properly. All the extra Depart-
mental employees of the Postal 
Department should get the pellsion 
facilities. With these words, I 
thank you fOl' granting me an 
opportunity to s.PC'ak. 

English 

PROF. P.J. KURIEN: Sir, I 
would only like to submit that the 
condition of three lakhs and more of 



479 Strike by Postal nECBEMBER 7, 1993 Employee's 480 

extra-departmental staff is very 
pathetic. They are actually treated 
as slaves. I think, it is a legacy of 
the British rule. They are not even 
paid a salary of Rs. 20 per day. 
They get less than Rs. 500 a month. 
I do . not know, how do they live 
with that. Yesterday, the hon. 
Minister said that they could do 
other jobs. I do not know, how can 
they do other jobs because they havt; 

"': to c~me in the morning and wor k 
upto noon. It is not possible for 
them to do any other work. The 
Government can deal with the strih 
in its own way; but the demands of 
the extra-departmental staff are very 
genu in.:. Therefore, I request the 
Government that a sympathetic 
attitude should be taken and some 
action should b.! taken so that their 
conditions are improved and the 
grievances are ameliorated. 

SHRI ANNA JOSHI.(Pune): Mr. 
Deputy Speaker, Sir, from today 
the postal employees have started 
an indefinite strike and it is the 
opinion of the House that the hon. 
Minister should make a Suo motu 
statement regarding the factual 
position of strike. This strike has 
put the people of the country in a 
very awkward situation. These 
employees had given a representa-
tion on 12th of April, before going 
on strike, but the Government did 
not pay any attention towards the 
representation and did not have any 
negotiation with them and did not 
take any appropriate action on 
their demands which were really 
feasible. In the same context, 
the empo]yees had a]so given a 

notice on 28th October. Despite 
this notice, the Ministry of Com-
munication did not take any iuitia-
tive in this regard and as a result 
of it, lakhs of employees have to 
go on strike to day. Through you, 
I would like to make an appeal to 
the hon. Minister that he should 
make a statement as soon as possi-
ble in the House and take initiative 
to end the strike. 

SHRI NITISH KiJ MAR (Barh): Mr. 
Deputy Speaker, Sir, SIX lakh pos-
tal employees are on strike from 
today; out of which more than half 
employees are extra_departmental 
agents working in remote rural 
areas. I represent villages. These 
Agents have to work for twenty 
four hours because anyone may 
go to them at any time to enquire 
about postal services. Thus they 
have to render their services for 
twenty four hours. They work 
hard and even then they get only 
Rs. 465 p.m. which is very inhuman. 

In such a condition, they gave 
a notice of strike and tried to 
make negotiations. The Depart-
ment said that although their 
demands were legitimate yet it 
was unable to do anything, and 
the hon. Minister, Shri Sukhram 
had no time to look into these 
problems because he is always 
busy with his own state Himachal 
Pradesh so he did not pay the re-
quired attention to the demands of 
employees as was necessary. As 
a result of it. the employees had 
to go on strike and suddenly the 

. Department declared the strike 
illegal. The Department <lid not 
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follow the required procedure to 
declare the strike illegal. In these 
circumstance, I would like to sub-
mit tllat the Government should 
withdraw tht; vrdcrs declaring the 
strike as illegal and their legitimate 
demands regarding. change in 
nomenclature from extra depart-
mental agents, to Rural Postal 
Employees should be accepted. 
Besides, they should get pension 
and their pay scale should be revised 
so that they can get proper remu-
neration in lieu of their hard work. 

[English] 

SHRI BASUDEB ACHARIA 
(Bankura) ~ Sir, Government has de-
clared a war against six lakh postal 
employees. Out of six lakh, more 
than three lakh are extra-depart-
mental employees. In spite of 
the threat held out by the Minis-
ter yesterday. while giving his 
statement. a total strike has start-
ed from 60'clock this morning. 
There are three central federations. 
namely, the National Federation 
of Postal Employees, Federation 
of National Postal Organisation, 
affiliated to the ruling party and 
the Bharatiya Postal Employees, 
Federation also affiliated to the 
BMS. In addition to these three 
national federations, there are 
non-federated unions represent-
ing Inspectors, Assistant Super-
intendents of Post Offices and 
RMS. They have also filed the 
strike notices and have also joined. 
Today, the postal service is in 
deadlock. We have not received 
any letters since morning. 

Yesterday, the .Minister stated 
that they have suddenly given the 
strike notice. It is not a fact. 
The charter of demands was sub-
mitted long back in the month of 
April, 1993. During the period 
from April to October, no serious 
efforts were made by the Postal 
Department or by the Government 
to settle their pending demands. 

What are the demands of these 
six lakh postal employees? Their 
main demand is the slavish treat-
ment meted out to the extra-depart-
mental employees. They are get-
ting a paltry amount. Their total 
emoluments are Rs. 465 per month. 

And there, they should get an 
adhoc increase of Rs. 100. Yester-
day, the Minister said that the 
Government has offered only Rs. 
35 whereas the minimum demand 
was Rs. 100. They also agreed to 
accept Rs. 60 if Government, came 
forward with such a proposal. 
There are a number of commis-
sions constituted by the Govern-
ment of India. 

MR. DEPUTY SPEAKER: Mrs. 
Suseela Gopalan has already men-
tioned it v~ry clearly. 

SHRI BASUDEB ACHARIYA: 
No Sir. She has not mentioned this 
point. 

MR. DEPUTY SPEAKER: It 
is true but there are others also who 
want to participate. 

SHRI BASUDEB ACHARIA: 
Number of commissions w, re ap-
pointed by the Government of India 
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to examine the service conditions of 
the ED staff and all these committees 
and commissions constituted by the 
Government of India have recom-
mended that their nomenclature 
should be changed, that they should 
be called as rural postal employees, 
that their remuneration should be 
revised and increased and that they 
should get it in proportion to the 
service rendered by the Extra De-
partmental employees. The Minister 
and the Government of India has 
declared that the strike is illegal al-
though the strike notice was given 
much earlier. I demand that the 
Government should withdraw forth-
with that the sirike is illegal and 
should sit with the representatives 
of all the federations to settle their 
pending issues immediately and to 
end the slavish treatment given to 
the Extra Departmental staff. 
(Interuptio ). 

SHRI SOBHANADREESWARA 
RAO VADDE (VIJAYAWADA): 

not given jobs immediately. It 
takes years and years. Sometimes, 
they have to wait for more than fie 
years also. In fact, the job is given 
on compassionate ground but they 
are not given the job immediately. 
When these people are already wait-
ing, it is the responsibility of the 
Department to give jobs to these 
people. Instead of this, they select 
others afresh. When the matter of 
giving jobs to these people come, they 
say that there is no vacancy and that 
they have to wait. So, 1 request the 
hon. Mmister to look into thiS matter 
immediately. 
[Translation] 

SHRI RAM SAGAR (BARA-
BANKl): Mr. Speaker, Sir, through 
you I would like to draw your atten-
tion towards the· irresponsible and 
discriminatory attitude of the 
Government and Ministry of Infor-
mation and Broadcasting. On 28 No-
vember when special Bulletins were 
being broadcasts ..... (Interruption). 

MR. DEPUTY SPEAKER: 
Speak on the issue of Postal Em-
ployees alone. 

SHRI A. CHARLES (TRI-
VANDRUM): Sir, the whole House 
is unanimous in feeling that the con-
ditions of the postal employees, es-
pecially the ED staff, are very pathe-

Sir, while I support the views ex-
presssed by my friends from this side, 
I urge upon the hon. Minister to 
immediaiely consider the pathetic 
plight of the Extra Departmental 
employees. Very low honorarium 
is being given to them though they 
are already spending more than eight 
hours in the rural areas to go from 
one village to another to deliver the tic. 
post. It is almost a full-time job. Two years back, on the eve of a 
I also bring to the notice of the hon. strikethreat by the postal employees, I 
Minister that when some postal em- raised the matter in the House. The 
ployees die when they are in service, then hon. Minister for Communi-
one of their family members will be cations gave a categorical assurance 
selected on compassionate ground that the conditions of the ED em-
under a specific rule. But they are ployees would be looked into. 
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Wnfortunately, nothing has been done to withdraw the declaration makin 
so far. They do not have a scale of the strike illegal. The extra-depart-
pay and nor do they have any condi- mental employees are also very poor 
tions (9f service. Even the women and they do not enjoy any facilities. 
employees have no maternity leave. They have been suffering for centu-
1 may tell the hon. Minister that this ries and they should not be harassed 
is not a new thing. This problem is unnecessarily. Hence I request 
there for the last several years. I the Government to look into their 
do know the difficulties of the grievances and redress them. 
Government. But I plead with the 
hon. Minister that he may kindly 
look into the matter and give an 
assurance specially to the ED em-
ployees so that the present strike can 
be called off. I once again request 
the hon. Minister to look into it and 
do whatever is possible to redress 
their grievances. 

SHRI PETER G. MARBA-
NIANG (SHILLONG): As it is, 
in the North East, in postal 
deliveries there is a great deal of de-
lay. We have students coming from 
i'<orth East and studying in every 
part of India. In 1991, when the 
postal employees of North East 
went on a strike demanding a special 
duty allowance, the then Minister reS-
ponded and pIomised that he would 
take care of it. Then the employees 
called off the strike. But till now 
nothing has been done about the 
special duty allowance to the postal 
employees of North East. There-
fore, I would request the Minister 
to please look into it. 

SHRI M.R. 
JANARTHANAN 

KADAMBUR 
(TIRUNNEL-

YELL!): Postal communication is 
the one and only communication for 
the poor man in our country. So, 
in the interest of the poorest of the 
country, I request the Government 

SHRI INDRAJIT GUPTA 
(MIDNAPORE): The whole system 
of maintaining lakhs of workers as 
extra-depa!'tmental employees is 
itself illegal. Let the Minister tell 
us as to which other Central Govern-
ment Department maintains extra-
departmental employees. Nobody 
does it. It is only the Postal Depart-
ment which has ED employees run-
ing into three lakhs. Now, they are 
declaring the strike illegal which, I 
apprehend, means that they intend to 
later on, take punitive and victimis-
ing measures against those people on 
the ground that they have taken part 
in the ille!!,al strike. I don't think 
that the Minister will argue that they 
are getting adequate emoluments 
which a human being requires at 
today's cost of living. But he is say-
ing that they are not prepared to give 
them even the interim relief of Rs. 
60 which they have been demanding. 

SHRIMATI SUSEELA GOPA-
LAN : It is only Rs. 35. 

SHRI INDRAJIT GUPTA: They 
demanded Rs. 60. But they have been 
offered R~. 35. 

I want to know whether it is a fact 
that a Committee of the Deputy 
Directors General of the Postal Ser-
vices was constituted and that they 
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talked to the employees and admitted 
that their demands were absolutely 

just and reasonable. But they stated 
that they did not l1ave tlle money or 
the authority to sanction the money 

required and therefore, they could not 
do anything immediately. If that is 
a fact, then the Minister should tell us 
that everything depends on Shr i 
Manmohan Singh, We will argue 
with him also. If you think that 
their demands are just and re ason-
able," but due to financial incapacity, 
you cannot meet those demands, 
then you have no business to declare 
the strike illegal, when this whole 
extra-departmntal system itself is 
illegal and when it does not exist any 
where else. Th::refore I request Sukh 
Ramji not to go by the advice of the 
bureaucrats in his Department. He 
should come forward and meet the 
employees and sit with them again 
and settle the matter the best way so 
that it can be resolved without any 
further threats and all that. 

(Translation) 
SHRI B.L. SHARMA 'PREM' 

(East Delhi) : Mr. Deputy Speaker 
Sir, I have just visited 30 post offices 
of Delhi, about half-an-hour ago. 
There is a hundred per cent strike 
there. Six lakh employees are on 
strike all over the country. As for 
as their demands are concerned, I will 
not discuss that. They had presented 
their charter of demands in 1987, 
the number of demands being 25. 
Six years have passed. Hundreds of 
memoranda have been submitted to 
the Government. Strike is the last 
~eapon for the employees. But, as 
of today the government has not 

paid any attention to it. Being a 
founder Secretary-General of the 
P & T Federation, T can well under-
stand tlJeir problems. Perhaps, even 
the Members of Parliament do not 
know about the E D employees. 
The poor man delivers the letters in 
such place, as mountains, hills, where 
there are only five houses, and rain, 
storms, or hurricanes. are the usual 
features. Today. they are being 
subjected to injustice. I want to 
make a few points regarding Extra-
Departmental Employees. Notice 
has been given by their Association. 

(English) 

Three committee~ in the past gave 
favburable recommendations but the 
Government rejected most of them. 

(Translation) 

And we fear that in future too, 
the suggestions would not be accep-
ted. 

(English) 

The Union sought for aD amicable 
settlement or a commitment from 
the Government that :t will favoUl-
ably consider the recommendations. 

As far a~ cadre review is concerned, 
the revis!on of pay scales of po~tmen 
should be decided ouhde the Pay 
Commission, as done in the case of 
TeleC'om. 

The retirement age should continue 
t( rerna.in as 60 years fOl G,ou l (d) 
employees in the p!.'y scale of 
Rs.95O-1400. 
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(Translation) 
L~\'-t\y, 1 would like to submit that 

the Government should wake Ull ~ the 
demands of the six lakh employees 
should be accepted immediately ane' 
their replesentatives should be invi-
ted fcr t~lks (interruptions). 

(English) 
SHRI HANAN MOLLAH (UL-

UBERJA) : Sir, 1 have just now got 
the information that 41 employees 
have been atre~ted in Madras and 
one in Haryana. Massive arrests 
of the postal employees are going on 
all over the country. 1 think the 
Government has declared? war 
against the post"l employees. 

p~ople who run from village to 
vlllage, carrying a spear, with ghun-
groo, in Bihar and East Uttar 
Pradesh. They used to get, initial\y 
Rs. 10. On hearing the sound of 
ghungroo, we used to say the ghung-
ruwala is coming. The people who 
were slaves during the British period 
are l>till slaves, even after 45 years of 
independence. When a pelson 
retires, after putting in 20-25 years 
of service, he has no means of sus-

(Translation) 

DR. LAXMINARAYAN PAN-
DEY A (Mandsaur) : Mr. Deputy 
Speakel, Sir, It is a serious matter 
that the Government has declared 
the strike as illegal. I would like to 
urge' upon the Gove. that this unlawful 
decision should be withdrawn. They 
have gone on a strike, as it is their 
right. This is their constitutional 
right. They are very agitated. And 
the hon. Minister has not given a 
satisfactory reply. 

SHRI RAM VILAS PAS WAN 
(Rosera) : Mr. Deputy Speaker, 
Sir, 1 think Mr. Sukhi Ram is re-
minding us of the emergency days. 
The entire House is unanimous-be 
it the Congress, the Left Front, the 
BJP or the Janata Dal, This is the 
question concerning the poor em-
ployees. Shri Kalapnath is present 
here, he knows that theese are the 

tenance. Hets no facil;tie~. When 
the), the pONest in the society, the 
weaker section (f the society-
demand theil due rights. the entire 
might of the Government is directed 
agair.st them. Nothing could be more 
shameful Clnd anti-labour action than 
this. 

Shri Shankaranand Ji, you all come 
from poor families. You should not 
apply all these laws against those to 
whom you cannot give even the 
minimum wages. You give them 
Rs. 400 per month. For them it is 
like daily wages. All these people 
are poor, backward and come from 
down-trodden familites. Even when 
the entire House supports them, you 
are doing an illegal thing t-y rresting 
them. We would ask Mr. Sukh Ram 
under what law has he declared th~ 
strike illgeal ? Under what rule ? 
Will the rule of law prevail here or 
the Jungle Law ? When the Govern-
ment rules by the Jungle Law, who 
will maintain the rule of law ? 
Therefore, I have come to request 
you to realise that the entire House 
is on one side. The Minister and 
the Department have been isolated. 
Action should be taken against the 
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corrupt Government officials and 
they should be sent to jail. Who 
advised the hon. Minister to declare 
the strike illegal ? Let the hon. 
Minister go to Himachal. He was to 
become the chief minister. He may 
go and become the Chief Minister 
there. Let other handle Delhi. He 
is so busy in his work that he wants 
to kill the poor. 

Mr. Deputy Speaker, Sir, I am 
very angry and I want to request 
you that, the Chair should give a 
ruling on this. If this House cannot 
do a good piece of work, then the 
House has no right to make laws 
against the poor, the Government 
is using sword against the poor-
(In terrup tion)-This order should 
be withdrawn. The Finance Minister 
is taking a lot of foreign loans. Give 
the poor their due. If more loans 
are needed to be taken for this, we 
are ready. They should get service 
guarantee. Arrange for their pension. 
the order under which the strike has 
been declared illegal, should be with-
drawn. Otherwise, the House is not 
going to forgive the Minister. This 
is what I want to tell. 

(English) 

MR. DEPUTY -SPEAKER: So 
far as the postal employees are con-
cerned, we are all one with them. 
Many hon. Members have explained 
their grievances properly. Still many 
hon. Members are very anxious to 
ventilate their grievances. Now, I 
request the hon. Minister to say a 
few words. 

(Interruption) 

MR. DEPUTY-SPEAKER: At 
this rate, if I allow the Zero Hour 
to continue, it will go beyond 1.30 
p.m. Since this matter has been 
raised by many hon. Members, 
now, let the hon. Minister say a 
few words. 

SHRI P.C. THOMAS (Mura-
thepuzha) : Our Postal Department 
is not only one of the best in the 
country but it has become one of the 
best in the world. The extra-depart-
mental staff and other employees 
are craving for some justice for quite 
some time now. 

(Interruption) 
MR. DEPUTY-SPEAKER: Mr. 

Thomas, already the details have 
been given. The details have gone on 
record. The hon. Minister has also 
understood them. If you still 
continue to repeat the same points, 
it may not be even over by 6.00 
p.m. Kindly excuse me. I request the 
hon. Minister to say a few words. 

SHRI E. AHAMED : Mr. Deputy-
Speaker, I appreciate what you 
said. (Interruption) 

(Translation) 
SHRI RAJENDRA AGNIHOTRI 

(Jhansi) : Due to the stubbornness 
on the part of the Government, the 
postal employees had to go on strike. 
Make an unambiguous declaration 
that the Rural postal employees 
will be given a uniform scale of pay. 
This House is unanimous on this. 
The demands of the postal employees 
are just. The Government have given 
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them assurance. Make a declaration 
to this effect. .... . (Interruptions) .. 
Assure us here that their strike will 
end. 

[English1 

Regarding ED employees, the first 
thing I would like to say about 
which the House is particularly 
concerned is that their number is 
three lakh and not six lakh, as said 
by several hon. members here. 

MR. DEPUTY-SPEAKER 
Whatever the hon. Members are 
speaking will not go on record. 
Only the Minister's speech will go 
on record. 

Secondly, Ministers are also people's 
representatives but they have to 
share greater responsibilities. 

(Interruptions)* 

[Trans/"tion1 
THE MINISTER OF STATE OF 

THE MINISTRY OF COMMUNI-
CATIONS (SHRI SUKH RAM) : 
Mr. Deputy Speaker, Sir, it is a 
matter of regret, that, the postal 
employees, inspite of our efforts ..... 
(Interruption) . .... . 

MR. DEPUTY-SPEAKER: The 
hon. Mmister is on his legs. Now, 
nobody should interrupt him. 

SHRI SUKH RAM: Mr. Deputy 
Speaker, Sir, I want to inform the 
House .... (Interruption) . .... . 

Let me know where you have any 
objection. First listen to me. 

Aftcl getting the strike notice 
from the Federation, negotiations 
took place thrice between the,Federa-
tion and the Postal Service Board. 
And on 2nd and 5th December, I 
myself talked to them. Some of 
their demands relate to revision of 
pay scale, which cannot be solved 
at the Board level or by myself. 

*Not recorded. 
2560 LSS/94-32. 

Extra Departmental Employees 
are not Government employees and 
they function from their residences 
for which an allowance of Rs. 25 is 
paid to them and normally they 
have to work on an average for 
2 hours daily ... , (Interruptions) .. 

[English] 

MR. DEPUTY SPEAKER: After 
the speech of the Minister is over, 
you can put questions. 

[Translation] 
SHRI SUKH RAM : When you 

people deliver speeches we listen 
to you patiently. Therefore, the 
same is expected of you too. 

I was submitting that these are not 
the Government employees and can 
engage themselves in agriculture. 
trading or any other activities. E.D. 
Branch Post :Masters in total get 
Rs. 992 as remuneration . . (Interrup-
tions) 

[English] 
Please do not interrupt me. I 

have listened to you very patiently 
and carefully. If you find that I am 
wrong somewhere, you can point it 
out. 
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[Translation] 

They are paid Rs. 992 and have to 
work normally for 3 hours, If 
workload is more than 3 hours, then 
I will find it out. EOSM is paid Rs. 
1326 per month .... (Interruptions) 

Probably they are designated as 
Sub-Post Masters. 

E.O. agents, where the work is of 
2 hours are paid Rs. 495 and where 
the work is of 3 hours, they are paid 
Rs. 849 per month. They are also 
being paid Rs. 35 as interim relief 
after talks althogh the Finance De-
partment was insisting on Rs. 25. 

SHRI RAM KAPSE (Thane) : 
Mr. Deputy Speaker, Sir, I am on 
a point of order. The hon. Minister 
just now stated that Post Masters 
for 3 hours duty are being paid 
Rs. 992 and the Sub-Post Master 
Rs. 1326. Therefore, how can the 
remuneration of Sub-Post Master be 
more than that of Post Master? 
For three hours work remuneration 
of Rs. 800 is being paid. The hon. 
Minister is not aware of the correct 
situation. His statements are at 
variance. Therefore, ask him to 
furttish correct information. 
[English] 

MR. DEPUTY SPEAKER: There 
is no point of order. The point of 
order is ruled out. 
[Translation] 

PROF. RASA SINGH RAWAT 
Initially the said Post Master and 
later on Sub-Post Master. Hi s 
submission is wrong. 

SHRI SUKH RAM I have got 
every right to pllt forth my views 

in the House and you can speak later 
on. Extra Departmental delivery 
agents for 2 hours work are being 
paid Rs. 495 and Rs. 35 as interim 
relief i.e. Rs. 530 in total. Similarly, 
for 3 hours work they are being 
paid Rs. 850. I also submitted 
that the Ministry of Finance was to 
be approached for revising the in-
terim relief to Rs. 35 from Rs. 25. 
I also gave an assurance that if 
there is justification then I will ponder 
over it. Regarding the question of 
their pay scales, I would like to'sub-
mit that they are not Government 
employees and that is why a com-
mitment was made that a E.O. 
Committee would be constituted. 
Similar Committee was formed at the 
time of last Pay Commission too. 
There objection was to the appoint-
ment of a retired postal officer or 
anybody from this service as the 
Chairman. Therefore, 1 promised 
that an independent person will be 
appointed as the Chairman and 
every demand would be forwarded 
to the E.D. Committee and the 
Government would consider every 
demand. Fifth Pay Commission has 
already been appointed and it will 
examine their demands. Regarding 
all their demands I submitted that-

{English] 

An E.D. Branch Post Master 
whose workload exceeds 80 points 
will be compensated by the graded 
scale of 200 points. 

Gt-oup '0' officials on promotion 
to BCR can have an option of select-
ing the scale of Rs. 950-1400 or 
Rs. 825-1200. In case they choose 
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the former, they will letire at the 
age of 58. If they choose the later 
pay scale they will retire at the age 
of 60 y~ar~. (/ntaruptions) 

[Translation] 

The Government promised to hold 
negctiations. Employees working 
on multi-purpose machines or com-
puters will be paid an allowance of 
Rs. 100. Holiday allowance has 
been revised from Rs. 25 to Rs. 
36. 

SHRI NITISH KUMAR: Give 
them at lea,t a sum equivalent to the 
number of seats won by you in 
Himachal Pradesh. 

SHRI SUKH RAM Ple<'se 
listen. I shall reply to that also. 
The Government promised to issue 
orders immediately befole 31st De-
cember. Their demand was also 
that* 

[English] 
EDAs who were recru ted prior 

to 25-08-1987 will continue to be 
eligihle tc appear fLr the promotion 
examination even if they do not 
have matriculation qualification. 

[Tl'anslationl 
The Government promised to 

accept this demand alsG. Postal 
Service Board has also accepted 
Scheme for the placement of Staff 
Car Dl ivers in addition to their 
other demands. 

SHRI NITlSH KUMAR You 
please increase the interim relief 
for E.D. Employees to Rs. 60 from 
Rs. 35, 

SHRI SUKH RAM : You made 
a mention of legal stIike. You are 
a very eminent lawyer. This dispute 
has been referred to the Chief Labour 
Commissioner. 

SHRI SOMNATH CHATTER-
JEE: When? 

SHRI SUKH RAM : I will tell 
you the date. (lntel'ruptions) 

[English] 
We have refer.-ed tllie. case after 

negoti:lti,':Ill~ were 0ver. I am not 
aware ab:Jut the exact date. (/nter-
ruptions) 

SHRI BASUDEB ACHARIA : 
Only yesterday it was referred to the 
Chief Labour Commissioner. (In-
t ."/Tuptio/ls) 

SHRI SUKH RAM: This matter 
has aheady been referred to the 
Chief Labour Commissioner. He 
has to start conciliation proceedings. 
Only thereafter, they have the right 
to go on strike. But they did not 
wait fOT that. That is why this strike 
has been declared as illegal. (In-
t('rruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : It is only in the case a 
pending conciliation proceedings 
after proper reference. Can you 
do it simultaneously? How can 
you do it simultaneously? You 
make it illegal then and there. This 
is the attitude. Therefore, the 
Government does not have an open 
mind at all. 

Tell us about arrest. (lnterrwp-
tion$J 
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SHRI BASUDEB ACHARIA ; 
In Tamil Nadu 41 persons had been 
arrested. (Interruptions) 

I want to know whether you are 
going to withdraw the illegal order 
or not. (Interruptions) 

SHRI SUKH RAM: Conciliation 
proceedings have not started and 
completed. (Interruptions) 

SHRI SOMNATH CHATTER-
JEE: Sir, wh:Jt is the attituc:!e of 
the Government? Have they got 
an op~n mind? These are the citizens 
of India. For months they have 
been waiting. Every section of the 
House says that they have vcry 
legitimate demands. Now, the 
Government immediately declares 
their strike as illegal and starts 
arresting the Government employees. 
Can anything proper be done in this 
atmosphere? Therefore, the Go-
vernment has a closed mind. 
(Interruptions) 

SHRI SUKH RAM: Please 
listen to me now. Still there is time. 
Kindly persuade them to withdraw 
their strike. I have a solemn offer. 
(Interrutptions) 

SHRI SOMNATH CHATTER-
JEE: How can we talk to them 
when they are being aflested and 
when their strike has been declared 
as illegal? (Interruptions) 

SHRI BASUDEB ACHARIA : 
You must withdraw you illegal strike 
order. (Interruptions) 

SHRI SUKH RAM : No vitimi-
sation. (Interruptions) 

SHRI SOMNATH CHATTER-
JEE : Sir, it is very clear that the 
Government is not at all keen to 
bring about peace in this public 
utility service. They have forced the 
workers to go on strike. This is the 
attitude they have taken. Now, we 
cannot continue. In protest we are 
walking out. (Interruptions) 
13.20 hrs. 

AT THIS STAGE, 8HRI SOM-
NATH CHATTERJEE AND 
OTHER HON. MEMBERS LEFT 
THE HOUSE. 

SHRI SUKH RAM: Some of 
the hon. Members sitting here may 
persuade them to withdraw the 
strike. (Interruptions) 

I give an assurance to this House 
that I will consider all their de-
mands. I will do whatever is possi-
ble. (Interruptions) 

13.21 hrs. 
AT THIS STAGE, SHRI P.G. 

NARAYANAN AND SOME 
OTHER HON. MEMBERS 
LEFT THE HOUSE. 
(Interruptions) 

MR. DEPUTY SPEAKER: Hon. 
Minister, kindly yield for a minute. 

SHRI JASWANT SINGH 
(Chittorgarh) : Ml. Deputy Speaker, 
Sir, there are just two simple assu-
rances that I request the hon. Minister 
of State to give. One relates to not 
declaring this as an illegal strike and 
second relates to immediate consi-
deration of the issue of the extra 
departmental employees. On both 
these issues instead of addressing 
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himself directly to the demands that 
have been raised from all sections of 
the House including his own party 
what the hon. Minister of State is 
indrilging in is a kind of politicking, 
asking us to take executive action 
and speak to the employees. If it 
was the function of the Opposition 
to deal with the Postal Department 
then why are they sitting on the 
treasury benches? We are totally 
dissatisfied. Even now there is an 
opportunity for the Minister of State 
to answer in two sentences what w;: 
are asking. If he fails to answer 
this. I am afraid, with respect to you, 
we shall have to withdraw from the 
House. 

SHRI SUKH RAM: May I 
know what you want me to say? 

SHRI JASWANT SINGH: For 
the sake of edification of the Minister 
of State I shall repeat what I have 
said. My first requirement is that 
the strike cannot be declared as 
illegal. My second requirement is 
that in respect of the extra depart-
mental employees of the Postal 
Department, the Minister of State 
shall now categorically say that he 
will not arrest anyone and he will 
address themselves very meaning-
fully to their difficulties. These are 
the two simple things. If he gives 
an assurance now, the whole mattel 
ends. Instead of doing that what 
he is doing, in a most incompre-
hensible manner, is to advise us tc 
intercede on his behalf with the 
Postal DepaItment. It is a very 
efficient organisation. It is one of 
he few remaining efficiency centres 

in the counhy. A pest card ae'-
dressed in any language, illegible 
hand WI iting or whatever still mana-
ges to rea.ch. I appeal io the Go-
vernment not to destroy this De-
partment in this fasion. It is in the 
hands of the Minister. Regrettably, 
I fail to find any response from the 
treasury benches. Even now he 
says so. He can reconsider. Other-
wise, regrettably we shl.lll have to 
withdra w from the House. 

SHRI PETER G. MARBANI-
ANG : The special duty allowance 
to the postal employees of the North-
Eastern Region, as promised by the 
previous hon. Minister, Shri Rajesh 
Pilot in the House, should be consi-
dered very sympathetically. So far, 
no action has been taken on this 
issue. It is very unfortunate. 

SHRI SUKH RAM: No arrest 
has been made so far. 

SHRI E. AHAMED : Please do 
not treat this matter as a prestige 
issue and hold discussions with the 
concerned employees. You have 
to make others to believe that 

you have not treated their demands 
in a cavalier fashion but on the other 
hand with a sympathetic considera-
tion. It is easy for the Government 
to declare something illegal. But 
the Government should understand 
how much people are affected by 
th:s. The Postal Department is 
a plincipal utility service. The Go-
vernment cannot shirk its responsi-
bility to the people. Therefore, as 
my hon. friend Shri Jaswant Singh 
has said, I urge upon the Minister 
to consider their demands very 
~ympathetical1y. 
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KUMARl MAMAT A BANER-
JEE (Calcutta Scuth): My appeal 
is also to the hon. Ministcl. This 
is very impoi tant department of our 
country. Its staff are working velY 
hard. We have total sympathy f,tr 
them. We should not be rigid; we 
should not be vindictive for them 
because what we have se~n in OUI 

country is that the working class, 
that is, the wOlkers are suffering !' 

lot everywhere. That is why my 
appeal to the hon. Minister would 
be that instead of declaring the 
stnke illegal and arresting the emp-
loyees, he should give them a sympa-
thetic consideration. Whatever the 
Government is able to do, they 
should do it. 

1 know some people are making 
it political. But instead of making it 
political, call those people who can 
do the needful for these employees. 
We totally support these demands 
because we have sympathy for the 
working class. That is why I think 
that it is not a political matter. We 
are passing through a very crucial 
time from the industrial demolition 
point of view, from the working 
class point of view and that is why 
my appeal to the Minister is that he 
should not depend on the brokers 
but should. personally look into the 
matter. 

SHRI P.e. THOMAS Sir, I 
would also suggest that a sympathe-
tic view may be taken in this regard. 
This matter is not to be politicised. 
We know the Opposition parties 
have .also ruled this country. BJP 
has also been supporting the ruling 

party at that time. Even at time 
the E.D. staff had been facing all 
these troubles and difficulties. 
They were craving for justice even 
at that time. But justice was given 
to them neither under that rule nor 
under any other rule. So, I humbly 
suggest that the grievances of the 
E.D. staff may be considered very 
sympathetically. Of course, it need 
not be politically taken up by the 
Opposition or by any other party. 
It may be sympathetically considered 
and some kind of immediate solution 
be brought about in this regard. 
(Interruptions). 

SHRI SUKH RAM : Sir, I have 
got all sympathy for the E.D. emp-
loyees and I shall do whatever is 
possible regarding their demands. A 
number of demands have already 
been conceded and the rest of the 
demands which are not within my 
purview or within the purview of the 
Board. are being referred to the E.D. 
Committee. I have already made 
it clear that some independent 
person will be appointed as the 
Chairman of this Committee and 
all their demands will be referred 
to that Committee. 

As far as the question of declaring 
this strike illegal is concerned, I 
shall just examine it. In case ade-
quate time is not given to the Chief 
Labour Commissioner for starting 
the conciliation proceedings, I shall 
re-examine this issue of declaring 
this strike illegal. But I am not 
aware of it because I do not have 
the date when this issue was referred 
to th e Chief Labour Comm issioner. 
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After all, there should be some 
reasonable time for the Chief La-
bour Commissioner to start the con-
ciliation proceedings (lnterruptifJns). 
Please now allow me to clarify the 
point which you have raised. 

SHRI JASWANT SINGH (Chittol-
garh): It is not justified that on one hand 
the matter has been referred to the OIief 
Labour Commissioner while on the other 
hand the Government declares it illegal. 
The Government should either refer the 
m~tter to the Chief Labour Commissioner 
or declart' it illegal. We arc ('mphasising 
this to pursu'\de the Govcrnmt:nt for not 
"edaring it illegal. Rather it shoulc be 
re-examined. The Hous~ is lpo: only 
place for the declaration of Government 
policies where else can this b-.: done? 
The Session of the House is going on, 
therefore the Government~ should 
announce its poli~y, so that the matter be 
finalised. 

SHRI SUKH RAM: My submission 
with regard to the point raised by hon. 
Member is that adtXluate time must have 
been allotted in this regard. If it is not 
so .... (Interruptions) 

SHRI JASWANT SINGH . Weregrel-
fully withdraw from the House. 

13.:::8 hrs. 

At tllis stage Shri • .Jaswant Sint.'h and 
some other bon. Me'llbe~s lelt the 1+Jwit'. 

(Trails/at ion) 

DR. LAXMTNARAYAN PANDEYA: 
Y~'lI an: not paying any attention to the 
intereSts of the employees 

(TllterrHplions) 

SHRI SUKH RAM : First T waula 
e~amine whe,her adequate time has been 
allotted in this regard 

(Tnterruptions) 

SHRI RAM NATK : (Bomb~y North) 
one han<! you say Ihat the matter has been 

referred to for conciliation and on the 
other hand you propose to announce the 
strike illegal. Are you not aware when 
it was reffercd to fer conciliati..-m? 

(lntt!n'uptions) 

[Euglish] 

SHRI PETER G. MARlJANIANG 
What about giving Special Duty AII-

wance to the postal employees of the 
North-Eastern region; .... 

(J"tcrmptiolls ). 

KUMARI MAMTA BANERJEE 

Mr. Deputy Speakel, Sir, the Ministel 
of State for PC'.diamentary Affairs, Shli 
Mukul Wasnik is sitti,,<: here. 1 request 
him to report this matter to the Prime 
Minister so that he can intervene in this 
matter ami settle it. 

SHRI SUKH RAM : Mr. Deputy 
Speaker, Sir, I will again give time to the 
leaders of the orgaaisation~ to meet me. 
Most of their demands have already been 
conceded and in respect of rest of the 
demands if they can be conceded I will 
do that also provided they meet me, start 
the diseusshn and withdra w tlte strike. 

13.31 hrs. 
PAPERS LAID ON THE TABLE 

MelllOl"anUm of UndentaudiB, between 
the FoOd Corporation of India and the 
Ministry of Food for 1993-94. 

THE MINISTER OF STATE OF THE 
MINISTR Y OF FOOD (SHRI KALP 
NATH RAIl: I beg to lay on the Table 
a copy of the Memorandum (Hindi and 
English versions) of Understanding bet-
ween the Food Corporation of India and 
the Ministry of Food fortlle year 1993-94. 
[Placed in Library. See No. L T -462.1/93] 

Annual Report and Review on the Working 
of the Annual Wetfare BulJrd of Intlia for 
1'9')1-92 and Statemerrt for delay in fayiag 
tbese papers. 

THE MINISTER OF AGRICtJLTURE 
(SHRllJALRAM JAKHAR) : On behalf 
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of Shri Kamal Nath, I beg to lay on the 
Table--

(1)(i) A copy of the Annual Report 
(Hindi and English versions) of the Animal 
Welfare Board of India, Madras, for the 
year 1991-92, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government on 
the Animal Welfare Board of India, 
Madras, for the year 1991-92. 

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in laying 
the papers memioned at (I)above. 

[Placed in Library. see No. LT-4622/93] 
Notilicatio,) Under Essential Commodities 
Act, 1955. 

THE MINISTER OF STATE OF THE 
MINISTRY OF AGRICULTURE 
(SHRI ARVIND NETAM) : I beg to lay 
on the Table a copy of the Notification 
No. S.O. 877(E) (Hindi and English 
versions) published in Gazette of India 
dated the 19th November, 1993 containing 
order indicating the supplies of fer-
tilisers to be made by domestic manufac-
turers of fertiliser to various States, Union 
Territcries/Commodity Board during the 
period from the 1 st October, 1993 to the 
31 st March. 1994 (Rabi Season 1993-94) 
under sub-secrion (6) of section 3 of the 
Essential Commodities Act, 1955. 

[Placed in Library. See No. LT 4623/93] 

Annual Report and Review on the Working 
of the Indian Museum, Calcutta for J 991-92 
and Statement showing reasons for delay 
laying these pap ers etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
OF CULTURE) (KUMARI SELJA) : 
I beg to lay on the Table: 

(I) (i) A copy of the Annual Report 
(Hindi and English versions) of the Indian 
Museum. Calcutta, for the year 1991-92, 
"Iongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government on 

the working of the Indian Museum, 
Calcutta, for the year 1991-92. 

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in laying 
the papers mentioned a t (I) above. 

[Placed id Librarp See No. L T-4624/93] 
(3)(i) A copy of the Annual Report 

(Hindi and English versions) of the Sangeet 
Natak Akademi, New Delhi, for the year 
1991-92, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government on 
the working of the Sangeet Natak 
Akademi New Delhi, for the year 
1991-92. 

(4) Statement (Hindi and English ver-
sions) showing reasons fOf delay in laying 
the papers mentioned at (3) above. 

iPlaced in Library. See No. L.T4625/93] 
(5) A copy of the Annual Accounts 

(Hindi and English versions) of the 
National Council of Educational Re-
search and Training f0f the year 1990-91, 
together with Audit Report thereon. 

(6) Statement (Hindi and English ver-
sions) showing reasons for delay in laying 
the papers mentioned at (5) above. 

[Placed in Library. Sec No. LT4626/94] 

13.31-1/2 Hn. 
COMMITTEE OF P RIVIl.EGLS 

Second Report 
SHRI SHIV CHARAN MATHUR 

(BHIL W ARA) : I beg to lay on the 
Table the Second Report (Hindi and 
English versions) of the Committee of 
Privileges. 

[Translation] 
13.311 hrs. 
COMMITTEE ON PAPERS LAID ON 
THE TABLE TENTH REPORT AND 
MINUTES 

SHRI CHHEDI PASWAN 
(Sasaram) Sir, I beg to lay the summary 
of the tenth Report (Hindi and English 
Versions) and the minutes of the sittings of 
the committee on Papers laid oc the Table. 
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ELECTION TO COMMITTEE 

COUNCIL OF INDIAN INSTITUTE 
OF SCIENCE, BANGALORE 
13.32 Hrr. 

[English] 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
OF CULTURE) (KUMARl SELJA) : 
Sir, I beg to move : 

"That in pursuance of clause 9(l)(c) 
of the Scheme for the Administration 
and Management of the Properties and 
Funds of the Indian Institute of Science, 
Bangalore, read with Regulations 3.1 
and 3.1.1 of the Regulations of the 
Institute, the Members of this HOllse 
do proceed to elect, in such manner 
as the Speaker may direct, two Members 
from among themselves to serve as 
members of the Council of the Indian 
Institute of Science, Bangaiore. subject 
to other provisions of the Scheme and 
the Regulations." 

Mr. Deputy-Speaker : The ques-
tion is : 

"That in pursuance of clause 
9(1)(c) of the Scheme for the Ad-
ministration and Management of 
the Properties and Funds of the 
Indian Institute of Science, Ban-
galore, read with R~gulations 
3. I and 3. 1.1 of the Regulations 
of the lnstitut.:, the Members of 
this House do proceed to elect, in 
such manner as the Speaker may 
direct, two Members from among 
themselves to serve as members of 
the Council of the Indian Institute 
of Science, Bangalore, subject 
to other provisions of the Scheme 
and the Regulations." 

2560 LSSj94--33. 

The motion was adopted. 

13. 3~t hrs. 
Business Advisory Committee 
THIRTY-FOURTH REPORT 

Shri Peter G. Marbaniang 
(Shillong) : Sir, I beg to move: 

"That this House do agree with 
the Thirty-fourth Report of the 
Business Advisory Committee 
presented to the House on the 
6th December, 1993. 

Mr. Deputy-Speaker: The ques-
tion is : 

"That this House do agree with 
the Thirty-fourth Report of the 
Business Advisory Committee 
presented to the House on the 
6th Decem ber, 1993." 

The motion was adopted. 

13.33 hI S. 

Hum:m Rights Commission Bill 
The Minister of State in the 

Ministry of Home Affairs (Shri P.M. 
Sayeed) : I beg to move for leave to 
withdraw a Bill to provide for tbe 
constitution of a National Human 
Rights Ccmmission and State Human 
Rights Commi!>sion in any 5ltate and 
for matter connected thert.with or 
incidental thereto. 

Mr. Deputy Speaker : Motion 
moved: 

"That leave be granted to with-
draw a Bill to provide for the 
constitution ofa National Human 
Rights Commission and State 
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Human Rights Commission in 
any State and for matters co-
nnected therewith or incidental 
thereto." 

Shri Ram Naik (Bombay North): 
Mr. Deputy Speaker, Sir, I want to 
oppose the motion to withdraw the 
Bill. I invite your attention to 
Rule No. 71(2). It says: 

"Whenever an Ordinance which 
embodies wholly or partly or 
with modification the provisions 
of a Bill pending before the 
House, is promulgated a state-
ment explaining the circumstan-
ces which had necessitated imm-
ediate legislation by Ordinance 
shall be laid on the Table at the 
commencement of the session 
following the promulgation of 
the Ordinance." 

Sir, the Government has given 
reasons for withdrawing this parti-
cular Bill saying that since the 
Ordinance has been issued they want 
to withdraw it. But, the compul-
sory rules provide that whenever any 
Ordinance is issued in respect of the 
Bill which is pending in the House, 
on the first day of the session the 
Government must come out with the 
reasons. In this case, the Govern-
ment has not come out with the 
reasons as to why that particular 
Ordinance has been issued. So, 
unless that particular statement ex-
plaining as to why an Ordinance was 
issued when the Bill was pending in 
the House is coming forth in the 
House, we cannot apply our mind. 
The rule very specifically says that 
this must be laid on the Table of the 

House on the first day of the session. 
It was alright that there were obituary 
references on the first two days and 
the House was adjourned. But, 
yesterday, it should have come. 

Yesterday, the statement had 
come. But it was about the reasons 
for withdrawal of the Bill. The 
statement under rule 71(2) must 
have been laid yesterday but has not 
been laid. So, unless that particular 
statement is laid on the Table of 
the House, I insist that this Motion 
for Withdrawal of Bill cannot be 
allowed to be considered. 

[ Translation] 
Shri George Fernandes (Muza-

ffarpur) : Mr. Deputy Speaker, Sir, 
this motion clears two points. First, 
that it has been moved under the 
Rule 110, according to which : 

[English] 
"The member incharge of a Bill 
may at any stage of the Bill move 
for leave to withdraw the Bill on 
the ground that-

(a) the legislaLve proposal con-
tained in the Bill is to be 
dropped; or 

[Translation] 
Now we do agree that the Go-

vernment does not want to drop the 
idea of the Resolution moved through 
this Bill moreover. 

[English] 
(b) The Bill is to be replaced 

subsequently by a new Bill 
which substantially alters 
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the provisions 
therein; or 

[TranslationJ .. 

contained 

The Government does not say 
so, and 

[English} 

(c) the Bill is to be replaced 
subsequently by another 
Bill which incluJes all or 
any of its provisions in addi-
tion to other provision; 

[Translation] 
Now, the hon. Minister in his 

statement has stated that : 

[English] 

This is the statement explaining 
the reasons' for withdrawal of the 
Human Rights Commission Bill, 
1993. 

[Translation] 
The date is not mentioned in 

this statement made by the hone 
Minister, we have it in our hand, and 
it is stated that the Ordinance bas been 
issued. The Ordinance bas not 
relevance with these rules. If the 
Ordinance and the Bill are treated 
equal, the Government should no 
introduce a new Bill. However the 
Govetnment has created a peculiar 
'sjtuation by introducing a separate 
ordinance in the House, which is 
not favourable as per Rule 110. 
Because none of the three conditions 
given under this rule apply. This 
is my first submission. 

Secondly, I would like to draw 
your attention again to Rule 1 If), 

The Proviso says :-

[English] 

"Provided that where a Bill is 
under consideration by a Select 
Committee of the House or a 
Joint Committee of Houses, as 
the case may be, notice of any 
motion for the withdrawal of 
the Bill shall automatically stand 
referred to the Comm;ttee and 
after the Committee has express-
ed its opinion in a report to the 
House, the motion shall be set 
<.iown in the lis t of business." 

[Tralti/ation] 
Now you may please go through 

the second statement regarding the 
BiH proposed to be withdrawn. 

[English] 
Statement explaining the cir-

cumstances in which the Protection 
of Human Rights Ordinance was 
promulgated. 

"HUman Rights Commissions 
Bill, 1993 was introduced in the Lok 
Sabha on 14th May, 1993. It was 
decided by the Speaker of Lok 
Sabha to refer the Bill to the Stand-
ing Committee ofP":liament for thc 
Ministry of Home Affairs. 

[Translation] 
Now, this Bill was sent to the 

Joints Committee of both the Houses 
by the Lok Sabha Speaker. The 
hone Minister who is presenting the 
State~ent here. says further : 

[English} 

"The Standing Committee invi-
ted suggestions by public notice." 
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[Translatiun] 
Now, who are you to speak about 

the Standing Committef< ? Mr. 
Deputy Sp;!aker, Sir, the Standing 
C:l,nmirt.!e is the Committee of the 
H,ms;!. The Executive has no right 
to interfere in the business of this 
Com nitt~e aad .seek classifications as 
to wlnt they have done and what 
they have not done. 

Th~ report of the Standing Co-
mmittee was made available to us 
at the counter only today, it was 
issued yesterday i.e. on 6th of the 
month, and it could not be laid on 
the Table of this House yesterday 
its~lf because it was laid on the table 
of the other House. As the Chair-
m:m of the Committee happens to be 
the Meml:>~r of the other House. 

The report of the Standing Co-
mmittee was finalised on 25th 
November while the Ordinance was 
issued on 28th '-September. Who are 
you to speak about the Standing 
Co:nmittee. It is the Committee 
of the House and it has no concern 
with the Ministry of Home Affairs. 
The St:1nding Commitee is just like 
a miai Parliament and not a secre-
tariat of the Ministry of Home 
Affairs. It is a matter of the dignity 
of the House. 

[English] 

"The Standing Committee invit-
ej ~uggest'ons by public notice and 

took evidence from experts. In 
response to its invitation, -the Com-
mittee received a number of memo-
randa from various persons. The 
Standing Committee also held a 

number of meetings in which officials 
of Law Ministry and Home Ministry 
were also invited. After Clause by 
Clause consideration of the Bnt 
and deliberations on the various 
suggestions received, the Committee 
identified the issues which in its 
opinion required reconsideration." 

[Trans/ation] 

This report should have been 
presented in the House through the 
Government. It is not good on 
the part of the Government to issue 
such a statement .and bring disgrace 
to the liouse. 
[English] 

.' '~Since the Government was com-
~itted to the early constitution of 

the National Human Rights Com-
mission, and there had been wide-
spread discussion and comment on 
this matter in various fora and the 
media including the United Nations, 
any further delay in its constitution 
would have attracted severe adverse 
comments from all quarters." 

[Translation] 
Is it a logic? The Bill was in-

troduced on 14th May. The hon. 
Speaker took a right decision that 
the issue having such a great im-
portance should be referred to the 
Parliamentary Standing Committee, 
which is reviewing the matter. 

All the fora including the united 
Nations knew that the Bill was 
introduced on 14th May, and inspite 
of _ the fact that the Parliamentary 
Committee was reviewing the matter, 
the Government claimed that they 
had no alternative and that since 
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the other nations including united 
Nations put pressure. They were 
forced to issue the Ordinance. Why 
the Government is making mockery 
of the Parliamentary system. There 
are provisions and rules in the Con-
stitution of India which are to be 
followed to issue an ordinance. 
An Ordinance cannot be issued 
under the pressure of United Nations 
or the fear of getting condemned in 
the newspapers when the country 
undergoes crucial circumstances and 
the security of the country is in 
danger, if the Government fails to 
take an immediate action, only 
then an Ordinance can be issued. 
If taken in this sense many things 
are taking place in the country; why 
does the Government not issue 
Ordinances with regard to them? 
Why an Ordinance is not issued when 
there is a question of life and death 
ofpeopJe. 

[English] 

Further, the Standing Committee 
had also deliberated on it at length 
and identified the issues, which in 
its opinion required reconsidera-
tion. 

[Translation] 

The Government has taken all 
the rights of the Standing Committee 
to itself. This House has no know-
ledge as to what the standing Com-
mittee has done and what is it 
doing. We are also the Hon. 
Members of this august House. We 
are also here to save the dignity of 
the House and to express our 
views. 

[English] 
The Protection of Human Rights 

Ordinance 1993. was, therefore, 
promulgated by the President on 
28th September, 1993 after incor-
porating certain amendments in the 
light of the discussions in the Stand-
ing Committee. 

[TrmrslatiodJ 
This is the report of the Standing 

Committee. It has 110t even been 
printed out cydostyled. After hav-
ing a look at b..,th the th ings in the 
morning today, I asked the Members 
of my party who are the members of 
tne Standing \ommittee ""hether 
the report has been submitterl. be-
ca llse we had not received the same. 
I was told that the discussion had 
aJreacv taken place but the report 
has n~t been made available. Whe.i 
the discussion on ED was going on, 
I went to the counter and enquired 
where the report was, because I 
knew thdt it was going to be laid on 
the next day. Then only J succeeded 
in getting. This cyclostyled copy of 
the report. You do not have the 
copy of it, how ""ill you go through 
it? This is the copy 01 the 
Chairman. 

[English] 

"The Committee took up clause 
by clause consideration of the Bib 
at its sitting held on the 220d and 
23rd September, 1993." 

[Tnmsltttion J 
Whereas the ordinance was moved 

on 28th. Such is the efficiency 01 
the Ministery of Home Affairs-
(Interruptions). 
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[English] 
SHRI RAM NAIK : Sir Jam 

on a point .')[ order. This particular 
report to which the bon. Member 
Shri George Fernandes is referring 
has not so far been laid on the Table 
of the House. 
[Trnaslation] 

MAJ. GENERAL (RETD.) 
BHUWAN CHAND A KHAN-
DURI: It has a!ready been laid 
yesterday. 

SHRI GEORGE FERNANDES : 
It was discussed clause by clause on 
22nd and 23rd September.! Four offic-
ers of the Ministry of Home Affairs 
c0nciuded that the discussLn is 
over. 
[Engli.yh] 

Tbe Standing Committee of 
Parkiment ,s not to he treated as 
a joke, 
[TransllltionJ 

Your are makmg a mockery of 
the Parliamentary system. 1t IS a 
miDl-ParLament. What is the a u-
thenticity of the discussion in which 
only four officers partilipated on the 
basis of which ordinance!was issued 
on 22nd and 23rd. They have got 
such a statement issued to mislead 
the House. 
[English] 

"The Committee considered and 
adopted the Draft Report at its 
sitting held on 25th November, 1993." 
Your ordinance came on the 28th 
September, 1993. 
[Translation] 

Now it is being laid on the Table 
of the House with a motive to mis-
lead the House and the country and 
to bring disgrance to the }>arliament. 

[En,r:1ish} 
At its sitting held on the 

4th October 1993, the Committee 
took note of the promulgation of an 
ordinance by the President on the 
28th September, 1993. 
[Translation] 

When did the notification come? 
It is only when the ordinance was 
issued that the document was got 
signed and sent to the Hon. 
President. I t contains the signa-
tures of Shri M. M Jacob. After 
one week when the Committee comes 
to know about it, it convenes a 
special meeting to discuss the matter. 
The last line of the report given by 
them is :-
[English) 

"The Committee discussed at 
length the position arising out of 
the promulgation of the ordinance 
during the pendency of the Bill with 
the Committee and decided that it 
should go ahead with the presenta-
tion of its Report. On the Bill to the 
Parliament, despite the promulgation 

. of ordinance." 
[Translation] 
What dignity is left to the Ministry 

of Home Affairs? They acted in a 
way which resulted in bringing about 
disgrace to the Parliament, they 
amended the Bill at their own. 
However, the Committee decided 
to submit their own report despite 
all this .. Yesterday, the report was 
laid. But what is the utility of this 
report? What will be the use of 
i.t when the Bill regarding which the 
report is laid, will be withdrawn. 
This matter should be tackled under 
the rules I would like to refer to. 
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[English] 

The Reports of the Standing Com-
mittees shall have pursuasive value 
and shall be treated as considered 
advice given by the Committees'. 
I have quoted rule 331N of the Rule 
of Procedure and Conduct of Busi-
ness as amended. 

[Translation] 

The report is not a document thatl 
can be taken lightly. The Report is 
to be discussed; it has a pursua&ive 
value. What the Government IS 

going to do with it ? I not only 
oppose this act but also would like 
to get ruling in this regard under 
the Rule 110. Because this matter 
docs not come under the Parts A, 
Band C of Rule 110. This Bill is 
under consideration. The matter of 
withdrawal should directly go to the 
Committee. My submission is that 
it is a point of order. I would like 
this motion to be referred directly 
to the Standing Committee of the 
Ministry of Home Affairs. 

The Objections raised by the Gov 
emment or the Ministry of Home 
Affairs in this regard should not be 
accepted by the Hon. Mr. Deputy 
Speaker and they should not be 
allowed to withdraw the Bill at any 
cost. 

[English] 

SHRI JASW ANT SINGH 
(CHITTORGARH) : Mr. Deputy-
Speaker, Sir, I would like to join 
my voice to my esteemed colleague, 
Hon. Shri George Fernandes. This 
is a most shabby and sorry episode. 

, 

The pOSition of the Bhartiya 1anta 
Party has been very clear from the 

. very beginning. We have con sis-
tendy and constantly advocated the 
establishment of a Human Rights 
Commission. Our view has been 
steadfast. . We have continuously 
said that in lieu of a Minorities Com-
mission a more all inclusive Human 
Rights Commission is far prefer-
able. Then when the issue of Human 
Rights Commission came up yet 
again we cautioned the Government 
that we would welcome the 
establishment pf a Human Rights 
Commission but not if it that is on 
account of any external pressures, 
or on account of external considera-
tions as has been evidenced repea-
tedly by the Government's own 
statements verbally and in writing. 
The motivating force behind the 
establishment of a Human Rights 
Commission was the international 
pressure, was the kind of a fake and 
fraudulent public relations exercise 
without subscription to basic human 
rights as such, a kind of an over-
layering through legislaLon was 
attempted to be conveyed to the 
country internationally. There arc 
references made to the United 
Nations. But the fact is known to 
everyone that the Government decid-
ed to take this step in its overall 
a ttempt as yet another instance of 
acquiescing to the pressure that came 
from the United States and others. 

Thirdly, when this(matter came up 
for consideration, a process of cons_ 
ultation with opposition and witll 
all ofus was set in motion. I had the 
good fortune or the misfortune of 
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attending one of these exercises of 
superficial consultations that the 
Ministry of Home Affair& organised. 
My difficulty, in agreeing to the list 
of business in which the Government 
is requesting for withdrawal or 
permission to withdraw, is based 
substantmllyon the ground that a 
B,ll which is under consideration of 
a select committee or has gone 
through the process of select com-
mittee cannot be withdrawn at the 
initiative of the Government unless 
the select committee itself concurs 
and gives its findings. 

Secondly, in the present instance, 
the process of consultation set in 
motion by the Home Ministry wa~ 
thereafter upgraded, at our request. 
by the hon. Speaker who said that 
becuase we have a subject commit_ 
tee, a Standing Committee of the 
Ministry of Home Affairs, instead of 
establishing a separate select com-
mittee, let this Standing Committee 
or S'.lbject Committee of the Mini-
stry of Home Affairs consider this 
matter and let that be treated as 
cons;deration by a select committee 
of Parliament. This is not.an oppor-
tunitv to make a fine distinction 
betw~en the wordings of the rules 
of Parliament. In the present in-
stance, the Subject Committee of the 
Ministry of Home Affairs acted as 
a select committee, and therefore, 
when my good friend, hon. Shri 
George Fernandes said that his 
objection on the aspect of rules IS 

based on the fact that a Bill con-
sidered by a select committee can-
not be;. withdrawn unless it has been 
recoDllllended for such withdrawal 

by the select committee, applies 
dirctly to this particular request by 
the Government unless the Stand-
ing Committee of the Ministry of 
Home Affairs has considered this 
issue and come forward with the 
recommendations. I am afraid. 
the House is not empowered by the 
rules to permit the Government to 
withdraw this piece of legislation. 
I, therefore, jom my good fnend 
Shri George Fernandes in opposing 
the Governm..;nt's request for the 
withdrawal of this piece of legislation 
and I appeal to you to not make an 
exaggera ted 1.)" legalistic distinction 
between a select committee and a 
subjt.ct committee. 

It is because the purpose was 
functional; the purpose was the same. 
It is only a difference of nomen-
clature. not of function. And even 
by the application of the relevant 
rules, such a permission cannot be 
granted. 

Sir,'l seek your ruling on thi~ 
matter. 

SHRI BUTA SINGH (JALORE): 
Sir, we have heard very care-
fUlly the arguments advanced 
by the hon. Members from the 
opposition; they are purely tech-: 
nical. And Shri George Fernandes 
had dwelled at length on the so-called 
motivation of the Government. If 
there is any motivation, it is only 
for the good. 

Human Rights Commission has been 
. established under the ~atut~ Th~ 
issuance of ordinance is the inherent 
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power of any democratically elected 
Government. There is nothing 
wrong in it. I agree to some extent 
that the Standing Committee was 
seize<:i of the matter. It is very true 
that the Standing Committee, as the 
hon. member, Shri Jaswant Singh 
has just now mentioned, is not a 
Selt;ct Committee, is not a Subject 
Committee. It is a Committee which 
is supposed to render some kind 
of advice to the dep<lrtment for which 
it has been constituted. The Stand-
ing Committee 011 Home Affairs is 
competent and the report has been 
made available to this House on the 
4th of this month. But. unfort-
un a tt..ly , the Memb("rs .... 
[Interruptions] 

SHRIGEORGEFERNANDES: 
It was not on 4th: the report was 
signed on the 25tl, of November and 
the ordinance came on the 28th 01 

September. 

SHRI BUTA SI"lGH : The 
report has "bc:en circulated to the 
j\'lembers of this august House and 
the Government is fully competent .. 
[Interruptions} 

SHRIGEORGEFERNANDES: 
it has not been circulated; the r~port 
has come only yesterday. 

SHRI BUTA SINGH: It has been 
laid on the Table of the House. 

SHRIGEORGEFERNANDES 
It was laid on the Table of the House 
on Jy yesterday. 

SHRI BUTA SINGH : That 
is how it is 
aot circulated 
Members. 

2560 LSS/94--34. 

circul:l ted. It is 
1.0 the individual 

SHRIGEORGEFERNANDES: 
But, the ordinance carne on the 
28th of September. We are discuss-
ing about the ordinance. 
[Interruptions) 

SHRI BUTA SINGH: You have 
been here in this Parliament and you 
know how the circulation is made. 
The circulation is made by laying 
it on the Table of the House. There 
is nothing wrong in it. I agree that 
there are some technical flaws. 
But, the Government's ~agerness and 
its anxiety to estabiish the Human 
Rights Commission in this country 
must be appreciated by all sections 
of the House. It was an old demand 
and it has been r:ghtly and justly 
met by the Government. Both the 
issues are before the Parliament. 
You can discuss the original bill 
you can discuss the ordinance. They 
have to come Lo the House. Ordi-
na nce cannot be taken as gra~ted 
it has to be. pass~d by this House 
and the merits can be discussed at 
the time when the Government comes 
fOi\vard to this House with the con-
tents of the ordinance, to be con-
verted into a bill. That will be the 
right opportunity. Sir. for the 
hon. Members to put their point of 
view. 

I should say, now, at this moment, 
that all sections of the Hous;;. must 
congratulate the hon. Prime Minister 
for having constituted the Human 
Rights Commission which is some-
thing very positive, and which has 
been applauded in the whole world. 
I commend to this House to allow 
the Home Minister 10 withdraw the 
old l'ill and come forward with 
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revieved bill especially in the light 
of the recommendations made by 
the Standing Committee on Home 
Affairs. 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI 
(GARHWAL) : I think the basic 
issue here, to my mind, is the 
issuancce of an ordinance. Now, 
Shri Buta Singh is very nicely 
patting himself and his Prime 
Minister on the back. 

I would like to know what was 
the necessity and impact for issuing 
this ordinance. Could somebody 
please explain this to me? Then an 
ordinance is issued, it means, there 
is an urgency. What has happened 
from the date it has been issued and 
till today? What has this ordinance 
achieved? There is nothing. If it 
is just to please the UNO or the 
U.S.A., then it should be clearly 
stated that we are incompetent to 
decide about our own actions. Why 
could it not be done earter if this 
ordinance was required? As has 
been brought out by Shri Jaswant 
Singh, we are in favour of such a 
Commission. It was being discus-
sed. The U.S.A. and the U.N.O. 
knew that this Committee is in 
session; this Committee is examin-
ing it. What would have happened 
if it waited for another month? 

Therefore, to justify the issuance 
of this ordinance, I thinks, is not 

.at all valid. And the Government 
should come out and apologize 
for issuing this ordinance. At that 
point in time, there was no require-
ment. And till today nothing has 

been achieved by tha ordinance: 
Therefore, trying to link it up with 
the Human Rights Commission is 
not relevant. Human Rights Com-
mission is entirely a different issue; 
the issuance of ordinance is under 
question and I would like to sub-
mit that it should be seen from 
that point of view (Interruption). 

[Translation] 
SHRI SATYNARAYAN 

JATIYA (UJJAIN) : Mr. Deputy 
Speaker, Sir, ...... 

[English] 

MR. DEPUTY SPEAKER: 
Will you speak on techn:cal points 
only? You have to substantiate the 
point as to how far the Govern-
ment is not liable to withdraw this. 
14.00 Hrs. 
[Translation] 

SHRI SATYNARAYAN 
JATIYA: Mr. Deputy Speaker, Sir, 
the issue is simple. This is an ordi-
nance and not an order. When a 
committee has been formed under the 
Parliamentary tradition and it its 
has submitted its report regarding 
decision, the issuance of ordinance 
is certainly overlapping. So, both 
the ordinance and the Parliamentary 
traditions are loosing their impor-
tance. It is necessary to save them 
both and the withdrawal should not 
be allowed. 
[English] 

SHRI SRIBALLA V PANI-
GRANHI (DEOGARH): Mr. 
Deputy Speaker, there is an objec-
tion raised to the proposal for with-
..trawai of the 'Bili that is before the 
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Honse with regard to the establish-
ment of Human Rights Commis-
sion The hon. Member Shri George 
Fernflndes has gone to the extent 
of accusing the Government of 
ridiculing or undermining the im-
portance of ParLament. ThaCs not 
so. The Standing Committees of 
the ParI:ament are very recently 
constituted last year. We are all 
trying to see that this new system is 
a success. We have to understand 
that there is a clear difference bet-
wt'en the Standing' Committee and 
the Select Committee. Even when the 
Standing Committees have come 
into existence this year there are in-
stances in the last session of B:lls 
h:t ving been referred to both the 
Standing Committee and the Select 
Committee. Not that the Select 
Committee arrangement has been 
done away with. So there is a 
difference. We have to take cogni-
zance of this fact. There are both 
the arrangements even today-the 
Standing Committee and the Se!eet 
Committee. 

In the ca~e of the Standing Con:-
mittee, it is purely advisory. It is 
for a purpose. We have to look 
:!t the notice, the intention :of the 
Government. Even in criminal law 
a lot of emphasis is given to the 
intent ion ~nd here the intention is 
very clear, laudable. It is the 
unanimous opinion of the House to 
go in for establishment of Human 
Rights commiss:on and that too 
also as quickly as possible., If there 
is something, a BiJI is referred to the 

Standing CommIttee. Naturally 
when it is referred to, the House is 
not sitting. We cannot also expect 
the Government to close its eyes and 
ears to the situation and the happen-
ings all around in internationaljara 
etc. I am simply astonished to find 
this argument. To United Nations 
and other international fora, we can 
not just close our eyes and ears. 

MAJ. GEN (RETD.) BHUWAN 
CHANDRA KHANDURI: Do 
not prostrate before them. The' ·ssue 
of ordir"ance is an example cf how 
you are bowing before them •... {In-
terrupLons) ..... . 

[Translation] 

SHRI SRIBALLA V PANI-
GRAHl: This Government is not 
going to prostrate or surrender. 
You are aware that the Government 
has not s;gned the Non-Pro I ifera-
t:on Treaty, whereas Ch·na has 
signed it. So, the issue is not like 
that. 

SHRI JASW ANT SINGH : We 
prostrate before you. 

SHRI SRIBALLA V PANI-
GRAHl : Please make .~ ~ them 
understand. 

[E'1glishJ 

It is not a que~tion of surre ~der
ing to any institution. It is a ques-
tion of sincerity. It is a question 
of the se.nse of urgency on the part 
of this Government to establish 
this Commission which has been 
unanimous desire of this House from 
all sections. 
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MR. DEPUTY SPEAKER: The 
question is, is there any bar to with-
draw this Bill. 

SHRI SRIBALLA V PANI-
GRAHl : There is no technical 
difficulty. The report is there. 

MR. DEPUTY SPEAKER: Tuat 
is the point we are having. 

THE MINISTER OF STATE OF 
THE MINISTRY OF STEEL 
(SHRI SONTOSH MOHAN DEV) : 
There is no technical diffi(;uliy. It 
is the House which should decide 
it. 

SHRI SRIBALLA V PANl-
GRAHl: There is a statement which 
should accompany such notice. 
That is there and everybody has got 
it. Therefore there is no har for 
the Government to come with the 
proposal for withdrawal of this. 
On -the other hand for the sincerity 
of the Government they deserve 
to be congratulated. 

MR. DEPUTY SPEAKER : For 
the withdrawal of this Bill, Shri 
George Fernandes, Shri Jaswant 
Singh and Shri Ram Naik have rais-
ed objections. Now. the hon. 
Minister shall have to reply. I 
think, we can takeit up after LURch. 

The House stand~ adjourned for 
Lunch to meet again at 3 p.m. 

1405 hrs. 

The Lok Sabha then adjourned 
for Lunch till' fifteen of the Clock. 
15.04 Hrs. 

(English) 
The Lok Sabha reassemble after 

Lunch at four minutes past fifteen of 
the clock .... 

[Mr. Speaker in the Cbair] 

Human Rights Commission Bill-
Contd. 

[Translation] 
SHRI GEORGE FERNANDES 

(MUZAFFARPUR) : Mr. Speaker, 
Sir, the Human Rights Commission 
Bill was presented here on the 14th 
of May last. We had raised some 
objections on the motion moved 
hereby the hon. Home Minister for 
withdrawal of this Bill. I have said 
whatever I wanted to say_ 

(English) 

MR. SPEAKER : The gist of 
your arguments has been conveyed 
to mc. 

THE MINISTER OF HOME 
AFFAIRS (SHRJ S.B. CHA VAN) : 
Mr. Speaker, Sir, at the outset, I 
feel sorry that when the debate was 
going on. I could not be in the House 
hecause of very i:nportant responsi-
bility which I had to discharge and 
that is why, at a time when these 
different issues were raised by hon. 
Members, I could 110t be present 
in the House. 

This Bill of 1993 was introduced 
in May, J 993; the Bill was referred 
to the Standing Committee and 
the Standing Committee has also 
submitted its report to the House. 
I do not think that the point raised 
by Mr. Naik wilJ become relevant 
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because be bas referred to Rule 71(2) 
but bOD. Member, Shri George 
Fernandes has referred to the Bill 
being withdrawn when the Stand-
ing Committee is considering the Bill 
and that it does not fulfil the three 
conditions which have been laid 
down under Rule 110(3). I would 
like to read it for the information 
of the hon. Members. Rule 110 
clearly states : 

"The member in charge of a 
Bill may at any stage of the Bill move 
for leave to withdraw the Bill on 
the ground that :-

(a) the legislative proposal con-
tained in the Bill is to be 
dropped; or 

(b) the Bill is to be replaced sub-
sequently by a new Bill which 
substantially alters the pro-
visions cont~ined t~erein: 
or 

(c) the Bill is to be replaced sub-
sequently by another Bill 
which includes all or any of 
its provisions in addition to 
other provisions; and if such 
leave is granted no further 
motion shall be made with 
reference to the Bill :'. 

Shri George Fernandes referred 
to the proviso which reads : 

'·Provided that where a Bill is 
under consideration by a Select 
Committee of the House or a 
Joint Committee of the Houses, 
as the case may be, notice of any 
motion for tne withdrawal of the 
Bill shall automatically stand 

referred to the Committee and 
after the Committee has expressed 
its opinion in a report to the 
House, the motion shall be &et 
down in the list of business." 

Sir. the Standing Committee con-
sidered the Bill and thereafter, sub-
mitted its report to the House and so, 
by no stretch of imagination it can 
be considered that the Bill was under 
the consideration of the Standing 
Committee and during that course, 
the Government has issued the 
ordinance. Now, we are seeking 
the withdrawal of the Bill. So, all 
the three conditions which have been 
prescribcd have been fulfilled. If we 
go through the ordinance, I am 
sure we will find that there is a sub-
stantial difference between the Bill, 
as it was introduced in May 1993. 
and the Bill in the shape of an ordi-
nance which is proposed to be con-
verted into a Bill. So, all the three 
conditions which have been prescrib-
ed under Rule I! 0 have been ful-
filled. 

Another issue which was raised 
was whether the notice of the same 
has been given to the House. So far 
as the explanatory memorandum as 
to why we thought it necessary that 
the ordinance should be issued is con-
cerned, it was given to the House 
exactly on the ol'cning day. So. 
that condition is also fulfilled. I am 
sure that the hOD. Menber will be 
able to appreciate the fact that if 
there are compelling circumstances 
due to which Government thinks it 
necessary that the ordinance needs 
to be issued, I do not think that there 
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is anything in the Constitution which 
bars the Government from issuing 
such an ordinance. And I am sure 
the hon. Members will be able to 
appreciate that there were large 
number of allegations made against 
the Government of India. 

Specially, the human rights people 
have been actively carrying out dis-
information campaign throughout th~ 
world and particularly in the United 
Nations. It was all the more neces-
sary to take this step. The Com-
mittee had some kind of interaction 
with the Home Ministry and we also 
wanted to see that we took action as 
early as possible. Otherwise, there is 
no point in introducing a Bill after 
everything is criticised by all those 
who have, in fact, been very much 
interested in seeing that we arc 
denigrated and some kind of cam-
paign is carried on against our 
Government. So, substantially. 
tried my best to explain to the han. 
Members as to why it was neces-
sary to have the ordinance issued. 

A point is made that in the state-
ment, a reference has been made to 
the Standing Committee. I have gone 
through the statement. A number of 
issues have been raised in the state-
ment. Actually, officers of the 
Ministry were called by the Standing 
Committee. They gave their evi-
dence. The officers did know as to 
what exactly was the point on which 
the Committee was considering as to 
what changes should be brought 
about. So, it was being referred te, 
in that context .. I quite understand 
that before tl1e committee submitted 

its report, normally, we should not 
refer to anything, even if it were in 
the shape of evidence before the 
Committee. This point has been 
well taken. I am sure, actually the 
system of Standing Committees has 
been introduced with a view to see 
that there is proper appreciation of 
all the contents of the Bill and if 
there is any lacuna, the hon. members 
who are the Members of the Stand-
ing Committee would try to discuss 
with the officers concern d and 
thereafter recommend as to what 
needs to be done and then the recom-
mendations of the Standing Com-
mittee are submitted to the House. 
Al! these things having been done, 
I request the hon. Members to co-
operate with the Government. I 
can well appreciate the fact that they 
have been very vigilant with regard to 
Rule 110 and all the other condi-
tions under which the Ministry in 
charge can he allowed to with-
draw a Bill. But at the same time, 
the hon. Members will also appre-
ciate the reasons as to why the 
Government thought it necessary that 
the ordinance was to be issued. 

Casaally, I can also mention 
that before the ordinance was issu d, 
I had taken special care to discuss 
this matter with some of the promi-
nent Members of the Opposition 
and on their giving me the consent 
we proceeded further. They have 
expressed a view that this seems to be 
a matter .on which they, in fact, 
agree with me and that it. is abso-
lutely necessary that an ordinance 



AGRAHAY,Al><A ~6~ 1915 (SAF:A) Commiuion Bill 538 

of this nature should be issued and 
that they, in principle, do not have 
any objection. So, these are the 
facts which I thought I should place 
befor~ the House. And I request the 
House to allow the Government to 
withdraw he Bill. 

[Translation] 

SHRI GEORGE FERNANDES: 
Mr. Speaker, Sir, I have to make a 
request to you. As this report was 
presented in the other Hcuse, it was 
laid on the table of this House. It 
was moved in haste. Thi5 report 
was signed on 25th of l\ovcmber 
and it is sa id in the rep0rt itself. 

[English] 

"The Committee considered and 
adopted the draft report at its 
meeting held on the 25th of 
November, 1993." 

[Translation] 

Further, the first sentenct: of the 
last paragraph i:. : 

[EnglisJi) 
"At its sitting held on 4th Oct., 
1993, the Committee teok note 
of the promulgation of an ordi-
nace by the President on 28th 
September, 1993 to provide for 
the constitution of a National 
Human Rights Commission, 
State HUman Rights Commissions 
in the State and HUman Rights 
Courts. 

[Translatloll) 

and ~he last l~e is 

[English} 

"The Committee discussed at 
length the position arising out of 
the promulgation of the ordi-
nace during the pendency of the 
jill with the Committee and 

J decided that its should go ahead 
with the presentation of its report 
to Parliament despite the promul-
gation of the ordinance." 

[ Translation] 

I am not ready to believe that tbe 
situation has become so worse that 
our country was loosing its dignity 
in the world without bringing an 
ordinance. I do not think this 
argument has any relevance. But 
lhis :h3S become an j<sue of dispute. 
The question before us is what is the 
dignity of a committee? If the 
Government biils relp.ted to sever"l 
Ministrje~ ale ref..:rred to this commi-
t tee torr.orrow and if anyone gives 
evidence before it and the Govern-
ment issues " statement in the 
1--10'.13C on the bzsis of that evidence 
and say the t this ;s the <;uggestion of 
t.he committee, wheleas the sugges-
tion of the committee is accepted as 
final when its report is singled out 
so, how the Goveroment can des-
cribe it 3S the suggestion of the <..Om-
mittee before that. How it came 
to know about the decision of the 
committee (n 28th of Septem ber. 
when the committee was still cis-
cussing the issue. The Members 
'l' n ask several things from the 
oiiicers. The statement given here 
by the hon. Minister is a very 
dangerous Olle,. WlJile giving evi~ 
dence before the committee, if the 
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officer is reprimanded, the entire 
issue of the Bill ends there, and if 
he is praised, a new Bill will be 
brought before the House and 
this Bill, fhould be thrown at away 
in a dust-bin as a waste paper. 

Mr. Speaker Sir, I request you 
to put the record straight so that in 
future, nobody should think of 
giving such a shabby treatment to 
the Committee constituted by the 
House, I think it is very important. 
Therefere you should not allow the 
Government to withdraw this Bill 
today so that in futllle, the Govern-
ment dare not think about taking the 
House or <Jny of its committee for a 
ride ir. such manner. 
[English] 

Mr. SPEAKER : First of all, I 
would s<Jy that I appreciate the pains 
taken and interest shown by the 
hon. Member ir being correct in the 
House. It has to be appreciated. 
Secondly, in all fair~iess to the 
Government, it must be said that 
before the ordinance was issued, I 
was also c:onsulted. I was not in the 
country. I \VcS away in Austlalia. 
The hOll. Minister spoke t,· me and 
asked '-or my advice on this. I told 
him to consult other members of 
the Opposition Party and if all of 
them agleed and if it was in the 
national intczest there should be no 
difficulty in doing it. This J had 
said and the ,hon. Home Iv inister 
said that he did consult other 
Members. So, they had taken 
precaution on this matter, because 
of the particular situation in which 
the Government, the nation or this 
Bill was finding itself, This has been 

done and this should be apprecia-
ted by all of us. I must confess that 
I had said that if it was necessary, 
there should be no difficulty in doing 
it. 

Secondly, what you have said is 
very correct. What should be the 
position of the Standing Committee 
in such matters? We shall have to 
distinguish the nature of the Stand-
ing Committees, Select Committee 
and Joint Committees. This matter 
was discussed when we were draft-
ing the rules for the Standing Com-
mittees. One of the questions asked 
was whether we should continue to 
have the Select Committees and 
the Joint Committees or not. I had 
specifically said at that time that the 
function which is to be performed by 
the Standing Committees is little di-
fferent from the functions which we 
would expect the Select Committees 
or the Joint Committees to perform. 
Generally, Bills will be referred to 
the Standing Committees, but in 
certain cases, if the House desires. 
these matters will be referred to the 
Joint Committees or Select 
Committees, wh'ch w]1 have a 
different kind of mandate given by 
the House. So, the rules relating 
to the working of Joint Committees 
or Select Committees were not 
removed but they were retained. 
We introduced the rules relating to 
the Standing Committee. 

What you have said with respect to 
to the Select Committees or Joint 
Committees, which is given in Rule 
110, I think it is COIrt,ct but we shall 
haw to take into account that the 
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nature of the Standing Committee 
is little different. All the same, I 
will not like to give any final 
pron,->uncement on this point. I 
will certainly apply my mind to this 
point. We will decide what position 
should be taken with respect to the 
system of Standing Committee, 
Joint Committee or the Select Com-
mittee in consultation with others. 

I do think that having discussed 
this much, it should not be necessary 
for us to put this matter to the vote 
of the House. If every body, in-
el uding the Leaders, were consulted 
and if it were necessary to do it in 
particular circumstances, it could 
be done. Though it was not a very 
big matter yet we wanted to create 
a condition and a conducive atmos-
phere for the country. I think that is 
why, the provision for ordinance is 
there in the Constitution and that 
provision of Ordinance was used. 
In my opinion that was very care-
fully used because, the hon. Home 
Minister was very careful in tele-
phoning to me when I was in 
Australia and asking me as to what 
should be done. All the precautions 
were taken. I had requested him to 
consult other Leaders, they were also 
consulted. In these circumstances, 
may I request you not to press 
for the vote but if you press for the 
vote, I have to put it to the vote of 
the House. 

[ Translation] 
SHRI GEORGE FERNANDES: 

Mr. Speaker Sir, we hope you would 
issue certain directions so that it 
may not recur. 
2560 LSS/94-35. 

[English] 

MR. SPEAKER: You always 
cooperate. You do your duty and 
cooperate. There is a point in that 
I am not just pressing it. 

[Translation] 
SHRI GEORGE FERNANDES: 

Mr. Speaker Sir, we hope you would 
issue certain directions so that it 
may not recur. 

[English] 

J\1R. SPEAKER: I will do that. 

The question is : 
"That leave be granted to with-
draw a Bili to provide for the 
constitution of a National 
Human Rights Commission and 
State Human Rights Commis-
sion in any State and for matters 
connected therewith or incidental 
thereto." 

The motion was adopted. 
SHRI S.B. CHA V AN : I with-

draw the Bill. 

MR. SPEAKER: Exactly at 
3.30 p.m., we will take up discussion 
on Dunkel proposal. Now, we will 
take up matters under Rule 377. 

MATTERS UNDER RULE 377 

15.23 hrs. 

(i) Need to set up an LPG outlet 
at Amadalavalsa. Andhra Pradesh. 

DR. VISWANATHAN KANITHI 
(Srikakulam) : The L.P.G. (Liqui-
fied Petroleum Gas) is ont. of the 
affordable household cooking fuel) 
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that should be provided to a larger 
seeton of people so that the firewood 
is spared and the denudation of fore-
sts is stopped. All the municipalities 
in the country are ,not covered 
by retail outlets of L.P.G. on the 
pka that the subsidy allowed on the 
L.P.G . .is mounting beyond the capa-
city of the budgetary provision. In 
my Parliamentary Constituency, 
Srikakulam, Andhra Pradesh, there 
is one Municipality called Amada-
lavalsa, which is deprived of L.P.G. 
supply agency. The residents of this 
Municipality having a population of 
more than 50,000 have to register 
and get their L.P.G. from the 
District Headquarters, Srikakulam. 

I, therefore, urge upon the Central 
Government especially the Minister 
of Petroleum and Natural Gas to 
accord permission for setting up an 
L.P.G. outlet at Amadalavalsa so 
that more families could be suppLed 
L.P.G. for cooking purpose. 

(il) Need to tl.ouble railway line 
b;:tween Mangalore and Shoranur. 

SHRI MULLAPPALLY RAM-
CHANDRAN 
(Collnanore): With the Konkan 
Railway line nearing comple-

tion, it is essential for the Railways 
to decide upon the need to increase 
number of trains between Mangalore 
and the Southern Districts of Kerala 
and also upon the urgency of doubl-
ing the line between Mangalore and 
Shoranur. Without these additional 
facilities the Konkan Project will 
serve no purpose for· the State of 
Kerala and catering to increased 
passenger and freight traffic wiIl be 
impossible. I, therefore, request the 

hon. Minister of Railways to give 
this sector his urgent attention 
to ensure expansion work at the 
earliest. 

(iii) Need to Set up a Navodaya 
Vidyalaya in Chhota Uc'a'pur Par-
liamentary Constituency in Gujarat. 
[Translation] 

SHRI N.J. RATHVA (Chhota 
Udaipur) : Mr. Speaker Sir, The 
Central Government IS setting up 
Navodaya Vidylayas in the back-
ward and Adivasi areas on priority 
basis. My constituency Chhota 
Udaipur which is a Adivasi and 
backward area falls in the Vadodara 
district of Gujarat. But till now, 
no Navodaya Vidyalaya has been 
set up in the Va,J.odara district as a 
result of whi~h children belonging 
to Adivasis and poor people of 
this district are not getting any 
benefit from this scheme. 

So I request the Central Govern-
ment to set up Navodaya Vidyalaya 
in Vododara district which is an 
Advisasi dominated area, 'during 
the Eighth five year plan so that 
the adivasi and poor students of 
Chhota Udaipur may also acquire 
good education from this scheme. 

(iv) Need to S..;t up a low power 
T.V. Transmitter at Maratandom 
Tamil Nadu. 

[English] 
SHRI N. DENNIS (Nagar-

coil): The people of th:;; northern 
part of Kanyakumari District of 
Tamil Nadu having a population 
of about five lakhs are not getting 
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the opportunity of viewing re-
g'onal news in Tamil language. 
There is a low power T.V. trans-
mitter at Nagercoil. As T.V. 
tran~mltter there covers a short 
distance, the people of Martan-
dom area of Kanyakumari District 
fail to view regional news in Tamil. 
There has been a long standing 
demand of the people of this area 
to install a low power T.V. trans-
mitta at Martandom area. 

I, therefore, urge upon the 
Central Government to install a 
low power transmitter at Martan-
dom to cover the areas of northt.rn 
parts of Kanyakumari District. 

(l') Need to upgrade Jamnagar 
city in Gujarat to B-2 Grade. 

[Translat ion] 
SHRI CHANDRESH PATEL 

(Jamnagar) Mr. Spe3ker, Sir, 
recently some cities were upgradp.d 
to B-1, B-2 grades, but Gujarat 
is yet to be upgraded to B-2 grade, 
as a result of whi..:h, widespread 
rt;sentment is growing among the 
residents of the entire Jamnagar 
area. 

The population of Jamnagar 
is more than four lakhs. In 1989, 
as a special case Gujarat had been 
upgraded to B-2 grade for the pur-
pose of CCA. However, it has not 
been upgraded so far for the purpose 
of HRA because it has been report-
ed that as per the census report of 
1991, the population of Jamnagar 
is about three lakh seventy five 
thousand but these figures are not 
correct. While arriving a t these 
figures, about fifty thousand de-

fence personnel working in Jam-
nagar, have not been included and 
similarly, about thirty five thousand 
people residing in the adjoining 
villages of Jamnagar have also not 
been included in these figures. 

The collector of Jamnagar has 
also represented thi, fact that 
these two figures have not been 
included in the census. The 
Government is supplying all food 
items including ration, vegetables 
and fruits to the three wings 01 
Defenc::: and the C, ntra! Govern-
ment ha~ also been informed in 
this regard but no action has been 
taken so far. Therefor:" the C::ntral 
Government is requested to upgrade 
Jamnagar to B-2 Grade at the 
earliest. 

(vi) Need to provide more funds 
to Madhya Pradesh Government 
for setting up of Power Projects. 

SHRI SATYNARAYAN 
JATIYA (Ujjain): Necessary steps 
should be taken to expand the 
irrigation facilities in Madhya 
Pradesh. To achieVe this objectiVt;, 
apart from completing the cons-
truction work of the new dams at 
the earliest, there is a need to 
bring about improvement in the 
supply of electricity for irrigation 
purposes. Due to the erratic power 
supply, the farmers are facing lot 
of difficulties and stt:ps should be 
taken to ensur~ supply of power 
to the farmers in the day tim<: only. 
Special steps are needed in Madhya 
Pradesh for construction of new 
power stations to meet the power 
demand. For this purpose, clearance 
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should be given to link RBJ Pipe-
line with the power stations. And, 
in order to complete the Power 

(viii) Need to COllstmct a rail-
way bridge on river Ganga at Gazi-
pur in Uttar Pradesh. 

Projects expeditiously, adequate 
financial assistance should be SURI VISHWANAnI 
sanctioned. SHASTRI (Gazipur): It is most 

essential to construct a railway 
(vii) Need to facilitate loans to 

farmers frolD Banks on the basis of 
their lanel. 

bridge on river Ganga in the Gazi-
pur district in Eastern Uttar Prade-st. 
This has been a long standing demand 
ot the people of this area. In 
view of the people's demand, the 
Railway Ministry had conducted a 
survey in Tadi Ghat near Gazipur 
for the construction of the railway 
bridl!;c but no further action has 
~ taken in this rega.rd. If this 
bridge is constructed, the railways 
will be able to divert certain trains, 
da Dildar nagar, Tadi Ghat, Gazi-
pur, Oudhihar, Varanasi and the 
strain on MughaJ Sarai Junction 
will be reduced. 

SHRI RAM PUJAN PATEL 
(Phulpur): Agriculture plays a 
pivotal role in the economic deve-
lopment of the country. The 
Government have started innumera-
ble Projects for the development of 
agriculture but far from being bene-
fitted, the poor farmers have become 
indebted tf) the cooperative de-
partments and banks. The Govern-
ment have framed certain rules and 
fixed a limit to provide loans to 
the traders and industrialists due 
to which the businessmen and 
capitalists as per their convenience 
can avail of loans, upto the fixed 
limit from any banks. But no such 
facilities are available to the far_ 
mers though they also have per-
manent property. In this context, 
I urge upon the Central Govern-
ment that pass books should be 
issued to farmers after evaluating 
their agricultural lands to enable 
them to take loans from the banks 
at their convenience. This will also 
save them from the clutches of 
money lenders and they will be 
able to sell their agricultural pro_ 
duce in the market well in time at 
reasonable price". Thus, they will 
improve their economic condition 
and save themselves from the ex-
ploitation. 

Therefore, the Central Govern-
ment is requested to make provision 
for a railway bridge on river 
Ganga in Gazipur at tb.: earliest. 

15.31 hrs 
MOTION RE: IMPLICATIONS 
OF THE DUNKEL DRAYf 
TEJ(T ON TRADE NEGOTIA-
TIONS-Contd. 

MR. SPEAKER: We now take 
up the discussion on the implica-
tions of the Dunkel proposals. 
We had docided to take it up a 
3.30 p.m. We are taking it up 
exactly at 3.30 p.m. today and my 
request to the hon. Members would 
be that it has to be completed today 
because we have other business. 
If necessary we shall sit a little late 
also. 



549 Motion R.!: AGRAHAYANA 16, 1915 (SAKA) Dunkel Draft 550 

SHRI NITISH KUMAR 
(BARH): I was still on my legs. 

MR. SPEAKER: I was hear-
ing your speech from the Chamber. 
You had concluded. You made a 
'good speech. 

Shri Rupchand Pal. 

SHRf RUPCHAND PAL 
(HOOGHLY): Mr. Speaker. ever 
since the initiat.on of the multi-

negotiations in S.:p-lateral trade 
tember 1986, momentous changes 
~ave taken place the world over. 
The balance of forces has tilted in 
favour of a particular super power 
of the erstwhile political scene and 
the Government of India has tak~n 
a 'U' turn in many matters. While 
we are discussing the Dunkel 
proposals. they cannot be discuss-
ed in isolation. They are part of a 
number of measures already taken 
by the Government of India, under 
what goes by the name of the New 
Economic Policy, the New Indus-
trial Policy, the New Trade Policy, 
etc. 

Some of the proposals incor-
porated in the Dunkel Draft have 

. already been implemented or are 
in the process of implementation 
by the Governmlllt. In my limited 
time, I will try to cover some of the 
points made by the present Com-
merce Minister when he initiated 
the debate and some other points 
made by the former Commerce 
Minister. 

important discussion. You are not 
commenting on the points made 
by the Commerce Mimster. You 
are commenting on the Dunkel 
proposals. 

SHRI RUPCHAND PAL: I 
will comment on the points made 
in the background of the Dunkel 
proposals by the hon. Commerce 
Minister. 

MR. SPEAKER: You can 
take it that your considered views 
will be respected, and will he con-
sidered if they can be accepted. 

SHRI R UPCHAND PAL : I 
will respond to some of the points. 

MR. SPEAKER: No, no. There 
is no time for aU that. It is not a 
dialogue going on. 

SHRI RUPCHAND PAL: I 
shall try to confine myself to the 
points in the Dunkel Draft itself 
and the response of the Govern-
ment of India. 

I do not understand what the 
difficulty is. 

MR. SPEAKER: The diffi-
culty is, time is not there. There 
are man), others who want to speak. 

SHRI RUPCHAND PAL: 
Abollt the speech made by the 
hon. Deputy Leader of BJP in 
the House, I would like to say that 
it was a marked departure from 
the speeches made by him else-
where including the speech made 

MR. SPEAKER: No, no. Let by him before the InOO-U.S. Busi-
us understand this. This is a v.;ry ness meeting. 
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Sir, the first assur:'.nce given 
by the hon. Minister yesterday is 
that the Government will hring 
in a It>gislation to fully protect th~ 
farmers' int..:rests in the use of 
variety of seeds. How? The hon. 
Minister has said that there is no 
obligation on our part to patent 
seeds-that is okay and there is 
no difficulty in that-and we shall 
have to resort to either UPOpy 
1991 or we may just Jom 1978 
Convention. In 1991 UPOpy, 
after the revision, there .s no such 
scope because it was reviSt::d in a 
manner where the Indian farmers 
interest can not be protect.ed. 

About joining the 1978 Conven-
tion, even there we do find that 
there is no scope for the licensing 
of right. We do have in our coun-
try no less than 500 small seed 
companies, who multIply and who 
cater to the needs of the agricul-
turists across th.; country. And 
without this licence of right. the 
joining of 1978 Convention will 
also be meaningless. So, what we 
demand is that there should be a 
licence of right, that is, by paying 
the royalty only these companies 
can multiply and they do automa-
tically have such a right. I want 
to know whether such a protection 
can at all be given through the 
prepared legislation for the pre-
sent Commerce Minister, the 
Dunkel proposal is a simple lan-
guage problem and to the former 
Commercl. Minister, it is a simple 
case of innocent amendment of the 
earlier GATT rules. 

It is not so simple. It is not so 
innocent. I would like to know 
whether in this predetcrmind tar-
get concept only in cases of mal-
nutrition and similar situation we 
shall be able to have such PDS. 
But the Government should deter-
mint, the Parliament should deter-
mine what should be the target. 
Why should you come under an 
international discipline for our 
PDS? The recent picture that 
has come about the PDS. as per 
the Government figure. is that the 

.offtake is going down because the 
people do not have enough pur-
chasing power even in the misera 
ble situation prevailing in the PDS. 
Then again in a period of 
crisis if the Gov~rnment wants to 
provide a better PDS if 
the Parliament should decide, we 
shall not be able to do that. 

Again coming back to the sub-
sidy question, the hon. Finance 
Minister has said that it is far 
below the ceilng. You ar~ providing 
for the foreign investors in the 
power sector 18 per cent guaranteed 
return, the tariff will rise 
up. In fcrt ilisu we know 

that the prices are going up. 
What will happend in such a situ-
ation? Will the Government will 
be able to continue the PDS? We 
are sacrificing our long-term inter-
ests just thinking about some illu-
sory ~hor-term gain. In fact even 
in the short-term we are not making 
an) gain. 

As you know in the developed 
countries they have thought about a 



553 Motion Re: AGRAHAYANA 16, 1915 (SAKA) Dunkel Draft 554 

provIsIon for decoupled income 
support. I have calculated. In the 
EC countries for cereals they will 
pro"\{,ide social security to the tune 
of Rs. 8000 per hectare. In the case 
of oilseeds only, the EC countries 
will provide no less than Rs. 15000 
per hectare to keep their farmers com-
petitive. It will not so happen in our 
country. Our country is in need of 
more food production and food 
security is required. Subsidies in 
developing countries like ours will 
have to be; very high and td make it 
competitive, we shall have to pro-
vide incentives. It is an unequal world. 
I fully agree with the former Com-
merce Minister. It IS an unequal 
regime and the provisions that have 
been made in the Dunkel proposals 
are quite unequal and against the 
interests of our country. 

About the market access, the han. 
Minister had said certain things. 
But even if it is taken for granted 
that so long OlJr BOP continues we 
need not worry. But this BOP will 
also be determined by JMF the 
certificate has to be given by the 
IMF only. As we know in the human 
development index our position is 
at No. 134. There is an attempt to 
show that India is rich country. 
Through price purchase parity con-
cept they have put us in a number 
si.x, they want to show us a rich 
country at par with USA, Japan 
and other countries. The BOP can 
rise, the foreign exchange reserve 
can rise even if you borrow. 

Again there is the question of 
dumping as it has started in the case 

of industrial products. We know 
about the complaints made by the 
Bombay club. This will happen in 
the case of agr iClilt ural produces 
also and our country will be full of 
dumped cereals, dumped grains and 
such other things. Some multina-
tionals are controlling the global 
grain business. They will determine 
the price. They will play one develop-
ing country against the other and 
naturally we shall be really in a 
very very helpless position. This 
quantitative restriction to protect 
the Indian farmers is urgently re-
quired. So, I do not agree with what 
the hon. Commerce Minister has 
said. 

The hon. Commerce Minister 
has also spoken about strengthening 
of compulsory licensing. By compul-
sory licensing, what can we do? 
By strengthening the compulsory 
licensing in the TRIPS proposals 
we can at best ask the MNCs and 
others to produce what we need. 
But the right of licence we are b"ing 
denied. Only right of licence can 
ensure the interests not only of the 
agriculturists but also of others. 
such right can only provide SCOpt; 
for competition. We aft; speaking of 
compt:tition but the very advocates 
of competition in respect of our 
country are going to occupy a 
monopoly position through these 
Dunkel proposals. Competition can 
provide better technology. Only 
through competition WI:: can make 
our prices cheaper. Only through 
competition we can save the way for 
further industrialisation. But our 
indigenous companies are being 
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denied the competitive right. They 
are being deprived of this right of 
licence. 

The hon. Commerce Minister 
first said about the gene programme 
that India wants explicit exclusion 
of naturally occurring genetic mate-
rial. But does the naturally occurring 
genetic matuial include micro or-
gran ism ? I doubt it does not, Bio-
pesticides, such as, rhizobia and 
green and blue alagae, have been 
produced and used by the advanced 
countries. used in our country 
also . This patentability of micro 
organism is a concept which the 
scientists, the research workers are 
opposing throughout the world .. But 
I am disappointed to find that the 
hon. Commerce Minister has spo-
ken about the demand for exclusion 
of naturally occurring gentic material 
ony. He has not spoken anything 
about the micro organism about the 
control of gene that has also been 
proposed there. Because biopesticides 
is a future pesticide. Jfyou go through 
the Rao Conference's. spIrit, the 
future depends on this biotechnology, 
biopesticides. But we are just not 
caring ab;)ut this thing. We are not 
demanding the exclusion of this 
particular control over micro or-
ganism. 

I would like to draw th..; attention 
of the hon. Commerce Minister to 
one more thing. I do not know whe-
ther it has been discussed in the 
national and other debates which 
have taken place. In claUSe 17(3)(a), 
humans and animals are excluded 
from diagnostic patentability but 

not plants. It is not known which of 
the diagnostic methods which are 
in use in this country have been paten-
ted abroad or not because in the mean 
time a vast agricultural country like 
ours is using variety of reliable and 
sensitive methods for diagnosis 0 
plants, pests and diseases. This has 
not been covered. This is a very ser-
ious thmg because this omission of 
plants, from exclusion from paten-
tability together with humans and 
animals, I think, it has been done 
deliberately and intentionally and 
we shall suffer a lot if we do not 
demand that plants also should be 
excluded together with humans and 
animals. from the diagnostic paten-
tability. 

In the speech made by the former 
hon. Commerce Minister, he has 
made certain points, and if Arthur 
Dunkel had been present in the 
Gallery, he would have burst into 
laughter that the former Commerce 
Minister had interpreted things to 
a length which Even Arthur Dunkel 
might not have wanted. 

Sir, I know and we all know that 
he is a great advocate of the libera-
lisation process etc. He was speak-
ing in that language earlier. He 
spoke in a similar vein yesterday 
also. He stated that GATT is no 
monster and it is no East India 
Company. I just want to quote one 
line. 

"Is this the return of the East 
India Company and the new en-
slavement of India" 

The same former Commerce Ministe 
is asking like this. After the Bombay 
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Club made a presentation he was 
spealdll8 on the gi1tette. he wasJspea1c-

. ing about the cos~tics and he was 
speaking about conSUmer durables 
and that they are allowed to rise their 
equity to 51 pet cent. The same for 

-mer Commerce Minister is writing 
elsewhere: '~Is this the .return of the 
East India Cotnpany?" Here, he is 
saying the GATT is no East tndia 

- Company. It was an exercise iJl'· un-
truth and self-deception to say the 
least. Of course, it is true that auto-
nomously our Govt. has already 
taken some steps since 1991 and 35 
areas have been opened up. What arC 
those 35 areas? These areas vary 
from metallurgical industries to 
electrical equipment, from transpor-
tation to industrial and agricultural 
machinery, frQm cbemica}s and drugS 
to pbaramaceuticals, from industrial 
equipment to cement and plint ing 
machinery and from hotels to soft-
ware and food processing. They have 
been described as core sector. It is 
claimed that 80 per cent of the pro· 
posals have come in the core secto-~ 

Will our farmers be allowed to be 
competitive? - Will 6ur farmer be 
allowed to compete with others wbere 
the quantum of subJiidies will staYI 
for a long)im.! to come? When soda 
secur7ty measures are b~ing imple-
mented i8 developed countries wh~n 
incentives are being provided to their 
farmers and when dumping that; is 
going to take place in our coUntry in 
such a situation. I do not think the 
Indian farmers will be benefited. Of 
course, we are not a major player. 
But till we become a major player 
we should not allow these things to 
happen and we should not allow to 
subscribe to the views and the ~pro. 
v;sions in the Dunkel Draft. 

Sir, a part of the Dunkel proposals 
have already been implemented or 
are in the process of impleJDentation. 
So. I would say that DWlkcl pro-
posals should neVer b: . taken in 
isolation. They are to b: c()Dsidered 
jn the background of'What goes by 
the name of neW econoiD;c policy, 
new industrial pol!cy, new investment 
policy a~d aew trade policy. The for_ 
mer Commerce Minister has stated 
that it would be a great bOOD or the 
Indian lumers and that there is a 
potential for . export of Rs. lO,OOO 
crore worth of agricultural products. 
2560 LSSj94-36. 

Sir. about the burden of proof 
in the TRIPS, the han. former Come. 
merce Minister has stated that ;n the 
Indian Evidence Act there 'are many 
such things even today. This is lin 
exercise in self-deception. There are 
such provisions for cases of oppres-
sion on. women and sllcb other cases 
But tbis bhouJd not be referred .in 
an altcgetber different perspectwe. 
The burden of proof for patents w]l 
change a whole lot of equations pre-
vailing in our country. Our scientists 
will be at the receiving end and (lur 
farmers will be at the receivi~ cad. 

Sir, he was speaking about 
China. China is knccking at tbe 
doors. 

M R. SP.EAKER: I remi nd you 
there are mzny Memberswho . want 
to speak. You are speaking cn the 
points made by the speakers on this 
side and not on Dunkel proposals. 

SHRl RUPCHANP PAL:" That 
is .p'li"t ()f D..l4~l proposal s. 



'559 Motion ke ': 
, ", , , 

DECEMBER 7: 19if •• 
• ~. t'" T < ~.. " 

Dunkel I)rrVt '60 

" For long 40 years, China has-b~en signed t,owards the end of 1994; as 
in self·isolation has been' preparing has been stated by the,hon. Commerce 
the ground and has become a major Minister. But in the m,eantime. We 
player. Now they are dictating their can avail of the opp:>rtunityjto mob-i-
own terms. If you go through the liSe countries to give the leadership 
bilateral agreement between U.S.A. as we have given in the past iJi Non· 
and China, you will find their stand aligned Movement, in many· other 
on patent processing, about pro· matters in the international arena, 
duct patent, and about many other It is not a lost case. We should not 

. things. Then again, they do bave louk to what France is doing expect-
trade surplus of several billions of ing that if it collapses we are relieved. 

• doUars, over 18 billions to 19 billion It it a fait accompli? May ,be, Ul 
of dollars. Again in pharmaceuticals, today we are not a major player in 
95 % of their health programmes are world trade. It is also true that in 
under the Government, the State 1947, our share in world trade was 
sector. They are not being affected. 2.5 %. Now it has come down to 

• But we are being affectc,;d. For non- 0.42 % only. Who is responsible for 
commercial use, we cannot do that. it? It is the same ruling party which 

" If China can keep herself in self- isresponsible because the same ruling 
isolation for long 40 long years to Party has been there at the Central 
make the ground to become a maj.)l Government for all these years bar-
player to determine their terms, why ring two or three years, when the 
cannot we keep ourselves aloof and Janata Government was th~re. 
try to find out new configuration to 
associate ourselves with the develop- I would suggest that the Govern~ 
ing countries. There is a new growing ment 1>hould try to mobilise other 

in the third World Countries Pakistan countries and use the time availabl~ 
was earlier opposing it in SAARC. • between today and April next year. 

, The-y have reportedly revised their Otherwise, this nation is not 
stand. We have heard about count- going to take it lying down. 
ries, like Malaysia, South Mrica There are protests throughout 
opposing the Dunkel proposals. the Third World countries. There 
We should find out our route to are protests even in the developed 
mobilise the developing countries countries. In our country also, to-
during the time that is available bet- morrow and day after tomorrow, 
ween now and April, when the Mini-' even at Delhi, people from dIfferent 
sterial level conference meeting is parts of the country are coming to 

. going to be held. We should try to protest, to give last warning to the 
mobilise Third World countrie} who Government that signing the Dunkel 
have been affected by the Dunkel Draft will be a death knell to our 
proposals as we are.'· self-retance and to our economic 

sovereignty:The Government should 
;. :'.: ,T}ie' Final lJrU@:uay', 1tound, I not be allowed to do that: The nation 

do not know whether 1.t would be -' will not tolerate it. 
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[TrD11SJatitJnl: . ,': ' :' " , . alt~ll9twe·befQr-e -US.' Ht'.rl there-:bcen ", 
SHRI . 'MANI' SHANKAR' , an alteml\tive before us, the topic 

AIYAR ,(MAYILADUTURAJ ):' that is now before us, was also there' 
Mr. . Speaker, Sir, my younger in 1989 and in 19.91. And when the 
brother, Nitish Kumar had levelled Government' was formed by Shri' 
allegation against us yesterday. T·· V.P. Singh or Shri Chandra Shekbar; 
am s~Ying this as it is ~rtainJy nobody ever thought of improving 
related ,to this. . the situation. No. one .ever thought 

MR. SPEAKER :' You are 
speaking very good Hindi. I think 
you for this but because of the 
paucity of time, instead of commen-
ting on each other's views, you say 
whether multilateral agreement 
would be beneficial or bilateral. 

SHRI MANI SHANKAR 
AN AR : I accept your directive. I 
will speak on the topic. But I do feel 
that the point which I wanted to 
raise is. related to this. ~opic. If,· at. 
the end, there is time, i will speak 
on that point. 

16.00 Rrs. 

The 'Uruguay~ Round began from 
1985. Not only one, but all the 
four successive Government were 
associated with 'the talks. . This 
process started during Rajiv Gandhi's 
regime. It further gained momentum 
during the regime of Shri V.P. Singh 
When Shri Chandra Shekhar was 
the Prime Minister, it reached to a 
crucial stage. The final touches· are 
being given during Shri P.V. 
Narasimha: Rao's regime .now. I 
want to bring this fact before the 
HOllse because no Government either 
belonging to our party or that of the 
Opposition even for', a . momen~ 
thought of quitting the GATT talks: 
I de) not,$ink Jhat theFo. is allY other 

of leaving or withdrawing from the 
GA'IT. The basic point that has 
come before the House is this that 
smce only one week is left for us' 
to arrive at a decision in this regard 
and our Government is going to 
negotiate at a certain level, should 
we now decide about quitting or being 
a part of GA'IT ? There is no alter-
native before the present Govern-
ment. Therefort., to say tbat we 
would quit GA'IT as the nation is 
with us, is a empty threat, GATT is 
an agreement that was signed before 
it was concluded. This is one job 
which we have accomplished after 
we became independent. 

We achieved independence in 
August 1947 and within six months 
of this, we reached Havana in 
January 1948 and signed that agree-
m..:nt. It is our child. To say that 
we should quit GA'IT would mean 
the killing of the son by his father. 
We have two ways to attain progress 
in GA'IT talks and to promote it : 
First amendment and second compi-
lation. My friend Shri Nitish Kumar 
has rtJeITt.d only to amendment, not 
(ompilation. I want to clarify to 
him that changes in the GA'IT arc 
effected after several rounds of 
n~got:ations. Its work perta ins nO[ 
only t9 amendments but it involve 
compilation lliso and it has bee.n 



done. Prior to 'tli is; mlXtDlImf eompi. : benefit. if tJame com.titioM wm,"' to: 
latious tbOk Place m I9S8;w}ten One- " returll.-'·-JL.~ widldraw" fMm 
fourth part was adopted, and some' GATT. wc:. would haw cmly:.tWo 
ptovisidns' 'MTe madcj far the deve-' optiou.&. 
lOping nations. Thus7 iri this way 
amendment "and eouipiJation are (Translation) 
es.sentiaf. GAtt works in' this 
manner only. Mr. Chidambaram 
was also' saYing this when . he was 
talking about economics I would 
like to say a few words about history. 
You know that the Wall Street 
Crash took place in 1929 and it 
caused an uphea:val throughout the 
world and affected India also. The 
worst to be affected were our fanne's 
and labou:-ers. In Europe there 
was· Widespread revolt, . chaos and 
anarchy badly affecting the interna-
tional Commerce. Due to this 
fascism and. communalism progr~
sed in Europe. This· is the basic 
reason that in the a·bsence of Int~
national Trading rules, the economic 
condition in Europe became so bad. 
that, Hitler, who in 1928 election in 
Germany had s: cured only three to 
four per cent of the votes, became 
tbe President for four' years till 
Jamsary 1933. I am afraid, in the 
abs~e of OA IT, we may face 
similar situation again. Each nation 
should make up its mind, as to how 
to run international trade. Otherwis.! 
we may again face the position of 
1930-33, This would only help the 
fascist and the communal forces 
in our country. I would like to draw 
the attention of our Communist 
and National Front brethern towards 
tbis. Do you again want to create 
5Ueb conditicn under which Hitler 
became the President of Germany? 
Yola and -I know wbo is going to 

Our friend, Shri Roop Chand 
Bhai, was saying now that we disso-
ciate and isolate olU"Sclf from the 
glol::al (.cOriomy and sboald neither 
import nor export and say that a big 
country like India is not capable of 
comp ;ting in the world markets 
as it has no strength because it is a 
very small' nation; therefore, let us 
remain isolated, we can not venture 
out of our country. I do not think 
that this great country of Mahatma 
Gandhi or JaWahar Lal Nehru or 
P. V. Narasimha Rao's will s~y 
that it is Dot competent to compete. 
We know that we are competent 
enough to compete with the coun· 
tries of the world. If you want .that. 
we should be in China-like for God's 
,ake, do not;tell this to China because 
they have realised that they should 
not have done this. They emerged 
out of their isolation in 1978 and 
adopted the policies which we are 
adopting today. The result is that. 
they have a foreign exchange reserve 
worth 170 billion. I am nOt advo. 
cating that we should consider China 
of those days as our model and 
blindly emulate them. Time'> have 
changed. The old economic theories 
have become outdatcci now. The 
very nations, which had earlier dis-
carded it and did not sign GATT in 
1945, now are anxious to become 
its members. When everY nation is 
clamoutm,' r~ GATI' ... .,.bip. 



it' ~, Bdt tie;i-u4eni to tlpi. out or" 
ito· Whit" aIteiUat;"C;'bave we, wfreit: 
~-neihet Want to quit nor isoI~te· 
ounelves from the world' ecORomy? 
The Only alternative is GATT. We 
will have to accept it after 'having 
bilateral talks with each, Dation. 

A rcf't:rfnce was made to 301, a 
Draconion law of United States, 
Till now it could not be imposed en 
India, ins,pite of threats to this 
elred by the US, ,twice, The point 
~. will did, they not 'impose it, 
considerin8 their economic in~ 
ftuence. I do not know when. 
India will.attain tltat stage. They did 
n()i impose 301. for they knew, there 
is an institution wlIose doors India 
can still knock to get it, grievances 
re:\ressed. It could appeal against 
the Draconion law. Therefore ·301 
was' n9t used again~ us. In the 
absence of GATT no one would 
have heard 0\u plea. Had there been 
no GAIT, America could easily 
have brought India to its kne...'*S, if 
it so desired. So far, they have 
hesitated. as they know that we have 
friends at QA TT who caB differen~ 
tiate between justice and injustice. 
They know that in GAIT, a small 
as weD as a big nation enjoy equal 
rights-be it Luxumberg, India .or 
New Zealand. Even smlIll nations,· 
whether in Europe,' South .America 
or- Africa, aU have the same rights~ 
as all have a single yate. America 
knows,that we can get the support 
of other nations. They do pin~prick 
us, but what needs to be understood 
i~ that, in the abs:nc: of OA:TI. 
tbeycould have IOIlc~to any~extent 
to:. troatM 11$. , 

·,·:itwe-~ CbifJldlitt;we.: 
wOUld mIise· 'the'" aCtftnta_- 6f 
rerrurming in ~Arr. ' 

Nitish Bhai was now speaJdng:.ef 
Textiles. J want to remind him . tnat 
when he wag. bom in 1964,' the very' 
year I went to Hrussles on my first 
posting. And in those days "GATf 
negotiations were conducted at 
Brussels, not at Geneva. Around 
that year, America started a new 
agreement. Arrangement-regarding 
International Trade in 'T~tiles 
(ARITIT)- by taking textiles out 
of the purview of GArr. This was 
the first charge, given to me at 
Brussels, in Indian Foreign Service. 
ARITIT' was also known by Shert 
Term Arrangement. When we were: 
protesting that short Term Arrange--
ment was not acceptable to us, they 
brought forward another agreement 
in its place and named it as Long~ 
Term Arrangement-LT A. Again 
when LTA became subjeCt of criti-
cism tbey again made changes and 
thereby liftCd restrictionS from tex-
tiles saying that the raw material 
used for manufacturing the teRiles 
would be subject>!d to restriction and 
termed it as Multi-Fibre Agreement. 
My personal exp...~ience is that since 
the P:J.st at 1 ast 30 years, American 
bas not only been trying to restrict 
our textiles exports, but have' also 
been tightening tbe existing restric~ 
tions. Now they have reached a 
stage where it is said that within the 
coming tcn years their acts, going on 
for the la.;t 30 years, will C()m~ to an 
end. You are aot accepting. thi~ 
You.. say- ·that, this' sbouW bppea 
ear~~ 1 fUllY &grce ;'witb yoU: :a.t. 



if· ~ 'd~ not gel ~1i~; thal w~ich 
",e would, get within . 'ten· years;, 
would you say we do not wan~ after' 
12 years. Now the point is that the 
discussioll -is··going On' 'over' the 
question of duration ~flO-l5 Years' 
at the initiative of Maxico-a devel-
01lillg country, which is also a 
member of 0-77 and n9t at the behest 
of any developed nation. There are 
several developing nations who have 
benefitted from all the thrt<e-ST A, 
LTA and ,MFA. Two big produc:rs 
like India and Pakistan' found' 
thems Ives on the same, side. We 
ar~ now tht( only nation to say that 
we do not 'at all need this type of 
agr<!ement. The other nations of the 
world a·gree with us. They say 
tint th'!y w;)uld do, what we want 
t~ be done in 1993. Not now, but 
within 10 years. Is this not.a major 
victory? Do yo~ want our condition 
to become' pathetic? Is it not a 
gain, when America says that it 
would 'never agree to cotton export? 
Do we not want this? Will we not 
get the benefit of OA 17. 

A.merica particularly stopped 
exports' uhder the a-nti-dumping 
clause. Our export is one per cent 
below the American consumption. 
Benefits of the agreeme:tt to us 
would begin to accrue from next 
year in engineering goods, chemicals 
an1 st;el. We can also benefit further, 
if the subsidies there are lessened. 
-\s some one said, the extent of 
,;u'Jsides, in Japan and develdped 
w:>r:d is upto 200 per cent. If these 
are not brought down to 10 per cent, 
no one will' put restrictions on lis' 
too':' If~ t.estrictioD 'of 10 per eenl is 

imposed-on .. them.1t wo~14 ~ ~tD-, 
posed'()n us too. Wit4 tbis:re~ictioD(.; 
their market would ·l:!e OPfD'to us.. 
a~so for exports. -, 

Now they say, they caD not~ ex .. · .. 
port agricultural goods;' Mr.'. Bal':' . 
ram had said that we had reached 
the figure ar~und 8.5 to 10.5 thou~, 
sand crores. Yesterday' Mr. 
Chidambaram had said our aim was 
to reach the target of Rs. 30~OOO' 
crOTe mark. I think' that we can 
reach the figure of Rs. three lakh 
cror.'!S. This is because of the vast 
world market. Take the case of 
shrimps and prawns.' Their market, 
perhaps, has touched $ 75 billion., 
It is a sman thing, which we can 
produce in our own t:ountry. If, 
the extent of subsidy on agrieultm'ar 
~oods is brought down from' 200 
:er cent to 10 per cent and if it is 
.aid that willy-nilly we have to 
:mport at least 10 per cent, then, 
who would derive the benefit, if not 
the Indian farmer? Will our far-
mer not be able to take advantage 
of the incentives, that come' their 
way? They have demonstrated this 
In the' case of Basmati rice. An' 
Arab, who can import rice from all 
over the world, 'first goes to Pakis-
tan. Th:!reafter, to India, because 
the Basmati rice, he wants. is avail-
able here. Our farmers have shown 
the world that they· harbour n'o fear 
in their heart. He knows that he 
can compete in the global market. 

Today, those who say that Dunkel 
prop:>sals will spell doom for" the 
farmers. mean to .say that our farmers: 
have DO capability, they are not. fit 
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for 'living iri this wotkl. I say that 
J myself and Diy party have full faith 
in the farmers. We know our far-
mers" can take our country forward· 
Due to this we want that the farmers 
should take the benefits accruing 
from the DlJnkel Proposals and we 
must not quit GATT. Yes, there 
are some disconcerting aspects in 
the Dunkel Proposals. For this 
reason my senior colleague Mr. 
Chidambaram making the proposals 
b~fQre the House suggested that we 
should express oUr concern with one 
voice over the points which go against 
up and get those points rectified. 
We should pass a resolution to this 
effect. This would strengthen the 
hands of .our Commerce Minister 
whe'n he or his representative goes to 
Geneva. Instead of accepting this, 
allegations are being levelled. I 
request you to hear our proposals. 
If they are acceptable to you, we 
can pass a resolution here. If, you 
are not satisfied, tell us, to see how 
it can be changed. But do not 
make gratuitous allegations. 

FIrst IS the issue of seeds. My 
friend Nitish Kumar said, and 
correctly too, that six lakh tonnes 
of seeds are used in our country. 
Out of which only two lakh tonnes 
are sold by State institutions. The 
remaining four lakh tonnes ~re 

produced and used by out farmers. 

SHRI . VIRENDRA SINGH 
. (Mirzapur): Two lakh tonnes are 
produced by our farmers. Four 
lill to.nnes· are obtained 'Crom State 
·inStitutions.· '.' . 

f'.' """, -,_ ," 

. tJiinke? Draft . '70 
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. SHR1 MANI . SHANKAR 
AIYAR: . Whatever it may be, I 
want to tell' you one thing. : Our 
on-going negotiations on Intellectual 
Property Rights, through TRIPS 
are not, focussed on Intellectual 
Property, but the discussion is on 
Trade-Related Intellectual Property. 
If only one commodity enters inter-
national commerce, discussion can 
be done via GATT. If we decide 
that we do not want Patent Seeds, 
patented abroad, there will be no 
need t6 agitate against Cargill be-
cause we ourselves would han 
decided that we do not need it. 
Regarding the seed produced in 
India, our Commerce Minister has 
assured us in his statement: 

(English) 

There is no obligation on us to 
patent seeds and we do not intend 
to do it. 
(Translation) 

Seeds produced In India would 
not be patented. We have no such 
desire, nor do Dunkel' Proposals 
force us to do so. Since you think 
we are under Dunkel's compulsion, 
its clarification is needed. It has 
been said in Dunkel Proposals that, 
in future a system is . Deeded . to 
arrange for protection of the pro-
duce. Dunkel propo5als do not 
mention as to what type of arrang-
ment is needed. Mr. Nitish was 
saying yesterday, that what right 
GAIT rulS to dictate to us. I' say 
GATT has no right to dictate to us . 
That is why GATT has not dictated 
anything to us, They asked .us to 
prepare a system. What woUld be 
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this system? You can take the t.b.i.s. GATT provisions WQ~d be 
(s~3tefu -of) patents ... It . may' be, applicable only whe~ it lmtets inter:' 
that America may take the system . national commerCe.' We must not 
that we ne!d to ha~ patents. But forget .that as of today very little 
we have made it clear that we will • patented . seeds of this type are, being 
not apply patents. Other way is imported_ 
the UPOV Convention of 1978. If 
we want to follow the provisions of 
it, we can d;> so. After this, one 
more agreement took place there 
in 1991. We can accept the pro-

As far as genetic mattriat is 
concerned, the Commerce Minister 
has said. 

visions of 1991, if we want. If we {English] 
want we can accept some provisions 
of 1978 and some of 1991. Along 
with'this, we can impose patents, 
if we so want, if not, there is no 
need to imp05e patents. lf we look 
b3.Ck to the year 1978 and 1991, I 
do not like these two yeaTs, because 
in 1978 and in 1991 also you were a 
member here. But leave that. We 
have no n:(ed to implement that. 
Dunkef prop()sal suggest us to 
preparE: a system of any type. We 
can prepare any system, we feel 
like. We are framing a law. Our 
Commerte Mi:1iskr has said that 
a sllitable legislatloll would be enac-
ted, ill which the farmers would have 
full rights to keep the seeds for 
tbe~y~ and the traditional sys-
tem of. distributing .eeds amo~ 
the farmers of the area woul4 be fully 
protected. 

Piant breeders, which have net 
so far come here, would be covered 

',bY. th~. This w<,u1d benefit every 
cmc. lfwe tlo-not enter international 
market'Of seeds, then W~ neither have 
to ·~iniporl nor' eXport the ,;eeds. 
Then. whateYer we (I ecide, would 

, be appliecf ~ Iftdia So ·Qui' .& seods 
are Conce1-nea. GA1'T is Silent' on 

We. are seeking the expliCit ex-
du.'lion of naturafiy occurring gene-
tic material. ' 

I Translation] 

You have given this clarification. 
Thank .God. Mr. Pal has ac~epted 
it. Regarding micro-organisms he 
says, if there are any micro-organ-
isms, having naturally occurring 
genes. then we w.ould not accept it. 

As far as bio-technological engi-
neering ,being carried out. it is inevi-
table, and is conred under intellec-
tual property. It is your thinking 
that we woulJ not protect intell~
tua] property. You can formulate 
such a policy after getting people's 
mandate. However. this is not our 
p;;>licy. Hence, ·we do Dot see ~OJ1-
tradictioa of any type between text 
of Dunkel draft and our PatentS. 
However, regarding subsidy. it needs 
to be understood that restriction 
has ~been' ~~lied 'en .~od~tion 
subsidy, not con~Umer su~idY. We 
provide }Qodgrain'S ror the, l'oo,r 
people, through -the . 'Public :~
bution System 
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It cannot be argued that subsidy 
on PDS is a prcdu(tion subsidy. 
If it is argued that way then counter 
arguments can also be given by the 
Government. The Government can 
argue in favcur of retaining PDS 
subsidy even in the GATT it dec,i-
s;ons are tried to be thrust upon the 
country. The whole world knows 
the PDS cf India and is in favour 
of it too that PDS will not be dis-
continued. Even the Dilector Gene-
ral of GATT at the time of his visit 
to Irdia publicly announced that no 
restrictions will be imposed on PDS. 
It is only you people who keep on 
arguing that PDS is going to be 
subjected to restrictions. I fail to 
understand the reasons for giving 
that sort of arguments? Are you 
people out to be American agents? 
FOl Gcds sake, plea~e keep "ilent. 
The whole world is in favour of 
continuance of PDS in this country. 
Unnecessarily suspicions are sought 
to be aroused in the minds of the 
public. The Minister of Commerce 
has also made it clear. Here I am 
quoting his words. 

There is no obligation on us to 
undertake any reduction in respect 
of any input subsidy. 

[English] 

There is no obligation on us to 
undertake any reduction in respect 
of any input subsidy. 

[Translation) 

Regarding PDS, he has clearly 
mentioned that even if there are 
some doubts in this regard. 
2560 LSS/94-37 

[English] 

We are not negotiating to achieve 
changes in the language. We will 
put the matter beyond any shadow 
of doubt. 

[Translation] 

Regarding market access I would 
like to submit that whatever we are 
going to do in this regard, had al-
ready been decided in 1988 itself. 
Even the two consecutive Govern-
ments which came to power in 1989-
90 and 1990-91 did not deviate from 
it. Therefore, there is no need to 
harp on the same thing. If you had 
a different stand at that time, then 
it should have been conveyed at that 
period of time itself. To come out 
with a stand of non-acceptance at 
this final stage is not at all com-
prehensible. I fail to understand 
that logic. 

Shri Nitish Kumar cited the 
example of National Assembly of 
Korea in this regard. They passed 
a unanimous resolution that if import 
restrictions are going to be extended 
to basic food stuff, then the people 
of Korea will not agree to it. Here 
our Government has also been 
called upon to explain that if a 
small country like Korea can take 
such a decision, then why can't 
India? We also hold the same 
views. Like the people of Korea, 
we should also decide as to what is 
not acceptable to us. That was 
the objective of the resolution of 
Shri Chidambaram. That is why 
he submitted that this House should 
unanimously decide on the point s 
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not acceptable to this country and 
also those acceptable to India. If a 
resolution to that effect is unani-
mously passed then it wiII strengthen 
the hands of our Govemment. 
Otherwise leave it to the Government 
because it is not you people but this 
Government that enjoys people's 
mandate. 

Mr. Speaker, Sir, one more 
minute I will take to reply to an 
important point raised by Shri 
Jaswant Singh and the other one rai-
sed by Nitish Kumar. Shri Jaswant 
Singh commented that if Kintki 
fried chicken cannot be manufac-
tured in India, then why can't a ban 
be imposed on Tandoori Chicken 
in America? Though he raised this 
point in a lighter vein but he also 
stated that it was something very 
serious, so I would like to reply to 
that because of its importance. In 
fact, there is no restriction on Fried 
Chicken in India but as regards 
Kintki Fried Chicken, it can be 
manufactured only in that country 
because it carried their trade mark. 
Similarly an American company can-
not manufacture and market Tan-
doori chick.en with an Indian trade 
mark patented in the name of Shri 
Iqbal Singh. In case Shri Chidam-
baram goes in for manufacturing 
Chidambaram brand ldlis with an 
Indian trade mark patented in his 
name then nobody else in America 
can manufacture the same delicacy 
with that trade mark. Idlis with a 
different trade mark, however, could 
be prepared. by them. TherefoJp., 
do not entangle this country in this 
sort of conti oversy. We must undel-

stand if that Tandoori Chicken, 
fried chicken Hambwgers and the 
things of that sort could be manu-
factured both in India and in USA 
[Interruptions]. 

Howevel, this is a diffelent issue. 
We are dlS<.ussing the question of 
trade marks here. It is essential 
to protect them. Indian laws do 
not pel mit anybody to use these 
names Raymonds and Binny. Now 
thi" thing going to be introduced in 
intern?tional hade also. Your plea 
that country (Kintiky) FLied ChiC-
ken should not be allowed to b) 
imported in India may have some 
force, however it has no relevance 
as far as this re~olution is concerned. 

Economic policy will be decided 
by us and not by you because the 
people have given us the power. 
We will formulate economic policies 
to take the country on the path of 
progress. I accept the point ra ised 
by Shri Nitish Kumar. He referred 
to an advertisement made by the 
Congress on Dunkel and submitted 
that the line containing had a men-
tion of spurious drugs should be 
deleted. At that time I desired to 
know the page number because the 
English version I was having did not 
contain that very line. Later on I 
found out that his submission was 
absolutely correct. Yes, a mention 
of spurious drugs was there which 
should not have been there. Sir, 
however, this error after immitation, 
which is a translation error. 

In fact we should have said spu-
rious drugs or immitated formula-
tions, after immitation because there 
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IS a difference between immitation 
and spurious drugs. And this is 
the reason for the error that has 
crept in and I apologise for that. I 
would "like to express my gratituce 
to Shri Nitish KUmal when I now 
accept as my Hindi teachel. 

SHRI INDRAJIT GUPTA 
(Midnapore) : Sir, the Draft Final 
Act is the document which the Union 
of India is due to sign. It is a com-
prehensive package. It is a package 
and it is not permitted to take sepa-
rate items out of that package and 
either agree or disagree separately. 
Either you have to accept the whole 
package or nothing. 

Mr. Chidambaram, if I have 
understood him correctly which I do 
not know, seems to suggest that if 
we disagree with any portions of this 
document or do not fall in line with 
them, then we are liable to lose our 
membership of GAIT. I do not 
know about this. I would like to 
knoW authoritatively whether it is a 
fact that any country which does 
not sign this final document automa-
tically loses its membership of GAIT 
because we are told that once we are 
out of GATT, then we will be in 
deep trouble because we will have to 
negotiate separately with each coun-
try and that will be much more 
difficult than being within some 
multilateral system. 

eroded without the consent of those 
States and consultations with those 
States? We have a federal Consti-
tution; we have so many States and 
different parties ruling in different 
parts oUhe country. Is it permissible 
under the Constitution? Kindly look 
at the State List in the Seventh 
Schedule, Item 14 and subsequent 
item which deal with agriculture. 
These are exclusively within the 
domain of the State. Is it permissible 
for the Central Government, without 
the consent of the States, to permit 
the exclusive powers of the States to 
be curtailed or eroded in any way? 

Now, I want to raise one basic 
question, that is, whether this federal 
character of the Constitution permits 
or does not permit the exclusive 
powers of the States as they are 

I am raising this question; there are 
legal luminaries on that side who can 
give me a reply. I believe on the 21st 
October of last year, the West Bengal 
Chief Minister had written to the 
Prime Minister demanding that the 
State should be consulted before any 
final decision is taken on the Dunkel 
Draft. I believe no reply was given 
to his suggestion. Article 73, proviso 
to I(a), (b) states quite clearly that' 
the Union cannot legislate on the 
State subjects without the States 
consent. Weare entering into an 
international treaty and all our laws 
or most of our laws will have to be 
changed in accordance with the 
provisions of the Draft. That means, 
we are legislating in respect of States 
and their rights also. Have they been 
consulted? Has their consent been 
taken? Are we authorised to do that? 
This has got a vital bearing on agri-
culture. 

MR. SPEAKER : Is it in the 
Concurrent List or the State List? defined in our Constitution, to be 
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SHRI INDRAJIT GUPTA: It is 
in the State List. It is better that 
somebody explains this because we 
do not want to get into a difficulty 
where the States are in revolt against 
the Centre's unilateral action. What 
will happen to the federal structure 
of this country? What prevents the 
Centre from consulting the States and 
seeking to take their consent, if they 
can? 

MR. SPEAKER: Which entry are 
you referring to in the Seventh 
Schedule? 

SHRI INDRAJIT GUPTA: I am 
referring to the State List, Seventh 
Schedule, Item 14 and subsequent 
items dealing with agriculture. 

I am referring to Article 73 and its 
provisos (I) (a) and (b). This question 
is there in my mind. I would lik'.! to 
have a clear reply to questions which 
arise out of this: Whether in exercise 
of this treaty making power, the 
Union can enter into a treaty without 
keeping the Parliament, the State 
Legislatures and the people fully 
informed about the impact of such 
treaties on their rights, powers and 
responsibilities? Whether the Union 
can affect people's right to cheap and 
adequate medicines and health care 
facilities? If anything is done which 
adversely affects the right of the 
people to get cheap and adequate 
medicines and health care facilities 
is the Union empowered to do thi~ 
in exercise of its treaty making powers 
during-which the States are not being 
consulted at all and their consent is 
neither being sought? Whether the 
treaty making powers of the Union 

can affect people's right to food? 
Whether the treaty making powers 
of the Union can affect the farmers' 
rights to use seeds, to grow crops in 
successive years? We have been told 
yesterday here that there is no 
difficulty about seeds and farmers 
can continue to procure seed!'. as 
they have been doing in the past 
from their own crop by what is 
called the exchange across the fence 
and so on and so forth. I am not 
referring to these ordinary seeds. I 
am referring to the perpetual quest 
which is going on in the agricultural 
world for better quality seeds, for 
hybrid se<!ds and for better yielding 
seeds. Whether tlIese seeds will be 
available freely to the farmers or 
these will be in the god owns of 
Cargil and such other gentlemen 
from whom they will have to be 
obtained? 

You see, yesterday'S papers have 
carried cut these headlines : 

"Farmers from India, Europe 
and Japan demonstrated today in 
Geneva against American Impe-
rialism and the GATT Trade 
Accord, which they fear, will ruin 
hundreds of millions of farmers 
and uproot centuries' old tradi-
tions." 

This news items says that the GATT 
opponents in India planned demons-
trations against such symbols of 
American imperialism as McDonalds, 
Kentucky fried chicken. pepsi cola, 
etc. Indian farmers are concerned 
that plans for international patent 
protection will give American seed 
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multinationals like Cargil, rights 
over the local farmers producing 
their own crops and so on. So, I am 
raisin,g this point. Whether the treaty 
making powers of the Union can be 
allowed to adversely affect the right 
of thc farmers to get unrestricted 
supply of seeds? Can the treaty 
making powers of the Union allow it 
to take preemptive steps? I say this 
because I believe certain irrevocable 
steps have alreadY been taken. Can 
the Union take preemptive steps 
which place its legislative bodics in 
the embarrassing position of having 
no choice but to implement the 
treaty? 

I do not know the exact date but 
in July last year, the Ministry of 
Commerce had privately circulated 
document which made it clear that 
certain changes in the Patents Act 
were under consideration. I only 
want to raise one point. On 4-8-1987. 
15-11-1988, 19-3-1990, 27-3-1990, 
4-5-1990, 11-5-1990 and 11-9-91, 
assurances had been given that no 
changes would be made in the Indian 
Patents Act. 

It is on record. All these assurances 
have becn violated, arc going to be 
violated. A privately circulated paper 
of the Ministry made it clear that 
these changes are under contempla-
tion. As I was saying just now, all 
laws and policies in India will have 
to be changed in accordance with 
the Dunkel provisions and some of 
these, as I said, run counter to our 
Constitutional provisions. If you do 
not accept, you will become the 
victim of cross-retaliation. That is 
provided for. 

I do not believe that this is a 
negotiated document which repre-
sents some type of consensus between 
equal parties. They are not equal 
parties at all. The background must 
be remembered. I do not blame 
anybody for that. That is the state 
of the world. We have North and 
South, developed and developing 
countries, rich and poor countries. 
This is the reality of today's inter-
national situation. These Dunkel 
proposals are heavily loaded in 
favour of the developed countries 
and there is no free negotiation 
because every now and then there is 
a threat of retaliatory action and 
super 30 I, threatening sanctions 
against us. And, we are made to 
believe that we are negotiating as 
equals and some sort of Consensus 
will emerge. Sir, there is nothing 
wrong in all these efforts which have 
been madc by Government. These 
efforts to get some assurances, some 
further concessions through discus-
sions and negotiations with Mis. 
Dunkel and Southerland, among 
others, are praiseworthy. But, I think 
the end result is not expressed in 
any written form, in any document. 
These assurances are all verbal and 
oral. They are not in any document 
or in any written form. So, I do not 
know what their worth is. 

For example, we have been told 
that revision of our agricultural 
policies would not be applicable 
because we have a serious balance of 
payment problem. But, unfortuna-
tely, our Finance Minister goes 
around the world claiming that our 
BOP problem has been solved and 
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we have now got foreign exchange 
reserve of 8 million dollars, and, 
therefore, there is no balance of 
payments problem. How does the 
other clause operate? Actually, who 
will decide whether we have a balance 
of payments problem or not? It is 
quite clearly laid down that it will 
be decided by the International 
Monetary Fund. You cannot go on 
saying on the one hand that we have 
no BOP problem and on the other 
hand you say that we have the 
balance of payments problem. You 
must make up your mind. 

I would like to say a word about 
these various services. It covers 
financial services, banks, insurance, 
telecommunication, aircraft, port, etc. 
This is a new field in which we have 
not so far allowed entry of foreign 
agencies or foreign firms. It is laid 
down that foreign suppliers of these 
services must be accorded most 
favoured nation treatment and what 
is called a national treatment. That 
means that they have to be treated 
on par with the national or domestic 
suppliers. There cannot be any 
favourable treatment given to domes-
tic companies which are in this field. 
They must be on a par. Foreign 
banks, insurers, lawyers, doctors, 
accountants, broadcast media and 
other service suppliers will automati-
cally be allowed to operate in India 
on the same terms as the domestic 
suppliers. We know what are their 
resources; what is their position; and 
what is the position of our country. 

As far as market access goes, no 
quantitative restrictions can be placed 

on the number or on the value of 
those providing these services or 
service transactions. I submit that 
due to foreign competition which we 
will not be able to stand, our people 
are in no position to compete with 
these giants of the western world. 
There will be a loss of fundamental 
right to trade and commerce. Please 
see Article 30 I-a loss of fundamental 
right to trade and commerce due to 
the elimination of foreign competi-
tion. 

Today, many industrialists in our 
country who were keeping quiet so 
long. I find that they are speaking up, 
they are issuing statements appearing 
in the press in which they are ex-
pressing this fear. 

AN HaN. MEMBER Bombay 
club. 

SHRI INDRAJIT GUPTA: Not 
only Bombay club but also othcr 
companies arc saying that they are 
facing the d:mgcr of being wipcd 
out. How can be compete with these 
people? As somebody remarked ear-
lier today, the paid-up capital and 
turnover of one of these companies is 
equal to the entire annual Budget of 
our Government. How can you com-
pete? How can unequal,; compete? 

Then, of course, there is a policy 
of fear, justified fear, of dumping. 
You must remember that all these 
developed countries today arc suffer-
ing from recession. In their own 
countries, they are having these 
problems of unemployment, of trying 
to get rid of foreign workers, who 
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were employed there for years to-
gether, of competition among their 
own companies. These are leading 
to shrinkage of domestic market. 
They ~re retrenching people. They 
are dismissing people right and left. 
They cannot keep them any longer. 
They are looking for foreign markets, 
where they can dispose of their goods. 
What better markets they can get 
than India. Then, we must consider 
the reality. This is the background. 
This is the thing which is taking 
place. This drive for markets by the 
developed countries is going to be 
accelerated through the mechanism 
of this Dunkel and India will be made 
a victim of what is euphemistically 
called global integration. We are 
trying to integrate globally our 
economy with the economics of not 
only developed countries but also 
developed countries which are suffer-
ing from recession. Therefore, they 
arc looking for markets abroad which 
they can penetrate with their goods 
and services. 

So, I would say that, we have been 
brought to the brink of a precipice 
in regard to our industrial self-
reliance, of our own industrial 
infrastructure and in regard to our 
economic sovereignty. Sir, we must 
pull back while there is still time and 
opportunity to pull back to whatever 
extent we can pun back and if we 
do not pull back, we will go over the 
edge and the country will plunge 
into a difficulty. I think we are not 
able to contemplate just now what the 
fate of the economy of this country 
will become. I do not know why we 
are waiting for Kentucky fried 

chicken. Already our markets have 
been flooded with all manner of 
consumer products and so on which 
can be produced and which are being 
produced of equal quality and com-
petitive price in this country. How-
ever, we are doing it with our eyes 
open. Later on, nobody should say 
that we blundered into something. 

The domestic subsidy to agricul-
tural products will have to be 
supplied to everybody; this will have 
to be reduced by 20 per ccnt during a 
period of ten years; and the subsidy 
cannot be raised beyond a ceiling 
which is there of 10 per cent. At 
present, we have something like 5.2 
per cent or 2 per cent; some people 
say 5.2 per cent is the upper ceiling. 
'Whereas the developed countries pay 
enormous subsidy to their farmers; 
and even if they go in for full 20 
per cent reduction in subsidy, this 
will still leave a very wide disparity 
between them and us-giving them 
easy access to our market. 

Under the new patent system, 
patent right will be granted at par for 
imported goods or locally produced 
goods. About micro organism. Mr. 
Mani Shankar Aiyar today and 
yesterday Mr. P. Chidambaram 
had attempted to mollify some of 
our apprehensions and doubts; but I 
find that many scientists in the field 
of biology and so on are very much 
disturbed about what is going to 
happen to the genes and life forms. 
Mr. P. Chidambaram himself yester-
day said that this is something which 
we cannot agree to, because it is not 
only there but is also something 
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which is immoral; life forms cannot 
be allowed to be patented in this way 
which they are thinking to do. We 
should resist. The Government is 
trying to resist. I would urge upon 
them to resist with more vigour and 
determination; and they will have 
our support in that matter. The 
patent holder on imports will be given 
an exclusive right. I am told a very 
strange thing that there is a transi-
tional period of ten years. During 
this transitional period or inter-
mediate period, if somebody, a 
foreigner, has applied for a patent 
right, he need not wait till his patent 
application is accepted. During that 
intervening period of ten years, he 
will b:! permitted to enjoy unrestricted 
selling rights in the country where 
he i" seeking his patent. The final 
decision on that patent need not be 
concluded before ten years, but 
during the intervening period, he 
will bi: given an exclusive selling right 
of his products in our country, in our 
market. 

And as I said, yesterday Mr. 
P. Chidambaram also admitted that 
the prices especially of medicines and 
drugs and pharmaceuticals which arc 
produced by small scale units will go 
up enormou;ly; he said, they will go 
up 45 per cent; some people are 
calculating that they will go up much 
more. But, in any case, medicines 
will go far beyond the reach of the 
common man in this country. We 
are dealing with this country, no 
other country. Already people in 
this country are poor; you know their 
capability of procuring medicines 

and drugs. This will now become 
absolutely something which will be 
prohibitive. So, this propositioq of 
unequal reduction of tariff barriers 
and elimination of non-tariff barriers 
will create enormous problems for 
the domestic companies. 

I do not want to prolong this thing 
because many things which were said 
yesterday by our colleagues on this 
side of the House were quite correct, 
well judged and I am fully in support 
of them. But I would like to ask the 
Commerce Minister or the Prime 
Minister what is the benefit which our 
country is going to get out of this 
Dunkel Proposal? You should tell 
us. We will become a partner in a 
multilateral agreement; that is true. 
But in an agreement which is heavily 
loaded in favour of one side, that is, 
the developed countries with all their 
power, their resources and their 
multinational cooperation, we are on 
the other side. 

I am sorry to read today that this 
G-15 meeting which is about to be 
held in Delhi in a few days' time, in 
a week's time, which was supposed 
to be some kind of getting together 
of the developing countries to see if 
they could chalk out some common 
standpoint and some common kind 
of strategy on this question, has been 
indefinitely postponed. 

17.00 hrs. 

It is very likely to fail now because 
a number of countries have backed 
out and may not attend; from G-15 
it may actually become a G-6 meeting. 
That is what the papers tell us today. 
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In that case our clout as an eminent 
partner of developing countries will 
go down very seriously and we will 
be at a further disadvantage in this 
questioQ. of bargaining. So, all I want 
to say is that, I think. we are in a 
critical and dangerous situation. This 
is a completely anti-national thing 
which is sought to be done against 
the interests of our people. This is 
not a banana republic. We are not a 
banana republic. 

MR. SPEAKER : May I ask you 
a question, if you allow me? 

SHRI INDRAJIT GUPTA: We 
are not a banana republic. We have 
built up something over the years, 
which we are proud of. 

MR. SPEAKER: Your views will 
be very much appreciated and valued. 
The question before us, before the 
country and before Parliament is, 
should we have an agreement which is 
entered into between two countries, 
a bilateral agreement on foreign 
trade, or should we have a multi-
lah!ral agreement which is entered 
into by many countries, and suppos-
ing the bilateral agreement is going 
to be less beneficial than the multi-
lateral agreement, how do we bring 
about an agreement which is going 
to be more beneficial for our country? 

SHRI INDRAJIT GUPTA: We 
should do whatever is in our interests. 

MR. SPEAKER: How? 

SHRI INDRAJJT GUPTA: We 
cannot sign on somebody else's 
dotted line. 

2560 LSSi94-38 

MR. SPEAKER : Certainly not. 
Is it a fact that a multilateral agree-
ment is likely to be-not necessarily 
-more beneficial than a bilateral 
agreement? 

SHRI INDRAJIT GUPTA: Then 
we should be educated and enlighten-
ed about that. 

MR. SPEAKER : If you have 
entered into an agreement with a very 
strong country on your own with 
all the assistance and support of 
other countries, will it help? 

SHRI INDRAJIT GUPTA: It 
may help; it may not help. But why 
should you assume that one strong 
country alone and we alone will be 
fighting it out? There are other 
countries. There are so many coun-
tries. 

SHRI SOMNATH CHATTER-
JEE (BOLPUR) : Even France has 
reservations. 

SHRI INDRAJIT GUPTA: 
Japanese farmers are demonstrating 
saying. "No imported rice". You 
must have seen those photographs. 

SHRI SOMNATH CHATTER-
JEE : It is a very serious issue. 

MR. SPEAKER: It is a very 
serious issue; that is why I am 
raising it. 

SHRI SOMNATH CHATTER-
JEE : The Government should not 
sign it. (Interruptions). 

MR. SPEAKER: Let us not 
take that stand. Let us take a ra-
tional stand. 
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SHRI INDRAJIT GUPTA: 
I am only saying that the Govern-
ment should explain it. It is not a 
bvel playing fi!ld. I say that it is 
not a level playing field. 

MR. SPEAKER: There may b! 
some points, there may be some 
issues, on which we would be requi-
red to take a very strong stand. 
Agreed. 

SHRI SOMNATH CHATTER-
JEE : Will anybody listen? 

MR. SPEAKER: Are we sug-
gesting that we should withdraw 
from the GATT when China is try-
ing to be a member of the GATT '? 

SHRI INDRAJIT GUPTA: 
Do not jump to such conclusions. 
Sir, because I am told that after the 
15th December no further negotia-
tions will be there. 

MR. SPEAKER: That was ex-
plained by Shri Pranab Mukherjee 
yesterday. 

SHRI INDRAJIT GUPTA: 
He only said that we are not signing 
anything on the 15th December. 

MR. SPEAKER: When Inter-
national agreements are signed, the 
discussions take place at the official 
level and if there is going to be a 
Ministerial level meeting there will 
be a dis::ussion at the Ministerial 
level; and that does not stop there. 
It has to be ratified by the Govern-
ment also. 

SHRI INDRAJIT GUPTA: 
Yes. But what happens if the Govern-

ment is already inclined to do it-
because the Government is paralysed 
with the fear that we will be losing 
our membership of GATT-and 
therefore should we agree to every-
thing? 

;MR. SPEAKER: No, No. It 
is not like that. The final agreement 
is discussed by the officials, then the 
Ministers discuss it, then it is brought 
before the Cabinet. The Cabinet 
ratifies it and then it becomes 
bi I1ding. 

SHRI INDRAJIT GUPTA: 
So, what is the safeguard? 

MR. SPEAKER: That IS why 
we have to suggest as to how to 
carryon the negotiations, on what 
point we should stick. 

SHRI INDRAJIT GUPTA: 
All I wish to say at the end is, that 
you may carryon some further 
attempts at negotiation or discus-
~ion. But what about our clout? 
Here is a country which has become 
so heavily dependant on foreign 
loans. 

MR. SPEAKER: Our clout is 
the unity of the country is having 
the same kind of interest. 

SHRJ INDRAJIT GUPTA: That 
is what I said. That is why this G-IS 
Conference was called. 

MR. SPEAKER : In the GATT 
also, it is so. 

SHRI INDRAJIT GUPTA: In 
the GATT also, they do not always 
move together. 
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MR. SPEAKER: That is true. 

SHRI INDRAJIT GUPTA: 
Now in the negotiating table at 
Geneva ,each country is trying to fend 
for itself and that is naturaL Do not 
think that we have blocks of count-
ries negotiating together at the GATT. 
It is not like that. Anyway, I have 
expressed my apprehensions. 

MR. SPEAKER: You have ex-
pressed very correctly and everybody 
appreciates them. But this is the 
point on which we will develop a 
sort of consensus of possible. 

SHRI INDRAJIT'GUPTA : What 
about my constitutional point? 

MR. SPEAKER: That has to be 
examined. Of course, agriculture, it 
seems, is in State List. But then, 
foreign trade is the responsibility of 
the Central Government and not the 
State Government. 

SHRI INDRAJIT GUPTA: 
They cannot do something without 
consulting the States. 

MR. SPEAKER: That has to 
be examined. 

SHRI INDRAJIT GUPTA: Sir, 
we will head for a lot of trouble in 
this country if we go in for that kind 
of a thing. Anyway. what I say is 
that there is still time, not much 
time; little amount of time is left. 
This discussion is being held at the 
instan~e of the Government. The 
Government had said that they want 
this discussion and they want to 
profit by the suggestions and the 
views of the Members. So, the 

Members have expressed themselves 
here as freely as they C:ln do. We 
would like to know the Govern-
ment's resp.:msc. They shoulu at least 
try to respect Some of the seriou; 
views, c(iticisms and apprehension; 
expressed by the M. mbers from 
different s~ctions of thi; House and 
then move f0I:ward. Otherwise, it 
would be too late. 

SHRI SOMNATH CHATTER-
JEE : Mr. Speaker, Sir. you have 
been kind enough to put certain 
questions and they are very impJr-
tanto The whole country is involved. 
Our understanding is that after l5th 
of December, there is no scope for 
any negotiation at all. We may sign 
within one year. There is one year 
time to sign or not to sign. There 
is no scope for any negotiation after 
15th of December. Is there any 
scope for any negotiation till 15th 
of December or for one mor.: year? 
This is the matter, which should 
be clarified. On that, there are cer-
tain impressions. I have not been 
able to understand whether our 
country would be able to negotiate 
with them on the basis of the sug-
gestions made here. But. no option 
is left. That is our understanding. 
Let the Government clarify this. 

(Interruptions) 

SHRI NIRMAL KANTI CHAT-
TERJEE (DUMDUM) : Sir, you 
can also enlighten us. (Interruptions) 

MR. SPEAKER: I have ex!'" 
lained to you the procedure, which 
is followed. 
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SHRI SOMNATH CHATTER-
JEE : That is for ordinary Treaties. 

(In terruptions) 

MR. SPEAKER: This a multi-

MR. SPEAK ER : This is exactly 
what I am saying. If you have the 
strength. you get the strcnr,th out of 
the unity. 

SHRIMATI GEETA MUKHER-
lateral Treaty. JEE : They were of this opinion . 

. Why should we think that we are 
SHRI SOMNATH CHATTER- alone? 

JEE : Sir, one Minister is here. Let 
him tell us now. 

MR. SPEAKER: They will ex-
plain it. 

SHRI SOMNATH CHATTER-
JEE : On the basis of this. there can 
be formal discussion. (Interruptions) 

MR. SPEAKER: That is the 
point on which the Minister will 
enlighten in his reply. 

(Interruptions) 

SHRIMA TI GEET A MU KHER-
JEE (PANSKURA) : Mr. Speaker. 
Sir, you have been kind enough to 
send me, Shri Mani Shankelji and 
others the North-South di? logue. 
which took place. Now, in that 
dialogue, 1 must say that almost all 
the Third World countries were with 
the same idea. 

MR. SPEAKER: Which idea? 

SHRIMATI GEETA MUKHER-
JEE : This GATT business. 

MR. SPEAKER: That means 
what? 

SHRIMATlGEETA MUKHER-
JEE : They do not want to be on 
our head. 

(Interruptions) 

SHRI NlRMAL KANTI CHAT-
TERJEE : If we surrender, this 
unity cannot he built. 

SHRI MANl SHANKER 
AIYAR : Mr. Speaker. Sir, I wa~ 
elected as the Rapporteur of that 
Conference. So. it fell upon me to 
prepare that report. Firstly that 
report urges that mul! i-lateral nego-
tiations be concluded as soon a~ 

pos:.;ible and secondly that we pro-
ceed to the estahlishment of MTO. 
I do not rememher any phrase in 
the document, which came from 
there, which suggests what Geetaji 
has just suggested. 

(Intcrruptions) 

SHRI SOMNATH CHATTER-
JEE : Sir, why is the Commerce 
Minister not here '! 

MR. SPEAKER: He was here. 
He has a Planning Committee 
meeting. He has asked the other 
Minister to take notes. 

(Interrupt iOlls) 

SHRIMATI GEETA MUKHER-
JEE : Sir, Shri Mani Shankar Aiyar 
has said something very funny. 

(Interruptiuns) 
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SHRI SOMNATH CHATTER-
JEE : That is his patent. 

(Interruptions) 

SHRIMATI GEETA MUKHER-
JEE : Sir. now Shri Mani Shankar 
Aiyar agrees with what I have said 
just now. 

MR. SPEAKER: Now. Shri 
Rabi Ray. 

SH~.J RABI RAY (Kendrapada): 
Mr. Speaker. Sir, I am very happy 
tha ( you art yourself ta king interest 
in this import::mt tepic. When 
talks were on to accept the Dunkel 
proposals all the Members of Par-
liament w..:re of the opinion that if 
we accepted these proposals, We 
would lose the sovereignty of our 
nation. we wouk~ lose our freedom 
:md we would loce everything w" 
<,oh ieved by sacrificiLg everything 
in the freedom of struggle. ~ That's 
why all of us here submitted a mem-
orandum to the Prime Min ister b·v 
rising about the party interests. This 
memorandum had been signed by 
250 Members of Parliament and we 
have also decided to keep this dis-
cussion away from the partisen 
interests and with the same inten-
tion we had decided to start this 
discmsion on it from yesterday. 

Mr. Speaker. Sir, I am distress-
ed to say that though the discussion 
of this topic had started with great 
hopes yet it is not being discussed 
in the House, properly as it should 
have been. We charge the Govern-
ment that the Parliament had not 

~een taken into confidence regard-
mg the talks that had taken place 
at Geneva. I am saying it because 
the Government ha~ not been very 
clear a bout it right from the beginn-
ing. The Government had -con-
stituted a Committee under the 
Chairmanship of a Cabinet Minis-
ter, I will not name him. But the 
Government did not l.:fl,.r the com-
plete details of the Dunkel propo-
sals to the Committee and that is 
why the committee W3S dissolved. 

Most of the Members from this 
SIde are raising more objections 
bec(luse it concerns the future of 
the country. That's why we are 
worried. In view of all the restri-
ctions I \\ould like to put one thing 
before th:.: House. I just felt that 
while speaking they do not diff-
erentiate between ihc two words-
fr.:edom and slavery, whereas the 
meaning of both the words is as 
apart as "re North Pole and South 
Pole. I got this impression from 
the speech of a veteran congress 
Member who spoke yesterday. 
I do not want to name him. 

Mr. Speaker. Sir, I would like 
to change the direction of this 
debate because whatever we say 
here is based on the legacy 0 

'Swadeshi', self-reliance and em-
ploym",nt that we have received 
from our national freedom. I 
would mention all these three in 
particular in my speech. I do not 
want to mention the name of 
Mahatma Gandhi now, though, I 
will do so later on. These are 
the three philosophies we have 
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got. I would like to mention the 
name of a great leader and the first 
Prime Minister Pt. lawahar Lal 
Nehru in this context because as 
I had said in the beginning that J 
ft:t I distressed because we get this 
impression from their sp('eches as 
if both the words, i.e., slavery and 
freedom, are synonyms. I will 
cit,; an example here. The veteran 
congressman who spoke yesterday 
should well ha\-e been present today. 
When Pt. lawahar Lal Nehru was 
leading the freedom of struggle 
in 1940, around seven years before 
becoming Prime Minister. He had 
said: 

We do not believe in a rigid 
autarchy, but we do want to make 
India self-sufficiwt in regard to 
her needs, as far as this is possible. 
We want to develop international 
trade, importing articles which 
we cannot easily produce and ex-
porting such articles as the rest 0 f 
the world wants from us. We do 
not propose to submit to the eco-
nomic imperiatism of any other 
country or to impose our own on 
others. We b_lieve that the nation~ 
of the world can cooperate togt..-
ther in building a world economy 
which is advantageous for aU and 
in this work we shall gladly coop-
t..ratc But this economy cannot be 
baSt..d on the individual profit 
motive, nor can it subsist within 
the framework of imperialist 
system. It means a new world 
order, both politically and econo-
mically, and free nations cooperat-
ing together for their own as the 
larger good." 

[Translation] 
W.; bclkve that all the popular 

leaders of our freedom struggle 
besides Mahatma Gandhi fought 
agamst all type of evils. ~ They had 
presented a philosophy before us· 
If we accept it as a criteria then all 
our debate on Dunkel proposals 
should be based on that philosophy. 

We are M-:mbers of Parliament. 
We cannot overlook the voiee rais.:d 
out~ide the Parlia:nent. The far-
mers and the whole nation are of 
the opinion that we will have no 
future after signing the Dunkel 
proposals. We should give atten-
tion to that also. That'" why we 
should be careful in signing this 
agreement. When Shri lndrajitji was 
speaking you had raised a question. 
The que~tion is thal we should 
accept the alternative before us. 
As per Pt. lawahar Lal Nehru we 
will not a .. cept anything that goes 
against our philosophy of self-
rei ianee and 'swadeshi Swaraj". 

The watershed has been going 
on since 1%6. When America fclt 
the need to have a market, their 
competition started with the Euro-
pean Community and the America 
has given a m:w dimension to the 
wnole multilateral debate that had 
taken place. 
[English] 

The U.S. President, Reagan, 
signed the omnibus Trade and 
Competitive Act of 19~8 which 
strengthened the ability of the 
United States' trade representative 
to retaltate against countries for 
unfair trade practiC\!s, including 
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alleged inadequate protection of 
intellectual property rights." 

[Translation] 

W" have to keep this back-
ground in mind that we have lost 
a lot of things since when we had 
participated in the Uruguay round 
talks on 4th April, 1989 and the 
present Minister of External Affairs 
who was the then Minister of Com-
merce is well aware of the develop-
ments. I can challenge that India 
did not get anything during these 
six years. We have lost many things. 
We kept losing but did not get 
anything. It is very distr,;ssin~. 

People who were working on it 
did not think of Pt. Jawahar La! 
Nehru, they did not think of the 
Directive principles of the State 
Policy and the fundamental rights 
of the citizens. They kept committ-
ing mistake after mistake. We 
are distressed to say it. Thl.' East 
India Company had come to our 
country and it ruled our country 
for 180 years. The Internation21 
Monetary Fund, World Bank a!ld 
GATT Institution etc. are not lead-
ing agencies. A grave conspintcy 
is being hatched against the deve-
loping countries of the Third 
World. Jt is a conspiracy against 
those who had fought against 
English Imperialists. They want 
to end the employment of that 
place. 

Our Finance Minister intro-
d uced globalisation, liberalisation 
policy. New industrial and econo-
mic policy was introduced. It was 
said that: 

[English] 

"Slogans of Swadeshi will ruin 
the country." 

[Translation] 

Our Finance Minister had 
nothing to do with our freedom 
struggle nor did be take part in the 
freedom struggle. He d·:)t!s not 
know anything about Satyagrah. 
or Var\)doli Satyagrah. Since we 
ae,: talking about south- North. 
I w.}uld like to quote something in 
this regard. The hon'ble Finance 
M !nister is a renowned Economist. 
When our Finance Minister '.vas 
the Secretary of South C vIllmis-
sian and Hon'ble Julius Nyrerc 
was t)le Chairman, I would like 
to rcad a Report of that time. 
May be he had written it with a 
neutral sta'1ce, nevertheless, I 
would like to read it. 

"Grave doubts exi~t concerning 
the theoretical validity of some of 
the key prescrip.ions now inv~lv

ed in c,)I1ditioaality. Their ec;)nomic 
and soci(lJ effects have, in a number 
of CdSC'), been highly adverse. 
Monctary programming has fre-
quently led to excessive idle c.lpacity 
and rising unemployment. Finan-
cial libel"aliz2.tion in conditions of 
inl1ation has led to aggravation of 
int1ation. Insistence on the elimi-
nation of selective economic policy 
measures has aggravated the 
masdistribution of income. Insis-
tence on import liberalization in 
periods of pressure has led to ag-
gravation of balance of payment 
deficits and frequently to devalua-
tions to a dl!gree greater than would 
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be needed otherwise. Insistence on 
indiscriminate expansion of exports 
of primary products in man; 
countries simultaneously has led 
to more than propoltionate price 
declines - and thus to declines in 
the value of primary exports of 
developing countries a~ a group. 
Insistence on free trade irrespective 
of country conditions has led to 
many conflicts with national deve-
lopment strategies. 

[Translation] 

He has presented three budgets 
since he bec:::.nH.' the Finance Minis-
ter. Has he ever thought of imple-
menting this 2.1so? I respect him, 
everybody here respects him but 
his mentality is dangerous for the 
country. A, a result of th is men-
tality the members of Parliament 
have no doubt in their mind to the 
fact that the concerned file will 
definitely be sent on the 15th and 
the Government will sign the Dun-
kel proposals afterwards. The 
intellectuals may have this suspicion 
in their mincls and the Government 
is answerable that they have not 
taken any steps or given proof to 
remove this suspicion or disprove 
it. I am not levelling a charge, I 
am saying it because I am worried. 
That's why I aM mentioning it here. 
Shri George Fernandes is here. 
When he was the Minister of Indus-
try in 1917 as per his assertions. 
Coca cola had invested Rs. 8-10 
lakhs here in India and when he 
had become the Minister of Indus-
try, and ordered for closing the 
coca cole in India, the company 

repartriated as amount of Rs. 21 
crores. 

(Translation 

It was served a notice to quit 
India and it was a successful notice. 
I am not talking about the reper-
cussions following the signing of the 
agreement. I am only pointing out 
that the Government should take 
into consideration the prevailing cir-
cumstances in the country before it 
signs the Agreement. This is my 
real concern. The Government 
should understand the real sense of 
the basic principles of the Dunkel 
Proposals before signing it. The 
redl sense of these propcsals is to 
destroy our base of 'Swadeshi' and 
sdf rel ianee and to shatter the opp-
ortunities of enJployment anc thi!> 
Government h".s been doing all this 
gradualJy in a phased manner since 
July, 1991. As you all are aware 
of it that with the commencement of 
globalisation of trade cur rupee was 
devalued by 22 per cent. After it 
FERA has been scrapped and the 
process of scrapping it, was started 
from Jul~l, 1991 Budget and the 
difference between foreign indus-
trialists, industries and Indian 
industries ceased and now 
both are at par. In India, 
industries and cultivation are not 
merely a trade; they are also a part 
and parcel of Indian culture. They 
represent the way of our life also. 
Cultivation, small industries and 
cottage industries are a part of our 
culture. But it is very fortunate 
that a single directive made rn end 
of our agriculture, small industries 
and cottage industries as it has been 



605 Motion Re: AGRAHAYANA 16, 1915 (SAKA) Dunkel DI'aft : 606 

accepted that our countr), is not in a 
position to look after agriculture and 
industries. Mr. Speaker, Sir, I 
would like to submit that you 
youn;clf and many of us are born 
in farmers' families and we have 
great respect for the farmers because 
we could be able to get rid of PL 
480 due to their efficiency, hard 
labour and loyalty. By dint of 
their contribution we codd achieve 
our such goal in 1977. In the light 
of all their efforts we will have to 
pay attention towards them who 
made us frt.e from the..: clutches of 
PL 480. We should havt: to think 
as to wh"t steps we may take to 
give them their proper reward and 
this is the responsibility of ours who 
are sitting in the Parliamlnt. 

The patent law was passed by 
the Fourth Lok Sabha during 1970 
and Shrimati Indira Gandhi was the 
then Prime Minister. This Act was 
acclaimed as a Model Act all over 
the world and all the ~cjentific achi-
evements and pharmaceutical indus-
tries went on flourisning under it. 
I can see that sinct; the advent of 
\1 s. Carl;; Hill,. Ij-.erc is :1 constant 
threat of Super 30i for India. That 
is wby I am submitting to you sir 
that the Patent Act of 1970 which 
has been in force here for the I.,st 
6 years is a subject to revision and 
it is worth to be noted that the Gc-
vernment calls it a model Act. The 
hon. Minister is si:tilgjHn~. \\e 
had t;1'1'(.' :' nd again urged the Go-
vernment that it sl~,:,uld give an assu-
rance to the citizens of India through 
the Parliament that this model Patent 
Act of 1970 would not be modified 
2560 LSS/94-39 

buttheassurancewasnot giveJ,l. My 
submission was only this much 
that the Government should give us 
an assurance that it would not 
bring about any change in the Patent 
laws cf 1970. The pucpose of the 
patent law of 1970 was to p~tent the 
process particularly the prvcess in 
Pharmaceut;cals Industry. 

I would ];ke to state something 
about the pharmaceuticals industry. 
Yesterday it was told here that the 
prcdu\:t patent would be raised to 
45 per cent and I have the opinion of 
some experts that this percentare 
can be ra: sed up to J 500 or 2000. 
They are pointing it out w'th proper 
dccumentary proof. Again it has 
been stated that with the enforce-
ment of prcduct patent, only 10 
to 15 per ced pharmacentical indus-
tries would be affected. But I have 
a note regarding M, s Hindustan 
Processing: it states that the industry 
would be affected by 42 per cent and 
all the pharmaceutical industries 
would be ruined by this precess 
patent. 

I would like to point out for your 
kind information that the daimthat 
it would affect only 10 to 15 Fer cent 
industries is not COTr({:t. 1he figure 
would be much higher. Therefore, 
the experts state that the pharma-
ceutical industries of India would 
be aff(:cted badly by the time to 
come. They are also of the opinion 
that the process mentioned in the 
Dunkel Draft will be proved as 
product. patent in future. In this 
connection Un expert states. 
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[Englishl 

I assert, with all humility, that 
there is no basis for this claim, no 
study, no data. On the contrary, an 
assessment made by tlJe Indian Drugs 
Manufacturers' Association (lIMA) 
relating to efffct of TRIPS on the 
Indian drug manufacturing shows 
that 40 .18 per cent of anti-biot;cs, 
40 .18 per cent of cardio-vascular 
drugs, 65.92 per cent of antI-uk"I ants, 
55.30 per cent of oral anti-d13bet:cs 
and 47.53 per cent of anti-asthma-
tics are today covered by 'product 
patent. 

[Translation] 

Thus they will be ready to accept 
the product patent and they have 
agreed to do so. Even after our 
repeated objections, the Govern-
ment is not going to change its stand 
in this connection. I, th"refon:, am 
putting forth this issue before you. 
The Government has bt'en doing it 
for the last so many cays. I would 
like to tell you about the Cargill Co. 
Here I would like to explain as to 
how the Cargill Company functions. 

[English] 

Cargill is the largest of the six 
giant grain trading corporation in the 
world. It contains over 70 per cent 
of the world's trade in cereals. 
Togethcr with the other corporations, 
it controls 85 per cent of US wheat 
export and 95 per c"nt of Australia' 
socglmm exports Cargill's annual 
Sates in 1989 registered US $ 44 
billion, 60 per cent higher than that 

of the next corporation and 300 
times higher than that of the third. 

[Translation] 
Mr. Speaker, Sir, Karnatak is 

your neighbouring State, and you 
know it as to how the seeds are 
sold there. You might be knowing 
about its consequencE and this 
impact of its on the farmer also. 
I would like to point out to you that 
15 thousand acres of land pertain-
ing to the Kandla POlt Trust was 
handed over to the Cargill Company 
for manufacturing salt alld the orders 
to this effect was directly given by 
t1.c Prime !.,;ini:;c~\ ClT'c,:,;. l 
would like to bring to your notice 
that the Port Trust has opposed this 
move of the Government stating 25 
reasons for its opposition and one 
of the reason is related to the De-
fence i.e. security of India. Besides 
these n;ason~, \'''' h~,\c .;,ur uill;';n:nt 
reasons for oppos!ng this m;:>,.o. 
Gandhiji had started Salt Satya£,.\r1-. 

from hlre. Now \'c have to bl:ilC1t 
another Salt Satyagrah at Gujarat. 
the birth place of Gancl1iji ~.ftcr 50 
years. 

Shri George Fen;anJes. myself 
and other J 0.000 persons went to 
jail for opposing this move 
because we came to know that about 
2 lakh persons engaged in manufac-
turing Salt at that place would lose 
their livelihood bCC;!U5C of taking 
over the work by M/s. Cargill Com-
pany. They are all poor labourers, 
they all will become homeless, job-
less and will face starvation. There-
fore, the dhamll and Satyagraha 
were staged there for 3 months 
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continuously and afwrall the Advo-
cate of Mis. Cargill Company had 
to submit on 27th September before 
the court that it was no longer 
interested. After that the Court has 
pas~ed the orders, and then the 
dharna and Satyagrah ended. The 
people opposed the Company strong-
ly and very surprisingly not a single 
argument could be forwarded in 
favour cf the Cargill. What good 
can be dene for the country by it ? 
Rather it will endanger even the 
identity and pride of the country. 
It will sk.tter the hopes of employ-
ment: and this is all due to the 
multinational companies. You all 
must be knowing about the Bhopal 
gas tragedy caused by another 
multi-national Company MIS 
Union Carbid·~. Ju~t 4 days ago, 
the Bhop,,1 gas Tragedy anniversary 
was celebrated. What assistance 
has been provided by the Union 
Carbide Company to the victims. 

[Ei1Jdish] 

At the twinkling of an eye, 
thousand people died. 

Diredor of the Union Carbide 
Mr. Anderson to present himself 
before the Court. But Mr. Ander-
son is under the protection of th~ 
Clinton administration. The multi-
national Company has got the sup-

'port of the Government of America. 
Therefore, the majesty of law, the 
law in India is unable to summon 
him in India. The Government of 
India should present him here. But 
in spite of our repeated requests no 
action is being taken in this regard. 

Mr. Speaker, Sir, today the Go-
vernment of India is go in!: to im-
plement it practically. I am saying 
so because I have got evidence with 
me. I do n;)t say anything without 
an evidence or documentary proof. 
Here is a note which reads as to how 
the ~ Government. has agreed to !pro':' 
vide 51 per cent equity share to the 
multi-national companies. Here I 
would Ii ke to inform you as to how 
the multi-national Corporation 
wouLl arrive here and digest all of 
our industries here. 

[English] 
[ Translation} 

And two fa kh people are likely to 
die becaus~ of that accident. Noth-
ing is being done for them. It is 
not known as to how long this cast: 
will rema in in the court. It may 
take 8 years or even mort" time. 
I myself and this august House are 
deeply distressed. This issue has 
been ra ised seve:-31 tom. shere. J 
would like to express my thanks to 
the Judicial Magistrate of Bhopal 
who hus asked the Managing 

"These apprellensions are based 
on some recent developments in the 
Indian corporate world. The 
Coca Cola Company of the U.S. 
has bought out Ramesh Chauhan's 
Parle. Adi Godrej sold off soap and 
detergent brands to Proctor and 
Gamble. Tata disposed off Tomeo 
to Hindustan Lever. Vijay MalJaya 
of UB Group sold Kissan products 
to Brooke Bond. Tex:la TV has 
been bought by Goldstar of South 
Korea. Malh(.tras are in the process 
of selling th~ir blade manllf.'lcturing 
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bUsiness to (he' U.s.' Gillette Com-
.pany. 

Transnationals Oire also increasing 
their existing equity in joint ventures 
to 51 per cent or more making Indian 
partners a minority shareholder. 
Gillette has increased equity share 
from 40 per cent to 51 per cent in 
Indian Shaving Products of Saroj 
Poddar; Honda has ra ised its equity 
from 28 per cent to 51 per cent in 
Kinetic Honda; BP Solar Inte!"na-
tiona I from 40 per cent to 51 per 
cent in Tata BP Solar urd 3M 
Corporation from 40 per cent to 65 
.per cent in Birla 3M. Pepsi has 
increased its equity from 44.35 per 
Cf"nt to 91.4 per cont in Pepsi Foods 
resulting in the exit of Voltas from 
the joint venture. Electrolux also 
raised its equity from 12 per cent to 
51 per cent in Kelvinator. 

In many cas.:s where foreign 
firms have been denitd majority 
equity and managerial control they 
have walked out of the joint ventures. 
Royal Dutch-Shell ended its long 
partnership with Arvind Mafatlal 
when the latter· did not agree to give 
Sh~ll a 51 per cent stake in NOCIL 
Swadeshi Match AB reduced its 
equity from 39.5 per cent to zero 
in Wimco joint venture. Similarly, 
Champion Spark Plugs, Facit An 
Sedco Forex International. Chemte:< 
Inc. and G.D. Searle reduced their 
equity in Modi Champion, Facit 
Asia, Hitech Dri!ling, Shree Syn-
thetics and Searle India from 40 
per cent, 26 per cent. 36 per cent, 
9 per cent and 39 per cent, respecti. 
vely~ to zero." 

Th;;sc developments dearly l11di-
call; that multinationa.ls are taking 
full advantage of 51 per ct:nt equity 
decision. They are coming in a big 
way with international brands in 
Indian markets making survival of 
Indian brands a question mark. They 
are averse to a tit:-up with Indian 
partners without having majority 
holdings and managerial control. 
They would not like to part with 
state-of-the-art technology without 
controlling stake. 

[Translation] 

Mr. Speaker, Sir, where shall we 
go? This incident took place btfore 
15th of the month. I have no hesita-
tion in saying that the Government 
is going to sign the Dunkel Draft 
to make this country a slave. What 
should be done by the Parliament 
and the public in such a situation· 
Prime Minister, several Chief Minis-
ters might have analysed this issue 
but no one has raised the issue of 
employment. MNCs will increas.: 
unemployment. 13 crore people are 
already unemployed in the country. 
Several people call America a UOl-

polar world and it can become an 
l.G. police at international level. 
Clinton himself launches an indige-
nous movement in his country. 
America has the largest international 
corporation of the world, which 
has retrenched forty thousand 
people. One can get sadistic pleasure 
out of such incidents but it was 
said by Clinton and his predecessor 
Bush and I was shocked to know 
about it. Both have visited Japan 
to promote the sale of cars and 
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when the Prime Minister of 1apan 
refused it, President Bush fa inted 
during the banqo.iet arranged by 
the Japanese Prime- Min!ster. Crores 
of farm rs and young peopk look to 
Parlian'lent for solution of th: prob-
lem of unemployment and now the 
Dunkel proposals have ruined their 
hopes. We have discontinued the 
policies of Nehru and Gandhi and 
forgotten the feelings of illdigenOlols-
ness, self-Government and self-relia-
nc.;. Just now Shri Indrajit was 
asking if we wo~ld become a banana 
republic. 

Mr. Speak;;r, Sir, you are our 
protector. The pre3.mhle of the 
constitution says that ours is a 
sovereign. dt.mocr:ltic, socialist and 
st-eular country. We all have taken 
oath hy the Constitution. I would 
like to say that today the situation 
is different and political leaders 
cannot think about the country while 
sitting ill the Assembly. The 
Governtl"!ent has decided to sign the 
Dunkel Treaty. which has been 
revealed in various statements made 
by it. It is an American newspaper 
'Newsweek' and you an may be 
reading it. In comparison to 
American standard cf living India 
has only 3-5 pc:r cent people, who 
belong to high class. These are 
already cov.!red in the consumer 
culture', for them C.N.N. and Star 
T.V. have also been introduced. The 
newspaper writes that they want 
jobs. I would like to read out a 
sentence from it. It is a capitalist 
newspaper of Amrerican establish 
ment. It writes about tr.e condition 0 f 

Amer.ica, from which we are borro-
wing knowledge. 

[English] 

"Millions are out of work; 
precious talent has been wa~ted and 
dreams are dying. What can b.: 
done?" 

[Translation] 

So, Mr. Clinton visited Japal) 
but Japan told that she would not 
import even a tonne of rice from 
U.S. The way in which this Govern-
ment is functioning over the Dunkel 
Draft and the way in which it has 
warned the representatives at 
Geneva, it s'~ems that the Govern-
ment is taking part in the conspiracy 
to make this country a slave. It has 
been said that we would be isolated. 
In this regard I would like to ask. 
whether we were iso la ted when we 
struck over the issue of non-prolife-
ration Treaty. It was a decision of 
the Parliament and the country. 
This wil! hurt our feelings if it is 
accepted. Let us suppose that each 
and every clause of Dunkel Draft is 
against the feelings of the Consti-
tution, existence, self-employment 
and the feeling of i!lj igenJu~l1ess 
then no one will press to sign it. 

Under the leadership of Gandhji 
we launched a national movement 
and fought for the freedom of the 
country. Several Latin American 
countries ha ve become free by 
adopting the same method. We 
cannot ignore this point. So, it i;. 
our duty to think over it again. We 
fought for freedom under the leade~" 
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ship of Gandhiji and fough-
against dictatorship under the leader-
ship of Shri Jai Prakash, and now 
we have to launch a third moveme·nt 
to continue this indiginous Sdf-
reliance. Dunkel proposal is creating 
hurdles in it, so this country has to 
take decision on the issu(;;. Wc will 
not accept it as basically it is against 
the feelings of s.lf-r .. liance and 
indigenousness. I would like to say 
tbat the country s!10uld be instructed 
that on the com'ng 15th of this 
month, the whole country and the 
Parliament will decide collectiv(.:\' 
not to sign the Dunkel Draft. . 

SHRI SOMNATH CHATTER-
JEE ; Please let this debate be 
continued for tomorrow also because 
it is a serious matter. 

[English] 

MR. SPE \ KER : W II, I thi nk 
there are a few other Memb;e-rs who 
wish to speak; whosoever wr-nts to 
speak. they can spwk today. 

[Translation] 

Other business is also pending So HI! 
the Members who wish to speak on 
it for any time can speak today 
as long as they wish. 
[English] 

SHRI P.G. NARAYANAN 
(GOBICHETTIPALAYAM): Sir, 
the Uruguy R )und negotiations 
broke down in December 1990 
mainly on the issue of phasing out 
of agricultural subsid:es. The negotia-
tions were revieved in 1991, but 
with differences on key issues re-
maining unresolved. 

The·D;rector General of General 
Agreement on Tariffs and Trade 
(GATn Mr. Arthur Dunkel presen-
ted a draft final treaty as a basis for 
countr;es to cl;nch the negotiations 
in a final stint. As many as 108 
countries taking part in the Uruguay 
Round agre d to make the Dunkel 
pacb.ge a basis for finalising a 
multilateral accord with the dead-
I ine set for Apr;l 1992. 

Le~ding nations both developed 
and devehping ones I ike our country 
have expressed strong reservations on 
the Dun.~el proposals one or the 
oth:r. 

Accorc!in!! te. the Dunkel draft, 
the results ~f the Uruguay Round 
would ensure an expansion of market 
acceSs to the benefit of all countries 
as wdl as a framework of strengthe-
ned multilateral disciplines for trade. 
The Dunkel proposals embodied in 
the Draft Treaty now pefore the 
Government and the key a~'eas are, 
Agr;culture, Textiles, Clothing, 
Services, Rule Making, Trade rela-
ted investment measures; Trade 
related intellectm: I prq:'erty r: £ ht~, 
market access; Services and Institu-
tional matters. 

The intial response on the Dunkel 
Package from some organised indus-
tr:es in United States and the East 
European countries and Japan was 
not encouraging, yet all have agreed 
to continue the negotiations. This is 
indicative of the fact that the text 
preparaed by Mr. Dunkel is not for 
take it or leave it, as it was carLer 
believed. In fpctit is for negotiation 
and negotiations would only provide 
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an opportunity for countries to for this sector, but there is Ii ttIe for 
press for their line of thinking. India to fear. Then there is the major 
Therefore, one should not view the COncern a bout therights of farmers to 
text with' the only option of accepting retain seeds for the:r use. 
or rejecting it, but one should 
examine it with an open mind and 
We must t,y to negotiate further for 
as much favourable features ;::s 
possible and then decide whether 
final outcome is favourable or not. 

I would I ike to briefly con-,ment 
on the implicadcns on the hy areas 
(If the Dunkel proposals. 

The present trend of the Govcrr.-
ment Seems to have gone on the 
offenSive with respect to the Dunkel 
Draft. Suddenly, there 2re banner 

promine;~t ;nter-
vic ws t112t Ind:a \Vculd not Eccept the 
patenting of sccds. The Ccmmerce 
Ministry clain-,s that the rights of 
our farm(;rs and res~r.rchers will be 
protected fully if We accept the 
Dunkel Draft. These statements arc 
dc1iberatdy mislcadin,g. Thef,rmers 
whose traditional r ghts inclUde the 
r:ght to save, modify and sell seeds, 
will be severely handicarpcd by the 
conditions of the Dunkel Draft. 

The Imp2ct of the Dunkel pro-
p~sals on agriculture too has raised 
a lot of apprehensions ;n the first 
ia,taace in the question of subsdies 

On the question of subsidiE"s, the 
Draft proposes that the dcvdop;ng 
countries which have an aggregate 
support level of upto 10 per cent for 
the individual agricultur<:l pre ducts 
~re exer:>pted from nlaking redu-
ctions in shubs:d:es. In the cese of 
India, tbese suppert levels aJ e belcw 
six per cent cf the pI ecluct'cr. cf the 
crops for wh:ch they are trrgtcd 
and hence reducticns in subsidies 
will not be applic~ble. 

The other !!re3 0f controversy 
is in regzrd to the r~ghts of the 
["rmtI5 to rehin a part of the crop 
for uSe as seed in subsequent crops. 
As the Draft stmcls tc cq, th;5;s 
;nc:ced the c~Se vnd Ind.::: ;~,~ d to 
he negoL:::t 'rr f(J <: 10:\11' cl:rn[e 
in the Draft to make the farn:crs' 
r ~ht explicit. 111e Gcv(Tr.}T'cnt' 
comell(cll :sthat farmel'sr;gl:ts will 
not be ajf(.cted becn;~e the 'Tn'. t( d 
non-commerc;al exchrong o[sfees 
in the vilhlfe and Truje Rules 
community" can be retained. This 
is intentionally misleading. The fact 
is that Indian farmers do not engage 
in limited exChange of seeds. 
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As regards textiles, the Drart 
package provides for phasing out of 
the multi-fibre arrangement over a 
period of ten years. From our point 
of view, effective integration would 
only be possible in the seventh year 
which will be wry unsatisfactory. 

As regards drugs, not more than 
30 per cent of our country's popu-
lation has <'ccc~~ ,:J mo(Lrn health 
care. including modern medicines. 
Prices of medicines in our country 
are among the lowest in th~ world. 
If Dunkel package is accepted with 
out any qualification. it is ineviruble 
that prices of drug will go up. The 
Gove,rnn:ent. on its part has ad.now-
Jedge-d that the Draft proposa1s would 
necessitate a complete revisiC'n of 
Tndi~d' Patents Act. 1970. It ac-
ct::pts thc:fact that d:-ug pr:ces will 
shoot up. If the Go\~;rnmc;:t is in 
ic:\cur of u multilateral tr:"ding 
':gr~cmer;t. it can b(" dc,ne or,)y after 
safegu.arding the right_~ cf tht 
people. 

T}-,cse implications will trctnslate 
directly i"to thc balanct- of paymcnt 
effects, domestic production of price 
effects ,11;(: even impact ('n the legal 
system also. In terms of balance of 
payments, thel e is first of all, the 
threat to many items of Indian ex-
ports. such as drugs and pharma-
cdJtical~ also. 

On the whole, the Dunkel Draft 
is a package which either is to be 
accepted or rejected. Picking and 
choosing on a large scale is not pro-

vided for and it is for the Government 
to decide whether to accept it or walk 
out of the GAIT system. 

The second option would mean 
opting out of basic rules and regula-
tions with consequent effects where 
India's international trade would 
have to be conducted with ('ach and 
every country on the basis of bila-
t::;,al agreements where more con-
cessions maybe extracted. In view of 
these developments, it is diffi cult to 
accept the version that out making 
unacceptable compromises with 
TeSpGc! 10 tht; Dunkel Text will gua-
rantee protection against unilateral 
pressurt-s. This Go vt:rnment has 
a duty to the people to do all it can. 
to defend their interests. It should 
fullil that role, ins'cad of ind ulging 
in propaganda. 

18.Whrs. 

S -, it i, our considered \ iew t11a t 
the Government ~hould re-negoti3tc 
after identifying all the unacceptable 
points on the various proposals i 1 

the draft package. which we could 
just not accept in their present form. 
because its acceptance may result in 
curbins our country's .economic 
sovereignty and interfere with our 
economy and frustrate the pursuit 
of ,t5 development priorities. 

With these few remarks. I would 
urge upon the Govemment to have 
a more pragmatic and dispassionate 
approa( h to the proposed changes in 
the General Agreement or: Tariffs 
and Trade Rules. 
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SHRIMATI MALIN I BAT-
TACHARYA • (Jadavpur) Sir, we 
come to this discussion at the very 
last stage of the GAIT negotiations. 
One of the basic questions that we 
would like to know has already been 
voiced by hon. Mr. Somnath Chat-
terjee. We would like to know whet-
her after the 15th of December any 
negotations at the GAIT table would 
be possible or whether the doors for 
negotiations are already closed and 
the delay is only a technical delay in 
making a signature to a prepared 
document. Because if the 15th of 
December is the last date for nego-
tiations, if no negotiations can be 
held after that, then this entire dis-
cussion that we are having here today 
is infructuous. On the other hand, 
if it is possible to continue negotia-
tions beyond the 15th of December, 
I can still see some meaning in this 
discussion. In that case, one would 
urge upon the Government to have-
on the basis of this discussion-a 
certain review of what it has already 
discussed at the GATT table. 
18.03 hrs. (Mr. Ram Naik in the 
Chair) 

The hon Mr. Chidambaram 
yesterday spoke at a great length. 
rt seeme::l to me that what his speech 
lacked in matter, he made up for in 
subtlety. There is a certain subtlety 
in that speech. What did he say? 
Mr. Chidambaram was talking of a 
cruel and unequal world in which 
we live. He was saying that living in 
this world, we have to play the game 
and we have to derive hard bargains. 
We agree with Mr. Chidambaram 
that is is a cruel and unequal world 
in which we live. And, therefore, it 
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is necessary for us-countries like 
India with a substantial number of 
people, who live below the poverty 
line. to make our bargaining posi-
tions really hard. 

However, this is precisely what 
is lacking in the Government's stand-
point. Where is the hard bargaining? 
We do not see any hard bargaining. 
Rather, as it has been pointed out, 
for the last couple of years or even 
for the last three or four years, we 
have gradually found the Govern-
ment submitting to signing on the 
dotted line that has been offered by 
the Dunkel draft. 

There has been no bargaining 
position at all on the part of the 
Government and therefore, now that 
the Government has somehow con-
vinced itself that it has to sign Dunkel 
Agreement, instead of trying to 
convince the members of the GAIT 
about the Indian position, they are 
trying to convince us, the Indian 
people, of the absolute necessity 
of accepting the Dunkel Draft. 

Now, he has said that we live in 
a cruel and unequal world and that 
we have to play the game. Let us 
see what the game is. What is the 
game that is being played by the 
Government? That is the question 
that we want to ask. A background 
note had been circulated by the 
Commerce Ministry several months 
back. In the meantime, we are told 
that there had been several rounds of 
discussions at many levels but. ~as 
there been any change in the pO.SltlO~ 
of the background note which 1S 
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largeiy favourable to the Dunkel 
Draft? We do not think so. There 
has been no effect of the discussions 
on the position of the Government 
a~ embodied 111 the background note 
supplied by them. Rather we have 
f(lund. in the last couple of years or 

. S0. the alarming speed that has been 
adopted by the Government III 

changlllg certall1 p0licles and bri 19-
,ng our nattolldl law, ()n p~r wIth 
the::;c changes in policIes. One area 
iE \",hll:h we ha\e noted 1hI' change in 
pOlll.:y. is of course. in the public 
dIstributIon o),tC111. Changes have 
been propo,ed lil the public distri-
bllt]()n sy,ten·. If ~ (l1' look at the 
Dunkei Draft and at the dal1~eS C;-. 

public stock holdings for food 
secunty purpose, and the clauses on 
domestic food aId you will find that 
tbe proposed changes that the Govern-
ment hi, made regarding the public 
distribution system are absolute!) 
in hue with the Dunkel Draft. Also. 
in the last session. certain change~ 
wer~ proposed in the drug policy. 
Even here, we find that the -::hanges 
that were envisaged were withdrawal 
of compuhory licensing or attenua-
tion of compulsory licensing at any 
rate and attenuation of the OPCO. 
the Drw! Price Control Order. All 
these thi;gs were done without con-
sidering whether national research 
and development needs this un-
controlled access that is being gran-
ted to foreign companies, the multi-
nationals. So, we have found these 
very rapid changes in the policies. 
W; have also found changes in poli-
cies relating to foreign investment; 
laws are being upgraded in tune with 
tbem.Now, it seems to me that so far 

as signing of the Dunkel Draft is 
concerned. if it had been merely an 
internatioHal commerce treaty, if its 
domain had been commerce alone. 
then ratification by the Parliament 
mIght have been foregone at a pinch 
The Government that have. if it had 
wanted. SIgned the treaty without 
consult!l1~ the Parhament. But the 
pomt is that the Dunkel Draft inclu-
de, not only commerce but certain 
other very important are as WhICh 
had not heen induded within GATT 
before this. If the Dunkel Draft I;' 

signed. th;;r: this WlI! not he just ;1 

commerce treaty. 

deil dC::1estic laws. viz. laws at the 
I;d~unal !'Oyt;. law, at the state levd. 
!abollr 1a\\s. land law, and so 011 have 
to be changed afte;- the r:itificatioll of 
the Dunkel Draft. It is precisely for 
thi~ reasOI~ that the approval of 
Parliarwnt is needed. Without the 
c ppro\ al of Parliament. these changt:~ 
in dcmestic laws cannot be achieved. 

if the pOiic)' slI ucture is already 
changed. if the system is already 
I!eared to respond to the Dunkel 
Draft. then the whole thing becomes 
a fait accompli. Then, GOV!. call 
anme that we are signing the Dunkel 
D;aft not because there is a certain 
pressure upon us from outside. but 
because there is an inlier .lced. Then 
(Jovt. can put forth this 'inner need' 
argument because our economic sys-
tem is already changed and our 
commerce system is changed and our 
investment pattern too is changed. 
]f all these things are changed even 
without any law being changed, then 
you can argue that the sigr,ir.g of the 
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Dunkel Draft and change in laws that 
it entails is very much in tune with 
the inner need of our country. It is 
precisely this inner need argument 
that Shri Chidambaram had been 
placing before us. 

However, in actual practice, we 
find that the policy of import substi-
tution that had been followed by our 
country subsequent to Independence 
is now being replaced by the so called 
outward oriented policy. It is being 
said that we are changing over so that 
we can integrate into the world 
economy and it seems that this inte-
gration into world economy must be 
achieved even at the cost of the 
domestic market within which a space 
for exports and imports is always 
provided. But all that is being 
bulldozed and we are being given a 
glorious picture of an export-oriented 
policy, a globalized policy. as if that 
is an end in itself, as if globalization 
means transformation of this earth 
into a paradise, as if by being export-
oriented India's economic problems 
will all be solved. 

However. as my other colleagues 
very efficiently argued, export orien-
tation does not necessarily mean that 
the effective position of the majority 
of the people in this country is going 
to be changed for the better in any 
way. In fact, certain kinds of export 
orientation may lead to the deteriora-
tion of the domestic market. 

MR. CHAIRMAN: Please con-
elude. You have already taken 15 
minutes. 

We find that an export-oriented 
policy is being encouraged. But 
this export-oriented policy does not 
take note of the domestic market. It 
is very logical that we a'e reminded 
of the days of East India Company 
when food crops were replaced by 
cash crops, when cultivation of rice 
was replaced by cultivation of indigo 
and all the adverse effects its had on 
the food situation in the country 
and on the economic situation of the 
Indian farmer. So, in this way. 
orientation is altogether being chan-
ged so that the refusal to sign the 
Dunkel Draft may be seen as a 
disaster. 

We have been told by Shri 
Chidambaram that at least from thIS 
discussion we can come to an agree-
ment on a minimum number of 
points. I think that we are very far 
off from that minimum basis of agree-
ment and get let us take a brief look 
at certain points which had been made 
by the Commerce Ministry itself in 
its Background Note regarding the 
modifications that it said it has sought 
in the Dunkel Draft. We would like 
to have specific answer:; from the 
Minister as to what has been the 
progress: whether any breakthrough 
has been achieved in those areas 
where according to the Background 
Note of the Commerce Ministry 
certain modifications were being 
sought. I would just refer for 
brevity's sake to three or four points. 

First of all, one of the areas in 
which India has some proposals for 

SHRIMATI MALINI BHATIA- modifications is in the multifibre 
HARAYA : Please bear with me. Sir agreement. From what Sh 
I have a few more points to make. Chidambaram said yesterday, it i~ 
2560 LSS/94-41. 
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very clear that India's suggestion 
regarding the phasing out of r..estric_ 
tions have not been accepted so fur 
and India has been unable to gain any 
advantage. So, one positive .1'0iJ1t, 
one point of modification which caould 
have been achieved by India has not 
been achieved, and. .therefore 
that is one negative point against 
signing the Dunkel Draft. 

Secondly, another area in which 
India was seeking modification was 
with regard to pipeline protection; in 
the TRIPS draft, the intellectual 
property agreement. According to 
the TRIPS draft. even before patents 
been granted in India. from the date 
when the GAIT is enforced, products 
for which patent application baslbeen 
filed, cannot be marketed in ilndia. 
This is the piJ'llline protection .and 
India has been seeking delection of 
thi~ phrase according ;to the 
Commerce Ministry's Baokground 
Note. I would like to know !Tom the 
Commerce 'Ministry wh !ther any posL 
tive results . have come out of those 
negotiations; whether the developed 
countries have agreed to give up·this 
clause about pipeline protection. 

Another ,point on wh;ch again we 
had been assured by the Commerce 
Ministry that they were having nego-
tiations was on this question of 
working patents. According to the 
DunkelDraft patent importation has 
to be accepted on the same level as 
the working Of patents and, therefore, 
this means that a certain multina-

.tional company· instead of:prodwcin.g 
,those,drugs which it can.produce in 
our country will. import them without 
Ilny oor YlOatsoe'ller. .The Baok-

·ground Note:hnd assured IUS 'that 
1Jntlia is having talks about :that. 
'We worlld like to know ;whether on 
this point thert has been an~' po9itive 
breakthrough; whether India has 
been able to get any assurance .that 
patent'importation will not·be accep-
ted as the same as working patents. 

The third area is regarding this 
public stock holding of food and 
domesfc food aid. Government 
admits in the Background Note .that 
the language may give an impression 
that the public distribution system 
in India may be affected. Of course, 
one does not see any ambiguity in 
the Dunkel Draft. It is very clear. 
Tt is as clear as day light that our 
public distribution system is going to 
be affected. 

;Yet, the Goyernmentrhad admttte 
ted that the language ,is somewhat 
ambigiuous and they would settk 
claFifimtions. 

With regard to this .. three changes 
had been sought in the Draft. I am 
quoting from Page 8 of the Back-
ground Note of the Commerce 
Ministry: 

"(1) Additional flexibility in res-
pect of IlII products specific ,sup-
port so that our dom6$tic support 
programmes remain unnffecte(.!-in 

,the·long run, (2) Exemption from 
requirement of providing mini-
mum market dCC~S!' even after 
balance of payment's constraints 
no longer applied, and (3) Making 
explicit that the Public DistTi-
·bution System and eot1SUlRClffood 
~ubsidies in 'India .would remain 
. unalfected. " 
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I want "lio ask the !Ministry whether 
any clarification ,on anyone of these 
three ,points have been obtained. If 
not, 1:hen ,how ,can 'you suggest, ho\\' 
can you say that lihe Dunkel Draft 
has to be signed on the dotted tines as 
dictated by the developed countries. 
What assurance is there, wlutt safe-
guard is there for us, if you have 
not been able to get ihis assuralWe. 

Again in the "ffi'fPS draft, the 
Government has assnmd that.a sui 
generis system Ifor plant life ·protec-
tion ,will be adopted. According to 
the Dunkel Hraft, the m'cro-
ofganisms are ,not elI(oluded ·irom 
patentability. What is meant by 
m;cr<ho£ganisms ?;Qn ,this, a clari-
fication has boon sought. 

Yesterda)" the phrase that was 
used by Mr. Chidarrtbaram wa5 that 
'naturaHy occurring lffe forms' are 
not patentable. However, this 
phrase 'naturally occurring life 
form~' is not c1earenough. :rhis also 
has to be clarified. 

As we know. there was a caSe in 
the U.S. Supreme Court in which 
Mr. Ananda Mohan Chakraborthy 
and General Electric ~ucceeded in 
getting the U.S. Supreme Court to 
grant them a patent for geneticalI)' 
modified micro-organisms in spite Of 
the fact that a U.S. Patent Office 
rttiected the.claim and the U.S. Patent 
I~ws Iprohibited the 'patenting of:life. 

lWow .• he,e, the modifica1lion of 
a·hfe f01lmlis seen as,creation. llhe 
Supreme Court ·hB~ ·interpreted 
modification as cr.eation. If this is 
allowed, then, of COUfM:. the phrl'lse 
naturally ocQurning .~ife forms' ·bc-

'comes very debatable. It .does not 
mean anything at all and it ·has to Ix 
further clarified. We would Eke to 
know whether clarification has been 
obtained or not. If not clarification 
has been obtained, then say, no, to 
Dunkel. 

Then, it has been said that thev 
would adopt some sui generis syste~. 
Now, this sui gener,j.~ system, aCCOf-
ding to Dunkel Draft, has to be an 
effective sui generis system inter-
nationally. Let me point out that 
it is the 1991 UP0V alone 'which is 
regarded as internationally aecepted 
and internationally effective SUl 

generis system. As 'Mr. Chidam-
baram has himself said that it'is the 
earlier UPOV which bas some pro-
tection for the f&Tmer's 'l'ights not 
the later UPOV. But, we ·ha.ve to 
accept UPOV, 1991. if we accept this 
clause on sui ge:":erif system. 

My Inst point is that much has 
been said abort muItilateralism and 
bilateralism. I ,iust want to say a 
word Of two about that. 'It has been 
said that n,ultilateralism is more 
advantageous for us than bilateralism 
As other speakers have pointed out,. 
this is not invarioubly true. Multi-
Jateralism at the cost of natior.n} 
independence. at the cost of self-
sufficiency is something which cannot 
be accepted. But I will make a 
different point. Multilaterah m 
has been erribeded in the 'body of 
pre-Dunkel Draft GATT in the form 
of , what is known as ar.ide 18. This 
article 18 embodiod certam special 
rights ·which-were givento-the develop-
ing (ountr.ies-&pecial and differen.-
tial treatment for developing cQ,untries 
was enbodied in article 18. SQ, the 
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countries which have a certain bctlance 
of payment problem were allowed to 
maintain a degree of protectionism 
not to be compared with the kind of 
protectionism that is exercised by the 
developed countric~ themselves. But 
anyway, some degree of protectionism 
was allowed by article 18. 

Now the Dunkel Draft hits at the 
very base of this multilateralism 
which consi:;ts in the acknowledge-
ment of the rights of developing coun-
tries by making a differentiation bet-
ween developing and the least develo-
ped countri _ s and with drawing some 
benefit for the former. The TRIPS 
and GATS are given in Annexures. 
We should like to know whether 
these should be treated as a separate 
agreement or should they be regard-
ed as part of GATT? If they are 
regarded as a part of GATT, then 
India can surely press for the accep-
tance of article 18 in the case of 
GATS and TRIPS as well which 
would ensure some degree of protec-
tion for a developing country like 
ours. This pr :ssure might have been 
exerted, but it is not being exerted. 
If it is said that TRIPS and GATS 
are not part of GATT, they are 
separate agreements, then, of course, 
we can sign GATT without signing 
TRIPS and GATS. That possibility 
is a15:) there. So, we would like to 
have a clarification on what is its 
status now. 

Now with the Dunkel Draft 
hov ring over u~, what is the position 
of article 18 and how our interests 
are protet:d still under article 18? 
This is something which has to be 
questioned but it is not being ques-
tioned. 

I think the other point, the other 
aspect of this multilateralism is what 
has been called 'multitrade organi-
sation', the MTO to replace GATT. 
Now, it has been said that this will 
not lead to any detrimental effect on 
our economy or on our national 
integrity because this clausto of cross 
retalitation will be acceptable only 
after appeal at an international 
multilateral body. 

Now I would like to know, con-
sidering the people who have got a 
strong hold in the GATT, whether in 
the case of a very powerful country, 
seeking to retaliate what would be the 
position? A tiger seeking premission 
to devour a lamb from a consortium 
of predatory creatures! If that is the 
case then of course a multilateral 
trade organisation cannot be any 
safeguard, for India's interests. 

In the end, I would like to ask 
:!~~'.lt these cross retaliatory measures 
As a matter of fact, these cross reta-
liatory measures will come because 
we have no investment, we have no 
intelectua! property to give to the 
global areas so to speak; what W(; 

have is trade in goods. So, eventu-
ally, in order to retaliate, if anyone 
wants to retaliate, trade in goods will 
be affected and cross retaliation will 
be effective in the case of India. 

So. I would like to know from our 
representatives at GATT whether 
they have asked the United States re-
presentatives whether they would be 
~il1ing to rem~ve the bilateral puni-
tlve measures hke Super and Special 
30] from the statute book when the 
Dunkel Draft has been signed. Thl y 
will not agree. Super 30] and Special 
301 will remain in the United States 
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statute book.IThey 'would talk of the 
'best endeavour'. But ,why can we 
not do the same? Let us say that 
we will fndeavour our best to see 
that the "clauses of the GATT agree-
ment are maintained. We can talk of 
the 'best endeavour' and there may 
be some leeway. Therefore, legisla-
tive changes which are violative of 
the Constitution must not b~ passed 
in Parliament by sheer force' of 
numbers. 

With there words, I would like to 
say that if this Dunkel Draft is 
signed, then the last hopes for the 
development of not only our own in-
dustry but also development of our 
domestic markets will be jeopardised 

Thank you. 

MR. CHAIRMAN : The Home 
Minister wants to lay some papers 
on the Table of the House. 

15.33 hrs. 
PAPERS LAID ON THE TABLE-
Contd. 

Proclamation issued by the 
President in relations to the State of 
Madhya Pradesh. 
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME 
AFFAIRS (SHRI P.M. SAYEED) : 
On behalf of Shri S.B. Chavan, I 
lay on the Table a copy of the pro-
clamation (Hindi and English 
versions) dated the 7th December, 
1993 issued by the President under 
clause (2) of article 356 of the Consti-
tution revoking the earlier proclama-
tion issued by him on the 15 Decem-
ber, 1992 in relation to the State of 
Madhya Pradesh published in Noti-
fication No.G.S.R.734(E) in Gazette 

2560 LSSj94-42. 

of India dated the 7th De£ember, 
1993, under article 356(3) of the 
Constitution. [Placed in library. 
See No.LT 4627/931 

MOTION RE: IMPLICATIONS 
OF THE DUNKEL DRAFT TEXT 
ON TRADE NEGOTIATIONS 
15.33-!hrs. 
(Contd.) 

MR. CHAIRMAN Dr:. Ram-
krishna Kusmaria. 

SHRI NIRMAL KANTI CHAT-
TERJEE (DUMDUM) : It is quite 
cold outside and the members are not 
protected. On that ground at least 
we should adjourn. 

MR. CHAIRMAN : It is warm 
inside. Let us enjoy the warmth up 
to 7.00 p.m. 

(Interruptions) 
MR. CHAIRMAN : I must 

explain the posit on which the Hon. 
Speaker has mentiond when he left 
the Chamber, that those who want to 
speak may speak and the discussion 
should be over today. The hon. 
Minister will reply tomorrow. That 
is the position, I am telling you. 

(Interruptions) 

SHRI NIRMAL KANTI CHAT-
TERJEE : Now you are in the Chair. 
You can modify the earlier decision. 

MR. CHAIRMAN : That is why 
I will continue up to 7 o'clock and 
then take the sense of the house. 
Then we will adjourn if necessary. 

Dr. Ramakrishna Kusmaria. 

(Interruptions) 
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MR. CHAIRMAN : You will be 
depriving some Members of an 
opportunity to speak. 

Dr. Ramkrishan Kusmaria. 
(Translation) 

SHRI RAMKRISHNA KUSMA-
RIA (Damoh): Hon. Mr. Chairman, 
Sir, after a long pursuance, Members 
have got an opportunity to discuss 
this issue. I do not know why the 
Government is afraid of the dis-
cussion. I would like to submit that 
the issues presented by the Trea-
sury benches, the 'Way in which the 
Han. Minister has presented the 
proposal for .discussion, various 
documents prepared for it and 
statements made by the Government 
from time to time on this issue, 
collectively reveal that the Govern-
ment has prepared itself mentally 
for adopting Dunkel proposal~. 

I do not know whether the Govern-
ment knows or not that by the 
submis~ion to the Dunkel proposals, 
it is playing with self-respect, 
security, freedom, self-reliance, 
indigenousness and sovereignty 
of the country. It is not such a 
simple issue, as can be adopted after 
a little debate, it is a conspiracy 
to sell the country. It cannot he 
tolerated. I would like to request 
that this issue should be a subject 
of disussion among all the econo-
mists, scientists, politicians and 
intellectuals in the country. I would 
like to say that politicians of all 
the affected developing countries 
should di~cuss this issue and after 
a unanimous decision, they all 
should fight collectively against 

the dictatorship of America and 
boycott the GATT. 1 would like 
to know the reasons for which the 
acceptence of Dunkel proposals 
have become a necessity. For this 
we have to look into the glorious 
history of the country and the deve-
lopment which took place during 
the last 45 years. We have to 
review the policies of Dunkel, World 
Bank, International Monetery Fund 
and GATT to know obout their 
collective conspiracy against the 
developing countries. OUf glorious 
country was called 'Vishwa Guru' in 
the past. The whole world has adop-
ted our technology and lmcwkcrf. 
Regarding prosperity, this country 
WdS called golden sparrow and now 
Congress Government has mort-
gaged the gold of the country. 
Despite the fertile land along-
with precious gems and stones, diff-
erent types of climate, the wrong 
policies, selfishness, lust for power 
and yielding nature of this Govern-
ment have put India into a miserable 
condition and turned it into a 
beggar. I feel sorry for the writers 
of the 'Discovery of India'. China 
has captured a big p~ece of land 
belonging to our country during the 
Indo-China war. Later on a num-
ber of patriots urged the Govt. to 
take the same land back from 
China; but these perSOll6 did not 
pay any need to their request 
rather they insulted the moother-
land by calling it as barren and a 
land with full of stones. 

Gandhiji used to emphasize on 
tbe concept of 'Ramrajya'. That is 
why Ram is relevant. When Ram 
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oonquered Lanka and Laksbmna 
suggested that they should settle 
down there and make Lanka as 
their capital and leave Ayodhaya 
for Bharata then at that time Rama 
had remarked' Api Swarnamayi 
Lankamam Na Rochate Laks man 
Janni Janmbhoomi Swargapi 
Gariyasi" . 

Even if Lanka is made of gold 
it does not interast me I shall 
prefer my motherland to Heaven. 

Such was his thinking. That is 
why Gandhiji espoused thc concept 
of Ram Rajya. Gandhiji used to 
spin on Charkha. For the cause of 
self-reliance and Swadeshi, he 
launched salt movement. Sardar 
Vallabh Bhai Patel led a farmers 
movement in Bardoli. Shri Lal 
Bahadur Shastri gave the slogan 
of 'Jai Jawan, Jai Kisan' it added 
to the prestige of farmers. 

Mr. Chairman, Sir, I am sub-
mjtting it very painfully that by 
implementing the Dunkel pro-
posals, the Government wants to 
unemploy the farmers by disposse-
sSing then of their land. Eighty 
percent of our farmers are engaged 
in agriculture. Our country would 
face starvation since the day, the 
farmers are disposesssed of their 
land. The ill-effects of Dunkel 
proposals would ruin the country. 

In 1986, the Uruguay round of 
talks started. Seven round of talks 
have since been taken place. Eighth 
round is going on. They have put 
forth amendments, yesterday Shri 

Chidambaram had stated that it 
was not necessary to accept these 
amendments presented by them. 
We would accept them condi-
tionally if the amendments are in 
the interest of our country's Sove-
reignty, pride, self-reliance, self 
respect and integrity. We would 
accept it. If these objectives are not 
fulfilled, we are not bound to accept 
those amendments. Just now our 
learned colleague Shri Mani Shankar 
delivered his speech. He spoke in 
favour of Dunkel proposals to the 
extent one cannot favour even 
one's relative. But the reality re-
mains that Dunkel is true to its 
name. It would ruin the country's 
farming, industries and the re-
search work. The research work 
done by our scientists in their field 
with their an expertise rendered 
useless. Yesterday Shri Nitish 
Kumarji submitted that the person 
who became President of America. 

MR. CHAIRMAN: Please you 
complete your own statement there 
is paucity of time. 

DR. RAM KRISHNA KUSMA-
RIA : I was making the same 
statement. Whatever he is submitting 
in complex language, I will make a 
synopsis in simple language. The 
Department of Commerce has pub-
lished a book in which they have 
expressed their concern and made 
their comments. After voicing their 
concern they have stated that they 
would request them to agree to one 
requests if they do so I mean to 
say that [English] Dunkel is acting 
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like Uncle. [Translation] What has 
happened to our people sitting in 
power that they have been rendered 
iIi effective and are not in a position 
to reach a dignified agreement. We 
have heard about Bofors and 
security scams. We doubt their 
intention. Many such scandals have 
taken place in the past also. That is 
why my submission is that it is a 
consiperacy of selling this country as 
they say they would allow the persons 
to grow their seeds. When a farmer 
works hard for the whole year, only 
then he is able to earn his livelihood 
for that year. For next year's farming 
he has to take loans. In order to 
meet the obligatory expenses on 
marriages etc. shall he have to gO 
to the American market to sell his 
grains, Basmati rice ? Shall he gO 
to the American Market to sell his 
agricultural produce, Only a few 
people can do that. The subsidy on 
fertilizers has already been withdrawn 
and for seeds the farmer has become 
a slave because he would not be 
able to sell the seeds produced in 
his field. This would push him in the 
direction of more and more poverty 
and it is just possible that ultimately 
he is compelled to sell his farmland. 
Big farmlands w~uld replace them 
and everything would become 
mecbarnised. No labourers would 
be required for them. Everything 
would be done by machines and 
mt;.lti national Companies like 
Cargill would be assigned the job of 
pro ducing seeds. 

Mr. Chairman, Sir, our country 
needs laboW' oriented industries 
which can, provide employment to 

people. If a farmer is rendered job 
less, the labourers would automati-
cally become jobless and so crores 
of people would be rendered jobless. 
The advantage of concessions you 
are talking about, would come 'after 
ten years while the disadvantages 
would start right frorn now. They 
are asking a period of twenty years 
for research. 

Mr. Chairman, Sir, the Ayurveda 
drug industry of our country is 
providing medicines at cheap rates 
to the people. If all these 'medicines 
are manufactured by the lmultina-
tional companies, they would become 
costly for the poor people. The 
youth of our country would be 
rendered jobless and our industries 
would be ruined. Whether it relates 
to drug industry or to textile industry. 
Dunkel proposals are about to 
enter into our farming in a very 
competent style. Consequently when 
you would sign that agreement on 
15 December there would be no 
alternative to years of slavery. 

Therefore my submission is that 
the entire Dunkel proposals should be 
outrightly dsisapproved rather than 
dying a daily death. In this way 
we should save the dignity of the 
country and save our country from 
slavery. 
[English] 

SHRI SUDHIR SA WANT 
(RAJAPUR) : Mr. Chairman, Sir, I 
just heard hon. Indrajitji saying that 
India is not a banana republic. Rabi 
Rayji also brought out some very 
valid points in his discourse. This 
reminds me of 1962. From 1960 
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onwards, this House discussed various 
issues regarding Indo-China border 
problems and in those days, very 
eminent and senior leaders said 
that we would fight till the last drop 
of blood and the last bullet, but we 
will not give in. We have all seen 
the result of such discourses and such 
statements that in 1962 India had to 
suffer the most humiliating defeat 
which will remain a blot on this 
nation's history. Thousands of 
soldiers died because of some state-
ments made in this House and that is 
precisely what I would require the 
senior leaders to consider. Today, 
we do not require statements out of 
dogmatism. Today, we require a 
pragamatic and a practical approach. 
What we are discussing today is, in 
fact, so important that it is going to 
decide not only the future of the 
country, but the future of mankind 
and hence, we must be absolutely 
practical about it. We must not 
discuss this issue in an isolated 
manner, but it should be in keeping 
with the international situation pre-
vailing in the post-cold war are. It 
is an inequitable situation. 

Mr. Chairman, as you know the 
Dunkel Text came up after the cold 
war when the United States of 
America emerged as the victor. We 
must also see how it won the cold 
war. The United States of America 
won the cold war by a single device 
called American deviousness by 
making the cold war economically 
prohibiting for the Soviet Union to 
tackle, resulting in the break up of 
the Soviet Union. So, ultimately 
the economic factors did decide the 

result of the cold war and today, we 
are now in a situation where there is a 
disparity in the world order, where 
the economic situation is going to 
govern the international situation, 
the alliances and the future world 
order. Thus, the post-cold war has 
thrown up certain challenges which 
India must face and the foremost is 
the issue which we are discussing 
today. Hence, I would request again 
for pragmatism and that is why, 
the hon. Speaker also brought out the 
requirement of a national consensus 
because hitherto matters of foreign 
policy and international treaties have 
always been a matter of consensus. 

We should all unitedly try to 
arrive at the consensus. It is the 
consensus that we should try to 
evolve in facing the challenges thrown 
up by the new international economic 
order. The basic parameter to 
decide foremost is what to do about 
GATT-whether we are going to be 
part of the GATT or not going to 
be part of the GATT. This has to be 
decided and on the basis of this 
decision only, we may take whatever 
side that we have to take. 

Shri Rabi Ray just quoted Pandit 
Jawaharlal Nehru extensively. But 
it is under the leadership of Pandit 
Jawaharlal Nehru that India became 
a founder-member of GATT. In 
1948, India ~as the founder-member 
of GATT and the GATT was formed 
as the body, was the forum for the 
purpose of establishing an equitable 
trading order in this world. The 
GATT is not something which has 
been designed by the 'developed 
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countries. But we wanted an equi-
tabk trading order because modern 
day economic situation dictated so. 

Again Shri Rabi Ray has quoted 
the hon. Finance Minister stating 
that he was against Swadeshi. It is 
not so. But we must understand 
Swadeshi does not mean isolation. 
GATT was designed for development 
of trade by bringing down barriers so 
that the developing countries, the 
Third world countries are permitted 
to export. The export helps in 
generation of employment. Shri 
Rabi Ray again says that the Govern-
ment is not concerned about employ-
ment. 

MR. CHAIRMAN : Mr. Sawant, 
just a minute. 

The time is extended up to 
7 O'clock. While leaving the 
Chair, hon. Speaker has said that 
those who want to speak should be 
able to speak even by extension of 
time: But it appears that some 
Members do not want extension of 
time of the House now. 

SHRI NITISHKUMAR : -rvi.ost 
of the Members want that it should 
not b:: extended. 

MR. CHAIRMAN : What is the 
decision for tom')rrow, that will be 
tak,:!n by the Sp!aker. Mr. V.S. Rao 
from the Telugu Desam Party has 
not spoken. So, if you all agree w~ 
can extend the tim~. 

[ Translation] 

MR. CHAIRMAN : It may be 
possible that tomorrow, for any 

reason, the hon. Speaker does not 
accede to your request to continue the 
discussion-then a number of hon. 
Members of all the parties may be 
deprived of expressing their views on 
such an important issue. Therefore, 
I think that Shri Sawant should com-
plete his speech and after that Shri 
Rao will complete his speech. 

[English] 
SHRI NIRMAL KANTI CHAT-

TERJEE : As far as our experience 
goes, hon. Speaker is always consi-
derate to the House. Therefore, we 
need not worry. 

AN HON. MEMBER 
adjourn for tomorrow. 

Let us 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 
PARLIAMENTARY AFFAIRS 
(SHRI VIDYACHARAN SHUKLA): 
I would request the hon. Members to 
see the business of the House. There 
are important matters that are pen-
ding before the House. Either the 
debates on other important matters 
that are yet to come before the House 
are to be cut down or debates on 
important matters which are already 
before the House are to be out down. 

19.00 Hrs. 
Therefore, when leaders met the 

Hon. Speaker, it was decided that 
today we will sit late, if necessary. 
We have arranged for snacks for 
Members and staff and everybody. I 
would request that th~ debate should 
be finished today. Otherwise, the 
apprehension that we had may come 
true and, because of paucity of time, 
Hon. Speaker may not allow further 
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discussion except reply of the hon. 
Minister tomorrow. I would request 
hOD .. Members present here to curtail 
their speeches a little bit so that 
everybody' who wants to speak on 
this impartant subject may speak. 
In case the. discussion is not over 
today, tomorrow discussion may not 
take place. As is decided by the 
Business AdvisoryCommittee and the 
leaders, only reply may take place 
tomorrow. So, this is a chance to the 
Members. If they want to avail of 
this chance, they may do so. But I 
would like to request the Han, House 
to be indulgent on this important 
subject. Let them take their time and 
let them put forward their view-
points today so that tomorrow the 
han, Minister may give his reaction 
and it will help the House and the 
Government to come to a conclusion. 
It would be more orderly. Other-
wise, tomorrow it is very likely that, 
because af Pauc.ty of time, there 
would b..: no further debate and the 
dnsw.;r of the Han. minister may 
come through. 

[ Trarzslation] 

Mr. Chairman: I have called 
him to speak. Kindly listen to him. 
You are not allowed to interrupt, 
when I have given permission to 
him. 

[English] 

Shri Sobhanadreeswara Rao 
Vadde (Vijayawada): Everybody 
has spoken and we are very keen to 
express our Party's view point on 
this very important item. 

[Translation] 

Shri Deventlra Prasad Yadav 
(JhanjharptJr) : Mr. Chairman Sir, 
it is a qu~tian af national Impor-
tance so do nat close this discussion. 
We have listened to the Minister 
of Parliamentary Affairs whatever 
he has just said. Our submission 
is only that what is the need to bring 
such a closure motion ? 

Mr. Chairman: No, this is not 
a closure motion. He has expressed 
his views. 

Shri Devendra Prasad Yadav : 
Mr. Chairman Sir, the House will 
run subject to the consensus of the 
hon. members. Many of our hon. 
Leaders, including Shri Somnath 
Chettedee, Shri Nirmal Kanti 
Chatterjee, Shri Bhogendra Jha, 
wanted to express their views on 
this important subject and wanted 
to put their suggestions. We should 
ke.::p in mind the p:cvailing demo-
cratic norms and if you bring such 
closure motion, we will also be 
compelled to bring closure motion 
on many things. 

Shri Vidyacharan .. Shukla : I 
am also of the same opmion that 
it should not be closed. It should 
not be closed. It should be conti-
nued. Whatever time we can get 
today, we can use that. Thus every-
body can express his feelings and 
views. 

Shri Nitish Kumar (Barh) : Mr. 
Chairman. Sir, Shri ,Sukhla has 
expressed his views and we have 
listened to him very carefully. 
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But in view of the mood of the 
House, the discussion should be 
concluded today and if Shri Sudhir 
Sawant, Shri V.S. Rao and other 
hon. Members wanted to speak on 
this subject, should be given chance 
tomorrow to speak on this. 

Mr. Chairman: Then we do one 
thing that Shri Sawant and Shri 
Rao should complete their speeches 
today because I do not know that 
what will be the decision of the hon. 
Speaker on this subject tomorrow. 
I will place this before the hon. 
Speaker. But if the hon. Speaker 
does not agree to continue the dis-
cussion tomorrow, at least Shri 
Sudhir Sawant and Shri Rao can 
express their views because no mem-
ber of their party has spoken on 
this subject. 

Shri Nitish Kumar: Your decision 
is supreme. 

Mr. Chairman Thank you. 

Shri Bhogendra Jha (Madhu-
bani) : The hon. Members who are 
willing to speak and have given 
their names, should definitely get 
an opportunity to speak. It is a 
question of time. It can be today or 
it can be tomorrow. As you have 
said that only two leaders of a party 
will speak; it is not proper, please 
do not impose such restriction. 

2560 LSS/94-19-12-94-670 

If it is for tomorrow then adjourn 
the House at this time. 

Mr. Chairman: I am trying to 
run this House as long as he has 
asked me to do so. Let us complete 
the target today and we will decide 
the rest work tomorrow. 

[English] 

Shri Sudhir Sawant: Sir, I 
was on a point whether we should 
be the member of the GAIT or not. 

[Translation] 

Shri Dileep Bhai Sangbani 
(Amreli) : Mr. Chairman Sir, I 
am on a point of order. There is 
no quorum in the House. 

[English] 

Mr. Chairman 
being rung-

The bell is 

Since there is no quorum in the 
House, the House stands adjourned 
to re-assemble tomorrow on Wed-
nesday' the 8th December, 1993 
at 11 .00 a.m. 

1915 hrs. 

The Lok Sabha then adjourned 
till Eleven of the Clock on Wednes-
day, Decemp.er 8, 1993/Agrahayana 
17, 1915. (Saka) 
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